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 Tuesday.  September  ,  959/Bhadra,
 10,  388]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr  Speaker  m  the  Charr!

 ORAL  ANSWERS  TO  QUESTIONS

 Sale  of  Motor  Cars  and  Trucks

 +
 Shri  Harish  Chandra

 Mathur:
 2

 |  Shri  Ram  Krishan  (िघरै&

 wert.  4  Shri  Birendre  Beheder
 Staghji:

 Shri  B.C  Majhi:
 (Shri  Snbodh  Hansda:

 ‘Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  the  various  steps  taken  by  Gov-
 ernment  for  equitable  distribution  and
 sale  of  motor  cars  and  trucks,

 {b)  the  effect  of  these  various  steps
 and

 (6)  what  is  the  availabilty  position
 of  these  vehicles  at  present?

 Tae  Minister  of  Industry  (Shri
 Manebbhai  Shah):  (a)  to  (c)  A  state
 ment  38  laid  on  the  Table  of  the
 House  [See  Appendix  III,  annexure
 No  १3]

 Shri  Harish  Chandra  Mathur:  May  I
 know  what  are  the  conditions  which
 are  necessary  to  restore  normal  condi
 Hons  and  what  steps  have  already
 Been  taken?  May  we  also  know  when
 the  conditions  will  become  normal?
 282  LSD.—!

 hri  Manubhai  Shah:  We  do  expect
 tha®,  as  a  result  of  the  steps  which  I
 have  mentioned  in  the  statement,
 within  eight  to  ten  months,  the  entire
 industry  should  be  on  a  normal  faot-
 ing

 Shri  Harish  Chandra  Mathur:  May  I
 know  whether  any  enquiry  has  been
 made  into  the  malpractices  yp  the  past
 and  whether  any  action  has  been
 taken  against  any  of  the  manufactur-
 ers  or  any  of  the  dealers,  and  may  I
 also  know  how  many  persons  who  are
 on  the  order  list  have  been  dropped?

 Shri  Manubhai  Shah:  This  matter
 was  gone  into  in  great  detail,  but  as
 there  were  certain  technical  and  legal
 lacunae  in  our  orders  which  really
 necessitated  the  bringing  in  of  the
 notification,  we  could  not  really  pin
 down  the  responsibility  sqffarely
 either  on  any  dealer  or  on  any  manu-
 facturer  But  even  then.  in  one  case,
 we  have  stopped  their  quota  of  six
 cars  because  we  found  that  they  had
 followed  some  practices  which  were
 not  correct

 Shri  A.  M.  Tariq:  What  is  the  just-
 fication  for  allotting  a  quota  of  50
 units  to  Delhi  and  24  units  to  Uttar
 Pradesh  and  Punjab  when  the  popula-
 tion  of  Punjab  and  Uttar  Pradesh  is
 much  larger  than  that  of  Deth:  and  the
 income-tax  from  people  in  Uttar
 Pradesh  and  Punjab  is  much  higher?

 Shri  Manubhai  Shah:  These  quotas,
 as  hon.  Members  are  aware,  are  not
 based  on  any  population  figures  But
 the  offtake  of  cars  from  those  areas  in
 the  years  ‘1956-57  and  987-58  has  been
 higher

 Shri  Ram  Krishan  Gupta;  May  |
 know  whether  it  is  a  fact  that  most
 of  the  dealers  who  register  their
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 names  purchase  and  sell  the  cars  in
 the  black  market  and,  if  so,  what  is
 the  nature  of  the  steps  taken  to  check
 this  malpractice?

 Shri  Manubhai  Shah:  This  practice
 bas  been  practically  much  corrected
 after  the  introduction  of  the  new
 system  according  to  which  resale
 could  be  done  within  two  yrars
 of  the  purchase  only  with
 the  permission  of  the  Automobile  Con-
 troller  in  the  States  or  in  the  Centre.

 Shri  BR.  C.  Majhi:  May  I  know
 whether  the  registration  orders  have
 come  down  this  year,  compared  to  last
 year?

 Shri  Ma.ubhai  Shah:  Yes,  Sir;  but
 the  exact  numbers  are  not  known;
 every  day,  they  are  coming  down
 But  we  could  say  that  as  a  result  of
 this  notification,  several  orders  have
 dropped  out.

 Shri  A.  M.  Tari:  Is  it  a  fact  that  if
 a  person  in  Punjab  or  Uttar  Pradesh
 registers  his  name  for  a  car  he  will
 have  a  chance  of  having  a  car  after
 six  years,  while  2  person  who  registers
 his  name  today  in  Delhi  may  get  a
 ear  ir  six  months  and,  if  so.  what  type
 of  arrangements  is  being  made  to
 enable  the  people  in  ‘those  States  to
 get  cars  soon?

 Shri  Menubhail  Shah:  The  arrange-
 ments  are  all  self-contained.  The  man
 has  to  register  hig  name  at  a  place
 where  he  wants  to  buy  and  he  will
 get  the  car  in  his  turn  in  the  queue

 Shri  Ramanathan  Chettiar:  Hag  it
 come  to  the  notice  of  the  Government
 that  even  after  the  introduction  of  this
 deposit  scheme,  there  have  been  inst-
 ances  where  one  person  registers  his
 name  for  four  cars  with  two  or  three
 dealers—a  benami  transaction—and
 thus  prevents  bona  fide  users  from
 getting  cars?

 Shri  Manebhai  Shah:  Such  practices
 have  not  come  to  our  light.  but  an-
 other  type  of  practice  which  arises
 from  the  hon.  Member’s  question  has
 come  to  our  notice.  It  is  this.  One
 man  registers  his  own  name  at  more
 than  one  place.  I¢  is  very  difficult  to
 check  up  300  or  more  dealers.  So,  we
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 क्ति  1-०. ह  ध्0  see,  after  the  working  of
 this  order  for  sometime,  whether  we
 could  prevent  the  same  man  giving  his
 application  and  booking  an  order  at
 one  place,  from  booking  at  another
 place  till  the  car  of  the  first  order  iz
 delivered.

 Shri  Harish  Chandra  Mathur:  What
 is  the  total  requirement  of  the  coun-
 try,  and  what  is  the  present  produc-
 tion?  What  is  the  basis  for  the  hon.
 Minister  to  say  that  in  the  next  few
 months  the  conditions  would  become
 normal?

 Shri  Manubha!  Shah:  That  is  given
 in  the  statement.  We  expect  produc-
 tion  requirements  to  be  about  16,000
 ह... छ  -  year.  The  highest  estimate
 which  could  be  made  in  a  rough  and
 ready  way  ig  about  18,000  cars  a
 year.  We  are  stepping  up  the  release
 of  foreign  exchange.  Fortunately,  the
 indigenous  content  of  the  cars  is
 going  up  very  fast  and  we  will  be
 exceeding  the  quantity  of  production
 I  now  mentioned.  It  is  on  this  basis
 that  I  saig  that  the  situation  is  easing
 and  that  conditions  might  become
 normal  in  the  next  eight  to  ten
 months

 Some  Hon.  Members  rose

 Myr.  Speaker:  Every  hon.  Member
 wants  a  motor-car.  How  can  the  hen.
 Minister  help  it?

 Shri  8s.  क्,  Banerjee:  The  answer  to
 Question  No.  052  may  ease  the  situa-
 tion  and  clarify  many  things.  It  may
 be  taken  up  along  with  this  question.

 Mr.  Speaker:  That  relates  to  the
 manufacture  of  cars.  It  cannot  be
 taken  up  with  this  question.  Manufac-
 ture  is  different  from  distribution.

 The  point  is  this.  The  hon.  Minister
 has  told  us  that  in  view  of  some  mal-
 practices  that  were  going  on,  his
 Ministry  has  adumbrated  a  scheme.
 If  hon.  Members  want  to  discuss  that
 scheme,  I  will  allow  a  half-an-hour

 too  anxious  to  avoid  any  kind  of  mal-
 practice  going  on.  They  have  thought
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 of  8  particular  scheme,  If  hon,  Mem-
 bers  want,  let  them  discuss  it  during
 the  half-an-hour  discussion.  Any  hon
 Member,  or  many  of  the  hon  Members
 jointly,  may  raise  the  matter

 Shri  Ansar  Harvani:  Halt-an-hour
 is  too  short  a  period

 ‘Mr.  Speaker:  The  hon  Muniste:
 might  take  the  hon  Members  to  the
 Central  Hall  and  discuss  it  with  them’

 The  Minister  of  Commerce  and
 indastry  (Shri  Lal  Bahadur  Shastri):
 3  shall  have  no  objection  to  have  a
 half-an-hour  discussion,  but  I  might
 well  the  House  that  the  hon  Members
 will  find  no  fault  with  the  scheme
 which  we  have  prepared  I  am  quite
 sure  of  :t  I  must  also  say  that  it  has
 definitely  improved  the  situation  I
 am  not  prepered  to  claim  that  ali
 shoricomings  have  been  removed,  but
 dlack-marketing,  etc,  which  was  going
 on  on  a  large  scale  has  definitely  come
 down  If  any  hon  Member  has  anv
 perticular  complaint,  he  may  meet  us,
 and  m=  colleague  will  be  prepared  to
 meet  him  in  the  Central  Hall  or  at
 anv  othe:  place  the  Membem  jike<

 Mr  Speaker  |  suppose  a  copy  of
 the  schime  will  be  placed  in  the
 Librarv

 Shri  Lal  Sahador  Shastri:  Yes,  Sir

 Mr  Speaker:  A  few  copies  may  be
 Placed  in  the  Library

 Shri  Manabhal  Shah.  Actually
 these  orders  are  notified  in  the  gazette
 This  order  is  a  gazette  notrfication
 under  the  law,  the  Essential  Commo-
 dities  Ordinance  But  we  shall  make
 it  available  to  every  Member  who
 ह. ...!, ह  it

 Mr,  Speaker:  A  few  copies  may  be
 placed  in  the  Library  Hon  Members
 will  look  into  the  order  and  send  sug-
 gestions  to  the  hon  Minister  If
 they  are  not  satisfied,  I  wil!  allow  not
 enty  8  half-an-hour  discussion  but  a
 twe-hour  discussion
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 wo  जा०  हिंदी  भ्रध्यक्ष  महोदय,
 में  ने  बह  नोटिफिकेशन  देखा  है  भौर  मेरे
 ध्यान  में

 eae  महोदय
 डिसकक्षन  नही  है  ।

 श्री  म०  जा०  दिवदी  4  डिसकशन

 नही  करता  ।  जो  बात  मत्री  जी  ने  कही  है
 उसके  बारे  में  मुझे  कुछ  कहना  है  (Interr-
 uption)  नहीं  जी,  माफ  कोजिये  |

 Mr.  Speaker:  Shr:  Rayendra  Singh

 fSbri  Hem  Barua:  Question  No  037
 mav  also  be  taken  along  with  this

 The  Deputy  Minuwter  of  ®  External
 Affaira  (Shrimati  Lakshmi  Menon):
 Th.  35  a  different  question  to  be
 answered  by  a  different  person

 Shri  Hem  Barua  The  questions  are
 of  the  same  nature

 wr  Speaker.  I:  must  be  left  to  the
 Min:  co  concerned  There  are  differ
 ent  Ministers,  I  thmk  who  are  to
 answer  these  questions

 Shri  Hem  Barua:  The  otner  question
 would  not  come  up  I  gave  notte  of
 a  short  notice  question  That  has
 been  pushed  back  These  questions
 come  under  the  same  Minstry

 Mr.  Speaker:  Why  should  the  hon
 Manister  say  that  it  is  to  be  ancwered
 by  a  different  person?  Both  the
 questions  come  under  the  same  Minis-
 try  Let  us  take  both  the  quection<
 together

 श्रान  उसक  बार  में

 Naga  Rebels
 +

 (  Shri  Shree  Narayan  Das-
 {  Shri  Rajendra  Singh:
 |  Shri  Radha  Raman:
 |  Shri  Raghunath  Singh:

 *30I2  २  Shri  Ajit  Singh  Sarhadi-
 |  Shri  Ram  Krishan  Gupta:

 |  Shri  Sabiman  Ghose:
 i  Shri  Damar:
 L  Shrimati  Maida  Abmed:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  the  number  of  Naga  rebels  who
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 have  surrendered  and  those  who  have
 been  captured  during  the  period  fron
 the  Ist  May  to  Sist  July,  1089;

 (ठ)  the  description  and  make  of  the
 arms  captured  . id

 (d)  the  names  of  the  countries
 which  manufacture  these  arms;  and

 (e)  the  present  number  of  detenues?

 J.  N,  Gasarika):  (a)  Surrendered—
 2166;  Captured—605

 (b)  486  arms  (Surrendered—24!
 eecovered—245)

 (c)  These  include  Rifles,  Sten  Guns
 Pistols,  Revolvers,  Shot-guns  and
 Muskets  of  various  calibres

 (a)  Not  known  Many  of  the  guns
 are  locally  made

 (e)  86

 Naga  Attack  on  Kohima

 +
 Shri  Hem  Barua:

 ©1937  <  Shri  P.  0,  Borooah:
 Shrimati  Mafida  Abined:

 Will  the  Prime  Minister  be  pleased
 to  state’

 (a)  whether  it  is  a  fact  that  Naga
 hostiles  attacked  Kohima,  the  head-
 quarters  station  of  the  Naga  Hills-
 Tuensang  District  on  the  i5th  August,
 3958;  and

 (9)  if  so,  the  extent
 caused?

 of  damage

 J.  ्,  Hasarika):  (a)  Some  stray  shots
 were  fireg  by  the  hostiles  during  the
 night  of  4/38th  August,  ,  as  well
 as  during  the  of  the  August,

 with  a  to  disturbance

 and  prevent  people  from  participating
 Independence  Day  Celebrations,

 (b)  No  damage  to  life  or
 as  a  result  of  this  incident  Rdg  so
 reported  so  far

 Shri  Raghunath  Singh:  May  I  know
 whether  the  Government  has  Been
 able  to  trace  from  what  side  the  érau
 are  smuggled  into  the  Naga  area  and
 whether  Nagas  are  getting  any  heip
 from  any  outside  country?

 Shri  J.  N.  Hasarika:  We  have  no
 reports  of  such  smuggling.  Most  of
 the  weapons,  as  I  have  already  said,
 are  locally  made.  I  may  inform  the
 hon,  Member  that  the  number  of  M.  L.
 gung  recovered  ig  300,  rifles  of  ह...
 celibre  numbering  67  and  Japanese
 rifles  numbering  86

 Shri  Raghunath  Singh:  I  want  to
 know  from  what  side  these  arms  have
 been  smuggleq  there  and  how  they
 are  having  these  arms

 Shri  J.  N.  Hasarika:  I  have  said
 that  there  are  no  reports  of  such
 smuggling

 Shri  Shree  Narayan  Das:  May  I
 know  what  is  the  latest  position  in
 regard  to  the  activities  of  these
 rebels?  Is  it  a  fact  that  they  have
 become  active  in  recent  months’

 Shri  J.  N.  Hazarika:  A  large  num-
 ber  of  rebels—-266—have  already  sur-
 rendered  and  605  people  have  been
 captured

 शी  wo  wre  हिजेदी  :  क्या  संसदीय-
 सचिय  महोदय  को  यह  पता  है  कि  विद्रोही
 नागाथों  की  कछ  ट्कड़ियां  चीन  के  उस  हिस्से
 में  चली  गई  हैं,  जहां  से  चीन  की  शोर  से  हमारे
 क्षेत्र  पर  आकमण  किया  गया  है  ?

 Shri  J.  N.  Hasarika:
 information,

 शी  ह / ल  mre  कियेवी  :  भ्ध्यक्ष  जी,  वह
 बात  अखबारों  में  प्रमाणित  रूप  से  प्रकाशित

 हो  चुकी  है  शौर  संसदीय-सचिय  कहते  हैं  कि

 मुझे  इस  का  पता  नहीं  है  ।

 T  have  no
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 Me.  Speaker:  Gome  of  these  rebels
 have  gone  over  to  Chins.  Is  that  what
 he  wants  to  know?

 Shri  M.  L.  Dwivedi:  Yes;  it  has
 been  published  in  the  papers;  every-
 body  knows

 The  Deputy  Minister  of  External
 Affair,  (Shrimati  Lakshmi  Menon):
 The  Government  of  India  do  not  go
 by  newspeper  reports;  we  go  by  the
 information  we  receive  from  our
 sources.

 शी  ६ (8  ato  हियेदी  क्या  इस  बात  का
 पतला  लगाने  की  कोशिक्ष  की  जा  रही  है  ?

 बतियली  लकर  ह... अ  हमेशा  कोशिश
 की  जाती  है  1

 Mr.  Speaker:  Very  often  such
 things  come  up  There  are  news-
 paper  reports  and  on  the  strength  of
 the  newspaper  reports,  hon.  Members
 come  to  this  House  ang  make  en-
 quiries.  There  is  no  other  chance  of
 their  getting  information.  Either  the
 Minister  must  give  them  information
 or  the  newspepers  supply  them.  It  9७
 no  good  telling  the  House,  “We  do  not
 know”  The  newspapers  are  as  much
 available  to  the  Minister  as  to  the
 Members  At  least  when  they  bring
 it  to  the  notice  of  the  Minister,  the
 Minister  must  make  enquiries.  There
 is  no  good  saying,  “So  far  we  have
 not  had  any  information”.  As  soon  as
 2  question  is  received,  we  allow  ten
 days  time;  they  must  make  enquiries,
 talk  over  the  'phone  or  otherwise  get
 the  information.  Otherwise,  question
 hour  will  be  useless;  I  might  suspend
 the  question  hour.  I  would  tell  the
 hon.  Miinsters,  it  is  no  good  saying
 here,  “We  have  no  information”
 They  must  say,  “We  have  made  en-
 Quiries  and  we  find  it  8  wrong  or  it  is
 right”.  Otherwise,  the  question  hour
 is  absolutely  infructuous.

 Shsimati  Mafida  Ahmed:  I  want  to
 knew  whether  any  effort  is  being
 made  by  Government  to  find  out  the
 clue  as  to  how  the  hostile  elements
 are  maintaining  the  continuity  of  unli-
 censed  arms,  i.e.  who  are  their  sup-
 pliers?
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 Shri  जि  N.  Hanarika:  This  sort  of
 question  was  put  before  the  House
 earlier  alao  and  we  have  replied  that
 some  of  the  weapons  were  locally
 made  and  others  were  received  during
 the  war-time,  maybe  from  the  Japa-
 nese  or  other  people.

 Dr.  Ram  Subkag  Singh:  There  has
 been  trouble  in  this  area  for  a  long
 tame.  As  you  know,  many  Naga  rebels
 have  escaped  not  only  to  China,  but  to
 Pakistan  also.  In  the  circumstances,
 may  I  know  what  was  the  special
 difficulty  in  the  way  of  the  Defence
 Minister  that  he  did  not  pay  any
 visit  to  that  area  up  till  now?

 Shrimati  Lakshmi  Menon'  That  is  a
 question  which  has  to  be  put  to  the
 Defence  Minister  as  to  why  he  has  not
 gone  there.

 Shri  8.  M.  Banerjee:  May  |  know
 whether  Government  is  aware  of  the
 whereabouts  of  the  Naga  rebel  leader
 Phizo  and  whether  it  5  a  fact  that  he
 ts  in  U.S.A  now?

 An  Hon.  Member:  Or  in  China?
 Mr.  Speaker:  How  does  it  थाकुुट  ठ

 of  this  question?  (Interruptyons)
 Shri  8  M.  Banerjee:  The  question

 ts  about  Naga  rebels;  he  is  the  leader
 of  the  rebels.  He  went  to  Pakistan
 and  from  there  he  went  to  U.S.A.
 That  is  our  information  Is  it  a  fact?

 My  Speaker:  The  question  us,  how
 many  have  been  captured.  He  has
 not  been  captured  yet;  that  is  clear

 Shrimati  Mafide  Ahmed:  It  is
 reported  he  is  in  Burma

 Mr.  Speaker:  Because  he  is  a  rebel
 leader,  hon.  Members  are  anxious  to
 know  if  Government  are  in  possession
 of  information  regarding  his  where-
 abouts

 Shrimati  Lakshmi  Menen:  We  had
 information  sometime  ago  that  he  was
 in  Dacca.  I  do  not  know  whether  he
 is  in  USA  now

 Shri  Hem  Barua:  Are  Government
 aware  of  the  fact  that  there  are  wide-
 spread  feelings  in  the  Naga  Hills  about
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 Phizo  staying  in  Pakistan,  where  it  35
 said,  he  is  training  people  for  guerilla’
 warfare  and  it  is  this  that  is  giving  a
 momentum  to  the  Naga  rebels,  whu
 operated  so  violently  on  the  night  of
 350  August,  came  ang  hoisted  their
 flag  in  the  heart  of  Kohima,  which  8
 the  headquarters  of  the  Naga  Hillis-
 Tuensang  area?  This  shows  how
 active  they  are.  ‘

 Mr,  Speaker:  The  hon  Deputy
 Minister  says  she  had  some  informa-
 tion  sometime  ago  that  he  was  in
 Dacea  and  now  she  does  not  know
 whether  he  is  in  U.S.A.  or  elsewhere
 The  hon.  Member  puts  the  question
 as  to  whether  it  is  true  that  the  Naga
 rebel  leaaer  came  to  Kohima  and
 hoisted  his  own  flag  on  the  !5th

 Shrimati  Lakshmi  Menon:  No,  Sir,
 we  have  definite  information  that  he
 was  not  in  Kohima  to  hoist  the  flag

 Shei  Hem  Barua:  My  question  35
 whether  Government:  are  aware  of  the
 widespread  feelings  in  the  Naga  Hills
 today  among  the  rebels  that  Phizo  is
 in  Pakistan  where  he  is  training  per-
 sons  for  guerilla  warfare

 Shrimati  Lakshmi  Menen:  Govein-
 ment  have  very  definite  information
 that  Phizo  is  not  training  people  for
 guerilla  warfare  in  Nagaland

 ह... ढ  ह  C  Borooah:  May  I  knuw
 whether  it  is  a  fact  that  there  was
 firing  on  the  १50  August  and  also  on
 the  Sth  August  in  Kohima  town  and
 the  target  was  the  army  camps  and
 the  police  station?

 Shrimati  Lakshmi  Menon:  The
 answer  was  already  reed  out;  there  is
 aothing  more  to  add  There  was
 some  stray  shot-fring  on  the  night  of
 4Sth  August  in  order  to  prevent
 people  from  attending  the  Independ-
 ence  Day  celebrations

 Shrimati  Mafid,  Ahmed:  The  hon.
 Deputy  Minister  has  just  now  refuted
 the  hoisting  of  the  flag  of  the  Nags
 Federal  Government.  It  is  reported
 m  the  Press  that  one  officer  serving
 in  8  gub-divisional  officer's  office  in

 the  Naga  Hilis-Tuensang  area  1 ा  लला,
 arrested  by  the  army  autherities  for
 anti-State  activities  and  the  said
 officer  hoisted  the  Naga  fag  on  6.D.0.'e
 office  in  the  Kohima  town,  Is  it  not
 a  fact?

 Shrimati  Lakshmi  Menem:  It  is  sot
 a  fact;  I  have  given  the  full  informa-
 tion.

 Shri  Dasaratha  Ded:  In  view  of  the
 tact  that  some  rewards  are  being  given
 Yo  those  persons  in  Naga  Hills  who
 aurrender  their  arms,  may  !  know
 whether  the  Naga  rebels  have  pian-
 Ned  to  surrender  useless  guns  and
 thereby  make  money  and  get  rewards?

 Shri  J.  N.  Hasarika:  They  have  sur-
 Tendered  good  guns.  High  calibre
 Buns  have  also  been  captured.

 Mr.  Speaker:  Next  question
 Shri  Hem  Barua:  Regarding  Ques-

 tion  No  037
 Mr.  Speaker:  I  am  not  going  to

 dilow  this  When  both  questions  are
 Answered  simultaneously,  any  hon
 Member  who  puts  a  Question  is  not
 ©xpected  to  make  a  difference  between
 One  or  the  other  question.

 Shri  Hem  Barua  Sir,  I  put  the
 Question

 Mr  Gpeaker:  The  hon  Member
 Koes  on  making  suggestions,  I  do  not
 Kkhow  whv  Some  hon  Members
 Want  to  give  more  inform.’  on  than
 Sétting  information.  So  they  ask  a
 Question:  8  there  a  widespread  general
 Opinion  among  the  Naga  Hills  like
 this?  I  do  not  know  whether  the
 Question  Hour  is  for  ascertaining  the
 Ofmion  of  Nagas  or  non-Nages.  Once
 T  aNiowed  the  hon  Member  to  put  a
 Question:  the  second  time  also  I  allow.
 ed  And  when  the  question  was  put,
 the  hon.  Minister  said.  “no.  it  is  not
 so”  once  again,  Under  the  circum.
 tances.  kh  will  be  a  waste  of  time
 to  put  the  same  question  Also,  there
 ate  hundreds  of  questions  and  I  am
 "Ot  progressing  at  all  in  reepect  of
 Questions

 Shri  Hem  Barua:  I  will  make  a
 humble  submission  that  was  not  my
 Question,
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 Mr.  Gpeaker:  That  was  the  question
 ¥  heard.

 Shri  Bem  Barua:  People  have  been
 Ried  there

 Mr.  Speaker:  With  all  respect  to
 the  hon  Member,  I  am  afraid  it  5
 mot  a  question  The  hon  Member
 asked  are  there  widespread  rumours’

 Shri  Hem  Barua:  [  want  to  know
 ewhether  it  is  because  of  the  rumour
 that  Phizo  is  in.  Pakistan  training
 people  for  guernlla  warfare  the  re
 wbellion  3s  continuing  here

 Mr,  Speaker:  The  hon  Minister  said
 that  the  guerilla  warfare  is  not  being
 arranged  or  engineered  by  Phizo  It
 as  a  definite  information  that  33  what
 the  hon  Minister  said  What  else
 ean  he  ask  the  Minister?  Let  him  go
 and  ask  Phizo  So  far  as  the  infor-
 mation  of  the  hon  Munster  is  con
 cerned,  they  are  original  All  that
 the  House  can  expect  to  ask  the
 Government  is  whether  the  Govern-
 ment  is  taking  sufficient  care  to  sec
 that  no  unnecessary  §  depredations
 take  place

 But  before  going  to  the  next  ques-
 tuon,  }  would  suggest  something  in
 today's  newspaper  various  reports  have
 some  regarding  Chinese  invasion  and
 eccupation  of  border  areas  and  also
 about  NEFA  Such  newspaper  reports
 will  naturally  create  alarm  in  the
 minds  of  the  public  Therefore,  है ए
 would  suggest  to  the  hon,  Ministers
 that  as  soon  as  they  find  some  such
 reports,  instead  of  merely  depending
 on  giving  laconic  answers  in  Parlw
 ment,  of  their  own  accord  they  should
 make  brief  and  full  statements,  ant.
 cipating  questions  on  ail  those  matters
 and  thus  clear  up  the  fears  and  doubts
 of  not  only  the  Members  of  Parla
 ment,  but  the  whole  count:v  as
 People  are  naturally  agitated  over
 these  matters  I  am  not  satisfied
 merely  with  “Yes”  or  “No’  True
 m  the  Question  Hour  that  can  be  done
 But  hon  Ministers  should  try  to  take
 the  House  into  confidence  on  whether
 the  rumours  are  right  or  not
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 Shrimati  Lakshmi  Menen:  We  al-
 ways  take  cognizance  of  what  appears
 im  the  newspapers  and  try  to  verify
 them  and  whenever  we  get  any  infor-
 mation  which  is  of  interest  to  the
 House,  it  always  shared  with  the
 House  by  the  Prime  Minister
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 Mr.  Speaker:  The  Deputv  Minister
 must  also  share  it

 o  Ayurvedic  Dispensaries  in  Ceal
 Mine  Areas

 +
 ;  Shri  RB.  0  Majhi:
 i0l6.  to  Subedb  Hansda:

 Will  the  Minister  of  Labour  and  Em.
 ployment  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Ayurvedic  dispensaries  are  becoming
 very  popular  in  coal  mines  area,

 (b)  if  so  the  total  number  of  such
 dispensaries  opened  so  far:  and

 (c)  whether  the  proposal  for  open-
 ing  of  such  dispensaries  one  at  Bhuli
 and  three  in  Andhra  Pradesh  has  been
 finally  considered  and  the  dispensaries
 opened?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes  Py

 (b)  Nine

 (c)  One  dispensary  at  Bhul  and
 three  dispensaries  m  Andhra  Pradesh
 have  deen  sanctioned  The  dispen-
 sary  at  Bhuh  and  one  dispensery  20
 Andhra  Pradesh  have  started  func-
 tioning

 Shri  B.  C.  Majhi.  May  J]  know  the
 cost  of  establishing  an  Avurvedic  dis-
 pensar  *

 Shri  Abid  AH  It  will  cost  Rs  1,500
 recurring  and  about  Rs  12,000  non-
 recurr.ng

 Shri  Tangamani  May  }  know  the
 places  in  Andhra  Pradesh  where
 Ayurvedic  dispensaries  have  been  set
 up’  Which  are  those  mines  and  how
 many  workers  are  covered  ह...  those
 dispensaries”
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 Shri  Abid  Ali:  A  dispensary  has  al-
 ready  started  functioning  in  Rudra-
 pur.  The  other  two  places  are  Rama-
 varam  and  Ballampalli.  The  Rudra-
 pur  dispensary  started  functioning
 only  last  month,  in  July.  Therefore,
 it  would  not  be  possible  to  give  more
 particulars  now,

 श्री  रास  सिह  भाई  वर्मा  :  क्‍या  माननीय
 मंत्री  महोदय  बतलाने  की  कपा  करेंगे  कि
 इन  माइनिग  एरियास  में  जो  आयुर्वेदिक
 और  एलोपेथिक  डिसपेंसरियां  हैं  उन  में

 किस  परिणाम  में  मरीज,  किस  परसटेज  में

 किस  डिसपेंसरी  में  मरीज  आते  हैं  और  क्या

 उन  मरीजों  की  संख्या  बढ़  रही  है  ?

 श्री  श्राध्रिद  शर्ली  :  आयुर्वेदिक  डिसपेंसरीस
 में  १६५८-५६  में  करीब  २६,४००  पेशेंट्स
 आये  और  १८,०००  के  करीब  एलोपेथिक
 डिसपेंसरीस  में  आये  ।

 सेठ  गोविन्द  दास  :  आंध्र  प्रदेश  को  छोड़
 कर  के  दूसरे  भिन्न  भिन्न  प्रान्तों  में  कितने

 इस  प्रकार  के  औषधालय  हैं  और  मध्य  प्रदेश

 में  कितने  हैं  ?

 श्  आाबिद  श्रली :  कुल  नौ  खोले  गये  हैं
 और  दो  और  खोले  जायेंगे  ।  इन  में  ज्यादातर

 तो  बंगाल  और  बिहार  में  हैं  ।

 सेठ  भोविन्द  दास  :  मध्य  प्रदेश  के  बारे  में

 में  ने  जानना  चाहा  था  कि  वहां  भी  खोलने

 का  कुछ  विचार  किया  जा  रहा  है  ?

 श्री  आबिद  अली  :  जहां  तक  मेरा  खयाल

 है  इस  वक्‍त  वहां  कोई  डिसपेंसरी  नहीं  है।
 लेकिन  इसके  बारे  में  विचार  किया  जायेगा

 कि  खोलें  या  न  खोलें  |

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know  whether  the  certificates  of
 ayurvedic  practitioners  are  treated  on
 par  with  those  of  allopathic  practi-
 tioners  in  the  matter  of  leave  petitions
 and  other  things?

 Shri  Abid  Ali:  The  same  status.
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 श्री  पद्म  देव  :  में  जानना  चाहता  हूं
 कि  क्या  इन  औषधालयों  में  इनडोर  मरीजों  के

 लिये  भी  प्रबन्ध  है  या  केवल  जो  बाहर से  ग्राते  हैं
 उनके  लिये  ही  प्रबन्ध  है  ?

 श्री  ग्राबिद  श्रली  :  इनडोर  के  लिये  तो:

 अस्पताल  अलहदा  हैँ  |

 श्री  म०  ना०  सिह  :  आयुर्वेदिक  डिसपेंसरीस
 में  एक  रोगी  पर  कितना  खर्चा  पड़ता  है  और

 एलोपेथिक  डिसपेंस  रीस  में  एक  रोगी  पर  कितना:

 पड़ता  है,  इसका  भी  कुछ  अन्दाजा  गवर्न॑मेंटः

 ने  किया  है

 श्री  आराबिद  श्र्ली  :  आयुर्वेदिक  डिसपेंसरी

 में  करीब  १२  आने  है  और  एलोपेथिक  में  सवाः

 रुपया  के  करीब  हैं  |

 Film  on  Mahatma  Gandhi

 1015.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  the  nature
 of  progress  made  so  far  in  the  pro-
 duction  of  a  full  length  film  on
 Mahatma  Gandhi?

 The  Parliamentary  Secretary  to  the
 Minister  of  Information  and  Broad-
 casting  (Shri  A,  0.  Joshi):  The  agree—
 ment  with  the  Gandhi  Samarak  Nidhi.
 is  for  producing  one  full  length  docu-
 mentary  and  a  series  of  short  films  on.
 certain  aspects  of  Gandhiji’s  life.  Ac
 cording  to  the  terms  of  the  agreement,.
 the  material  is  at  present  being  sort-
 ed  out  and  compiled  in  chronological’
 order.  When  this  is  done,  the  work  of
 the  documentary  production  will  be
 taken  up.

 Shri  Ram  Krishan  Gupta:  May  [I
 know  the  approximate  amount  which
 will  be  spent  on  this  film  and  the  time:
 by  which  it  will  be  completed?

 Shri  A.  C.  Joshi:  It  will  take  about
 a  year  for  the  production  of  this:
 documentary.  But  [  cannot  visualize
 at  this  time  the  amount  which  it  will
 cost  to  the  Government.

 सेठ  गोविन्द  दास  :  यह  जो  फिल्म  बनः

 रही  है,  यह  अंग्रेजी.  भाषा  में  ही  बन  रही.  है;
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 at  हिती  और  दूसरी  धन्य  भारतीय  भाषाओं
 में  भी  बन  रही  है  ?

 थी शान  ह  खोकी  .  यह  तो  मैं  मिश्यपा-
 त्मक  रुप  से  .महीं  कह  ara  हु  लेकिन  हिन्दी
 में  सो  मेरे  साल  में  वह  जरूर  होगी

 कही  me  हिचेदी  में  जानना  चाहता

 हैं  कि  यह  जो  गांची  जी  के  ऊपर  चित्र  बर  रहा

 है,  उसमें  किशी  विदेशी  विशेषज्ञ  की  सहायता
 सी  भा  रही  है  था  भारत  के  विशेषज्ञों  हाश  ही

 वह  बनाया  जा  रहा  है  ?

 थी  are  de  जौली

 विचार  नहीं  है  t

 Shri  Ajit  Singh  Sarhadi:  Is  there  any
 possibility  of  earher  exhibition  of  a
 shert  documentary  film  before  the  full
 length  film  comes  in’

 अभी  कोई  ऐसा

 ह... ह  A  C  Jeshi:  A  short  film  on
 Gendhiji  entitled  “A  Memory  to  be
 cherished"  has  been  completed  and  it

 38  proposed  to  release  this  short  film
 of  about  300  ft.  on  the  2nd  of  October,
 ‘1988,  the  birthday  of  Gandhi

 Shri  Geblman  Ghose:  May  I  know
 whether  any  person  has  been  selected
 to  personify  Gandhiji  in  that  film?

 Shri  A.  C.  Joshi:  Not  so  far

 सेठ  सबिला,  दास  क्या  ये  जो  शोटी
 बोटी  क्लम  बांधी  जी  के  जीवम  पर  अनग

 रही  हैं,  उसका  एकीकरण  कर  के  उन  के  पूरे
 जीवन  पर  एक  पूरा  फिल्‍म  बनाने  का  कोई
 विचार  ष्क्म  रहा  है  ?

 शी सान  शं०  थोकी  इस  वक्त  जो
 चिचार

 है  वह  एक  गो  फुस  बेम्ब  ढाकुमेंट्र
 बनाने  का  है  ओ  कि  avs  दस  लल  में  होगा
 और  दूश्वरी  शरीरिस  में  होंगी,  छोटी  छोटी
 कस्में  बनेंगी,  NE  के  बारे  में,  हरिजन
 धौर  टैप्प्ल  ह. इ  फ्र,  थांदियन  इकोनोमिक्स
 पर,  स्विभिन,  खादी  एंड  विस्लेज  इडस्ट्रीस,

 बसी  मार्च  एंड  शदर माचिस,  ए  हे  विद  गांधी

 जी,  दहत्यादि अवभैषट्ल पर बनेंगी । पर  बनेंगी  ।
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 Will  the  Prime  Minister  be  pleased’
 to  refer  to  the  reply  given  to  Starred
 Question  No  536  on  the  23rd  February,
 ‘1959,  and  state

 (a)  whether  any  further  reply  has
 since  been  received  from  Pakistan
 Government  in  regard  to  proposed
 Copy-right  Agreement  between  the
 Governments  of  India  and  Pakustan:.
 and

 (b)  tf  so,  the  nature  thereof?

 The  Deputy  Minister  ef  External
 Affairs  (Shrimatt  Lakshmi  Menem):
 ta)  Yes,  Sir

 (b)  The  Government  of  Pakistan
 have  stated  that  they  are  at  present
 considering  the  question  of  amending
 the  exsting  copyright  law  in  Pakisten
 and  that  it  ts  premature  to  consider
 at  this  stage  a  proposal  for  a  mutual
 agreement  in  the  matter

 Shri  Ajit  Singh  Sarhadi:  Is  there  any
 target  fixed  for  the  purpose?  Is  there
 any  possibility  that  in  the  neer  future
 there  will  be  an  agreement?

 Shrimati  Lakshmi  Menosa:  I:  depends
 on  the  time  that  Pakistan  takes  to
 amend  ther  Copyright  Act  because
 under  the  Berne  Convention  of  which
 beth  countmes  are  signatories  the
 arrangement  has  to  be  bilateral

 Shri  Hem  Baraa.  May  f  xnow  whe-
 ther  there  has  been  any  infringement
 so  far  in  respect  of  books  and  films
 in  Pakistan’

 Shrimati  Lakshmi  Menen:  There
 have  been  complaints  about  mfringe-
 ment  in  both  the  countries  since  1983.
 It  ss  on  that  account  that  we  want  to.
 take  ths  up  with  Pakistan”
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 Fechnical  Committee  for  Production
 of  Fertilizers

 +
 Shri  Vidya  Charan  Shnkla:
 Shri  Panigrahi:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta:
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 Shrimati  Mafida  Ahmed:
 Shri  Rami  Reddy:
 Shri  N,  R.  Muniswamy:
 Shri  Karni  Singhii:  :

 (Shri  Basumatari:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Technical  Commit.
 tee  appointed  to  study  the  possibilities
 of  setting  up  new  units  for  production
 of  fertilisevs  has  completed  its  exami-
 nation  of  the  matter;

 (b)  if  so,  the  nature  of  its  findings
 and  the  sites  recommended  by  it;  and

 (c)  if  the  reply  to  part  (a)  be  in  the
 negative,  by  what  time  the  Committee

 ‘Is  expected  to  submit  its  report?

 The  Deputy  Minister  of  Commerce
 :and  Industry  (Shri  Satish  Chandra):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  Sabha.

 -
 STATEMENT

 The  Committee  have  submitted  the
 first  part  of  their  report  which  relates
 to  the  sites  in  Andhra  Pradesh.  They
 have  also  examined  the  sites  in  Assam
 and  the  report  is  expected  to  be  re-

 ceived  shortly.  The  possibility  of  set-
 ting  up  fertilizer  factories  at  sites  in
 other  States  have  yet  to  be  studied  by
 the  Committee.

 The  Committe  have  reported  that
 Kothagudam  in  Andhra  Pradesh  is  a
 suitable  site  for  the  production  of
 Urea  and  Nitro-phosphate.

 The  Committee  is  expected  to  com-
 plete  the  study  of  sites  referred  to  it

 ‘in  about  one  year  from  now.

 Shri  Vidya  Charan  Shukla:  What  is
 the  estimated  requirement  of  various
 kinds  of  fertilisers  to  meet  the  re-
 quirements  of  food  production  pro-
 gramme  in  the  country  and  how  far

 —————————  >  Pa

 these  new  units  will  meet  that  re-
 quirement?

 Shri  Satish  Chandra:  If  the  hon.
 Member  is  thinking  of  long-term  re-
 quirements  in  the  country,  a  working
 group  in  the  Planning  Commission  has
 recently  estimated  that  the  demand  for
 fertilizers  in  terms  of  nitrogen  would
 be  about  “2  million  tons  at  the  end
 of  the  Third  Five-Year  Plan.

 Sbri  Vidya  Charan  Shukla:  How
 much  of  this  will  the  fertiliser  units
 meet?

 Shri:  Satish  Chandra:  Which  fertili-
 ser  units?

 Shri  Vidya  Charan  Shukla:  The
 units  that  are  being  put  up.

 Shri  Satish  Chandra:  The  fertiliser
 units  which  are  being  put  up  now  will
 be  able  to  produce  about  four  “lakh
 tons  of  nitrogen,  which  is  equivalent
 to  about  2  million  tons  of  ammonium-
 sulphate,  by  the  end  of  1962,

 Shri  Vidya  Charan  Shukla:  Are  we
 taking  any  steps  to  manufacture  ferti-
 liser  plants  indigenously,  that  is,  our-
 selves  and,  if  so,  by  what  time  can
 we  become  self-sufficient  in  this  re-
 gard?

 Shri  Satish  Chandra:  Heavy  machine
 building  projects  are  already  being
 taken  up  and  it  would  be  possible  pro-
 gressively  to  manufacture  a  large  part
 of  the  fertiliser  factories  within  the
 country.

 Shri  Vidya  Charan  Shukla:  By
 when?

 Shri  Satish  Chandra:  It  is  difficult  to
 indicate  a  target  date.  At  present
 about  50  per  cent  of  the  capital  ex-

 penditure  on  a  fertiliser  factory  is  in

 foreign  exchange;  probably  by  the  end
 of  the  Third  Five  Year  Plan  this  will
 be  reduced  to  30  to  35  per  cent.

 Shri  Panigrahi:  What  is  the  number
 of  the  new  fertiliser  production  units
 which  have  been  decided  to  be  set  up

 wt
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 @uring  the  Second  Plan  period  and
 how  many  of  them  are  really  going
 to  come  up?

 Shri  Satish  Chandra:  There  was  an
 expansion  plan  for  Sindri.  The  plants
 have  been  erected  Trial  runs  =  are
 taking  place  and  they  will  scon  go
 imto  production  The  Nangal  fertili-
 ser  factory  is  likely  to  go  into  produc-
 tion  before  the  end  of  the  next
 year.  It  was  scheduled  to  go  into
 production  earlier  but  there  might  be
 a  few  months’  delay  now  and  it  may
 g0  into  production  in  about  October,
 3960  or  so.  The  Rourkela  and  Neyveli
 projects  are  likely  to  go  into  produc-

 45009  towards  the  end  of  i96i  or  early
 3962  and  Trombay  fertiliser  factory

 Dy  the  end  of  1962.

 हित  Basumatari:  May  |  know  whe-
 ther  the  Government  have  entered  into
 aay  agreement  with  any  firm  to  set  up
 a  fertilser  plant  in  the  Gauhati  re-
 finery?

 Shri  Satieh  Chandra:  There  is  no
 proposal  to  set  up  a  fertiliser  factory
 st  Gauhati.  The  matter  has  been
 studied  and  a  fertilser  plant  may  be
 set  up  in  Nahorkatiya  area  based  on
 the  natuial  gases  available  there.

 Shri  N.  R.  Muniswamy:  May  |
 know  the  terms  of  reference  that  have
 been  given  to  this  Committee,  whether
 this  Committee  has  been  asked  to
 examine  the  sites  in  the  alphabetical
 order  of  the  States  and  whether  the
 first  part  of  the  report  about  Andhra
 Pradesh  will  be  placed  on  the  Table
 of  the  House”

 Shri  Satish  Chandra:  The  technia:
 committee  has  already  been  asked  to
 Study  nine  sites.  More  requests  are
 coming  in  and  there  might  be  ten  or
 eleven  sites  in  different  States  which
 are  to  be  wmvestigated.  The  Commit-
 tee  has  already  submitted  a  report  on
 Andhra,  the  contents  of  which  are
 known  to  the  Andhra  Government
 The  Assam  report  is  likely  to  be  avail-
 able,  say,  within  two  weeks  or  50
 The  Committee  is  next  taking  up
 Rajasthan  Then  it  propores  to  go  to
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 Madhya  Pradesh.  There  is  no  aslpha-
 betical  order  but  they  are  trying  to  do
 one  by  one  all  the  States  as  early  as
 possible.  It  is  likely  thet  the  Com-
 mittee  will  be  able  to  submit  its  en-
 tire  report  in  about  a  year  from  now
 because  so  many  sites  are  to  be  in-
 vestigated.

 Mr,  Speaker:  Hon.  Members  should
 ave  a  look  into  the  names  of  hon
 Members  who  have  tabled  the  ques-
 tion.  J  shall  try  to  give  preference  to
 them  as  far  as  possible  Shrimati
 Mafida  Ahmed.

 Sbrimati  Mafida  Ahmed:  May  I
 know  whether  Government  have  taken
 any  decision  on  the  proposal  of  the
 Assam  Government  to  establish  the
 fertilbser  plant  exclusively  under  the
 control  of  the  State  Government?

 Shri  Satish  Chandra:  The  exclusive
 control  usually  means  that  the  capital
 must  be  provided  from  the  Central
 Government  and  the  control  must  vest
 in  the  State  Government  Such  re-
 quests  have  been  made  by  Andhra,
 Assam  and  Bengal

 Shri  Nagi  Reddy:
 Rs.  50  lakhs.

 Shri  Satish  Chandra:  These  are
 matters  which  have  to  be  gone  into
 when  the  sites  are  actually  decided
 upon  in  consultation  with  the  Finance
 Mirustry,  Planning  Commission  and
 other  appropriate  authorities

 Shri  Viswanatha  Reddy:  May  I
 know  whether  it  is  proposed  to  await
 the  recommendations  of  this  technical
 committee  in  respect  of  all  the  loca-
 tions  under  examination  by  this  com-
 mittee  before  a  decision  i8  taken  by
 the  Government  regarding  the  recom-
 mendations  that  have  already  been
 made  by  this  committee”

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Babadur  Sbastri):
 Naturally,  because  we  are  thinking
 about  the  Third  Five-Yeer  Plan  and
 we  must  have  a  co-ordinated  scheme
 and  a  well-considered  scheme.  So,
 we  would  like  to  wait  for  the  report
 of  the  committee,  Yet.  we  do  not
 want  that  if  there  is  any  propasal

 We  have  given
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 its  report  and  xt  has  been
 t  to  the  Andhra  Government.  I

 realise  the  necessity  of  setting
 a  fertiliser  factory  in  Andhra.  It

 one  of  our  surplus  States  and  ites
 necessary  that  we  should  help  Andhra
 in  the  matter  of  setting  up  a  fertiliser
 plant  in  that  State  Besides  that
 there  are  other  States  also  In  a
 general  way  I  would  like  to  sey  that
 3  would  very  much  lke  that  almost
 every  State  should  have  a  fertiler

 Uniess  of  course  there  is  some
 difficulty,  for  example,  shortage

 f  raw  material  or  other  things,  we
 very  much  like  that  each  State
 have  at  least  one  fertihser  fac-
 that  they  can  help  in  stepping
 agricultural  production  as  well
 eazh  crops  which  are  absolute-
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 का  सम्यन्ध  है,  क्या  हुलंगाबाद  जिले  में  इटारसी

 जी  सतीश  ।न  मे  ने  ज्र्ज  किया  कि

 कमेटी  राजस्थान  के  ।  मध्य  प्रदेश  आयेगी  ।

 बहा  पर  दो  स्थान  हैं  जियके  ऊपर  गौर  हो  रहा

 है।  एक  इटारली  है  जहां  कि  करीय  वें  कोयले
 की  खाने  हैं  सौर  इससे  फटलाइजर  बन  सकते
 हैं।  कचरी  सम्भावना  फटिलाइअर  पैसा  करने
 की  भिलाई  में  है|  दोनों  के  अपर  कमेटी  भौर
 कर  के  फिर  राय  देगी  कि  कहां  कौन  नी  बेहतर
 जगह  होगी  t

 विहार  में  we  पेषर  |... ड

 $+१७०  १८.  पंडित  sie  me  सियारी  :

 क्या  जाशििज्य  तया  wate  पंची  ay  धताने  की

 कफा  करेंगे  कि

 (क)  क्या  सरकार  ने  बरबंधो,  विजार

 के  सभीष  तल्लो  बेकर  जिल्स”  के  भाव मे
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 शक  मे  कारणाने  को  स्थापना  के  लिये  एक
 बलरगीय  फर्म  को  लाइसेंस  दिया  है  ;

 (ख)  यदि  ह्,  तो  उस  परियोजना  की

 जुक्य  बातें  क्या  हैं  ;  भौर

 (ग)  फिन-किन  देशों  से  पूंजी  उपकरण
 मनाने  का  विचार  है  ?

 चोग  मंत्री  (ली  जनुभाई  शाह)  :

 (क)  से  (ग)  थक  विवरण  ममा  कौ  मेज
 यद  रखा  जाता  है  ।

 विवरत्न

 मे  श्री  बैथनाथ  प्रायुवंद  बवन  प्राइवेट

 लि०,  कलकला  को  उद्योग  (विकास  ग्या

 मियमस )  प्रशिनियम,  १६५१  के  प्रधीन  एक
 लाइमेंस दिया  गया  है।  इसके  ्रनुसार  “झशोक
 चेपर  मिल्स  लिन  नाम  से  दरभगा,  बिहार  में

 शक  नया  कारलाना  खोला  जायेगा  जिसमे

 लिलाई  तथा  छपाई  का  UMeove  टन  कामज

 और  १६,५००  टन  लुबदी  चलि  ध...  बना

 करेगी.  यह  कारखाना  १६६१  के  झन्त  तक

 स्थापित  हो  जाने  की  संभावना  है।  उसके  लिये
 २८०  साख  श्  के  पुजीगत  उपकरण  भावात
 करने  की  भावदयकता होगी  ।  इन  में  से  कुछ
 उपकरण  अमेरिका  से  निर्यात  यायात  बैंक

 ऋण  योजना  के  झधीन  शौर  कुछ  उपकरण

 फ्रांस  से  फ्रांसीसी  ऋण  योजना  के  अन्तर्यत
 झायात  किये  जायेंगे  ।  उपकरण  देने  बाली

 ऋ्ॉसीसी  कम्पनी  इस  योजना  की  पृजी  में
 ३०  म्गाल्य  रुपये  लगायेगी  t

 पंडित  gto  me  fear  में  जानना

 चाइता  हूं  कि  इस  फेक्टरी  में  कितनी  पूजी
 लगेगी  और  नयमेंमेंट  से  क्या  उस  लोगो  ने

 जिसके  कि  गाम  लाइसेंस  मिला  है,  उन्होंने
 कर्य के  लिये  भी  दरण्वास्त दी  है  भौर  यदि  हा

 &  कितना  कर्ज  सेक्शन  हुआ  है
 ?
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 की  अनुभाई  ery  :  इसकी  पूजी  कोई  ४,
 ५  करोड़  शपथ  तक  होगी  a  जहां  तक  केन्द्रीय
 सरकार  धौर  राज्य  सरकार  का  ताल्लुक  है
 उसने  कोई  डाइरेक्ट  असिस्‍्टेंस  या  मदद
 नहीं  मांगी  है  लेकिन  इंडस्ट्रियणक  फाइमेंस
 कारपोरेशन  से  भौर  कों  से  जो  भी  नियम  के
 भ्रधीस  सहायता  दी  जा  मकती  है  वह  जगर
 उनको  बिलेगी  ।

 ओ  राम  सिह  भाई  वर्मा  क्या  श्रीकन्‌
 बह बताने का ....

 Mr.  Speaker:  The  hon.  Member  is
 going  on  changing  from  place  to
 Place  He  was  sitting  there.  Today
 he  is  sitting  here  .

 जौ  राम  सिह  भाई  बर्मा :  क्‍या  श्रीमान्‌
 यह  बलाने  का  कब्ट  करेंगे  कि  इस  फैक्ट्री  की
 पर  डे  क्‍या  कैपेसिटी  है

 ?

 क्रो  लुभाई  झाह  ५०  टन  है।
 Shri  Shree  Narayan  Des:  By  what

 tame  this  firm  will  be  abie  to  produce
 paper”

 Shri  Manubhai  Shah:  Within  three
 Years

 Expert  of  Iron  Ore

 1018 a  8  Panigrahi:  Wil]  the
 Minster  of  Commerce  and  Indestry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  3I6  on  the
 ith  September,  1959,  and  state:

 sa)  whether  the  anticipated  exports
 of  aron  ore  from  the  various  ports  in
 India  for  ‘1958-59  had  been  completed;
 and

 (bd)  tf  not,  the  ressons  therefor’

 The  Deputy  Minister  of  Commerce
 anéd  Industry  (Shri  Satish  Chandra):
 ta)  No,  Sir

 {b)  The  buyers  failed  to  lift  the
 contracted  quantities  according  to
 agreed  schedule  of  delivery.

 Shri  Panigrahi:  May  I  know  by
 what  time  these  anticipated  targets
 of  export  from  these  ports  are  going
 to  be  completed?
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 Shri  Satish  Chandra:  The  State
 Trading  Corporation  contracted  for
 the  supply  of  about  3  million  tons
 last  year.  Actually  2°4  million  tons
 were  exported  We  have  contracts
 for  3  million  tons  this  year.  We  hope
 that  if  there  is  no  hesitancy  on  the
 part  of  the  buyers,  this  entire  quan-
 tity  will  be  lifted

 e
 Shri  Panigrahi:  Is  it  becausc  thee

 is  less  demand  for  iron  ore  in  those
 countries  that  the  buyers  did  not  pur-
 chase  or  there  are  other  reasons  for
 which  the  iron  ore  could  not  be  ex-
 ported?

 Shri  Satish  Chandra:  In  958  there
 ”  a  general  recession  in  steel  pro-
 duction  all  over  the  world.  That  was
 responsible  for  the  delivery  dates  be-
 ing  pushed  by  the  buyers  themselves

 Shri  Vidya  Charan  Shakla:  The  hon
 Deputy  Minister  just  now  said  that
 there  was  hesitancy  on  the  part  of  the
 buyers.  May  I  know  whether  we
 Rave  contracts  with  the  buyers  or  not
 and  in  these  contracts,  do  we  not
 safeguard  ourselves  against  such  hesit-
 ancy?  —

 Surt  Satish  Chandra:  We  do  safe-
 guard  against  these  things  But,  we
 bave  long  term  contracts,  huge  con-
 tracts  with  particular  countries  We
 have  to  appreciate  their  difficulties
 and  accommodate  them  as  far  as  possi-
 ble.  Out  of  a  shortfall  of  about  6
 lakh  tons,  the  shortfall  in  exporte  to
 Japan  was  about  4  lakh  tons.  It  pur-
 chases  huge  quantities  of  iron  ore—
 the  biggest  customer.  We  have  to
 appreciate  their  difficulty.

 Sheri  Achar:  Is  it  not  a  fact  that  large
 quantities  are  lying  idle  in  the  ports
 in  the  west  coast,  Karwar,  Mangalore,
 for  want  of  shipping  facilities  for  ex-
 port,  for  the  last  4  or  §  months?

 Shri  Satish  Chandra:  Manganese?
 Sturt  Achar:  Iron  ore

 Shri  Satish  Chandra:  The  difficulty
 in  Hosppet—Bellary  and  other  areas—
 Sukinde  etc.—where  there  are  large
 fron  ore  deposits  is  not  only  lack  of
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 shipping  facilities,  but  the  limited
 railway  transport  facilities  avaiishle.
 The  movement  capacity  is  limited  by
 transport  facilities.

 Shri  Achar:  My  question  w  this.
 Large  quantities  are  lying  idle  in
 Mangalore.  It  is  not  about  Bellary.
 I  am  asking  about  Mangalore  It  is  a
 port.  Large  quantities  are  lying  idle
 there

 The  Minister  of  Commerce  (Shri
 Kanungo):  May  I  submit  =  that
 Mangalore  is  a  seasonal  port  and  for
 a  large  part  of  the  year  it  is  unwork-
 able

 Shri  Ranga:  Is  anything  being  done
 to  improve  the  total  number  of  rail-
 way  wagons  that  may  be  made  avail-
 able  for  this  particular  purpose  and
 also  to  improve  the  condition  of  the
 roads  in  this  part?  According  to  the
 latest  reports,  the  roads  have  been  cut
 up  and  are  in  a  very  bad  condition.
 The  charges  that  are  being  levied  by
 the  lorries  have  gone  up  to  an  un-
 economic  limit

 Shri  Satish  Chandra:  The  Munistry
 of  Railways  and  the  Ministry  of
 Transport  and  Communications  are
 considering  the  development  of  Raiul-
 way  links  and  the  development  of
 Mangalore  as  a  major  port  for  the
 purpose  of  exporting  as  much  iron
 ore  as  possible  Certain  buyers  in
 Germany,  Italy  and  the  U.K.  have
 shown  interest  and  are  prepared  to
 assist  in  the  settang  up  of  theee  facili-
 ties  in  so  far  as  the  foreign  exchange
 cormsponent  of  these  schemes  is  9  con-
 cerned  These  are  being  considered
 as  part  of  the  Third  Plan

 Manufacture  of  Photographic
 Materials
 +

 Shri  A.  M.  Tariq:
 Shri  Ram  Krishan  Gupte:

 "1020  Shri  D.  C.  Sharma:
 Shri  Daljit  Singh:
 Shri  Hem  बिनते:

 Will  the  Minister  of  Commerce  and
 Indastry  be  pleased  to  refer  to  the
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 reply  given  to  Starred  Question  No
 3908  on  the  !8th  April,  959  and  state
 the  latest  position  with  regard  to  the
 manufacture  of  photographic  materials
 m  the  country?

 The  Minister  of  Industry  (Shri
 Manabhal  Shah):  A  statement  is  laid
 on  the  Table  of  the  House  [See
 Appendix  III,  annexure  No  74]

 Shri  A  M.  Tariq:  May  !  know  whe-
 ther  the  Government  is  aware  of  the
 fact  that  black  and  white  and  colour-
 ed  films  and  printing  charges  and  de
 veloping  charges  in  the  market  have
 gone  very  high  and  films  are  not
 easily  avaiable?  What  facilties  do

 घट  U>vernmenr’  propose  w  give  tie
 people  when  these  proposals  are  im-
 plemented?  What  steps  do  they  pro-
 pose  to  take  to  check  the  blackmar-
 keting?

 Shri  Manabhai  Shah.  As  the  hon
 Member  and  the  House  are  aware
 after  all,  when  we  are  facing  such  a
 great  crisis  about  foreign  exchange,  9
 must  submit  to  the  hon  Member  that
 wf  he  wants  liberalisation  in  respect  of
 all  imported  items,  the  country  wil!
 have  to  end  up  in  a  disaster  There-
 fore,  we  have  to  put  up  with  some

 difficulties  m  some  commodities  We

 Shri  Hem  Raj:  May  I  know  the
 various  places  in  which  these  plants

 going  to  be  at  Ootacamund  Regard-
 ing  other  plants,  we  have  already  in-
 vited  various  proposals  from  the  diff-
 erent  parties  who  have  shown  interest
 We  are  also  going  to  allow  the  differ-
 ent  items  of  photographic  materials
 including  raw  films  and  papers  and
 other  ancillaries  to  be  manufactured
 by  the  industrialists.
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 थी  दलजीत  कसिह  क्या  में  जान  सकता
 हैं  कि  ये  साल  में  कितने  का  माल  बाहर  से
 मदावा  गया  भर  कितने  का  देह  में  पैदा
 किया  गया  झौर  किलने  झर्से में देश की जरुरियात
 के  लिये  काफी  सामान  पैदा  कया  जा
 सकेगा  ?

 शी  मनुभाई  cd  जहा  तक  कि  सारे
 फोटाग्रेफिक  कैसिकलस  और  मैटीरियल्स  का

 नौल्लुक  है  बाहर  से  काई  ४  कराड  स  रू  कर
 *  करोड़  रुपये  तक  का  माल  भाया  है  जब  कि

 यहा  का  जो  इडिजनस  प्रॉडफ्शन  जैसे  कि
 का  में  ने  बतलाया,  बौबूस  कंमराज,

 ग्फ़्ेज्र  ह  म्मक्रेग  कोरल  हार  डरा  कमोग
 से  क्रम  का  माल  बना  है  भौर  हमें  ध्राशा  है  कि
 जिस  किस्म  की  कोशिशें  की  जा  रही  है  पब्लिक
 सैकूटर  में  झौर  प्राइवेट  मैक्टर  में  उन  से  चर्ड
 फाइल  ईयर  प्लान  के  अन्त  तक  हम  देश  को
 काफी  तादाद  में  स्वावलम्बी  बना  सकेंगे  ।

 Shri  A  M  Tariq  I  would  ke  tw
 kngy  this  from  the  hon  Minister  As
 T@Sards  films,  ordinary  films,  Jlack
 4NQ  white  which  used  to  sell  in  the
 M&rket  at  Rs  3,  have  gone  to  Rs  12
 Coloured  films  which  used  to  sell  at

 2  have  gone  up  to  Rs  42  I
 Wold  luke  to  know  from  the  hon
 Mit  ster  what  steps  they  are  taking
 ©  check  the  blackmarketing

 Shri  Manubhai  Shah:  No  rates  are
 fixeg  ७६  the  Government  We  are  try-
 NZ  to  ease  the  situation  by  matching
 the  supply  with  the  demand  It  may

 that  in  the  case  of  particular  com-
 MOY,ties  which  are  getting  scarce
 ~OMetimes  prices  may  mse  We  can-
 Not  go  to  the  full  extent  of  rationing
 €veby  photographer  and  every  user  un

 country  to  get  a  particular  alloc-
 alto,  We  are  trying  as  much  as
 POStible  within  the  resources  of  the
 coUhtry  to  import  in  bulk  through  the
 STc,  through  vanous  organisations
 and  distribute  it  in  as  equitable  a
 Miner  in  every  part  of  Inda  as
 POibie
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 Shri  Shivananjappa:  May  }  know
 who  are  the  foreign  collaborators  for
 the  manufacture  of  raw  films?

 Shri  Manubhai  Shah:  As  the  House
 38  aware,  we  are  negotiating  with
 the  Fuji  Films  of  Japan  We  27०
 also  negotiating  with  West  German
 Agfa,  with  Kodak,  Gevaret  and  one
 -or  two  French  and  German  firms  |

 Shri  P  K.  Beo:  May  I  know  the
 progress  that  has  been  made  =  in
 Ootacamund  in  the  manufacture  of
 raw  films?

 Shri  Manabhai  Shah:  I  indicated
 that  we  are  negotiating,  and  we  are
 expecting  the  proposal  from  thes
 parties  very  eoon,  in  order  to  examine
 them  and  also  see  what  could  be
 done  in  the  matter  का  the  private
 sector  also  है  है 211  not  be  only  a  pro-
 ject  to  be  established  at  Ootacamund
 but  various  items  of  the  raw  film  and
 the  ancillames  would  be  manufactured
 under  individual  proposals  if  they  are
 received

 Shri  Tangamani:  Is  :t  a  fact  that
 ‘because  the  Government  did  not  place
 ‘the  order  in  time,  the  raw  film  factor
 an  Ovtacamund  could  not  be  started
 with  the  help  of  the  East  German
 "Government?

 Shri  Manubhai  Shah:  That  5  not  a
 fact.  My  hon  friend  knows  the  whole
 ‘history  very  well  It  was  because  of
 the  very  long  period  of  deliveries  and

 ‘the  very  dilatory  programme  that  we
 could  not  accept  the  offer  made  by
 the  firm  which  was  to  collaborate  with
 us  at  one  time

 Shri  Ram  Mrishan  Gupta:  May  !
 know  whether  any  request  has  been
 received  recently  from  the  Chief  Min
 ister  of  the  Punjab  Government  to  set
 up  one  of  these  X-ray  film  projects  in
 Punjab,  and  if  so,  the  nature  of  the
 action  taken  thereon?

 Shri  Masubhai  Shah:  No,  not  to  my
 knowledge  No  such  request  has
 ‘come  Perhaps,  the  hon  Member  is
 referring  to  one  of  the  drugs  projects
 for  which  definitely  a  request  has

 «ome  not  only  from  the  Chief  Minis-
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 ter  of  Punjab  but  from  the  Chief
 Ministers  of  all  the  States

 *l¢8i.  Shri  Sadhan  Gupte:  Will  .be
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  two  films  entitled  “Der  Tiger  Von
 Eschnapur”  and  “Das  indische  gra-
 bma]”  both  directed  by  Fritzland  are
 being  exhibited  in  West  Germany,

 (b)  whether  the  said  films  depect
 extremely  obscene  dances  by  women
 in  temples  as  typical  of  Indisn  cul-
 ture  and  as  an  ingredient  of  Hindu
 worship  and  contain  other  objection-
 able  representations  and  insinuations.
 m  presenting  Indian  life  and  culture;

 (९)  af  so,  whether  any  protest  has
 been  made  regarding  the  exhibition  of
 the  said  films,  and

 (d)  of  not,  the  reason  therefor?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lekshmi  Menea):
 (a)  Yes

 (७)  to  (6)  It  is  understood  that  the
 two  films  contain  some  dance  sequen-
 ces  in  scanty  clothes,  but  the  films
 are  re-makes  of  two  old  films  produc-
 ed  about  twenty  years  ago  and  sup-
 posed  to  be  fantames.  The  question  of
 any  formal  protest,  therefore,  does  not
 arise,  but  the  officers  of  our  Embessy
 in  Bonn  have  informally  brought  thes
 to  the  notice  of  the  German  foresgn
 office

 Shri  Sadhan  Gupta:  May  l  know
 whether  the  old  films  referred  to
 contain  obscene  representations  of
 Indian  life,  and  xf  so,  even  if  they  are
 re-makes,  why  a  protest  was  not
 made  when  these  were  being  ex-
 hibited?

 Shrimati  Lakshmi  Menoa:  The
 company  asked  for  permission  to
 come  to  India  to  shoot  certain  portions
 of  the  film  called  ‘Tiger  of  Eschne-
 pur’,  and  they  submitted  a  script;  this
 was  not  approved  because  we  thought
 that  it  did  not  give  a  correct  snd
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 balanced  picture  of  the  life  of  the
 people.  Then,  a  revised  script  was
 eubmitted,  and  it  was  approved.

 Shri  Sadhan  Gupta:  At  the  time
 the  revised  script  was  submitted,  did
 the  Government  of  India  know  that
 these  scandalous  representations  were
 going  to  be  reproduced  in  the  film.
 and  if  so,  what  steps  did  they  take
 to  prevent  it?

 Shrimati  Lakshmi  Menon:  There
 was  no  mention  of  any  dance  sequen-
 ces  at  all  in  that  revised  scmpt,  and
 the  Government  of  India  did  not
 know  that  these  obscene  scenes  will
 be  represented  in  the  picture.

 Mr.  Speaker:  Does  the  hon.  Minis-
 ter  mean  that  there  has  been  a  devi-
 ation  from  the  script  that  has  been
 approved?

 Shrimati  Lakshmi  Menen:  Yes

 hri  Thirumaia  Rao:  Are  Govern-
 ment  aware  of  the  film  recently  pro-
 duced  and  exhibited  in  India  by  name
 ‘Pardesi’  produced  in  collaboration
 with  Russian  artists,  in  which  a
 Russian  traveller,  several  centuries
 ago,  visited  India,  made  clandestine
 love  with  a  poor  fisher-girl  in  Maha-
 rashtra,  and  then  ran  away  to  his
 country,  leaving  the  mother  and  her
 illegitimate  child  to  their  fate?  Has
 Government's  attention  been  drawn
 to  this,  and  will  they  see  to  it....

 Mr.  Speaker:  How  does  that  arise
 out  of  the  main  question?

 Shri  Thirumala  Rae:  It  is  a  matter
 of  principle;  that  is  why  I  am  asking.
 Such  obscene  and  misrepresenting
 films  are  being  produced  with  foreign
 collaboration;  and  this  film  with
 Russian  collaboration  is  one  such  thing
 about  which  Government  should  take
 immediate  action.

 Mr.  Speaker:  The  hon.  Member
 evidently  wants  to  ask  the  Govern-
 ment  to  be  a  86९  more  careful  gen-
 erally  with  respect  to  foreign  collab-
 orators  in  the  field  of  film-making.
 That  is  all  the  suggestion.
 202  LSD-—2.
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 ह्,  Thirumaia  Rae:  These  foreign
 goltaboraters  should  not  humiliate
 the  country.

 Mr.  Speaker:  Very  well;  Russia
 and  Germany  are  not  so  near  to  each
 other.  %

 Shri  8.  M.  Banerjee:  It  has  been
 stated  in  this  paper  Darpan  dated
 22n8  May,  1959,  that  this  particular
 film  which  has  been  renewed  or
 rather  refilmed  still  shows  these  naked

 and  before  Shiva  and

 Mr.  Speaker:  Why  should  the  hon.
 Member  desire  to  give  information  to
 this  House,  as  3  hon.  Merabers  have
 not  seen  it?  Why  should  he  go  into
 details?

 pri  8S.  M.  Banerjee:  I  want  to  ask
 whether  even  after  the  film  has  been
 approved,  these  things  are  still  there.
 These  things  actually  give  a  horrible
 picture  of  Indian  culture.  May  I  know
 whether  any  protest  has  been  made?

 Mr.  Speaker:  The  hon.  Minister  has
 answered  both  the  questions,  as  far
 as  I  have  been  able  to  follow.  ‘The
 hon  Minister  said  that  it  was  true.
 Then,  I  put  a  question  specifically
 whether  notwithstanding  the  approval
 of  @  particular  script,  these  additions
 have  been  made;  the  hon.  Minister
 said,  yes.  The  question  was  also  put
 to  her  whether  any  protest  had  been
 lodged  She  said  that  our  Ambassa-
 dor  n  Bonn  had  taken  up  this  mat-
 ter  So,  both  the  questions  have  been
 answered.

 shri  5.  M.  Banerjee:  May  I  know
 whether  this  film  has  been  banned?

 Shrimati  Lakshmi  Menon:  The  pic-
 ture  has  not  come  to  India;  we  ean
 only  ban  the  picture  when  it  comes
 to  India.

 Shri  8  M.  Banerjee:  How  can  they
 exhibit  such  scanda‘ous  things  in
 foreign  countries?

 ghri  Vajpayee:  May  I  know  why
 no  formal  protest  had  been  lodged?
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 Shri  Sadban  Gupta:  May  I  knew
 how  widely  the  film  has  been  exhi-
 dbited  in  Germany,  and  whether  the
 German  authorities  have  given  us  any
 @asurance  of  stopping  the  exhubition
 in  Germany,  in  view  of  the  fact  that
 it  is  a  great  insult  to  our  culture  end
 our  nation?

 Shrimati  Lakshmi  Menon:  That
 question  has  already  been  answered
 The  matter  has  been  taken  up  by
 our  Mission  with  the  authorities  con-
 cerned  in  Bonn

 Mr.  Speaker:  Did  they  give  any
 teply  that  they  would  not  do  so”

 Shrimati  Lakshmi  Menon:  No

 Dr.  Sushila  Nayar:  Is  it  not  a  fact
 that  our  Film  Censor  Board  :s  lack-
 ing  in  effective  censorship  and  ‘here
 are  obscene  pictures  in  the  country,
 and  that  is  why  some  of  these  obsceni-
 ties  are  passed  on  for  exhibition  in
 the  foreign  countries  also”  Why
 should  we  not  take  up  this  question
 of  obscenities  in  films  altogether,
 rather  than  deal  with  jus¢  one  isolated
 film  that  goes  outside  the  country”

 Mr.  Speaker:  This  Ministry  fs  not
 competent  to  answer  that  question

 I  would  urge  upon  all  hon  Minrs-
 ters  that  if  they  are  not  able  to  be
 were  during  the  question  hour  with-
 out  prejudice  to  their  other  work,
 they  may  at  least  send  their  deputics
 who  will  be  able  to  answer  such  ques-
 tions.  There  are  a  number  of  such
 cross-questions  coming  up;  and  unless
 they  know  what  is  happening,  the
 Cabinet  responsibility  wili  not  be
 there.  They  will  be  in  absolutcly
 water-tight  compartments

 Ghrimati  Lakshmi  Menen:  About
 this  particular  point,  I  might  say  that
 under  the  present  law,  there  is  no
 possibility  of  control  on  the  product-
 ॥. ज  of  films  in  India  by  Indians  or
 foreigners;  we  can  only  ban  the  film
 when  it  comes  before  the  Board  of
 Censors.  If  a  badly  produced  Indian
 film  is  shown  in  &  foreign  country,  we
 cannot  take  any  action  at  all.
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 Shri  Hem  Barua:  May  I  know  whe-
 ther  we  have  asked  the  West  German
 Government  to  ban  the  exhibition  of
 that  film?

 Mr  Speaker:  Hon  Member  evi-
 dently  want  a  stricter  control;  if  it  is
 Necessary  to  have  a  law,  hon.  Mem-
 bers  are  only  too  willing  to  pass  the
 Necessary  legislation.

 Indian  Paint  Manufacterers’
 Association

 91023  Shri  Raghunath  Singh:  Will
 the  Minster  of  Commerce  and  In-
 dustry  be  pleased  to  state  whether  it
 iS  g  fact  that  the  Indian  Paint  Manu-
 facturers’  Association  at  its  l7th  An-
 Nual  general  meeting  held  in  the  first
 Week  of  June,  959  at  Calcutta  re-
 Quested  Government  to  reduce  the
 i%hport  duty  on  raw  materials  with  &
 View  to  make  Indian  paints  compete
 With  USA  and  UK  in  foreign
 markets®

 The  Minister  of  Industry  (Shri
 Manubhai  Shah)  Except  for  a  gene-
 ral  suggestion  made  in  the  presiden-
 tia]  speech  of  the  !7th  annual  genera?
 Meeting  of  the  Indian  Paint  Manu-
 facturers'  Association,  for  the  grant
 of  all  facilities  to  the  indigenous  paint
 Mdustry,  no  specific  request  as  such
 has  come  for  the  reduction  of  im-
 Port  duty  on  raw  materials  used  in
 the  manufacture  of  paints  meant  for
 export,  to  Government  from  the  As-
 SGciation

 But  I  can  add  for  the  information
 of  the  House  that  all]  drawbacks  are
 built  m  for  every  export  item,  and
 iMport  duty  is  being  refunded  as
 drawback  on  exports

 wh  wave  सिंह  जहां  तक  हम  ने
 देखा  है,  इस,  एसोसियेशन  ने  जो  प्रस्ताव
 पास  किया  है,  उस  का  एक  ंग  यह  भी  था

 कि  फारेस  कम्ट्रीज  में  ग्रमरीका  शौर  इंगमैंड
 से  इडियन  पेंट्स  का  जो  काम्पीटीशन  हो  रहा
 है,  उस  का  सामना  करने  के  लिये  यह  ee
 reeves  है  कि  जो  बेसिक  मैटीरियल्ज  हैँ,
 उन  को  फी  किया  जाये  शौर  ये  हम  को  ६...

 हो  सके  ।
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 थौ  अभुभाई  शाह  :  मेम्बर  साहवान  को

 बहू  मेरा  भावश्वासन  है  कि  जहां  तक

 एक्सपोर्ट  का  ताल्जूक  है,  किसी  किस्मट्रेंकी
 इम्पोर्ट  ड्यूटी  हम  उस  पर  सगाते  नहीं  है  ।

 वह  सब  ट्रा-बैक  में  मिल  जाती  है  1

 Re  SwHort  Notice  Question

 Mr.  Speaker:  There  383  a  Short
 Notice  Question,  No  8  Shri  Keshava
 I  find  the  hon  Member  ws  absent  He
 tables  a  Short  Notice  Question  and  }s
 absent.

 erent डा

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Reorganisation  of  the  Estate  Office

 ‘101s  Shri  D  C.  Sharma’  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  2528
 on  the  30th  April,  ‘1959,  and  state

 (a)  the  functions  of  the  Enquirv
 Counter;

 (b)  the  facilhties  that  have  accrued
 by  setting  up  this  Counter,  and

 (९)  whether  the  Comptroller  and
 Auditor  General  has  concurred  in  the
 procedure  for  the  billing,  posting  and
 recovery  of  rent  as  recommended  by
 the  Special  Organisation  Unit?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Ani!  K.
 Chanda):  (a)  and  (b)  <A  statement
 is  placed  on  the  Table  of  the  House
 {See  Appendix  ITI,  annexure  No  75]

 (c)  The  proposal  is  still  under  ex-
 amination  by  the  Comptroller  and
 Auditor  Genera)  of  India

 Small  Scale  Industries

 Shri  Keshava:  Wil!  the  Minis-

 (a)  whether  any  survey  has  been
 made  to  assess  the  progress  of  the
 amall  scale  industries  m  the  country;

 {b)  whether  any  such  survey  has
 been  made  by  the  Delhi  Administra-
 tion  In  its  territery;  and

 (९)  if  so,  with  what  results,  if  any?
 The  Minister  of  Industry  (Shri

 Manubhal  Shah):  (a)  Yes,  Sir

 (b)  A  survey  was  undertaken  dur-
 ing  1950-51  Another  survey  is  being
 undertaken  during  the  current  finan-
 cia)  year

 (c)  ‘The  recommendations  made  by
 the  Smal!  Scale  Industnes  Organisa-
 thon  in  their  survey  reports  during
 955  to  June  959  are  being  imple-
 menteq  by  the  concerned  authorities
 vez,  the  Small  Industries  Service  In-
 stitutes,  National  Small  Industnes
 Corporation  and  the  State  Govern-
 ments  -

 All  India  Medical  Institute,  Delhi

 *i024  Shri  Tangamani:  W:!]  the
 Minister  of  Works,  Honsing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  transfer  the  main-
 tenance  of  the  building  of  the  Al
 India  Medical  Institute  from  the
 CPWD  to  the  Institute,

 (b)  af  so  the  number  of  workers
 according  to  each  categorv  of  post
 hkely  to  be  affected  by  such  transfer,
 and

 (ce)  the  steps  taken  to  settle  the
 service  conditions  of  the  affected
 staff?

 The  Deputy  Minister  of  Works,
 Housing  ang  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes  Sir

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha  [See  Appendix  प्रा
 annexure  No  76]

 (ed  The  terms  and  conditions  of
 transfer  of  staff  are  being  settled  m
 consultation  with  the  Director  of  the
 Institute

 Turbine  Pump  Industry

 (  Shri  Jaipal  Singh:
 1023.  Shri  Bhanja  Deo

 L  Shri  M.  8  Thakore:
 Will  the  Minster  of  Commerce  and

 Industry  be  pleased  to  state

 (a)  whether  st  is  a  fact  that  the
 turbine  pump  industry  has  been
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 adversely  affected  by  lack  of  co-ardi-
 nation  in  the  planning  of  irrigation
 schemes;

 (bd)  if  so,  the  reasons  therefor;  and

 (९)  whether  Government  have  taken
 any  steps  to  overcome  the  problem?

 The  Minister  of  Industry  «(Shri
 Manubhal  Shah):  (a)  to  (c)  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No.  77}.

 Wage  Board  on  Sugar  Industry
 Shri  Vajpayee:

 *2028.°<  Shri  Tangamanti:
 Shri  T  8.  Vittal  Rao:

 Will  the  Minister  of  Labour  and
 Rmployment  be  pleased  to  state:  ,

 (a)  the  steps  taken  or  proposed  to
 be  taken  to  implement  the  recom-
 mendations  made  by  the  Wage  Board
 on  Sugar  Industry  regarding  the  in-
 terim  relhef  to  workers  m  sugar
 factories;

 *(b)  the  number  of  mills  that  have
 agreed  to  pay  the  mterim  relief;

 (c)  whether  any  decision  has  since
 been  taken  as  regards  payment  of
 bonus  for  the  last  cane-crushing
 season  pending  implementation  of  the
 eecommendations  of  the  Wage  Board,
 and

 (d)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  and  (b).  Of  the
 ३340  factories  covered  by  the  recom-
 mendation,  08  have  started  imple-
 menting  it  and  the  managements  of
 the  remaining  factories  are  being  per-
 auaded  to  do  s0.

 (९)  ह 1. ह  (a).  Information  is  not
 availabie.  The  matter  concerns  the
 State  Governments.  The  Wage  Board
 fas  not  made  any  recommendation
 concerning  bonus  so  far.

 Fitep
 Shri  Amar:  Will  the  Minister

 of  Information  and  Broadcastiag  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  a  recent  city-wide  campaign  launch.
 ed  in  Bombay  by  several  Social  Wel-
 fare  and  Women’s  Associations  against
 the  exploitation  of  “Crime  and  Sex
 themes”  by  film  producers;

 (b)  whether  Government  have  re-
 ceived  any  resolutions  against  such
 films  from  some  Mahila  Mandals  and
 Mahila  institutions;

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Govr-
 ernment  is  aware  of  the  formation
 of  a  body  called  the  “Society  for  Pre-
 vention  of  Unhealthy  Trend  in  Motion
 Pictures”.

 (b)  Government  have  not  so  far
 received  any  resolution  stated  to  have
 been  passed  by  Mamila  Mandals  and
 Mahila  Institutions.

 (ce)  Government  have  received  a
 communication  from  the  Society  men-
 tioned  above  and  is  considering  the
 points  mentioned  in  that  letter.

 Application  of  Mines  Act  to  Stene
 Quarries

 *4¢28  Shri  Muhammed  Elias:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 stone  quarries  are  not  covered  by  the
 Mines  Act,  1952;  and

 (9)  uf  not,  whether  there  is  any
 proposal  to  bring  these  quarries  also
 under  the  Act?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AH):  (a)  and  (b).  The
 stone  quarries  are  covered  by  the
 Mines  Act,  1952.
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 Reck  Sali  Mines,  Mandi

 Shri  Hem  Raj: 3028-4  gant  a  0,  शाला:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 33850  on  the  i9th  March,  ‘1959,  and
 state:

 (a)  the  further  progress  made  s0
 far  in  digging  out  the  Rock  Salt  from
 Guma  and  Darang  Mines  by  scientific
 methods;

 (b)  the  expected  expenditure  to  be
 incurred  on  these  mines  during  the
 Second  Five  Year  Plan;  and

 (९)  the  amount  of  foreign  exchange
 involved  in  this  undertaking?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  A  statement
 giving  the  information  required  5
 laid  on  the  Table  of  the  House  [See
 Appendix  III,  annexure  No  78)

 (b)  Rs  8,i2,200

 (e)  ह. ३  2,165,000

 Rubber  Development  Schemes

 ‘* 3980.  Shri  Jinachandran:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state’

 (a)  whether  the  United  Planters
 Association  of  Southern  India  has
 prepared  and  submitted  a  rubber  de-
 velopment  scheme,

 (b)  if  80,  what  are  the  salient  fea-
 tures  of  the  scheme;  and

 (c)  whether  the  scheme  has  been
 considered  by  Government  and,  if  30.
 what  is  their  reaction  thereto?

 The  Minister  of  Commerce  (Shri
 Kanunge):  (a)  Yes,  Sir

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 प्रा,  annexure  No.  i.)

 (c)  The  matter  is  under  considere-
 tion  of  the  Government.

 Mahatma  Gandhi's  Samadhi

 Shri  Bhskt  Darshan:
 “L881.  <  Shri  D.  C.  Sharma:

 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  ii0]  on  the  llth  March,  950  and

 state  the  progress  made  so  far  with
 regard  to  the  construction  of  the
 Samadhi  of  Mahatma  Gandhi  at
 Rajghat?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  The  architect  has  furnished
 drawings  for  the  first  phase  of  the
 work  and  an  estimate,  which  «has  been
 prepared  on  their  basis,  is  being  scru-
 ainised  before  issue  of  financial  sanc-
 tion  Meanwhile,  the  work  of  laying
 pile  foundations  is  being  taken  up.

 Disarming  of  Tibetan  Refugees

 032  Shri  8.  A  Mehdi:  Will  the
 Prime  Minister  be  pleased  to  state.

 (a)  whether  all  arms  were  sur-
 cendered  by  the  Tibetan  refugees
 when  they  arrived  in  India  m  Marcb,
 1959,  -

 (७)  whether  it  is  a  fact  that  some
 Tibetan  refugees  did  not  surrender
 their  arms  to  the  camp  authoriter;
 and

 (c)  af  so,  the  action  taken  m  the
 matter?

 The  Deputy  Minister  ef  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  to  (c)  Almost  all  the  refugees
 surrendered  their  arms  after  entering
 India  A  few  cases  of  attempts  to
 conceal  certain  types  of  small  arms
 came  to  our  notice,  such  arms  have
 also  been  recovered.  The  authontes
 concerned  have  been  instructed  to  be
 vigilant  and  exercise  due  scrutiny

 Installation  of  Fertiliser  Factory  te
 South  India

 92983.  Shri  8.  C.  Godsora:  Will  the
 Minister  of  Commerce  and  industry
 be  pleased  to  atate:

 (a)  whether  any  decision  has  been



 5537  Written  Answere  SEPTEMBER  ,  1988  Written  Answers  ss
 taken  in  regard  to  the  installation  of
 a  fertilizer  factory  in  the  private  sec-
 tor  in  South  India;

 (b)  if  30,  where  it  is  to  be  located,

 (c)  the  name  of  the  party  to  whom
 heence  has  been  3350९  70  this  regard?

 The  Deputy  Minister  of  Commerce गात  Industry  (Shri  Satish  Chandra):
 (a)  to  (c)  Two  =  apphcations  for
 licence  under  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  495  for
 establishment  of  nitrogenous  fertilizer
 factories  in  South  India  have  been
 received  from  private  parties  These
 are  under  examination

 Indian  Embassy  at  Djakarta

 *1034,  Shri  P.  K  Dee:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  08  on  the  27th  March,  957  and
 state:

 (a)  the  extent  of  loss  of  Govern-
 ment  property  and  of  the  personal
 property  of  the  members  of  the  Indian
 Embassy  staff  as  a  result  of  raid  by
 Indonesians  on  their  house  in  Dyakarta
 On  the  I5th  March,  1957;

 (b)  whether  any  compensation  has
 aince  been  paid  to  the  members  of
 the  Indian  Embassy  staff  concerned,
 and

 (९)  af  not,  the  reasons  therefor?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 fa)  The  loss  of  Government  property
 ‘yas  approximately  Rs  24,130  and  that
 of  the  personal  property  of  the  staff,
 including  jointly-owned  mess  pro-
 perty,  was  approximately  Rs  10,000

 (b)  No,  Sir

 (c)  Although  the  Government  of
 Indonesia  have  agreed  to  compensate
 the  losses,  it  has  not  30  far  been  pos-
 sible  to  arrive  at  a  mutually  accept-
 able  assessment  of  the  extent  of  the
 fovcees.  The  matter  is  being  actively

 Pursued  by  the  Embassy  of  India  at
 Djakarta.

 1.  Common  Market

 *1035.  Shri  Subbiah  Ambalam:  Will
 the  Minister  of  Commerce  and  In-
 @ustry  be  pleased  to  state:

 (a)  whether  the  European  Com-
 mon  Market  countries  have  decided
 not  to  buy  cotton  textiles  from  Asian,
 South  American  and  other  countries;

 (b)  7  so,  whether  our  country  &
 included  in  the  above,

 (c)  the  steps  Government  propose
 to  take  in  the  matter,  and

 (dd  the  value  of  cotton  textiles  ex:
 ported  to  European  Common  Market
 countries  during  the  last  two  years?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No,  Sir

 {b)  and  (८)  De  not  arise

 (d)  A  statement  ts  laid  on  the  Table
 of  the  House  [See  Appendix  II,  an-
 nexure  No  80]

 Minimum  Wages  fer  Piantation
 Labour

 1098
 Shri  T.  8  Vittal  Bao:
 Shei  P  C.  Boreoah:

 Wil)  the  Minister  of  Labour  and
 Employment  he  pleased  to  state’

 (a)  whether  the  principle  of  giving
 equal  pay  for  equal  work  as  recom-
 mended  by  the  Minimum  Wages
 Central  Advisory  Board  is  being  im-
 plemented  in  the  new  agreement  for
 increased  minimum  wages  for  the
 plantation  labour  in  Assam,  Terai  and
 Darjeeling  Tea  Gardens,  and

 (b)  at  so,  what  are  the  actual  rates
 of  wages  agreed  upon’?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  This
 matter  is  within  State  sphere  and  the
 information  is  not  available.
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 -Small  Seale  industry
 1088,  Shri  Harish  Chanfra  Mathur:

 ‘Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  what  incentives  and  special
 attractions  Government  give  to  en-
 courage  the  location  of  Small  Scale
 Industry  in  an  under-developed  area;
 and

 (b)  what  has  been  the  effect  of
 these  incentives?

 The  Minister  of  Industry  (Shri
 Manubhail  Shah):  (a)  and  (b)  A  state-
 ment  is  lad  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No  82]

 Press  Council

 Shri  D.  Cc  Sharma:
 ©2039.  <  Shri  Ram  Krishan  Gupta

 |  Shri  Bhakt  Darshan:

 Will  the  Miunister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  207]  on  the  27th  April,  3959
 and  state  the  further  progress  made
 for  setting  up  the  Press  Council?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar):  There  ts
 no  change  in  the  position.  Government
 do  not  intend  to  take  up  the  question
 unless  it  finds  a  more  favourable  at-
 mosphere  for  the  proposal

 Manufacture  of  Cloth  Marking  Ink

 Shri  BR.  0  :
 1080  <  Shri  Subodh  Hansda

 Shri  S.  C.  Samanta:

 ‘Will  the  Minister  of  Commerce  and
 Zndustry  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 manufacture  cloth  marking  ink  in
 our  country;  and

 (b)  if  so,  the  steps  taken  in  this
 direction?

 The  Minister  of  Industry  (Shri
 Bianubhai  Shah):  (a)  and  (b).  Cloth

 Marking  Ink  is  already  being  manu-
 factured  in  the  country.

 Labour  Participation  in  Publile
 Undertakings

 “04i.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  283i
 on  the  8th  April,  959  and  state:

 4a)  whether  Government  have  con-
 sidered  the  question  of  introducing  the
 scheme  of  participation  of  labour  in
 management  in  other  Public  Under-
 takings,  and

 (b)  af  so,  the  names  of  the  Under-
 takings  in  which  this  scheme  wil)  be
 introduced?  .

 The  Minister  of  Indastry  (Shri
 Manubhal  Shah):  (a)  and  (b)  Yes,
 Sir  Government  have  introduced  the
 scheme  of  participation  of  labour  in
 the  Hindustan  Machine  Tools  and  the
 Hindustan  Insecticides  The  experi-
 ence  gained  m  these  two  Undertakings
 would  have  to  be  assessed  and  then  a
 further  decision  can  be  taken  in
 regard  to  extending  this  to  other
 undertakings

 Contract  System  in  Cement  Factories

 *l082.
 Shri  Ajit  Singh  Sarhadi:

 {  sor  Ram  Krishan  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  523  on  the  23rd  February,  959
 and  state

 (a)  whether  it  is  a  fact  that  the
 contract  system  still  exists  in  the  Gov-
 ernment  owned  cement  factories;

 (b)  if  so,  the  names  of  the  factories
 m  which  it  still  exists,  and

 tc)  nature  of  the  steps  taken  er
 proposed  to  be  taken  to  abolish  this
 system?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All).  (a)  The  Central  Gov-
 ernment  does  not  own  any  Cement



 $54t  Written  Amewers  SEPTEMBER  1  1908  Written  Anewers  5542

 factory.  It  is  understood  that  the
 Contract  Labour  system  does  not
 exist  in  the  two  cement  factories
 owned  by  two  State  Governments.

 (b)  and  (c).  Do  not  arise.

 Export  of  Shoes  to  Russia

 1043,  Shri  Vidya  Charan  Shukla:
 ‘Will  the  Minister  of  Commerce  dnd
 Endustry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 25:on  the  I8th  February,  959  regard-
 ing  export  of  shoes  to  Russia  and  state:

 (a)  whether  the  negotiations  in  res-
 wect  of  the  gurchase  of  surglus  shoes
 by  Russia  have  since  been  finalised;
 and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  negotia-
 tions  with  U.S.S.R.  regarding  purchase
 ef  surplus  shoes  have  unfortunately
 sot  proved  successful.  Efforts  are
 being  made  by  the  Nationa!  Smal!
 YAdustries  Corporation  and  the  State
 frading  Corporation  to  sell  these
 shoes  elsewhere.

 Commen  Service  Centres  for  Artisans,
 Orissa

 104.  Shri  Panigrah!i:  Will  the
 @iinister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  scheme  of  Orissa
 Government  for  setting  up  of  Common
 flervice  Facility  Centres  for  artisans,
 which  got  the  technical  approval  of
 the  Central  Government,  have  been
 implemented;  and

 (b)  whether  workshops  proposed  to
 be  set  up  in  Cuttack,  Puri  and  Ber-
 hampur  in  this  connection  have  been
 established?

 The  Minister  of  Industry  (Shri
 WMiemabhal  Shah):  (a)  and  (b).  Orissa
 ‘Government's  scheme  for  setting  up
 the  Common  Service  Facility  Centres
 is  ag  under.  The  different  centres  are

 ely
 yt

 be  on  dates  given

 Centre Lpcation  Lay  ee
 opening

 x,  Curteck  3.

 Cane

 है।

 ra  Hornwor'  t-9-I989.
 Centre

 -9-1989

 3.  Wire  drawing
 Centre

 Puri  4.  Leather  Centre  =  ‘1-10-1959
 3-9-1959 Berhampur  5.  Blacksmithy 3

 Per  Centre.
 6.  Tailoring  Centre  I-1O-1Q9SD
 7.  Leather  Work  =  1-10-1959

 Centre.
 ro  “danivaipur  ¥.  3  ddionng  Centre  I+TO-1959
 5.  Keonphar  9.  Tailoring  Centre  TH1O-1959
 6,  Bolangir  10.  Taslonng  I-I0-29§9

 Centre

 Code  of  Discipline  in  Industry

 *1045,  हिचिले  Keshava:;  W:ll  the  Minis-
 tef  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  sanc-
 q0ns  to  enforce  the  Code  of  Discipline
 in  Industry  have  been  laid  down,

 (b)  if  so,  by  whom  will  these  sanc-
 tjons  be  imposed,  and

 (c)  how  will  an  infringement  of
 tpese  sanctions  be  treated?

 The  Deputy  Minister  of  Labour
 (Gghri  Abid  Alf):  (a)  Yes

 (b)  By  the  Central  Organisations  of
 employers  or  workers,  as  the  case
 may  be

 (c)  As  an  infringement  of  the  Code.

 Pulte  Tallah  Water  Main

 Shri  Gadhan  Gupta:  Will  the
 Minister  of  Commerce  and  Industry
 pe  Pleased  to  state:

 (a)  whether  the  Calcutta  Corpora-
 tjon  had  approached  the  Centra}  Gov-
 efnment  with  a  request  for  release  of
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 foveign  exchange  to  the  extent  of
 rupees  7  lakhs  for  the  import  of  a
 special  type  of  paint  or  coating  which
 bes  been  given  cathodic  treatment  and
 which  ig  required  for  the  manufac-
 ture  of  its  proposed  72”  dia.  Pulta
 Tallah  Water  Main;

 (b)  whether  3  is  a  fact  that  the
 required  foreign  exchange  was  not
 sanctioned  and  that  the  Corporation
 was  asked  to  get  such  coating  manu-
 factured  by  local  manufacturers;

 (c)  whether  it  38  a  fact  that  the
 local  manufacturers  have  been  unable
 to  manufacture  such  coating  and  that
 as  a  result  the  manufucture  of  the  72”
 Pulta  Tallah  Main  has  come  to  a  stand
 still;  and

 (da)  2f  so,  whether  the  required
 foreign  exchange  is  now  proposed  to
 be  sanctioned”

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir  The
 request  was  for  the  import  of  70B
 Coal  Tar  Ename)  and  Primer  worth
 Rs  975  lakhs

 (b)  to  (d)  As  this  type  of  paint
 which  was  sought  to  be  imported
 could  be  substituted  by  the  high
 quality  paints  manufactured  m_  the
 country,  the  Corporation  was  request-
 ed  to  explore  the  possibility  of  meet-
 ing  their  requirement  from  the
 indigenous  manufacturers  However,
 when  the  Corporation  stated  that  the
 indigenous  product  was  not  of  the
 required  type,  the  matter  was  recon-
 sidered  by  Government  and  an  import
 heence  for  the  value  apphed  for
 has  been  granted  In  future  no  such
 imports  of  such  paints  will  be  granted
 as  Indian  paints  are  already  being  pro-
 duced  in  adequate  quantities  and  are
 of  satisfactory  quality  and  standards
 for  different  usages

 Automobile  Spare  Parts

 1007.  Shri  8.  A.  Mehdi:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  there
 is  considerable  increase  in  the  selling

 price  of  automobile  spare  parts  and
 the  increase  is  more  than  00  per  cent;

 (b)  whether  it  also  a  fact  that
 the  West  Bengal  Government  have
 drawn  the  attention  of  the  Centre  to
 this  matter  recently,  and

 (९)  ४  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 Tee  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c)  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  III,  annexure  No  82}

 Film  Festival,  Moscow

 °048.  Shri  Tangamani:  Will  the
 Minister  of  Information  and  SBroad-
 casiing  be  pleased  to  state-.

 (a)  whether  India  had  participated
 in  the  film  festival  held  at  Moscow
 recently;

 (b)  if  so.  the  names  of  the  Indian
 films  that  were  exhibited,  and

 (c)  how  did  the  films  in  languages
 other  than  Hind:  fare  m  the  festiva}®

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  :Yes,
 Sir

 (a)  (४)  “JALSAGHAR”
 (Bengali)  Feature  film
 (a)  “ACHARYA  JAG-  (

 DISH  CHANDRA"
 {

 Document-
 (nf)  “MADHYA  PRA-  aries

 DESH”  \  (Enghsh)

 (c)  “Jalsaghar”  won  a  Silver  medal
 for  music,  there  were  no  Hind:  films
 entered  for  the  festival

 Transfer  of  Territories  under
 Bagge  Award

 °049.  Shri  D.  C.  Sharma:  Wil]  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  08  on  the  llth  March,  959  and
 state

 (a)  the  specific  areas  of  Indian  and
 Pakistan:  territories  which  have  been
 transferred  to  each  other  during  ‘1989,
 so  far  acccrding  to  the  Bagge  Award;
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 (b)  the  number  of  people  transfer-
 ‘zed  from  ndia  to  Pakistan  and  vice
 wersa  as  a  result  of  exchange  of  terri-
 fories;  and

 (c)  whether  these  transfers  were
 effected  peacefully?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 4a)  and  (b).  Detailed  particulars  and

 figures  are  still  being  collected  by
 the  Government  of  West  Bengal:

 (c)  Yes,  Sir.

 Employces’  State  Insurance  Scheme

 f  Shri  Ram  Krishan  Gupta:
 *1050.  Shri  Kunhan:

 Shri  T.  B.  Vittal  Bao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  285  on  the  26th  March,  2959  and
 state:

 (a)  whether  the  recommendation
 regarding  the  appointment  of  a  com-
 mittee  to  review  the  working  of  the
 Employees’  State  Insurance  Scheme
 has  since  been  examined;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  Yes

 (b)  A  one-man  Committee  has  been
 appointed.

 Sindri  Fertilisers  and  Chemicals  Ltd.

 °405%.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Commerce  and
 {industry  be  pleased  to  state:

 (a)  the  net  profits  earned  by  Messrs
 Sindri  Fertilizers  and  Chemicals
 Limited  durng  ‘1958-59  as  against
 ‘1957-58;  and

 (b)  what  are  the  prospects  for  the
 year  1959-607

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  accounts  of  the  Sindri  Com-

 pany  for  the  year  1968-50  have  not  yet
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 been  finalised  but  it  is  expected  that
 the  profite  will  be  more  or  less  the
 same  as  for  the  year  ‘1987-58.

 (b)  According  to  present  indications
 the  profits  are  expected  to  be  of  the
 same  order  in  1959-80.

 Manufacture  of  Cheap  Cars

 [sen

 Sadhan  Gupta:
 Scri  Vajpayee:
 Sari  8s.  M.  Banerjee;
 Shri  Damani:
 Shri  Kodiyan:
 Shri  Parulekar:
 Shri  Ajit  Singh  Sarhad::

 91052,  4  Dr.  Ram  Subhag  Singh:
 Shri  Pahadia:
 Shri  L.  Achaw  Singh:
 Shrimati  Us  Palchoudhurt.
 Shri  Dinesh  Singh:
 Shri  Anirudh  Sinha:

 |  Shri  N.  M.  Deb:
 (Shri  Wartor:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  proposals  from
 foreign  firms  for  the  manufacture  of
 cheap  people's  cars  costing  Rs.  5,000
 to  Rs.  7,000  each,

 (b)  af  so,  the  details  thereof;  and

 (c)  the  Government's  decision  there-
 on?

 The  Minister  of  Industry  (Shri
 Menubhal  Shab):  (a)  to  (c).  A  state-
 ment  i5  laid  on  the  Table  of  the  House.
 {See  Appendix  III,  annexure  No.  83.]

 Import  Licences

 ‘1901.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Iadus-
 try  be  pleased  to  state:

 (a)  total  number  of  import  applica-
 tions  received  by  the  Import  Trade
 Central  Organisation  during  ‘1988-59;
 and

 (b)  value  of  import  licences  issued
 during  the  above  period?
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 The  Minister  of  Commerce  (Shri
 SKanwago):  (a)  and  (b).  8,185,797,
 against  which  licences  of  the  value  of
 Rs.  629  crores  have  been  issued  upto
 367  May,  1959,

 Balance  of  Trade  with  Pakistan

 Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state.

 (a)  the  balance  of  our  trade  with
 Pakistan  during  the  period  ist  Apml
 to  3ist  July,  ‘1959;  and

 (b)  the  steps  taken  to  improve  :t°

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 fa)  Our  exports  to  Pekistarr  dunag
 April-May,  959  totalled  Rs  92,68  000
 against  our  imports  valued  _§  at
 Rs  66,97  900  resulting  m  a  favourable
 balance  of  Rs  25,71 000,  to  India
 Figure.  beyond  May,  959  are  not  yet
 available.

 (b)  The  balance  of  trade  position
 has  for  some  time  been  satisfactory
 and  no  special  steps  are  called  for

 Employment  Exchanges
 ‘1903.  Shri  9.  C.  Sharma:  wil  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 mumber  of  persons  registered  with
 the  various  Employment  Exchanges  m
 the  country  has  increased  during  1959
 50  far,  and

 (b)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Labour
 «Shri  Abid  All):  (a)  Yes

 (b)  The  number  of  applcants  on
 the  Live  Register  has  imcreased  bv
 ,64,0i5  from  Ist  January  to  3!st  July,
 959

 Central  Silk  Board
 1904.  Shri  Ram  Krishan  Gupta:  Wil

 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  the  number  of  meetings  of  the
 Central  Silk  Board  held  during
 1968-59;  and

 (b)  the  nature  of  important  deci-
 tions  taken  at  each  meeting?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Two

 (9)  A  statement  is  laid  on  the  Table.
 {See  Appendix  II],  annexure  No  84]

 Colr  Board

 *  1905.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  number  of  meetings  of  Coir
 Board  held  in  December  958  and  in
 959  so  far,  and

 (b)  the  nature  of  important  deci-
 gions  taken  at  each  ineeting?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  One  meeting  of
 the  Coir  Board  was  held  37  December,
 1958,  and  one  m  February  in  959  so
 tar

 (b)  A  statement  containing  the
 nature  of  the  important  decisions
 taken  at  these  two  meetings  35  laid
 on  the  Table  [See  Appendix  NI
 annexure  No  85]

 Plan  Publicity  in  Bombay  State

 1906,  Shri  Pangarkar:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  the  amount
 of  monev  sanctioned  in  1958-59  for
 Plan  Pubheity  m  Bombay”

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  Plan-
 ning  Commission  had  approved  in  the
 State’s  Budget  a  provision  of  Rs  4°08
 lakhs  for  Plan  Publicity  during  ‘1958-
 59

 Children’s  Films

 1907.  Shri  Pangarkar:  Wl  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state’

 (a)  the  number  of  Children’s  films
 produced  so  far  in  India;  and

 (०)  the  languages  in  which  they
 have  been  produced
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 The  Minister  of  Infermation  and

 Broadcasting  (Dr,  Keukar):  (a)  and
 (bo).  The  number  of  Children's  Alms
 Produced  by  the  Children’s  Film
 Society  and  the  Films  Division  of  the
 Government  of  India  ere  ag  follows:

 No.  of  films  No.  of  films  Lan:  m
 produced  adapted  which

 produced

 Children’s  *7  r0  "Original  in
 Film  (2  from  Hind:  with
 Society

 ——
 8  a

 Bone rom  fore!  one  in  y
 films)

 =
 and  Tamil
 and  another  in
 Bengal

 Films  t?  +  4m  Hmd
 Division  2  in  English

 and  2  in  both
 Hind:  =  and
 English.

 It  35  not  possible  to  give  the  number
 of  Children’s  films  produced  by  other
 Producers  as  these  statistics  are  not
 available.

 Poona  Radio  Station
 1988.  Shri  Pangarkar:  Will  =  the

 Minister  of  Information  anq  Broad-
 casting  be  pleased  to  state:

 (a)  whether  any  additional  improve-

 pens
 have  been  made  in  the  Poona
 Station  during  the  year  ‘1958-59;

 (b)  ४7  90,  the  details  thereof;  and

 (c)  the
 thereon?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to
 (९)  The  most  important  improvement
 during  ‘1958-59  was  the  partial  shift-
 ing  of  the  Station  to  @  separate  and
 independent  building  which  will  pro-
 vide  additional  office  accommodation
 and  also  augment  existing  studio  facil-
 ties.  The  estimated  cost  on  this  during
 1958-59  is  Rs.  97,043.

 expenditure  incurred

 After  the  new  studios  which  are
 being  prepared  in  this  building  are
 ready,  it  is  proposed  to  shift  the  entire
 Mation  from  its  present  site  in  the
 Secretariat  building  to  the  new  one.

 This  will  contidérably  hip  in  greater
 facilities  for  programmes  and  ह... अ
 room  éte.  for  artistes  who  visit  tim
 Station.

 Handloom  Industry  in  Bombay
 ‘1908.  Shri  Pangarkar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  places  in  Bombay  State
 where  training  s  imparted  to  artisans
 in  the  Handloom  Industry;  and

 (b)  the  places  where  handloom
 research  and  design  centres  have  been
 established  in  Bombay  State?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b)  A  statement
 5  laid  on  the  Table  [See  Appendix
 III,  annexure  No  86  }

 Quota  of  Steel  for  Assam

 1910.  Shrimati  Mafida  Ahmed:  Will
 the  Minister  of  Commerce  and  Indus-
 trey  be  pleased  to  state:

 (a)  the  allocation  of  Steel  quota
 being  made  to  Assam  for  small-scale
 industries  for  the  period  from  lst  ApriT
 to  30th  June,  1989;

 (b)  whether  any  demand  was  made
 by  the  Government  of  Assam  for  iron
 and  steel  materials  such  as  roofing
 sheets,  rods,  bars  and  channels  for
 development  works;  and

 (९)  if  so,  the  amount  of  allocation
 made?

 The  Minister  of  Industry  (Shri
 Manubhat  Shah):  (a)  1,730,  tons

 (b)  Yes,  Sir.
 (c)  4,640  tons

 Teachers’  Delegation  to  Russia

 29i2  Shri  8.  A.  Mehdi: *
 “|  Shri  Pangarkar:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a
 Teachers’  Delegation  went  to  Russia
 in  May,  1959;
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 {b)  if  so,  the  extent  of  foreign  ex-
 change  facilities  granted  to  it;  and

 (c)  whether  it  was  an  official  dele-
 gation?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.  A  5-member  dele-
 gation  of  All  India  Federation  of  Edu-
 cational  Associations  visited  the  Soviet
 Union  in  May-June,  959  on  the
 invitation  of  Soviet  Teachers’  Trade
 Union

 (७)  On  the  recommendation  of  the
 Ministry  of  Education,  foreign  ex-
 change  upto  Rs  2,000  per  member  was
 sanctioned  as  the  period  of  stay  in  the
 U.S.SR  was  40  days.

 (९)  ह अ  was  not  an  official  delegation

 Development  of  Handioom  Industry  in
 Andhra  Pradesh

 9i2.  Shri  M.  V.  Krishna  Rao:  W:ll
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state.

 (a)  the  number  of  small  scale  hand-
 loom  industries  started  in  Andhra
 Pradesh  on  a  co-operative  basis  during
 ‘1958-59;  and

 (b)  the  total  amount  sanctioned  by
 way  of  loans  and  grants  for  the  deve-
 lopment  of  these  industries”

 The  Minister  of  Commerce  (Shri
 Kanungo)-  (a)  and  (b)  No  new  hand-
 ioom  co-operative  societies  are  report-
 ed  to  have  been  started  in  Andhra
 Pradesh  during  the  year  ‘1958-59,  for
 which  assistance  has  been  given  from
 the  Cess  Fund

 State  Trading  Corporation
 1913.  Shri  Ram  Krishan  Gupta:  W:i!

 the  Minister  of  Commerce  and  Indus-
 dry  be  pleased  to  state:

 (a)  the  particulars  of  agents
 appointed  by  the  State  Trading  Cor-
 poration  of  India  Ltd.  to  sell  cement
 manufactured  in  Indi;

 (b)  the  number  of  stockists  appoint-
 ed  by  each  agent;

 (c)  the  procedure  followed  and  the
 basis  and  conditions  upon  which  these
 stockists  are  appointed;  and

 (a)  the  criteria  adopted  for  taking
 pecurity  from  the  stockists?

 *

 The  Minister  of  industry  (Shri
 Manubhai  Shah):  (a)  to  (d).  A  state-
 ment  is  laid  on  the  Table.  [See
 Appendix  Ill,  annexure  No  87]

 Exchange  ef  Animals  with  China

 org,  J  Shri  Rajendra  Singh:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  4736  on  the  8th  April,  959  and
 state  the  latest  position  in  regard  to
 the  proposal  of  exchanging  animals
 between  India  and  China®

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 The  exchange  of  some  animals  on  a
 reciprocal  basis  took  place  between
 Peking  and  Lucknow  zoos  in  July,
 4959

 Public  Undertakings

 I95.  Shri  Harish  Chandra  Mathur:
 Will  the  Prime  Minister  be  pleased  to
 state  whether  it  is  a  fact  that  .under
 the  present  administrative  set-up  of
 Public  Undertakings  the  officials  are
 to  continue  as  Chairmen  or  Managing
 Directors  on  part-time  basis?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  There  is  no  ban  on  the
 appointm  nt  of  service  men  as  parti-
 time  Chairmen  or  Managing  Directors
 of  public  unde-takings  One  has  to
 take  various  factors  into  consideration
 mm  making  such  appointments  eg  the
 interests  of  economy,  the  amount  of
 work  involved,  the  stage  which  the
 concern  has  rcached  and  the  lke.

 Small-Scale  Industries

 9i6.  Shri  Harish  Chandra  Mathur:
 Will  the  Mimster  of  Commerce  and
 Iudustry  be  pleased  to  state:

 (a)  how  many  new  small-scale
 industries  were  established  during  the
 years  957  and  1958;  and
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 (b)  how  many  of  these  are  located
 at  places  with  a  population  of  less
 than  fifty  thousand?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  83  new  State
 Government  Schemes  for  Small  Scale
 Industries  were  sanctioned  in  ‘1957-58
 and  234  in  1958-59

 (b)  Information  as.  not
 available

 readily

 Import  of  Cycles  and  Sewing  Machines

 9i7.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Commerce  and
 Indastry  be  nleased  to  state:

 (a)  what  2s  the  number  and  value
 of  cycles  and  sewing  machines  :mport-
 ed  during  the  years  957  and  1952,
 and

 (b)  the  necessity  for  these  imports?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)

 3957  7958

 No  Value  No.  Value

 (‘000  (‘000”
 Rs.)  Rs  )

 Cycles  90180  9845  732  944

 Sewing  Macianes

 Domestuc  9749  7353  592  72

 Industrial  33800  4808  64898  983

 (b)  Import  of  Cycles  and  domestic
 sewing  machines  has  been  banned
 since  July  957  and  January  957  res-
 pectively  The  imports  shown  above
 are  mainly  against  licences  granted
 prior  to  the  ban.

 In  the  case  of  Industrial  Sewing
 Machines  also,  imports  have  been
 banned  or  highly  restricted  except  of
 those  types  which  have  no  indigenous
 angle  or  where  indigenous  supplies  are
 not  sufficient  to  meet  the  require-
 ments  of  the  country.
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 Trade  Agreements

 i018,  Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  lay  a  statement
 on  the  Table  showing:

 (a)  the  names  of  the  countries
 with  which  trade  agreements  have
 been  concluded  for  the  first  time
 during  the  current  year;

 (b)  the  names  of  the  countries  trade
 agreements  with  which  have  been
 revised  during  this  year,  and

 (c)  the  names  of  the  countries  with
 which  negotiations  for  trade  agree-
 ments  are  still  continuing?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  No  trade  agreement  has  been  con-
 cluded  for  the  first  time  during  the
 current  year

 (b)  Trade  agreements  with  Bulgaria,
 Czechoslovakia,  Hungary,  Rumania,
 Yugoslavia,  Egypt,  Afghanistan  and
 Iraq  have  been  revised  during  the
 current  year  The  trade  agreement
 with  China  has  been  extended  upto
 3ist  December  959  during  the  current
 year,  without  any  change

 (c)  Negotiations  for  concluding
 trade  agreements  with  Finland,  Aus-
 tria,  Italy  and  Norway  are  continuing.
 The  question  of  renewing  the  trade
 agreement  with  Ethiopia  is  under
 consideration.

 Small-Scale  Industries  Board

 i929  Shri  Shree  Narayan  Das: *')  Shri  Radha  Raman:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state.

 (a)  the  important  features  of  the
 recommendations  made  by  the  Small
 Scale  Industries  Board  for  intensifying
 the  development  of  small  industries;
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 (b)  the  reactions  of  Government
 with  regard  to  such  recommendations;
 and

 (९)  the  extent  to  which  these  recom-
 mendations  have  been  accepted  by
 Government?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (c).  The
 Smal]  Scale  Industries  Board  have
 from  time  to  time  made  recommenda-
 tions  pertaining  to  all  aspects  concern-
 ing  the  development  of  small  scale
 industries  viz  early  implementation  of
 programmes  already  approved  by
 Government,  extension  of  training
 facilities,  supply  of  machinery  and  raw
 materials,  help  to  small  units  for
 greater  participation  in  Government's
 stores  purchase  programme,  assistance
 in  marketing,  supply  of  machines  on
 hire  purchase,  and  credit  facilities  to
 small  units  Most  of  these  recommen-
 dations  have  helped  Government  in
 formulating  their  views  in  these
 matters  and  have  been  implemented

 Ashes  of  the  Late  Rash  Behari  Bose

 Shri  Rajendra  Singh:
 i928.  {  Shri  Bhakt  Darshan:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  2989  on  the  l4th
 April,  959  and  state:

 (a)  whether  Government  have  made
 any  active  contribution  towards
 arrangements  to  be  made  to  bring  back
 expeditiously  the  ashes  of  the  late
 Rash  Behari  Bose  from  Japan;  and

 (b)  if  80,  with  what  result?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  arrange-
 ments  for  bringing  back  the  ashes  of
 the  late  Shri  Rash  Behari  Bose  to  India
 are  being  made  directly  by  Rashbehar:
 Basu  Memorial  Committee  which  5
 an  unofficial  organisation.  Should  this
 Committee  ask  for  help  from  the  Gov-
 @tnment,  its  request  will  be  con-
 sidered.

 Manganese  Ore  Trade

 Shri  D.  C.  Sharma:
 Shri  Panigrahi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 teply  given  to  Starred  Question
 No.  53]  on  the  23rd  February,  959
 and  state:

 (a)  the  number  of  times  the  Com-
 mittee  for  the  promotion  of  Manganese
 Ore  Trade  has  since  met;

 i92].

 (b)  the  main  decisions  taken  by  it;
 and

 (c)  how  far  these  decisions  have
 been  :mplemented?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Nil.

 (b)  and  (c)  Do  not  arise.

 Compensation  for  Displaced  Persons

 1922.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  state:

 (a)  the  number  of  applications  for
 compensation  pending  on  the  ist  April,
 1959,  State-wise;  and

 (b)  the  steps  taken  to  dispose  of
 these  cases”

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Figures  are  not  main-
 tained  State-wise  but  region-wise  A
 statement  showing  the  number  of
 applications  for  compensation  pending
 on  tst  April,  959  in  each  region  is
 la  @  on  the  Table  of  the  Sabha  [See
 Appendix  IH,  annexure  No  88]

 (७)  The  progress  made  in  the  pay-
 ment  of  compensation  is  being  care-
 fully  watched  and  every  effort  is  being
 made  to  expedite  the  settlement  of
 the  claims.  The  work  was  decentra~-
 lised  in  the  Punjab,  Patiala  and  Delhi
 regions  by  appointing  Assistant
 Settlement  Commissioners  in  each  sub-
 region.  Targets  for  the  number  of
 cases  which  each  officer  was  required
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 to  finalise,  were  fixed.  On  an  average,
 10,000  cates  are  being  finalised  every
 month  At  this  rate  it  is  expected  that
 by  the  end  of  1989-40  the  remaining

 -cases  will  also  be  finalised.

 Entry  of  Rasakars  in  India

 ‘1923,  Shri  D.  C.  Sharma:  Wall  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  4400  on  the  490  March,  ‘1959,  and
 state  the  latest  position  with  regard  to
 the  note  sent  to  the  Pakistan  Gov-
 ernment  in  connection  with  the  Raza-
 kar  entry  into  India  on  the  l6th  Octo-
 ber,  19377

 The  Prime  Minister  and  Minister  of
 External  ‘Affairs  (Shri  Jawaharlal
 Nehru):  A  reply  was  received  from
 the  Pakistan  Government  in  July,  1959,
 to  the  effect  that  the  persons  m  ques-
 tion  were  prosecuted  and  convicted  to
 various  terms  of  imprisonment  accord-
 ing  to  the  Jaw  of  the  land  The  Pakis-
 tan  Government  have  been  requested
 to  intunate  the  details  of  offences

 charged  with,  and  punishment  awarded
 to,  each  of  the  four  followers  of
 Allama  Mashriqu:  in  question  A
 Teply  is  awaited

 Educated  Unemployed  in  Punjab

 J  Shri  D.  0.  Sharma. ‘1924.
 |  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state

 (a)  whether  the  number  of  educated
 unemployed  in  Punjab  has  increased,

 (b)  what  has  been  the  effect  of  the
 ‘scheme  undertaken  by  Government  to
 reduce  educated  unemployment,

 (९)  whether  any  further  schemes  are
 ander  conajderation,  and

 (a)  if  so,  what  are  they’

 The  Deputy  Minister  of  Labour
 (Shri  Abig  Ali):  (a)  This  38  not
 known,  but  the  number  of  educated
 applicants  on  the  Live  Registers  of
 Employment  Exchanges  in  Punjab  has
 increased.

 (b)  Additional  employment  oppor-
 tunities  have  been  created

 fe)  and  (d).  All  schemes  under  the
 Pian  are  designed  to  intrease  em-
 ployment  directly  or  indirectly.  Three
 Work  and  Orientation  Centres  are  pro-
 posed  to  be  established  in  Punjab
 during  the  rcmaining  period  of  the
 present  Pien

 Industrial  Estates  in  Punjad
 1925.  Shri  D.  C  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  020  on  the
 26th  February,  32959  and  state:

 (a)  the  further  progress,  if  any,
 made  in  the  setting  up  of  Industrial
 Estates  in  Punjab  State;  and

 (b)  the  total  amount  allotted  by  the
 Central  Government  to  Punjab  State
 for  the  above  purpose  during  the
 Second  Five  Year  Pian  period  so  far?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  A
 statement  :s  laid  on  the  Table  of  the
 House  [See  Appendix  II],  annexure
 No  89]

 Press  Information  Bureau

 i926.  Shri  0.  0.  Sharma:  Will  the
 Minister  of  Information  ang  Bread-
 casting  be  pleased  to  state  the  nature
 of  the  steps  taken  or  proposed  to  be
 taken  for  exploring  all  avenues  for
 effecting  further  economies  in  the
 establishment  charges  of  the  Press
 Information  Bureau?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  staff-
 ing  in  the  technica)  Sections  of  the
 Bureau  was  reviewed  by  the  Special
 Reorganisation  Unit  during  and
 it  was  decided  by  realignment  of  work
 to  reduce  the  number  of  officers  by
 9  and  staff  by  resulting  in  a  saving
 of  about  Rs  1,20,000  per  annum.
 Thirty  posts  of  Information  Assistant,
 in  the  scale  of  Rs  300-20-500,  have
 been  included  in  Grade  IV  of  the  pro-
 posed  Central  Information  Service,  in
 the  scale  of  Rs  200-400.  Fresh  vacan-
 cies  in  the  former  grade  are  being
 filled  meanwhile  by  lower  grade  staff.
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 a  As  a  result  of  distribution  by
 acooter-vans  of  Press  material  to  news-
 papers  and  accredited  correspondents
 in  far-off  places  in  Delhi,  it  has  been
 possible  to  effect  a  saving  of  Rs.  7,000
 per  annum  and,  at  the  same  time,
 ensure  quicker  delivery.

 3.  In  conformity  with  the  orders
 issued  by  Government  from  time  to
 time,  economies  have  also  been  effect-
 ed  in  such  items  as  stationery,  tours
 of  officers,  conducted  tours  of  Press
 parties,  photo  goods  etc.

 4.  Opening  of  the  new  offices  for  the
 distribution  of  publicity  material  has
 been  phased  so  as  to  spread  it  over  a
 longer  period.

 5.  The  Photographic  Units  of  the
 Press  Information  Bureau,  Publications
 Division  and  Directorate  of  Advertis-
 ing  and  Visual  Publicity  have  been
 integrated  to  provide  for  centralized
 production  of  photographs  with  a  view
 to  economy  and  more  effective  use  of
 capacity.

 6.  It  35  proposed  to  convert  the
 branch  offices  of  the  Bureau  from
 Attached  into  subordinate  offices  for
 reasons  of  economy  and  better

 _administration

 Assistance  to  Sikkim

 ‘1927.  Shri  D.  C.  Sharma:  Wil)  thc
 Prime  Minister  be  pleased  to  state:

 (a)  the  nature  of  assistance  given  to
 Sikkim  for  each  work  during  the
 financial  year  ‘1958-59;

 (b)  the  provision  made  in  this  con-
 nection  for  the  financial  year  1989-60
 and

 (९)  the  nature  of  further  ummediate
 or  long  term  assistance  sought  by  the
 Government  of  Sikkim?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  (a)  In  the  financial  year  1958-
 359  a  sum  of  Rs.  60  lakhs  was  released
 by  the  Government  of  India  as  assis-
 tance  for  the  execution  of  the  Seven
 Year  Sikkim  Development  Plan.  Some
 important  projects  undertaken  by  the

 202  LSD—3.

 Government  of  Sikkim  under  the  Plan
 are:—

 (l)  Demonstration  farms  at  Gang-
 tok,  and  Lachung;

 (2)  A  nucleus  N.E.S.  Organisation
 for  Sikkim;

 (3)  A  fruit  preservation  and  canning
 factory;

 (4)  A  veterinary  Hospital  and  Pig-
 gery  at  Gangtok;

 (5)  Services  of  a  Soil  Conservation
 unit;

 (6)  Advice  regarding  project  for  the
 Floating  of  Timber;

 (7)  Minor  Irrigation  Progects;

 (8)  Installation  of  Hydro  electric
 projects  at  Gangtok  and  Singtam;

 (9)  Improvement
 trons;

 (i0)  Estabhshment  of  a  High  School
 at  Gangtok,

 (Il)  Establishment  of  Hospitals  at
 Singtam  and  Namchi;

 qa)  TB  Chnic,  etc

 Apart  from  the  grant,  the  Govern-
 ment  of  India  also  gave  a  loan  of
 Rs,  3  lakhs  as_  contribution  to  the
 scheme  for  an  Aerial  Ropeway  during
 the  same  year.

 of  communica-

 (b)  In  the  current  financial  year  a
 provision  of  Rs.  69°40  lakhs  has  been
 made  for  giving  हाथा  to  Sikkim
 for  the  implementation  of  the  Sikkim
 Development  Plan  A_  further  loan
 will  also  be  given  for  the  scheme  of
 Aerial  Ropeway.

 (९)  Apart  from  the  Sikkim  Develop-
 ment  Plan  no  further  assistance  has
 been  sought  by  the  Sikkim  Durbar  or
 approved  by  the  Government  of  India.

 Displaced  Persons  in  Bihar

 1928.  Shri  D.  C.  Sharma:  W4ill  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  al}  the  displaced  per-
 sons  from  West  Pakistan  now  in  Bihar
 have  been  rehabilitated;
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 (b)  if  so,  the  number  of  such  dis-
 placed  persons;

 (९)  amount  spent  on  them  upto  the
 ist  July,  ‘1959;

 (d)  whether  all  the  claimant  dis-
 placed  persons  have  been  paid  their
 compensation;  and

 (e)  if  not,  the  number  of  displaced
 persons  who  have  not  so  far  been  faid
 compensation?

 The  Minister  of  Rehabilitation  and
 Minerity  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (०)  18,879,  ™

 ६६)  A  sam  vf  He.  ५७७५  tas  hes
 been  incurred  as  grant  and  Rs.  41°76
 Jakhs  as  loan.

 (ay  and  (e)  Out  of  the  3,247
 clazmants  who  had  filed  compensation
 applications  in  Bihar,  2,621  have  been
 paid  compensation  in  cash,  by  trans-
 fer  of  property,  adjustment  of  public
 dues  or  by  issue  of  statements  of  ac-
 count.  260  cases  have  been  rejected
 and  259  have  been  transferred  to
 other  regions  for  finalization  along
 with  their  co-sharer  cases  leaving  a
 balance  of  only  07  cases  which  will
 be  psid  shortly.

 Automobile  Industry  Reviewing  Com-

 Shri  Vajpayee:
 Shri  Anirudh  Sinha:
 Shri  Pahadia:

 |  Shri  Parulekar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Automobile  Indus-
 try  Reviewing  Committee  has  subsmit-
 ted  its  report;

 (b)  if  so,  the  main  recommendations
 thereof;  and

 ©)  the  decisions  taken  thereon?

 The  Minister  of  Indostry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.  The
 Committee  is  expected  to  submit  its
 report  in  October,  ‘1959.

 (b)  and  (c).  Do  not  arise.

 pabour  Participation  in  Management
 1930,  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Labeur  and  Empiey-
 ment  be  pleased  to  state:

 (a)  whether  the  question  of  labour
 participation  in  management  was  dis-
 cussed  at  the  l7th  Session  of  the
 Indian  Labour  Conference;  and

 (b)  if  not,  whether  a  separate  meet-
 ing  of  tripartite  nature  is  likely  tu
 pe  called  to  discuss  this  issue?

 The  Deputy  Minister  of  Labour  (हार
 Abid  All):  (a)  No.

 ६0)  Not  in  the  near  future.

 JY-abour  Participation  in  Management

 i93,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  repiv
 given  to  Unstarred  Question  No.  69%
 ohn  the  23rd  February,  959  and  statc:

 (a)  the  results  of  the  scheme  =o  nf
 jabour  parfacipation  in  management
 iNtroduced  in  factories  so  far;  and

 (b)  the  further  action  to  be  taken
 in  the  light  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  It  is  too  early  to
 assess  the  results  of  the  scheme.  The
 scheme  has  been  introduced  in  20
 undertakings

 (b)  Progress  of  the  scheme  is  being
 watched  with  interest

 Planning  Commission  Panel  on  Land
 Reforms

 ‘1982.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Planning  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  395  on  the  १9७  March,
 3959  and  state  at  what  stage  stands
 the  question  of  reconstruction  of  the
 existing  panel  of  the  Planning  Com-
 mission  on  the  land  reforms  with  a
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 view  to  associate  members  of  Parlia-
 ment  with  it?

 The  Deputy  Minister  of  Planning
 (Shri  8,  N.  Mishra):  The  Panel  on
 Land  Reforms  has  been  re-constituted
 and  it  includes  among  others  2  Mem-
 bers  of  Parliament.

 Inquiry  into  Kerala  Plantation  Strike

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  36  on
 the  l0th  February,  959  and  state:

 (a)  whether  an  enquiry  into  the
 Kerala  plantation  stnke  from  the
 point  of  view  of  the  Code  of  Disci-
 pline  has  since  been  made;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  Not  yet
 as  the  then  State  Government  did  not
 want  the  inquiry  to  begin  till  the
 Concibation  Board  set  up  by  the  ‘State
 had  submitted  its  report.

 Delhi  Race  Course  Club

 1934.  Shri  Ram  Krishan  Gupta:  W:!!
 the  Minister  of  Works,  Housing  and
 Sapply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 3985  on  the  I6th  March,  2959  and
 state:

 (a)  whether  any  proposal  regarding
 the  use  of  land  of  Delhi  Race  Course
 Club  for  some  other  public  use  has
 since  been  formulated;  and

 (b)  if  so,  the  nature  of  the  proposal’
 The  Minister  of  Works,  Hoasing  and

 Supply  (Shri  K.  0,  Reddy);  (a)  No

 (by)  Does  not  arise.

 Self-sufficiency  in  Chemical  Goods

 ‘1985.  Shri  Ram  Krishan  Gupta:  W:!!
 the  Minister  of  Commerce  and  Indus-

 ‘try  be  pleased  to  state:
 (a)  whether  India  is  self-sufficient

 in  the  production  of  basic  materials
 such  as  sulphuric  acid  and  caustic
 soda  required  for  chemical  goods;  and

 (b)  if  not,  the  steps  proposed  to  be
 taken  to  make  the  country  self-suffi-
 cient  in  thig  regard?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  India  is
 self-sufficient  in  sulphuric  acid.  As
 regards  caustic  soda,  self-sufficiency  is
 still  to  be  achieved.  Steps  have  been
 takeneto  import  larger  quantities  of
 caustic  soda  and  also  to  increase  the
 mdigenous  production  by  licensing
 additional  capacity  for  expansion  of
 existing  units  and  installation  of  new
 units.

 Industria)  Estate,  Solan

 Shri  Ram  Krishan  Gupta:
 1906.  {  Shri  Padam  Dev:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  993  on  the  26th  February,  1959
 and  state:

 (a)  whether  the  scheme  of  setting
 up  an  Industrial  Estate  at  Solan
 (Himachal  Pradesh)  has  been  finalis-
 ed;  and

 (b)  af  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  The  estate  will  have  0  units
 and  an  admumstrative  block.  The  land
 acquisition  proceedings  have  been
 completed.  The  construction  work  of
 the  estate  will  start  shortly  and  :t  is

 expected  that  the  work  will  be  com-

 pleted  during  1960-61.

 Cotten  Consumption  by  Handlooms

 ‘1987.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Iindastry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 consumption  of  cotton  yarn  by  jyand-
 looms  in  India  has  fallen  during  1958-
 59;

 (b)  af  80,  ्०  what  extent;  and

 (ec)  the  reasons  therefor?
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 The  Minister  of  Commerce  (Shri
 Kanango):  (a)  Judging  from  Sgures
 of  yarn  deliveries  by  mills,  the  answer
 ig  in  the  negative.

 (b)  and  (c).  Do  not  arise.

 *Dandakaranya,  Scheme

 1988.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Rehabilitation  and
 Affaire  be  pleased  to  state:

 (a)  whether  any  recruitment  to
 services  in  the  Dandakaranya  area  has
 been  made  from  State  Services  of
 Orissa  and  Madhya  Pradesh;  and

 (b)  if  so,  how  many  and  in  which
 category?

 ‘The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (x)  Yes,  Sir

 (b)  67  officials  have  been  recruited
 from  State  Services  of  Orissa  and
 Madhya  Pradesh  as  detailed  below-—

 Pek  |
 On

 “q)  Class  I.  5  6

 (is)  Class  IT  6  2

 (iit)  Class  ITT  32  43

 div)  Class  IV  22  st

 TOTAL  65  ie
 GRAND  TOTAL  =  67

 Import  of  Rayon  Grade  Pulp

 f  विश  Narayanankutty
 1989. ¢  Menon:

 [  Shri  Punnoose:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  :t  8  a  fact  that  Messrr
 Travancore  Rayons,  Kerala  are  im-
 porting  rayon  grade  pulp  from  foreign
 countries;  and

 (>)  if  so,  what  is  the  total  cost  of
 the  pulp  imported  during  1957-58  and
 1968-597

 The  Minister  of  industry  (Shri
 Mannbhal  Shah):  (a)  Yes,  Sir,  .

 (b)  The  particulars  of  import  licance
 issued  for  import  of  rayon  wood  pulp
 to  Travancore  Rayons  Lid,  Rayon-
 Puram,  Kerala,  during  July-Septem-
 ber  7987  to  October-March  1988-89  are
 28  under:—

 Date  of  issue  of  licence  Value
 in  Rs.

 हि-हिन्ड!  9:84.37
 2-II~§7  18,90,423
 117-58  9532,$00
 ३7-9-58  13,85,000
 12-12-58  23,$5,000.

 The  actual  import  figures  against  ‘the

 keel
 licences  are  not  readily  avail-

 able.

 Shortfall  in  Plan  Expenditure  of
 Oriana

 ‘1948.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No  2348  on  the  26th  March,  7958
 and  state

 (a)  the  departments  in  which  the
 reported  shortfa))  in  the  Annual  plan
 expenditure  of  1987-58  occurred  in
 Orissa;  and

 (b)  whether  the  reasons  for  this
 shortfall  have  been  ascertained  from
 the  State  Government?

 The  Deputy  Minister  for
 (Shei  8.  N.  Mishra):  (a)  and  (b)  A
 statement  is  placed  on  the  Table  of
 the  House  [See  Appendix  ITI,  an-
 nexure  No  90)

 Export  of  Bauxite  to  Japan

 1941.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  negotiations  with
 Japan  for  shipment  of  bauxite  from
 India  have  been  concluded;  and

 (५)  8  60,  the  result  thereof?
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 The  Minister  ef  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Manufacture  of  Antibioties  at  Okhia
 16g.  Shri  Ram  Erishan  Gupta:  Wi)l

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  scheme  to  manufac-
 ture  antibiotics  with  Italian  help  by
 a  private  firm  at  Okhia,  has  been
 finalised  and  approved;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manabhai  Shah):  (a)  and  (b)  The
 scheme  which  envisages  the  basic
 manufacture  of  chloramphenicol  with
 the  collaboration  of  an  Italian  firm  :5
 still  under  examination

 Development  Council  for  Salt  Industry

 1943.  Shri  Khimji:  W2ll  the  Mhnis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state  whether  there  is  anv
 proposal  to  constitute  a  Development
 Council  for  the  Salt  Industry?

 The  Minister  of  Industry  (Shri
 fManubhai  Shah):  A  statement  is  given
 below.

 SraTemuxr

 As  Salt  is  not  included  in  the  Ist
 Schedule  to  the  Industries  (Develop-
 ment  and  Regulation)  Act,  ‘1951,  a
 Development  Counci]  for  the  Salt
 Industry  cannot  be  constituted  under
 the  provisions  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  195)
 But  there  is  already  a  Central  Salt
 Advisory  Board  with  functions  similar
 to  a  Development  Counc)

 Will  the  Minister  of  Werks,  Housing
 ind  Supply  be  pleased  to  state:

 (a)  whether  the  Ashoke  Hotel  bas
 made  profit  during  the  six  months  end-
 ing  March,  1968;

 क  a  te

 (b)  if  so,  what  is  the  profit  made;
 and

 (९)  whether  the  haif-yearly  balance
 sheet  has  been  published?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  ९.  Reddy):  (a)
 and  (b).  The  Balance  Sheet  for  the
 six  months,  ended  March,  1959,  has
 not  yét  been  finalised,  but  the  tenta-
 tive  figures  worked  out  indicate  that
 the  Hotel  will  show  a  profit  for  this
 period

 (९)  The  Balance  Sheet  will  be  pub-
 lished  and  laid  before  Parliament
 after  3४.  s  adopted  by  the  shareholders
 at  the  General  Body  meeting  likely
 to  be  held  by  3ist  December,  1959.

 Export  of  Mangoes
 Shrimati  Mafida  Ahmed:

 i945.  {  Shri  Assar:
 Shri  S.  A.  Mehdi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  quantity  of  mangoes  ex-
 ported  so  far  during  the  current
 season  s

 (b)  the  names  of  the  countries  to
 which  they  have  been  exported;

 (c)  the  amount  of  foreign  exchange
 earned  thereby:

 (d)  whether  Government  have  given
 any  facilities  and  concessions  for  the
 export  of  mangoes,  and

 (e)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Commeree
 and  Industry  (Shri  Satish  Chandra):
 (a)  १4086  Cwts  during  January-May,
 959  Figures  beyond  May,  3959  are
 not  yet  available.

 (b)  U.K.,  US.S.R.,  Sweden,  Norway,
 Irish  Republic,  Denmark,  Germany
 West,  Netherlands,  Belgium,  France,
 Switzerland,  Austria,  Czechoslovakia,
 Aden,  Bahrein  Is.  Kuwait,  Trucl
 Oman,  Pakistan  West,  Ceylon,  Singa-
 pore,  Malaya,  Hongkong,  Lebanon,
 Israel,  Muscat,  Saudi  Arebia,  Iraq,
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 Iran,  Af  Indonesia,  Japan,
 Nepal,  Ghana,  Mauritius,  Seychelles,

 —
 Fr.  Somaliland  and

 nda,

 (e)  \Rs.  7,17,056.

 (6)  No,  Sir.

 (e)  Does  not  arise.

 भारत  सेवक  समाज

 १६४६.  बी  प्रकाश थीर  बास्थी  :  क्या
 लिर्माण,  ‘etre  शौर  संगरण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  औरत  क्वेक्क  समाज  को  अक  तक
 कितने  के  शौर  कहा-कहां  के  ठेके  दिये  गये

 हैं;

 (ख)  उन  में  से  कितने  ठेकों  का  निर्माण
 कार्य  भारम्म हो  सया  है  ;

 (ग)  भारत  सेवक  समाज  को  इन  ठेको
 के  लिये  कितना  झचिम  धन  दिया  गया  है  ;
 और

 '  (घ)  क्या  यह  सच  है  कि  भारत  सेदक
 समाज  को  झन्य  ठेकेदारों  से  श्रधिक  दर  पर
 ठेके  दिये  जा  रहे  है  ?

 निर्माण,  झायास  तथा  संभरण  मंत्री

 (भी wo  wo  रेडी )  :  (क)  दिल्ली  पौर
 कटक  में  भारत  सेवक  समाज  को  केन्द्रीय
 सार्वजनिक  निर्माण  विभाग  द्वारा  छं  ठेके
 दिये  गये  हैं  ।  इन  ठेको  की  कुल  लागत

 ४,०६,€७४  रुपये  है  |

 (ख)  छः  निर्माण  कार्यो ंमें  स ेचार  का

 निर्माण  कार्य  पहिले ही  पूरा  हो  चुका  है  तथा

 अन्य दो  पर  भी  कार्य  चालू हो  चुका  है  ।

 (ग)  ७०,०००  श्पये  i

 (8)  जी  नहीं  ।  तथापि  दो  निर्माण

 कार्य  मूल्य  समझौता  द्वारा  तय  करने  के  बाद
 दिये  गये  थे  ।

 Export  of  Paddy  from  Nepal  to  India

 1942.  Shri  Bibhut!  Mishra:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nepal  Government  charges  high  duty on  export  of  paddy  from  Nepal  to
 India,  from  Indians  who  have  got lands  in  that  country;  and

 (b)  af  so,  whether  Government  con-
 template  to  take  any  steps  to  get  this.
 duty  reduced?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  d Nehrn):  (a)  The  Government  of  Nepal
 Charges  a  uniform  rate  of  export  duty
 On  paddy.  There  is  no  discrimina-
 tion  against  any  class  of  cultivators.

 (b)  Does  not  arise

 Amendment  of  Labour  Acts

 ‘1948.  Shri  K.  N.  Pandey:  Wu  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  differ-
 6nt  parties  have  been  invited  by  Gov-
 6rnment  to  suggest  changes  in  labour
 Acts  like  Factories  Act,  Minimum

 Wages
 Act  and  Payment  of  Wages

 ct;

 (b)  if  so,  the  main  suggestions  made
 by  them;  and

 (९)  the  reactions  of  Governmen’
 thereto?

 The  Deputy  Minister  ef  Labour
 (Shri  Abid  All):  (a)  No  Certain  pro-
 Rosals  in  respect  of  the  Payment  oc
 Wages  Act  were  circulated  to  State
 Governments  and  all-India  Organisa-
 tions  of  employers  and  workers  for
 Opinion.

 (b)  and  (c).  Do  not  arise.  Various
 Gpinions  on  the  proposals  mentioned
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 jn  the  answer  to  part  (a)  have  been
 received  and  some  of  the  important
 suggestions  are  as  follows:—

 (i)  Provision  for  issue  of  pay-
 dockets;

 (ii)  Increasing  the  time-liumit  for
 presenting  claims;

 (i)  Enhancement  of  penalties  for
 contravention  of  the  provisions  of  the
 Act.

 quit  पाकिस्तान  से  द्याये  विस्थापित  व्यक्तियों
 को  पुनः  बसाना

 १६४६.  भी  जिभूति  सिच :  क्या  पुनर्थास
 सथा  हल्यसंल्यक-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  पूर्वी  पाकिस्तान  से  झाये  विस्थापित
 व्यक्तियों  की  ३१  जलाई,  १६५६  तक  पश्चिमी

 बंगाल,  बिहार,  उड़ीसा  और  भ्रन्य  राज्यो  के
 किन  किन  स्थानों  पर  बसाया  गया  है  और
 इन  स्थानों  पर  बसाये  गये  विस्थापित  व्यक्तियों
 की  संरुया  कितनी-कितनी  है  ;

 (ख)  झमी  कितने  विस्थापित  व्यक्तियों
 को  बसाना  बाकी  है  ;  शौर

 (ग)  सरकार  का  उन्हें  किस  श्रन्तिम
 तिथि  तक  बसा  देने  का  क्चार  है  4

 चुमजाँस  तथा  अस्पसंस्यक-कार्य  मंत्री

 (भी  मेहर  चन्द  खन्ना)  :  (क)  पूर्वी  पाकिस्तान
 में  आाने  वाले  शरणाथियों  की  संख्या  लगभग

 ४१*  १७  लाख  है।  उनकी  राज्यवार  संख्या
 इस  प्रकार  है  :  —

 शब्य  शारणाधियों  की
 संख्या

 भन्डेमान  भौर  निकोबार  टापू  Vico

 झामाम  डर  E,S19,000

 बिहार  वि  वि  £9,000
 मध्य  प्रदेहा  हि  ४,०००

 अभिपर  वि  2,000

 $572

 राज्य--करमशः  वारणाजियों  को
 संस्या---कमश:

 उड़ीसा  5  है  1  १२,०००
 उत्तर  प्रदेश  5  .  ६,०००
 पश्चिमी  बंगाल .  द  र३१,६१,०००

 ज़िपुरा  7  ERO ATID

 जोड  ,  ४१,१७,०००

 ये  शरणार्थी  इन  राज्यो  के  विभिन्
 जिलो  और  इलाकों  में  सरकार  हारा  निभित
 बतिस्यो  में  धौर  उन  के  बाहर  ज्लिखरे  हुए  है  ।

 इन  में  से  बहुत  से  परिवार  विद्यमान  कस्यो
 और  देहातो  में  बसे  हुए  है  |  इन  राज्यो  के

 विभिन्न  स्थानों  के  नाम  जहां  कि  ये  लोग

 बसाये  गये  है  और  प्रत्येक  स्थान  पर  उनकी
 सब्या  क्या  है,  ऐसी  जानकारी  उपलब्ध  नहीं
 है  इस  के  एकत्रित  करने  में  बहुत  सा  समय
 झौर  मेहनत  लगेगी  जिससे  प्रर्याप्त  परिणाम

 नही  मिलेगा  ।

 (ख)  ३०  जून,  १६५६  को  पह्िचमी

 बगाल,  बिहार  और  उडीसा,  के  कंम्पो  में

 पुनर्वासाकाक्षी  शरणाथियों  को  मश्या

 है, ७  | ३३4  थी  इसके  ग्रतिरिक्त  ५६,३१६
 व्यक्ति  स्थायी  तौर  तर  सरकारी  सहायता  पर

 निर्भर  निकेतनों  में  थे  ।  विभिन्न  राज्यों  के

 कैम्पो  शौर  निकेतनों  से  बाहर  रहने  वाले

 शरणाथियों  में  से  बहुत  स ेलोग  किसी  न  किसी

 प्रकार  की  पुनर्वास  सहायता  ले  चुके  हैं  t

 इन  की  सख्या  लगभग  २६  लाख  है  राज्य

 सरकारो  को  कहा  गया  है  कि  वे  झपने  इलाकों

 में  सहायता  चाहने  वाले  श्रणाथियों  की  शेष

 समस्या  का  अनुमान  लगाये  t

 (ग)  शाशा  है  कि  वी  पाकिस्तान  के
 दाने  बाले  शरणाथियों  के  पुनर्वास  का  काम

 बहुत  ह॒द  तक  दूसरी  पच्रवर्धीय  योजना  भवधि

 «  के  झन्त  तक  समप्त  ही  जायरा  |
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 कई  का  cree

 LEYo.  औ  कमर  :  क्‍या  बाजिस्द
 wear  उद्योग  मत्री  यह  बताने  की  कृपा  करेगे
 fe  :

 (क)  भारत  सरकार  इस  वर्ष  विदेशी
 रई  की  कितनी  गांठों  का  झायात  करने  वाली
 है;

 (ख)  कित-किन  देशो ंसे  रई  का  झायात
 किया  जायेगा  ,  भौर

 (ग)  क्‍या  ्  का  मुल्य  नकद  रुपयो  में
 दिया  जायेगा  शयवा  कच्चे  माल  के  रूप  में  ?

 बाणिज्य  मंत्री  (थमी  कामूनमो)  (क)
 १  १/१६  इच  या  इससे  भ्रधिक  लम्बे  रेशे
 की  रुई  झायात  करने  के  बारे  में  सरकार  को
 नीति  यह  है  कि  विदेशी  मुद्रा  की  उपलब्धि
 झौर  कपड़ा  उद्योग  को  झावश्यकताशों  को
 ध्यान  में  रखते  हुए  इसे  केवल  उतने  ही  परिमाण
 में  ग्रायात  किया  जाये  जितने  की  उद्योग  को
 जरूरत  हो  ।  निर्यात  वृद्धि  के  एक  उपाय  के
 तौर  पर  रूई  का  धायात  शब  कपडे  के  निर्यात
 से  सम्बद्ध  कर  दिया  गया  है  धौर  ६-८
 से  B-9- KE  तक  ४  १४  लाख  गाठ  रुई
 झायात  की  जा  चुकी  हैं  ।

 (ल)  रई  का  श्ायात  किसी  देश  से
 किया  जा  सकता  है  बातें  कि  उसका  का

 बांछित  लम्बाई  वाला  हो  ।

 (ग)  आयात  की  जाने  वाली  रुई  का

 मूल्य  सामान्यतः  नकद  चुकाया  जाता  है  t

 विदेशों  में  हिन्दी  सौर  संस्कृत

 १६५९१.  a  डामर  :  क्या  बयान  मंत्री

 अ  बताने  की  कृपा  करेगे  कि  ससार  के  कितने
 देशों  में  स्कूलों  में  हिन्दी  तथा  संस्कृत  पढ़ाई
 थाती  है  ?

 ।  मंत्री  war  वैदेशिक-कार्य  मंत्री

 (जौ  जयवाहरणाल  मेहक) :  सरकार  के  पास

 इस  कोई  सूचना  गहीं  है  कि  फिन-किन  देशों.

 के  स्कूलों  में  हिन्दी  घौर  संस्कृत  पढ़ाई  जाती

 है  धौर  त  ही  सरकार  के  क्याल  में  यह  उचित

 ही  है  कि  यह  सूचना  इकट्ठी  की  जाय  क्योंकि
 इसके  लिए  बहुत  समय  धौर  श्रम  लगेगा  +
 फिर  भी,  सरकार  को  पता  है  कि  ईरान,
 नेपाल,  सोवियत  समाजवादी  गणतंत्र  संभ,
 पूर्व  फीका,  सिंगापुर  भौर  सयुक्त  राज्य
 झमरीका  तथा  झौर  कई  देशो  में  भी  हिन्दी
 पढ़ाई  जा  रही  है

 Violation  of  Cease-Fire  Line

 Shri  A.  M.  Tariq:
 i952.

 {
 Shri  8.  M.  Banerjee:
 Shri  N.  BR.  Muniswamy:

 {Shri  ह  0.  Borcoah:

 Will  the  Prime  Minister  be  pleased
 te  state:

 (a)  whether  it  is  a  fact  that”  the
 Pakistani  troops  violated  the  cease-fire
 agreement  on  the  22nd  June,  959  i>
 Un:  Sector  (Jammu  and  Kashmir)  by
 attacking  Indian  soldiers  who  were
 drawing  water  from  a  well;

 (b)  the  number  of  Indian  soldiers
 who  were  killed  and  wounded;

 (९)  whether  the  Government  of
 India  have  approached  the  United
 Nations  Observers  in  this  matter,

 (d)  af  so,  the  outcome  thereof;  ard

 te)  whether  Government  propose
 to  clam  compensation  from  the  Gov
 ernment  of  Pakistan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  (a)  Yes,  Sir.  On  June  22,
 1959,  ह 3  4650  hrs,  a  water  drawing
 party  consisting  of  10  other  Rank:
 which  was  on  its  way  to  draw  water
 from  a  water  point  on  our  side  of  the
 cease-fire  lune  in  the  Uri  sector  was
 fired  at  by  PAK/POK  troops.  The
 firing  on  our  party  and  a  picquet  con-
 tinued  intermittently  with  rifles  and
 a  light  machine  gun  till  2230  brs.  Our
 party  did  not  return  the  fire.

 (b)  No  Indian  soldier  was  wounded
 or  killed  but  2  Other  Ranks,  one  of
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 them  armed  with  a  riffe  and  carrying
 some  ammunition,  were  taken  away
 by  PAK/POK  troops.

 (९)  A  gease-fire  violation  complaint
 was  lodged  with  the  U.N.  Field
 Observer  Team.

 (a)  After  investigating  the  matter,
 the  Chief  Military  Observer  awarded

 a  Violation  against  Pakistan  Armed
 Forces  and  also  held  them  responsible
 for  the  early  return  of  the  two  Indian
 soldiers  together  with  the  rifle  and
 ammunition  carried  by  one  of  them,
 when  captured

 <e)  For  the  present,  the  High  Com-
 mission  for  India  in  Pakistan  has

 Jodged  a  protest  with  the  Governmen:
 of  Pakistan  against  this  unprovoked
 violation  of  the  Cease-Fire  Agreement
 and  asked  for  the  early  return  of  the
 two  Indian  soldiers  together  with  the
 nfle  and  ammunition  carried  by  ‘offre
 of  them,  when  captured

 Smail  Seale  ६ ण्  Products

 1953.  Shri  Pahadia:  W2ll  the  Min<-
 ter  of  Cemmerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  have  pur-
 chased  more  products  made  through
 small  scale  industries  during  the  last
 few  years;  and

 (bd)  if  what  is  the  increased  per-
 centage  during  1988-59?

 The  Minister  of  Industry  §  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (९४)  About  20  per  cent  over  the
 Agure  of  1987-68.

 5576

 भारत  सरकार  हारा  खपाएँ  गई  डायरियां

 १९१५४,  थी  ह (क  Wo  बारुपाल  :  कया

 सुचना और  प्रसारम  मत्री  यह  बताने  को  कृपा
 करेंगे  कि:

 (क)  संसद  के  सदस्यों  को  १६४५८
 में  बितरित  की  गई  डायरियां  कितनी  खुपवाई
 गई  थी  झौर  उन  पर  कितना  धन  व्यय  हुआ;

 (ख)  संसट-सदस्यों  के  भ्रतिरिक्त  अन्य
 व्यक्तियों  को  कितनी  डायरियां  बेची  गईं  और
 उस  से  कितनी  झाय  हुई  ,

 (ग)  क्‍या  यह  सच  है  कि.कई  हजार
 डादरियां  यूम  हो  गई  हैं;  शौर

 ५
 (घ)  यदि  हा,  ठो  उन  का  मूल्य  क्या

 9

 सूचना  शौर  प्रसारण  मंत्री  (डा०
 कैसकर)  :  (क)  “इन्डिया  ढायरी  rene”
 की  ४६,६६१  प्रतिया  तथा  “इस्णेजमेन्ट
 डायरी  १६५६”  की  १३,४७०  छापी
 गईं  जिन  पर  क्रमश  १,२६,६३४.  ३४  रुपेये
 तथा  ३३,६४४  .  ७३  रुपये च  झाया  t

 (ख)  "इन्डिया  डायरी  १६५६”  को
 २६,८१७  प्रतिया  तथा  “इन्गेजमैन्ट  डायरी
 zene”  की  ६,२८३  प्रतिया  बेचो  गई  जिन
 से ऋरमण .  कुल  १,४६,०८४  रुपये  तथा
 २१,६६०  .५०  र्फ्ये  प्राप्त  हुए

 (3)  जी,  नहीं  ।

 (4%)  भ्रर्न  नहीं  उठता।

 'कोटोचाकी  का  eer

 १६५४५.  णो  प०  Aro  TTT  :  क्या
 वारिक्य  त्या  उखोग  मंत्री  यह  बताने  को
 छुपा  करेंगे  कि  राजस्थान  राज्य  के  लिये  वह
 चे  तथा  इस  वर्ष  फोटोबाफी  के  सामाग  का
 कितना  कोटा  निक्त  किया  गया  है  ?
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 weiter  sit  (of  अषुभाईं  काह):
 फोटोग्राफी  के  सामान  का  देश  में  उत्पादन
 भी  भारम्भ  नहीं  ह्भा  है  भौर

 इसकी
 मांग

 झायात  कर  के  पूरी  की  जाती  है।  राज्यवार
 कोई  कोटा  नहीं  दिया  जाता  है  समी
 वास्तविक  उपयोग  कर्ता  भ्रपनी  जरूरत  का
 सामान  बितरकों  से  खरीदते  हैं

 Popularisation  of  Handloom  Fabrics  in
 Foreign  Countries

 Shri  Shankaraiya:  Wil]  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whet  steps  have  been  taken  bv
 the  All  India  Handloom  Fabrics
 Marketing  Co-operative  Societv
 (Limited),  Bombay  to  popularise  hand
 loom  fabrics  in  the  foreign  markets,

 (by  whether  any  loan  or  grant  ha<
 been  given  for  the  purpose  since  1057

 (e)  if  so,  what  is  the  amount,  and

 (d)  what  steps  have  been  taken  ०  *
 the  Society  to  work  in  consultation  and
 coljaboration  with  Indian  Embassie.
 and  trade  offices  in  different  places’

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (a)  A  statement  ::
 laid  on  the  Table.  [See  Appendix  गा,
 annexure  No  9]

 Lecal  Development  Works
 Programme

 ‘1957,  Shri  Viswanatha  Reddy:  W:!!
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  any  review  of  the
 schemes  of  Local  Development  Works
 undertaken  dumng  the  past  two  years
 has  been  conducted,  and

 (b)  if  so,  the  results  thereof?

 The  Deputy  Minister  of  Planning
 (Shri  8  N.  Mishra):  (a)  and  (०)
 Reports  received  from  the  various
 State  Governments  have  been  examin-

 gore

 ed  and  a  statement  showing  the  pro-
 gress  made  during  1986-57  and  i987-
 58  is  placed  on  the  Table  of  the

 Lee
 [See  Appendix  it,  annexure

 ०  92}
 .

 Perfumes

 1958,  Shri  ह  K.  Deo:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 Pleased  to  state:

 (a)  whether  India  has  large  re-
 sources  of  essential  oi]  bearing  plants
 capable,  of  producing  perfumery
 matenals  and  if  so,  what  are  those;

 (b)  the  quantity  of  such  raw  mat-
 erials  exported  to  foreign  countries
 during  the  last  five  years  (year-wise):

 (c)  the  amount  of  foreign  exchange
 spent  durng  the  last  five  years  (year
 wise)  for  the  import  of  perfumes,  and

 (d)  the  steps  being  taken  for  the
 manufacture  of  perfumes  in  this
 country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir  =  The
 details  of  essential  o:]  bearing  plante
 capable  of  producing  perfumery  mat-
 erial  are  given  in  the  statement  en-
 closed

 (9)  and  (c}  The  required  infer-
 mation  is  furnished  in  the  statement
 {See  Appendix  III.  annexure  No  93]

 (9)  The  units  engaged  in  the  manu-
 facture  of  perfumes,  perfumery  com-
 pounds  and  synthetic  essential  oils
 are  being  given  facihties  necessarv
 to  set  up  production  with  a  view  to
 meet  internal  demand  and  also  to
 cater  for  export  markets

 Moreover  the  imports  of  finished
 or  semi-finished  perfumes  is  छाए
 restricted  to  the  barest  minimum

 Map  of  Kashmir

 ८  sl  9  Kalika  Singh:  Wil  the
 Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No  2238  on  the  Sth  May,  988
 and  state  the  outcome  of  the  steps
 taken  with  regard  to  the  wrong  de-
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 lineation  of  Kashmir’s  position  in  the
 map  attached  to  the  handbook  ‘Com-
 monwealth  in  Brief’?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  The  Government  of  India
 have  been  informed  by  the  UK  High
 Commission  that  the  authoritzes  in
 London  have  agreed  to  give  urgent
 consideration  to  amending  the  texts
 in  question  in  such  a  way  as  to  el:-
 minate  Indian  objections;  Indisn
 views  will  be  fully  taken  into  account
 in  framing  subsequent  editions  Pend-
 ing  this  consideration,  documents  con-
 taining  maps  and  words  to  which  ob-
 jection  was  raised  will  not  be  =  dis-
 tributed  in  India

 Government  Advertisements

 f  Shri  द  1 अ  Nayar:
 3868  <  Shri  T  8B.  Vittal  Rao:

 Shri  Raman:

 Will  the  Minster  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  what  is  the  principle  of  distri-
 buting  advertisements  routed  through
 the  Directorate  of  Advertising  and
 Visual  Publicity  to  the  daily  papers,
 and

 (b)  whether  the  Governmen:  ०
 India  will  lay  on  the  Table  a  state-
 ment  showing  the  total  value  of  ad-
 vertisements  so  given  by  the  Director-
 date  to  each  of  the  Malayaiam  Dailies
 tin  Kerala  with  the  certified  circulat-
 ton  in  the  years  1957-58  and  1988-597

 The  Minister  of  Information  and
 Breadeasting  (Dr.  Keskar):  (a)  The
 enteria  followed  in  distributing  Gov-
 ernment  advertisements  are  effective
 circulation,  regularity  in  publication,
 class  of  readership,  adherence  to  ac-
 cepted  standards  of  journalistic  ethics
 and  other  factors  such  as  production
 Standards  and  the  languages  and  urea.
 intended  to  be  covered.

 (b)  Advertisements  are  given  हरन
 cording  to  requirements  of  each  r:-
 lease  Rates  and  pevmert:  to  var-

 ious  newspapers  are  negotiated  =  ह
 dividually  with  each  paper  on  the
 understanding  that  the  payments  and
 rates  will  remain  confidential  and
 are  not  revealed  either  to  other  news-
 papers  or  the  public  Government
 does  not  consider  it  desirable  in  pubtic
 interest  to  disclose  the  amounts  paid
 to  particular  newspapers

 *Educated  Unemployed  in  Andhra
 Pradesh

 1961.  Shri  M  झ,  Krishna  Rao:  WV.
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  the  number  of  edu-
 cated  unemployed  in  Andhra  Pradesh

 Jase  Teas  -

 (b)  what  has  been  the  effect  of
 schemes  undertaken  by  Government
 to  reduce  unemployment;

 (c)  whether  any  further  schemes
 for  Andhra  Pradesh  are  under  con-
 sideration;  and

 (d)  af  so,  what  are  they?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  This  is  not
 known,  but  the  number  of  educated
 applicants  on  the  Live  Registers  of
 Empiovment  Exchanges  in  Andhra
 Pradesh  has  increased

 (b»)  Additional  Employment  =  cp-
 portunities  have  been  created.

 fe)  and  (d)  AN  schemes  under
 the  Pian  are  designed  to  increase  em-
 ployment  directly  or  indirectly  Three
 Work  and  Onentation  Centres  are
 proposed  to  be  established  in  Andhra
 Pradesh  during  the  remaining  period
 of  _the  present  Plan

 Technical  Training  in  Panjab

 962  Shri  Daljit  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state’

 (a)  the  amount  given  as  grants--r.-
 aid  to  the  Punjab  State  for  the  deve-
 lopment  of  technical  training  during
 1959-60  so  far:  and
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 (b)  the  heads  for  which  it  is  to  be
 utilised?

 The  Deputy  Minister  of  Labour
 (Sari  Abid  Ali):  (a)  An  amount  of

 Ra.  34.004  lakhs  has  been  provided  in
 the  Budget  Grant  to  be  given  as
 Grant-in-aid  to  Punjab  during
 1959-60  for  the  development  of  Tech-
 nical  Training.  The  aid  will  be  actu-
 ally  adjusted  towards  the  end  of  the
 financial  year  against  the  Ways  and
 Means  Advances.

 (b)  For  the  training  of  craftemen.

 Stevedore  Workers  at  Bombay
 1963.  Shri  Anthony  Pillai:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to’  refer  to  the  reply  given
 +o  Unsiarred  Gaestion  No.  £252  on  the
 Sth  May,  959  and  state  the  steps
 taken  to  remove  the  anomaly  of  the
 variant  rates  of  holiday  pay,  leave
 salary  and  time-rate  pay  admissible
 to  the  stevedore  workers  at  Bombay
 port?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  matter  has  been
 teferred  to  arbitration.

 Steering  Committee  om  Wages

 2968
 Shri  L.  Achaw  Singh: .  Shri  Anthony  Pillai:

 Will  the  Minister  of  Labour  and
 Kmpleyment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tiom  No.  4257  on  the  8th  May,  3959
 and  state:

 (a)  whether  the  Steering  Committee
 on  Wages  has  since  submitted  to  Gov-
 ernment  any  report  about  the  work
 it  has  completed;

 (b)  how  often  this  Committee  has
 met  during  3959  s0  far;  and

 (e),  what  progress  has  been  nade
 in  carrying  out  the  Wage  Census?

 The  Deputy  Minister  of  Labeur
 (Shri  Abid  All):  (a)  The  Steering
 (कप  has  technically  examined  the
 question  of  (i)  the  replacement  costs
 and  (8)  the  concept  of  Labour  Costs.
 He  findings  will  be  pleced  before  the
 Indjan  Labour  Conference.

 (b)  One.  On  l¢th  July,  1980.
 (८)  The  survey  intends  to  cover

 2,953  industrial  units.  Of  these  2,7i3
 units  were  covered  by  the  end  of
 July,  1989.  The  field  work  is  expect-
 ed  to  be  completed  by  the  end  of
 Avgust,  1959.

 'जसीसगढ़  कोयला  खान  अधिक  1. है

 teky.  जौ  आंगड़े  :  कया  ह, ६  शौर

 रोजनभार  मंत्री  यह  बताने  की  हृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 के  चीर  कोयला  खान  क्षेत्र  में  छत्तीसगढ़

 कोयला  खान  श्रमिक  संघ  द्वारा  गत  दो  महीनों
 से  हड़ताल  जारी  है  ;

 (a)  We  हों,  तो  सच  ने  क्या  मांमें

 की  हैं  ;  भौर

 (ग)  मजदूरी  शौर  उत्पादन  में  ब

 तक  कितनी  क्षति  हुई  है  t

 अम  उपभंत्री  (शी  स्ाथिद  अली)  :  (क)

 हुब्ताल  १२  अगस्त,  १६५९  को  समाप्त  हो
 गई  t

 (a)  सघ  की  खास  मांगे  ये  थी

 (१)  गोरखपुरी  मजदूरों  को
 कोयला  खान  से  हटा  दिया
 जाय  |

 (२)  गोरक्षपुर  मजदूर  संगठन
 को  खत्म  कर  दिया  जाव  ।

 (ग)  प्रबन्धकों  ने  यह  बताया  है  कि

 र  मई,  १६५६  से  १२  प्रगस्त,  १९५९

 तक  मजदूरी  में  करीब  २  लाल  ६३  हजार

 ज्लौर  उत्पादन में  करीब  १३  लाख  हरे  हजार
 पये  का  नुकसान  हुभा  है  ।

 Code  of  Discipline

 JS  Shri  A.  K.  Gepaien:
 ‘|  Shrimati  Parvathi  Krishnan:

 Will  the  Minister  of  Labear  and
 Repleyment  be  pleased  to  state:

 (a}  the  number  of  complaints  re-
 cejved  by  Government  since  Sure,
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 3988  from  the  Labour  Unions  and  the
 All  india  Trade  Union  Congress
 charging  the  employers  for  violation
 of  the  Code  of  Discipline;  and

 (b)  the  action  taken  on  all  those
 complaints?

 The  Depaty  Minister  ef  Labour
 (Shri  Abid  Ali):  (a)  From  June  1958,
 to  July,  959

 a)  From  all  other  Labour  Unions—
 375

 (ii)  From  AITUC  and  its  affliates—

 (b)  After  investigation  breaches  of
 the  Code  were  brought  to  the  notice
 of  the  employers  as  well  as  their
 Central  Organisations  with  the  re-
 quest  to  set  them  right  andlor  avoid
 them  m  future

 Hindestan  Machine  Tools  Ltd.,  Bang2z-
 lere

 1967.  Shri  Tagamani:  Wl)  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  whether  any  targets  have  been
 fixed  for  the  year  3959-60  for  the
 manufacture  of  lathes,  milling  mach-
 ines  and  radial  drilis  at  the  Hindustan
 Machine  Tools  Ltd,  Bangalore.

 (b)  if  so,  the  number  thereof,  cate-
 go-y-wise,

 (९)  the  outstanding  balance  to  be
 cleared  against  the  orders  received
 during  1988-59,  and

 (d)  the  production  attained  in  re
 gard  to  the  above  items  upto  the  end
 of  August  959°

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  fa)  to  (d)  A
 statement  38  laid  on  the  Table  [See
 Appendix  IH.  annexure  No  94)

 Indian  Nationals  in  Java,  Sumatra  and
 Berneco

 Shrimati  Manjula  Devi:  Will
 the  Prime  Minister  be  pleased  to  state

 (४)  the  number  of  Indian  nationals
 engaged  as  plantation  labourers  in
 Java,  Sumatra  and  Borneo:

 (b)  the  service  conditons  of  these
 Indian  nationals;  and

 (९)  the  number  of  Indran  nationals
 employed  in  other  indystries  in  those
 countries  and  the  service  conditions
 thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  (a)  to  (c)  The  Government
 of  India  have  no  information  on  the
 subject  Information  has  been  called
 for  and  will  be  placed  on  the  table  of
 the  House  when  received

 Duncan  Stratton  and  Cempany  Ltd.
 Bombay

 ‘1969.  Shri  8.  A.  Mehdi:  Will  the
 Minster  of  Commerce  and  Inadastry  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  a  probe
 into  the  working  of  Duncan  Stratton
 &  Company  Ltd,  of  Bombay  has  been
 ordered,

 (b)  af  so,  the  reasons  thereof.  and

 (९)  what  is  the  outcome  of  this
 enquiry”

 The  Minister  of  Commerce  (Shri
 Kanango):  (a)  Yes,  Sir  Under  section
 235(c)  of  the  Act,  ‘1956,  two  Inspectors
 were  appointed  on  25th  May,  959  to
 investigate  into  the  affairs  of  the
 company

 (b)  There  were  several  complaints
 from  the  shareholders  of  the  company
 alleging  gross  mismanagement  m  the
 affairs  of  the  company  The  Registrar
 of  Companies,  Bombay,  after  making
 enquiries  on  the  allegations,  sent  a
 report  to  the  Government  under  Sec-
 tion  234  of  the  Companies  Act,  4956
 recommending  an  investigation.  The
 Government  ordered  the  investigation
 on  a  consideration  of  the  said  report

 (९)  The  investigation  ४७  still  in  pro-
 gress
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 Manufacture  of  Hand-made  Paper  in
 Manipur

 918.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Cemmerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  any  financial  assistance
 was  extended  to  individuals  or  socie-
 thes  in  Manipur  for  the  manufacture
 of  hand-made  paper;

 .

 (b)  uf  so,  the  amount  of  financial
 assistance  allotted  during  1957-58,
 ‘1958-59,  and  1959-60  so  far  and  the
 production  targets  achieved;  and

 (९)  how  the  paper  has  been  utilised
 a  disposed  of?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No  financial
 assistance  has  been  extended  to  indi-
 viduals  or  societies  m  Manipur,  for
 the  manufacture  of  hand-made  paper
 by  the  Khadi  and  Village  Industries
 Commussion,  so  far.

 (b)  Does  not  arise

 (९)  Does  not  arise

 Drug  Units

 Shri  N.  BR.  Muniswamy:
 Shri  Hem  Raj:
 Shri  Warior:

 (  Shri  Kodiyan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state’

 19721,

 1९ 1  whether  Government  have  since
 received  the  report  from  the  Commit-
 tee  set  up  under  the  Planning  Com-
 mission  for  the  location  of  drug  units
 to  be  set  up  in  India  with  Soviet  aid;

 (b)  if  so,  what  are  the  main  pro-
 posals  submitted  by  the  Committee;
 and

 (९)  the  reactions  of  Government
 thereto?

 The  Minister  of  industry  (Shri
 Shah):  (a)  to  (c).  The

 Report  of  the  Drug  Projects  Location

 Committee  is  expected  to  be  submitted
 to  the  Planning  Commission  in  the
 first  week  of  September,  1989.  Gov-
 ernment  would  examine  the  Report  of
 the  Committee  es  soon  as  it  is  receiv-
 ed.

 Cement  Factory  in  Assam

 1972,  Shri  Basumatari:  Will  the
 Mimster  of  Commerce  and  Industry
 pe  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  6838  on  the
 4th  March,  1958  and  state  the  progress
 made  so  far  in  setting  up  the  cement
 factory  at  Umtynagar  in  Khasi  and
 Jaintia  Hills  (Assam)?

 The  Minister  of  Industry  (Shri
 Wanabhai  Shah):  Extension  of  time
 for  the  establishment  of  the  proposed
 cement  factory  with  an  initial  annual
 ea@pacity  of  66,000  tons  of  portland
 cement  has  now  been  granted  upto  the
 30th  June,  96t  due  to  anticipated
 delay  m  the  delivery  of  a  part  of  the
 plant  and  machinery,  and  possible
 change  in  the  location  of  the  factory.

 Suort  Norice  QuESTION

 Impending  Closure  of  Hotel  Cecil,
 Delhi

 8.  N.  Q  No.  है.  Shri  Keshava:  W:!!
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (ay  whether  :t  is  a  fact  that  about
 250  employees  of  Hote!  Ceci!,  Delhi  are
 going  to  be  thrown  out  of  employment
 aS  @  result  of  the  closure  of  the  hotel;

 (b)  whether  the  employees  of  the
 notel  have  offered  to  run  it  on  co-
 operative  basis  and  invest  in  it  the
 gratuities  etc,,  earned  by  them;  and

 (c)  what  measures  Government  pro-
 pose  to  take  to  save  the  employment
 of  these  people?

 The  Depaty  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  and  (b).  Yes.

 (c)  It  has  not  been  found  possible
 to  continue  hotel  business  in  the  pre-
 sent  premises  due  to  legal  and  finan-
 cial  considerations.
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 MOTIONS  FOR  ADJOURNMENT

 Reposten  rrstcNaTion  or  Cer  or
 Army  Starr

 Mr.  Speaker:  I  have  received
 notices  of  some  adjournment  motions,
 one  from  Acharya  Kripalsn,  one  from
 Shri  8  M  Banerjee,  then  from  Shn
 Prakash  Vir  Shastri,  Shr:  Mahanty,
 Shri  Supakar,  Shri  Sadhan  Gupta  and
 Shri  Tridib  Kumar  Chaudhuri  The
 one  tabled  by  Acharya  Kripalani
 reads:

 “The  serious  situation  arising
 out  of  the  reported  resygnation  of
 the  Chief  of  the  Army  Staff  to  be
 followed  by  the  resignations  of  the
 other  service  chiefs”

 Shri  Raghanath  Singh  (Varanasi)
 This  is  a  very  serious  matter

 Mr.  Speaker:  It  is  no  doubt  serious

 Acharya  KEripalani  (Sitamarhi)  Mr
 Speaker,  you  know  that  in  all  these
 twelve  years,  |  have  never  moved  an
 adjournment  motion  This  is  a  very
 important  issue  The  news  has  been
 published  in  one  of  the  important
 duhes  of  Delhi,  which  is  not  known
 for  giving  sensational  news  Even  :f
 this  were  not  so  there  were  recently
 rumours  afloat  that  something  disturb-
 ing  is  happening  in  our  armed  forces
 In  the  Rayya  Sabha,  there  was  a
 question,  asked  about  the  promotions
 that  had  been  given  It  was  said
 that  the  promotions  were  disturbing
 the  Defence  Services,  that  the  promo-
 tions  were  not  guided  by  longevity
 of  service  or  merit  but  by  certain
 preferences  I  am  sorry  to  say—and
 the  Defence  Mimister  will  excuse
 me—that  it  was  held  that  those  pre-
 ferences  were  based  upon  political
 conaiderations  which  have  never  been
 brought  into  the  Army,  and  that  the
 Minister  has  some  political  preferen-
 cee

 od
 Speaker:  What  060९३  he  mean
 was  held’?  He

 alleged?
 meang  it  was

 Adjournment
 Acharya  Kripaiani:  i  mean  it  was

 held  by  the  public

 Mr.  Speaker:  He  must  have  some
 authority  to  state  it.  I  am  a  lawyer
 and  therefore  when  it  35  said  ‘held’,
 I  take  3६  as  held  by  a  Judge  or  some
 authority,

 Acharya  Kripalani:  We  are  living  in
 a  democracy  What  the  people  feel
 and  what  the  Press  feels  is  of  consi-
 derable  importance

 Mr  Speaker:  I!  do  not  deny  it  i
 thought  it  meant  ‘alleged’

 Acharya  Kripalani:  The  ideas  about
 political  preferences  have  been  accen-
 tuated  in  the  public  mind  When  our
 Canberra  jet  Plane  was  shot  down  in
 Pakistan  the  Defence  Minister  kept
 denouncing  that  act  of  aggression  re-
 peatedly  from  day  to  day  But  there
 has  been  aggression  on  our  borders
 from  other  quarters,  about  which  he
 is  very  significantly  silent

 Mr  Speaker.  How  does  the  hon
 Member  assume  that?

 Acharya  Kripalani:  I  feel  he  ddes
 not  consider  that  that  aggression  i5  25
 important  as  the  other  aggression
 This  raises  an  important  issue

 Mr.  Speaker:  We  are  not  going  into
 other  matters

 Acharya  Kripalani.  If  such  rumours
 and  such  notices  मा  papers,  that

 are  not  known  for  publishing  sensa-
 tional  news,  go  on,  they  will  have  8

 yery  demoralising  effect  upon  our
 armed  forces  Not  to  talk  of  our
 armed  forces,  they  will  have  a  demo-
 raising  effect  on  the  public  We

 want  the  public  now  to  be  very  care~
 ful  and  also  to  be  very~alert,  because
 we  are  faced  with  certain  difficulties
 which  arise  on  our  borders—which
 have  been  admitted  The  attitude  of
 «ome  of  our  neighbouring  countries  38

 inimical  to  us.

 Therefore,  both  for  the  sake  of  the
 morale  of  the  people  and  that  of  tne
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 Defence  forces,  it  is  ncessary  that  we
 take  immediate  notice  of  this  matter.
 The  most  disturbing  thing  at  this  criti-
 cal  time  is  that  our  Defence  “Minister
 has  taken  up  an  assignment  in  the
 UNO  which  will  take  about  three
 months  time.  I  really  wonder  how  a
 Defence  Minister  could  take  up  this
 assignment.  (Interruptions).  ,

 Shri  S.  के,  Banerjee  (Kanpur):  I
 want  to  say  something.

 Mr.  Speaker:  Order,  order

 Acharya  Kripalani:  Therefore,  I
 feel  that  this  is  a  matter  of  imme-
 diate  mmpertance.  Hence,  I  have  tabled
 this  adjournment  motion.  You  will
 allow  us  to  discuss  it

 Some  Hon.  Members  rozse—

 Mr.  Speaker:  All  other  motions
 relate  to  the  same  matter.

 Shri  8.  M  Banerjee:  My  motion  is
 different.

 Mr.  Speaker:  I  believe  all  hon
 Mémbers  have  seen  the  front-page
 newg  m  the  Statesman  Evidently,
 these  motions  have  been  tabled  on
 the  basis  of  that.  When  the  hon.
 Member  mentioned  about  the  occupa-
 tion  in  the  north  and  in  the  east,  I
 think  he  merely  wanted  to  refer  to  it.
 and  not  to  discuss  it  here  Just  now
 the  matter  before  us  38  limited

 Shri  8.  M.  Banerjee  rose—

 Mr.  Speaker:  Order,  order  Why  is
 he  in  such  a  hurry?  It  is  reported
 that  a  senior  officer,  the  Chief  of  the
 Army  Staff,  has  resigneg  and  the
 others  are  likely  to  follow  suit.  Evi-
 dently,  Acharyaji  wants  to  sey  is  that
 whatever  be  the  reason,  if  they  want
 to  resign,  in  any  case,  this  is  not  the
 propitious  occasion,  when  there  Is  dis-
 turbance  here  and  there.  Therefore,
 he  feels  anxiety  when  al)  of
 them  jointly  try  to  resign  or
 resign  one  after  the  other.  I  am

 Motions  for  Ad-~  5590
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 this,  creating  alarm  in  the  country.
 If  it  is  true,  it  may  be  a  service  to
 the  country.  Therefore,  whether  it  is
 true  or  false,  let  us  hear  the  hon.
 Minister.

 The  Minister  eof  Parilamentary
 Affairs  (Shri  Satya  Narayan  Sinha)
 rose—.

 Shri  S  M.  Banerjee:  I  have  a  sub-
 mission  ६०  make.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Let  him  answer  one  or  twe
 points  also

 Acharya  Kripalani:  May  I  submit
 that  there  is  no  attack  on  the  Com-
 munist  Party?  (Interruptions).

 Mr  Speaker:  Does  Shr:  S&S  M
 Banerjee  want  to  explain  anything
 relating  to  his  adjournment  motion?

 Shri  8.  M.  Banerjee:  I  was  equally
 surprised  to  read  this  alarming  news.

 Mr  Speaker:  That  :s  al]  mght  What
 is  it  that  he  wants  to  know?

 Shri  8.  M.  Banerjee:  My  adyourn-
 ment  motion  is  something  differen‘
 Let  me  have  one  minute  to  explam.
 (Interruptions)

 Shri  Tangamani  (Madurai):  When
 an  hon  Member  who  has  tabled  an
 adjournment  motion  wants  to  place
 before  you  the  facts,  I  humbly  request
 that  he  may  be  given  an  opportunity
 to  do  so.  If  he  is  pulled  up  by  the
 Chair,  how  can  he  make  his  submis-
 sion?

 Mr.  Speaker:  At  this  stage,  I  am
 only  interested  in  seeing  whether  it
 ts  an  urgent  matter,  a  matter  of  public
 importance  and  a  matter  which  ought
 to  be  discussed  or  not.  I  heard
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 Acharya  Kripelani.  i  read  out  the
 names  of  other  hon.  Members.  Prima
 fecte,  this  is  a  very  serious  matter,  if
 the  information  ig  correct  (Interrup-
 tions).

 Acharya  Kripalani;  I  am  sorry  the
 Communists  do  not  think  like  that.

 Mr.  Speaker:  They  also  thought  like
 that.  Otherwise,  Shri  S.  M.  Banerjee
 would  not  have  tabled  that  motion.

 Shrimati  Renu  Chakravartty:  I
 would  beg  of  you  to  consider  one
 thing.  On  all  previous  occasions,
 when  an  important  matter  has  been
 placed  before  us,  everybody  has  been
 allowed  to  have  his  say.  I  think
 Acharya  Kripalani  forgets  that  the
 Communist  Party  is  the  leading  Oppo-
 sition  in  this  House.  We  can  certainly
 make  our  submission  before  the  hon.
 Minister  replies.  Surely,  we  can  ask
 that  he  shoulg  also  take  into  conside-
 ration  certain  questions  which  are  in
 our  mind.  What  right  has  the  hon.
 Member,  Acharya  Kripalani,  to  get  up
 and  say  that  this  is  no  attack  on  the
 Communist  Party  and  Communists  are
 not  being  attacked?  Communists  have
 every  right  to  place  their  point  of
 view  before  you,  Sir.  (Interruptions)
 Of  course,  he  gets  much  more  indulg-
 ence.  That  is  true.  We  only  want  to
 say  that  when  the  hon.  Minister
 replies,  we  should  like  him  to  say  whe-
 ther  there  is  any  significance  in  the
 fact  that  General  Ayub  is  coming
 today,  this  gentleman,  Thimayya,
 offers  his  resignation  today  and  there
 is  a  whole  scouting  of  the  affairs  by
 Cariappa.  We  should  like  to  have  an
 answer  (Interruptions)

 Mr.  Speaker:  I  have  heard  =  suffi-
 ciently.

 Shri  है,  M.  Banerjee:  Give  me  an
 opportunity,  Sir.

 Mr.  Speaker:  What  is  the  opportu-
 nity  for?  Is  it  to  explain  what  was
 appeared  in  the  newspaper?  (Inter
 veptions).  Before  hon.  Members  pro-
 ceed  further  let  me  hear  the  hon.  Min-
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 ister  also.  Then  I  will  give  them  an
 opportunity.

 Several  Hon.  Members:  Order,  order.

 Shri  s.  M.  Banerjee:  What  35  this
 order?

 Mr.  Speaker:  The  order  is  that  when
 I  get  up  the  hon.  Member,  apart
 fromeany  other  orders,  will  kindly
 resume  his  seat  and  thereafter  he  will
 get  up  with  my  permission  and  tell
 me  what  he  wants  to  say.

 At  this  stage,  the  news  in  the  news-
 paper  is  alarming.  Hon.  Members
 have  no  further  information  than  what
 has  appeared  in  the  newspaper.  There-
 fore,  let  me  hear  the  hon.  Minister,
 immediately,  and  then  hear  other
 hon.  Members  also.  I  am  not  going
 to  dispose  of  it  before  hearing  other
 hon.  Members.

 Shri  Nagi  Reddy  (Anantapur):
 Acharya  Kripalani  was  bringing  in
 extraneous  matters  That  was  the
 whole  trouble

 Shri  Satya  Narayan  Sinha:  Mr.
 Speaker,  Sir

 Shri  Tridib  Kumar  Chaadhuri
 (Berhampur):  When  the  hon.  Minister

 of  Defence  is  here  let  us  have  a  state-
 ment  from  him  and  not  from  the
 Minister  of  Parliamentary  Affairs.

 Mr,  Speaker:  Order  please.  I  have
 called  the  hon  Minister  who  has  stood
 up  first

 Shri  Satya  Narayan  Sinha:  As  pcr-
 haps  you  are  aware,  the  Prime
 Minister  has  gone  to  receive  a  very
 distinguished  visitor  at  the  Palam
 aerodrome  (Interruption).  Therefore,
 I  would  request  you  to  defer  the  dis-
 cussion  of  this  motion  till  tomorrow
 or  the  day  after  tomorrow  when  the
 Prime  Minister  will  be  available.  He
 has  asked  me  to  convey  this  request
 to  you  and  to  this  House  through  you.
 (Interruptions)
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 Shri  Ascka  Mehta  (Muzaffarpur):
 This  38  a  matter  which  has  exercised
 the  minds  of  all  of  us  here  News
 of  this  kind  cannot  be  allowed  to
 remain  uncontradicted  or  uncorrected
 or  whatever  it  33  for  24  or  48  hours
 The  Defence  Minister  38  here,  and  I
 think  the  House  38  entitled  to  hear
 from  him  as  to  what  the  situation  is
 I  reahse  the  Prime  Minister  is  absent
 from  here  because  he  cannot  help
 it  We  know  with  what  courtesy  the
 Prnme  Minister  always  treats  this
 House  But  this  is  a  matter  which
 affects  the  Minister  of  Defence  The
 Defence  Munister  35  here  I  do  not
 think  the  House  can  be  allowed  to
 remain  here  in  a  position  of  complete

 maecision,  wiien  tie  is  Here  wittout
 satisfying  the  House  as  to  what  the
 Position  38

 Shri  S.  M.  Banerjee.  My  submission
 is  this  In  the  newspaper  it  is  alto
 said  that  the  Prime  Minister  has  been
 apprised  of  the  situation  If  this  news
 is  correct  that  the  Prime  Minister  has
 been  apprised,  it  35  for  the  Prime
 Minister  if  he  feels  so  to  make  a
 statement

 Shri  Mahanty  (Dhenkanal)  Mr
 Speaker,  Sir,  from  what  the  hon
 Minister  of  Parhamentary  Affairs  has
 stated,  we  understand  that  the  Prmme
 Minister  wants  this  to  be  postponed
 for  a  day  or  two  when  we  can  discuss
 it  We  are  not  considering  the  merits
 of  the  adjournment  motion,  we  are  not
 considering  the  merits  of  the  point  at
 issue  What  we  are  trving  to  discuss
 now  3s  the  admissibility  of  the  motion
 You  have  been  pleased  to  observe  that
 the  matter  is  of  serious  public  impor-
 tance  Our  minds  are  greatly  exer-
 cised  over  this  bit  of  news  The  hon.
 Minister  of  Defence  is  here  He  can-
 not  keep  silence  over  the  matter  It
 is  of  such  great  importance  §  After
 listening  to  him  it  will  be  for  vou  and
 for  the  House  to  decide  whether  the
 adjournment  motion  should  be  admit-
 ted  or  not  To  start  with  the  hon
 Minister  of  Defence  can  say  whether
 the  news  report  has  any  basis  or  not
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 Shri  Jaipal  Siugh  (Renohi  West—
 ed—Sch.  Tribes):  I  think,  -

 there  is  one  particular  zssue  also  other
 than  what  is  reported  in  the  newspaper
 400  which  Acharya  Kripalani  has
 4lso  mentioned  that  it  is  not  merety
 What  has  appeared  in  the  particular
 Paper  In  fact,  I  think  this  matter  has
 ®8bpeared  in  two  papers,  one  here  and
 be  elsewhere  But  it  us  the  other
 thing  that  has  led  to  this  I  think
 Acharya  Kripalani's  emphasis  was  on
 that—all  the  talk  that  has  been  going
 Cn  It  38  not  merely  fixed  down  to
 What  has  appeared  in  the  Press  We
 havetotake  it  mtwoparts  Supposing &  statement  dispenses  with  the  first
 Part  the  second  part  still  remains

 An  Hon.  Member:  However,  the
 CGuntry  should  be  taken  into  confi-
 d6ne,  with  regard  to  the  whole  affair

 Shri  Satya  Narayan  Sinha:  I  may
 १५०  a  word  in  connection  with  what
 the  hon  Members  have  said  just  now
 The  Prime  Mimster  told  me  that  he
 Would  very  much  lke  that  he  should
 déai  with  it  himself  and  therefore  his
 T€guest  2s  there  I  do  not  know  if
 Ne  Prime  Minister  wtll  be  available

 ere  at  }  pm  (Interruptions  )

 An  Hon  Member:  Why  not  the
 Defence  Minister  tell  us?

 Shri  Satya  Narayan  Sinha  |  say  it
 36  the  definite  request  of  the  Prane
 Minister,  that  it  is  @  very  serious
 Matter  and  that  he  would  deaji  with
 the  whole  thing  himself  think
 it  is  ordinary  courtesy  that  the  House
 Should  concede  He  is  the  Head  of  the

 overnment,  Sir  (Interruptions.)

 An  Hon.  Member:  Why  not  the
 Defence  Minister  state  facts?

 Shri  Mahanty:  Why  not  the  Defence
 mister  go  to  Palam?

 Shri  Satya  Narayan  Sinka:  The
 Prime  Mimster  has  made  a  definite
 Téquest  The  House  should  concede
 thee  What  is  all  this  action?
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 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Sir,  it  is  not  dis-
 courtesy  to  the  House  that  I  am  not
 participating  in  this  debate  J  have
 diecussed  this  matter  with  the  Prime
 Minister  this  morning  and  it  was
 considered  desirable—as  :t  has  been
 put  by  the  Minister  of  Parliamentary
 Affairse—that  he  should  deal  with  the
 matter  himself  because  it  is  not  in  a
 narrow  sense—~as  the  purport  of  the
 motion  seems  to  be  dealt  with  by  the
 Defence  Minister  only  There  are  all
 hinds  of  things  along  with  :t  After
 all,  we  function  as  a  Government  and
 it  is  for  the  Head  of  the  Government
 to  decide  how  it  is  to  be  dealt  with

 Shri  Ranga  (Tenali)  I  would  like
 to  make  a  smal)  submission  If  you
 are  pleased  to  admit  the  motion  it  3९
 still  open  to  the  Prime  Minister  to
 be  present  here  in  this  House  todas
 when  the  motion  can  be  taken  up  We
 al!  know  that  all  that  goes  on  between
 the  Defence  forces  and  the  Minister
 and  the  Ministrv  has  been  kept  as  a
 kind  of  purdah  from  this  Parhament
 as  well  as  other  countries  also  It  is
 not  usual  that  this  kind  of  news
 comes  up  at  all  When  it  has  com:
 we  would  like  to  know,  we  would  lke
 to  be  assured  that  no  hasty  action
 would  be  taken  We  would  like  to
 know  whether  resignation  had  been
 submitted  at  all,  whether  it  has  been
 accepted,  whether  it  is  going  to  be
 accepted  and  all  that  We  would  like
 to  have  an  assurance  that  before  any-
 thing  is  done,  no  untoward  action  is
 taken  by  the  Defence  Minister  or  by
 the  Government.  _  (  Interruptions.)

 Mr.  Speaker:  I  have  heard  both
 sides  Now,  the  only  point  is  the
 request  of  the  Minister  of  Parha-
 mentary  Affairs  or  the  Defence
 Minister  that  we  should  not  go  into
 this  matter  now  It  Is  a  matter  of

 And,  this  House  will  only  be  too
 glad  to  know  that  this  rumour  is  not

 the  rumour  is  correct,  to
 be  apprised  of  what  all  steps  are

 to  avert  any  possible

 i  :
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 mishap  in  this  country,  particularly
 when  there  are  rumours  of  some
 territories  being  occupied  here  and
 there  and  trouble  somewhere

 But  the  House  will  also  appreciate
 that  the  hon  Prime  Minister  should
 have  his  say  in  all  such  matters  as
 this  when  all  sorts  of  allegations  are
 made  Reference  has  been  made  by
 Acharya  Kripaian:  to  the  fact  that  on
 account  of  some  steps  taken  by  the
 Defence  Minister  all  this  has  been
 brought  about  It  is  his  right  to
 make  promotions,  appointments  ete
 (Interruptions)  Therefore,  5  do  not
 think  any  purpose  will  be  served  by
 rushing  this  matter  through  It  35  not
 as  if  there  is  an  invasion  today  There
 ts  8  threat  of  resignation—of  a  pos-
 sible  resignation  If  we  adjourn  it  to
 day  after  tomorrow,  this  matter  might
 also  be  settled  by  then  I,  therefore,
 think  that  m  view  of  the  fact  that  the
 hon  Prime  Minister  is  absent—he  is
 also  the  Leader  of  the  House—and
 the  hon  Defence  Minister  saying  that
 it  ts  a  matter  which  has  to  be  colla-
 borated  with  the  Prime  Minister  who
 is  absent  due  to  unavoidable  circum-
 stances  this  may  be  adjourned  I
 hope  and  trust  that  everything  ह ८)! द  be
 clear  by  dav  after  tomorrow  °

 Shri  Prank  Anthony  (Nomuinated—
 Anglo  Indians)  Why  dav  after  to-
 morrow?  (Interruptions  )

 Mr  Speaker  In  the  meanwhik

 Shri  Naushir  Bharucha  (East
 Khandesh)  Why  not  bv  four  o'clock
 todav?

 Shri  Asoka  Mehta  If  the  Prime
 Momster  3९  free  3  should  be  taken  up
 today?

 Mr  Speaker:  On  the  other  hand,  if
 there  are  sernous  developments,  I  hope
 the  Prime  Minister  and  the  Defence
 Minister  will  come  to  the  House,  and
 give  us  full  facts  If  in  the  meanwhile
 there  5  any  difficulty  (Inter.
 ruptions  )  After  all,  they  are  the  per-
 sons  who  are  in  possession  of  facts
 Thev  will  have  to  ascertain  some  facts
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 [Mr.  Speaker}

 algo.  Therefore,  I  will  give  them  time
 tilt  day  after  tomorrow.  I  leave  it  to
 them  to  come  to  this  House  tomorrow
 in  case  they  apprehend  anything  seri-
 ous  so  that  nothing  is  lost.  So,  I  hold
 over  this  motion  with  this  reservation
 that  in  case  any  serious  development
 happens,  they  will  come  here  or  if  I
 find  any  serious  development  happen-
 ing  I  would  have  no  hesitation  in
 bringing  it  up  tomorrow.

 Shri  Asoka  Mehta:  This  38  a  serious
 news;  it  should  be  contradicted  at
 least,  if  it  is  wrong.  It  does  not  take
 2%  hours  or  48  hours  to  contradict  a
 news  like  this.  (Interruptions.)

 Shri  Frank  Anthony:  On  a  point  of
 order,  with  due  respect  to  you.  This
 is  something  quite  extraordinary  and
 unprecendented  that  an  adjournment
 motion  which  is  posited  on  some  kind
 of  information  which  is  presum-
 ably  within  the  purview  of  the  Gov-
 ernment  should  be  postponed,  not  for
 24  hours  but  for  48  hours.  It  involves
 a  privilege  of  this  House.  Are  we  not
 entitled  to  information  which  is  pre-
 simably  with  the  Minister  in  charge
 of  this  portfolio  immediately,  on  a
 matter  which  is  admittedly  of  the
 most  urgent,  vital,  public  importance?
 48  hours  will  make  this  House  func-
 tus  officio  and  will  bring  us  into  con-
 tempt  with  the  rest  of  the  country.
 Are  we  not  entitled  to  immediate  in-
 formation  which  is  presumably  in  his
 possession?  We  may  not  take  a  deci-
 sion  on  this  matter.  The  Prime  Min-
 ister  may  come  and  set  it  in  the  pro-
 per  perspective.  But  what  is  the  right
 of  this  House?  Here  is  ean  adjourn-
 ment  motion.  We  are  asking  for  cer-
 tain  information.  Presumably,  the
 Minister  who  is  in  sole  and  exclusive
 charge  of  that  Ministry  has  that  in-
 formation.  Are  we  not  entitled  to  get
 it  immediately?

 Acharya  Krigalani:  We  should  also
 know  what  is  hapepning  in  the  army
 now.  The  army  is  very  sensitive...
 (Interruptions.)

 your  discretion  to  say:  w.
 to  wait  for  24  hours  or  48  hours.  But
 that  discretion  has  to  be  used  in  a
 wise  manner.  We  would  like  you  to
 use  it  with  the  greatest  possible
 wisdom.

 Shri  Naushir  Bharucha:  Sir,  the
 purpose  of  the  adjournment  motion  it.
 self  is  defeated  because  it  means  that
 the  business  of  the  House  must  be
 interrupted  to  discuss  that  matter  and
 xf  you  put  it  off  for  48  hours,  what
 is  the  use  of  having  adjournment
 motions?

 Mr.  Speaker:  I  have  heard  the  point
 of  order.

 Shri  Mahanty:  Sir,  I  have  a  point
 of  order  It  is  very  simple.  With  the
 complicity  of  the  Prime  Minister  in
 these  matters,  it  is  now  going  to  be
 established  in  this  House  that  the
 Defence  Minister  is  not  responsible
 for  his  portfolio  but  the  Minister  of
 External  Affairs  is  responsible  for
 Defence  That  creates  an  impression
 that  there  ss  an  honorary  Defence
 Minister,  also  there  is  another  genuine
 Defence  Minister.  It  is  misleading
 the  House  to  say  that  the  Prime  Min-
 ister  will  come  every  time  to  defend
 his  colleague.  That  is  a  breach  of
 privilege  of  this  House.  While  the
 Minister  is  here,  he  remsins  silent.
 Why  does  he  not  go  to  Palam  to
 receive  General  Ayub  Khan......
 (Interruptions.)  How  can  he  be  here
 and  yet  refuse  to  answer?

 Shri  Jaipal  Singh:  I  desire  only  to
 mention  a  point  of  procedure  that
 crops  up.  I  support  the  hon.  Minister
 of  Parliamentary  Affairs;  I  do  not
 often  support  him  but  this  time  I  feel
 that  I  ought  to.  After  all,  it  is  a  spe-
 cial  request  from  the  Leader  of  the
 House.  He  is  on  duty.  Otherwise,  he
 would  have  been  here.  If  he  is  ask-
 ing  us  that  he  may  make  a  statement
 tomorrow,  I  do  not  think  that  heavens
 will  fall.......  .  Interruptions.)  The



 5599  Motions  for  Ad-  BHADRA  10,  4888  (SAKA)  Motions  for  Ad-  5600
 journment

 question  of  procedure  is  this.
 When  an  adjournment  motion  is
 raised  here  and  no  reply  is  forthcom-
 ing  from  the  Government,  I  want  to
 know  whether  you,  Sir,  in  the  Chair,
 automatically  accept  the  adjournment
 motion.  Or,  what  do  you  do?

 Mr.  Speaker:  I  do  not  accept  or
 I  do  not  reject.  I  do  as  I  on  the  facta
 placed  before  me.  An  adjournment
 motion  is  tabled.  The  answer  may  not
 be  forthcoming  for  the  reason  that
 they  are  not  able  to  answer,  in  which
 case,  if  it  is  serious,  I  will  allow  the
 adjournment  motion.  Or,  they  may
 not  hke  to  answer  because  it  is  such  a
 trivial  matter  and  I  myself  will  dis-
 pose  of  it  or  reject  it.  Therefore,  the
 mere  absence  of  an  answer  does  not
 force  me  to  decide  one  way  or  another.
 I  have  to  decide  myself.  There  is  no
 doubt  that  this  is  a  serious  matter.  In
 all  these  metters,  the  hon,  Members
 never  seem  to  be  very  short  4  have
 rejected  a  number  of  motions  for  ad-
 journment  which  were  merely  based
 on  sOme  newspaper  report  The  only
 difference  between  them  and  this  is
 that  this  relates  to  a  very  serious
 matter;  if  it  is  true,  it  will  affect  the
 entire  fabric  of  our  country  at  this
 critica]  yuncture  when  we  are  threat-
 ened  about  our  security  on  various
 sides.  The  question  is  whether,  that
 rumour  is  true  and  whether  we  should
 not  pursue  that  matter  and  try  to
 rectify  it,  if  it  is  true,  before  it  is  too
 late.  Certainly  I  appreciate  the  diffi-
 culty.  All  the  same  it  is  a  newspaper
 report.  The  hon.  Minister  does  not
 want  to  avoid  in  this  House.  The
 Prime  Minister  would  be  the  first  here
 even  in  regard  to  matters  relating  to
 others  on  account  of  the  serious  res-
 ponsibility  that  he  holds  as  the  Prime
 Minister.  There  is  a  jont  responsibi-
 lity.  As  a  matter  of  fact,  it  is  he  who
 distributes  the  portfolios  to  various
 Ministers.  He  is  responsible  to  this
 House  as  much  as  the  others.  We  take
 not  any  individual  Minister  to  task
 but  the  Cabinet  as  a  whole  to  task.

 The  hon,  Members  are  very  parti-
 cular  and  it  is  also  a  serious  matter.
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 and  tell  us....(Interruptions.)  Order,
 order.  I  cannot  allow  this.  We  have
 done  this  sort  of  thing  very  often.  The
 Prime  Minister  is  absent  here.  If  I
 adjourn  this  House,  I  am  adjourning
 this  House  till  4  o'clock,  if  I  accept
 this  suggestion.  How  can  I  accept  it
 without  any  further  information  as  to
 how  fer  it  is  in  the  public  interest  to
 decide  this  matter  here?  We  are
 merely  proceeding  on  a  report.  Ig  it
 a  report  from  one  of  the  Minusters  of
 the  Cabinet?  I  am  really  suprised
 that  I  should  be  forced  to  come  to  a
 conclusion  based  merely  on  a  news-
 paper  report,  and  if  we  go  on  discuss-
 ing,  it  may  be  too  late  to  repair  the
 damage..  .(Interruptions.)  Order,
 order.  I  think  the  hon.  Prime  Minis-
 ter’s  request  through  the  hon.  Minis-
 ter  of  Parliamentary  Affairs  is  a  rea-
 sonable  one  Under  normal  circums-
 trances.  :f  the  hon  Prime  Minister  has
 said  1.  will  look  into  this  question;
 I  am  not  yet  apprised  of  it’,  I  would
 hold  over  the  motion  So,  this  will
 stand  over  till  tomorrow.  Let  the  hon.
 Prime  Minister  and  also  the  Defence
 Minister  come  and  let  us  hear  further
 as  to  what  should  be  done.  I  will  take
 a  decision  tomorrow  regarding  the
 adjournment  motion.  It  will  stand
 adjourned  till  tomorrow

 Acharya  Kripalani:  Sir,  «  accept
 your  ruling  bat  the  country  is  entitled
 to  know  today  what  is  happening  in
 the  Army

 Mr.  Speaker:  Iam  sorry  I  cannot
 force  him  to  do  so  Now,  the  House
 will  proceed  with  its  other  business

 Foop  SITvaTion

 Shrimati  Rem  Chakravartty:
 Sir,  we  have  tabled  some  adjournment
 motions  It  is  a  question  affecting  the
 people  of  Bengal.  There  is  a  huge
 mass  upsurge  and  three  lakhs  of  people
 are  affected.  They  have  been  demand-
 ing  that  the  food  policy  should  be
 changed.  500  people  are  in  jails.  We
 should  like  to  know  whether  we  can
 discuss  these  matters.

 Mr.  Speaker:  Same  hon.  Mem-
 bers  have  tabled  adjournment  motion
 on  the  food  situation  in  Bengal  or  the
 food  situation  in  the  country..,.....
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 {Mr.  Speaker]
 (Interruptions.)  They  want  that  the
 food  policy  should  be  discussed.  It  is
 only  two  or  three  days  ago,  last  week,
 a  speech  was  made  by  the  previous
 Minister  of  Food  and  he  said  that  it
 was  his  last  speech  and  he  resigned.  I
 have  rejected  this  adjournment  motion
 on  the  ground  that  it  is  only  2  few
 days  ago  that  this  problem  was  dis-
 cussed  in  this  House.

 Shri  S.  M.  Banerjee:  The  situa-
 tion  has  changed.

 Mr.  Speaker:  The  Minister  has
 changed,  the  situation  has  changed.
 I  shall  treat  it  as  a  calling  attention
 notice  and  request  the  hon.  Minister
 to  make  a  statement  regarding  this
 matter  tomorrow.  Let  us  see  what
 arises  out  of  that.  If  anything  more
 is  to  be  done,  I  shall  consider  that.

 Shri  S.  M.  Banerjee:  Will  you  kind-
 ly  allow  us  to  put  certain  question?

 Mr.  Speaker:  Very  well.

 2.29  hrs.

 RE:  PROCEDURE  FOR  DISPOSAL
 OF  ADJOURNMENT  MOTIONS

 Shri  Tangamani  (Madurai):  Sir,
 today  Bulletin—Part  II,  paragraph
 29l6—had  been  circulated  to  us  and
 it  deals  with  the  procedure  for  the  dis-
 posal  of  adjournment  motions.  We
 are  really  grateful  for  the  many
 directives  that  are  given  here.  But  my
 submission  is  that  those  points  that
 have  been  mentioned  are  more  in  the
 nature  of  amending  the  Rules  of  Pro-
 cedure.  There  are  also  some  4l  points
 given.  I  want  to  know  whether  this
 will  be  referred  to  the  Rules  Commit-
 tee....(Interruptions.)  I  also  want
 to  know  whether  the  House  will  have
 an  occasion  to  discuss  it  because  the
 matter  is  very  important.  It  has  also
 been  stated  that  the  grounds  mention-
 ed  or  given  there  are  typical  and  not
 exhaustive.  My  submission  is  that  this
 matter  should  be  referred  to  the  Rules
 Committee  and  a  comprehensive
 amendment  to  the  rule  made  in  the
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 Rules  Committee  and  submitted  to
 this  House.

 Mr.  Speaker:  Hon.  Members  come
 with  a  number  of  adjournment
 motions  from  time  to  time  as  they
 find  there  are  certain  important
 matters  which  ought  to  be  brought  to
 the  notice  of  this  House.  During  the
 course  of  our  parliamentary  life  both
 after  4947  and  before  947  a  number
 of  adjournments  motions  have  been
 tabled.  There  are  also  decisions  of
 the  Chair.  I  have  been  asked  from
 time  to  time  to  give  the  reasons  how
 I  have  disposed  of  an  adjournment
 motion.  Therefore,  I  thought  that
 instead  of  writing  out  the  reasons
 each  time  I  may  give  all  the  things
 that  I  generally  take  into  considera-
 tion.  I  need  not  have’  issued  this
 bulletin,  I  could  have  kept  all  those
 things  to  myself.  Thi’  does  not  re-
 quire  any  change  of  rule.  The  rule  is
 already  there  vesting  jurisdiction  with
 the  Speaker  to  dispose  of  an  adjourn-
 ment  motion  or  to  give  consent.  Only
 after  the  Speaker  has  given  his  consent
 an  adjournment  motion  will  be  brought
 before  the  House  for  discussion.

 Generally  the  four  broad  considera-
 tions  are  whether  it  is  a  definite
 matter  of  urgent  public  importance.
 It  also  must  relate  to  this  House  and
 the  House  must  be  responsible  for
 that  matter.  I  have  noted  down  as
 to  how  I  have  exercised  this  power.
 If  any  hon.  Member  wants  to  make
 any  suggestions  regarding  the  points
 enumerated  in  the  bulletin—I  am  only
 inviting  suggestions—I  shall  receive
 all  those  suggestions  and  _  consider
 them.  If  I  consider  that  any  change
 in  the  rule  js  necessary,  I  shall
 try  to  place  it  before  the  Rules
 Committee.  As  it  is,  rules
 are  sufficient,  In  working  out
 the  rules  these  are  the  conventions
 that  have  been  established  so  far.  As
 I  said,  it  will  be  open  to  hon.  Members
 to  write  to  me,  and,  if  necessary,  I
 shall  have  a  discussion  in  the  Rules
 Committee  later  on.  I  would  not  rush
 this  through.  In  the  meanwhile,  hon.
 Members  can  write  to  me  in  what
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 particular  manner  these  conventions
 have  to  be  modified.

 Shri  Braj  Raj  Singh  (Firozabad):  I
 would  suggest,  Sir,  that  you  may  be
 pleased  to  call  a  conference  of  all  the
 political  parties  (Interruption)

 Mr.  Speaker:  Order,  order.  One  at
 a  time.

 Shri  Hem  Barua  (Gauhati):  While
 the  draft  rules  were  made,  may  I
 know,  Sir,  whether  you  consulted  the
 representatives  of  the  different  politi-
 cal  parties  or  you  drafted  the  rules
 according  to  your  own  ideas  or  feel-
 ings?

 Mr.  Speaker:  These  are  not  rules.
 These  are  things  that  I  have  been  say-
 ing  everyday.  On  one  occasion  when
 there  was  som=2  discussion  regarding
 an  adjournment  motion  Shri  Jaipal
 Singh  himself  asked  me  to  convene  a
 meeting  of  all  the  representatives  of
 the  various  groups.  I  convened  a
 meeting  as  early  as  1958.

 Shri  Braj  Raj  Singh:  All  were  not
 present.

 Mr.  Speaker:  If  all  were  not  present
 even  in  spite  of  my  having
 called  them,  it  is  more  their
 look-out  than  mine.  I  sent
 notice  to  all  the  representatives
 of  the  various  groups.  We  met  and  we
 have  evolved  a  convention,  though  one
 or  two  Members  may  not  have  agreed.
 If  I  wait  until  every  Member  agrées,
 I  cannot  get  along  with  any  work  in
 this  House.  Immediately  I  mentioned
 in  the  bulletin  that  these  are  the  con-
 ventions  that  I  propose  to  follow.  I
 have  only  r:produced  them  here  in  the
 bulletin  to  which  the  hon.  Member
 referred.  I  have  also  given  the  rulings
 on  various  items  that  have  been  taken
 into  consideration.  Therefore,  this
 does  not  involve  any  change  of  rule.
 I  have  only  put  down  in  a  single  sheet
 of  paper  the  practice  that  has  been
 adopted  and  the’  grounds  on  which
 adjournment  motions  have  been  allow-
 ed  or  rejected.

 As  I  said  earlier,  I  am  _  willing  to
 receive  representations  from  all  the

 ment  Motions

 Members  regarding  any  of  these
 matters.  I  will  duly  consider  all  of
 them,  and  if  I  think  it  is  necessary  I
 will  have  a  talk  with  all  the  represen-
 tativcs  of  the  various  groups.

 Shri  Braj  Raj  Singh:  That  is  neces-
 sary,  Sir,  for  the  smooth  working....

 Mr.  Speaker:  Certainly,  I  shall  call
 them.  After  receiving  all  the  repre-
 sentation  I  shall  once  again  call  a
 meeting  of  the  representatives  or
 leaders  of  the  various  groups.  After
 giving  consideration  to  all  representa-
 tions,  if  any  of  those  items  has  to  be
 rejected  or  thrown  out  I  shall  certain-
 ly  do  so.

 Shrimati  Renu  Chakravarity  (Basir-
 hat):  May  I  submit  to  you,  Sir,  that
 this  matter  has  been  exercising  our
 minds  quite  often  recently.  As  you
 yourself  have  said  to-day,  some  of  us
 never  agreed  to  this—-we  also  made  it
 zlear  on  the  floor  of  the  House—and
 some  other  hon.  Members  were  not
 present.  I  would  beg  of  you,  there-
 fore,  to  convene  a  meeting  so  that  the
 whole  matter  may  be  discussed  there.
 If  we  are  to  understand  now  that  the
 grounds  of  disallowance  of  adjourn-
 ment  motions  have  been  gathered  to-
 gether  on  the  basis  of  what  has  actual-
 ly  happened  in  the  House,  on  the  basis
 of  the  precedents,  I  should  like  hum-
 bly  to  submit  to  you  that  these  have
 not  been  very  correct  grounds,  be-
 cause  I  find  here  action  taken  by....

 Mr.  Speaker:  I  am  not  prepared  to
 go  into  the  details  now.  I  have  said
 that  hon.  Members  may  write  to  me
 regarding  this.  Nothing  is  going  to  be
 decided  now.  If  any  hon.  Member
 has  any  objection  to  any  of  the  4]
 items  given  there,  he  may  write  it
 out.  I  shall  call  a  meeting  of  the  rep-
 resentatives  of  all  groups  myself  and
 sit  together  with  them  (Interruption).
 Order,  order.  This  time,  instead  of  the
 hon.  Member  coming  to  the  meeting  I
 wish  the  leader  of  the  group  attends
 it.

 Shrimati  Renu  Chakravartty:  It  is
 decided  by  our  party  as  to  who  should
 reprcsent  the  party.
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 Mr.  Speaker:  Once,  twice,  or  even
 thrice  when  the  hon.  Member  was
 there  I  discussed  this  matter  with  her
 and  she  said:  “I  may  not  be  bound  by
 this”.  I  said:  “All  right.  You  may  or
 may  not  be  bound,  but  the  majority
 are  there.”  There  we  have  adopted
 this.  Again  she  said:  “I  am  taken
 aghast  at  what  has  happened”  I  sent
 copies  of  proceedings  and  copies  of  the
 minutes  of  the  meetings  where  she
 was  present,  but  she  still  persists
 (Interruption).  Order,  order.  There-
 fore,  it  is  rather  surprising,  and  I  have
 come  to  the  conclusion  that  the  meet-
 ings  with  the  representatives  of  vari-
 ous  groups  seem  to  be  becoming  more
 and  more  useless.  Anyhow,  I  will  give
 an  opportunity.

 Shrimati  Renu  Chakravartty:  Sir,
 this  38  a  very  unfortunate  way  of  my
 having  to  contradict  you.  On  24th
 September,  958  when  you  stated  on
 the  floor  of  this  House  that  we  have
 agreed  to  this,  I  read  out  the  letter
 which  I  sent  you  On  a  point  of  per-
 sonal  explanation,  Sir,  I  may  say  this
 You  said  that  an  agreement  was  reach-
 ed,  As  you  know,  no  agreement  was
 reached  with  regard  to  this  matter
 Therefore,  I  do  not  want  the  House  to
 feel  that  having  agreed  to  something
 in  your  chamber  we  are  breaking  it
 on  the  floor  of  the  House.  Then,  you
 said:  “I  am  aware  that  so  far  as  the
 hon.  Member  is  concerned  it  was  half
 consent  and  half  non-consent”.  Every-
 body  laughed  at  that  and  I  thought  the
 maatter  was  clear.

 Mr.  Speaker:  What  matter  was
 clear?

 Shrimati  Rean  Chakravartty:  Now
 you  are  trying  to  say  that  I  do  not
 represent  the  party  and  therefore  it  is
 no  use  discussing.

 Mr.  Speaker:  Order,  order.  I  am  not
 going  to  spend  away  the  time  of  the
 House.  It  is  true,  I  immediately  said

 ment  Motions

 pared  to  say  that  unless  the  hon,  Mem.
 ber  agrees  I  would  not  proceed  with
 any  work.

 Shrimati  Rena  Chakravartty:  I  never
 asked  that  (Interruption).

 Mr.  Speaker:  Therefore,  the  hon.
 Member  is  bound  by  the  decision  of
 the  majority,  which  I  have  accepted
 and  communicated  to  her  once,  twice
 and  even  thrice.  Still  she  goes  on
 persisting.

 Shrimati  Rena  Chakravartty:  Let
 me  explain,  Sir,  that  I  never  received
 any  communication  from  you  except
 the  minutes  of  the  meetings  which  !
 asked  for

 Mr.  Speaker:  I  sent  letters  after
 letters.

 Shrimati  Renu  Chakravartty:  J
 have  not  received  any  letters  from  you
 on  this  matter.

 Mr.  Speaker:  Not  from  me  direct,
 but  from  my  office.

 Shrimati  Renu  Chakravartty:  From
 the  office  also  I  have  received  nothing
 exccpt  the  mmutes  which  I  asked  for.

 Mr.  Speaker:  All  right.  Let  us  pro-
 ceed

 Shri  8.  M.  Banerjee  (Kanpur):  Sir,
 I  want  some  clarification

 Mr.  Speaker:  Let  us  proceed  The
 matter  stands  at  present  like  this.
 Hon.  Members  may  look  into  the
 bulletin  and  if  anyone  of  them  takes
 exception  to  any  of  those  stems  or
 would  like  any  of  those  conventions  to
 be  modified,  he  or  she  may  write  to
 me  After  I  receive  all  such  letters  I
 will  send  for  the  leaders  of  groups.  Let
 them  come  themselves  or  send  their
 proper  representatives.  We  will  then
 sit  together  and  come  to  a  conclusion;
 of  course,  we  will  go  by  the  majority
 notwithstanding  the  fact  that  one  or
 two  have  not  agreed  (Interruption).

 Shri  8.  M.  Banerjee:  If  we  go  by
 the  4  points  enumerated  here,  I  am
 afraid  no  adjournment  motion  can  be
 taken  धन  am  telling  you  very  hones-
 tly.  Therefore,  I  would  request  you  te
 keep  this  in  abeyance.
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 Mr.  Speaker:  Let  him  say  that  all
 these  points  are  useless,  I  have  no  ob-
 jection.

 Shri  M.  Banerjee:  They  are  very
 uwieful,  but  not  of  so  much  use  to  us

 Mr.  Speaker:  Very  well  Let  us
 proceed.

 32.40  hrs.

 STATEMENT  RE  BREACH  IN
 DVC  CANAL

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 Shri  Muhammed  Elias  moved  an  ad-
 yournment  motion  in  the  Lok  Sabha
 on  the  llth  August,  ‘1959,  about  the
 serious  situation  caused  in  the  Dis-
 tricts  of  Howrah  and  Hooghly  (West
 Bengal)  due  to  the  heavy  floods
 occasioned  by  the  Navigation  Canal
 of  the  DVC  overflowing  and  des-
 troying  thousands  of  bighas  of  paddy
 cul:vation  and  forcing  the  people  of
 the  locality  to  abandon  their  home
 steads  and  livestock  On  an  enquiry
 by  the  Speaker  about  the  availability
 of  information  on  the  subject,  4  pro-
 mised  to  make  a  statement  in_  the
 House  after  collecting  the  required
 information  The  facts  have  now
 been  ascertained

 Breach  in  the  Navigation  Conal,—
 On  the  evening  of  the  4th  August,
 1959,  water  level  in  the  Navigation
 Canal  at  the  regulators  at  Bomchee
 and  Hoyra  in  the  District  of  Hooghly
 rose  above  the  full  supply  level  of
 tne  canal  and  breached  the  left  em-
 bankment  of  the  left  bank  mam  canal
 near  chainage  4006.  As  a  result  of
 thig  breach,  an  area  of  3  to  4  »प
 miles  in  the  distmct  of  Hooghly  was
 flooded  with  hardly  any  residual
 damage.  Some  rezdents  of  the
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 neighbourhood  vacated  ther  homMe-
 steads  on  the  4th  August  but  returned
 on  the  following  day  when  the  water
 level  receded  The  DVC  have  re-
 ported  that  having  regard  to  the
 heavy  precipitation  which  occurred
 m  the  first  week  of  August,  they
 reduced  the  discharge  of  water  in  the
 Cana}  very  much  below  the  quantity
 indented  for  Despite  this  precaution
 water  level  in  the  Canal  rose
 above  the  full  supply  level  at  Boin-
 chee  and  Hoyra  owing  to  the  un-
 precedented  raing  between  the  3rd
 and  the  5th  August,  958—a  rainfall
 of  5  64  inches  was  recorded  on  3rd
 August,  4959  alone  in  the  Burdwan
 area  The  regulator  gates’  at  Boin-
 chee  and  Hoyra  were  opened  tu  their
 maximum  extent  but  owing  to  the
 great  pressure  one  gate  at  each  uf
 these  regulators  slipped  from  its  posi-
 tion,  thereby  restricting  the  flow  of
 water  down-stream  This  resulted  in
 the  breach  The  breach  was  caused
 primarily  by  exceptional  concentrated
 rainfall  and  cannot  be  ascribed  to
 ans  act  of  omission  or  commis  ३0  on
 the  part  of  the  DVC  The  flooding
 occurred  only  7  the  district  ,of
 Hooghly

 Breach  wm  the  Cut  from  the  Kunth
 ta  the  Hooghly—Another  flvuod  was
 caused  in  the  Hooghly  District  during
 the  Ist  week  of  August,  1959,  due  to
 breaches  in  the  Cut  from  the  Kunt:
 to  the  Hooghlv  There  are  two  re-
 gulators  on  this  Cut-—the  head  regu-
 lator  is  at  Bagdanga  and  the  tail  re-
 gulator  at  Baidyabati  Owing  to
 heavy  rains  in  the  latter  part  of  July
 and  in  the  first  few  days  of  August
 the  head  regulator  gates  were  over-
 topped  on  the  night  of  4th  August,
 3959  One  pair  of  gates  was  displac-
 ed  under  heavy  pressure  of  water
 The  overstopping  rapidly  filled  the
 cut  down-stream  of  the  head  regula-
 tor  and  also  began  to  overtop  the  em-
 bankments  On  the  morning  of  the
 Sth  August,  the  District  Magistrate,
 Hooghly,  visited  the  area  snd  under
 hrs  darection,  the  tail  regulator  gates
 were  opened  in  order  to  let  out  the
 water  accumulated  in  the  Cut.  The
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 outflow  was  not,  however,  sufficeint
 on  account  of  the  high  level  of  the
 water  in  Hooghly  itself.

 On  the  afternoon  of  the  5th  August,
 ‘1959,  a  group  of  about  ३25  local
 villagers  assembled  at  the  head  ,  re-
 gulator  at  Bagdanga,  overawed  the
 gate  Khalasi  and  forcibly  opened  the
 remaining  gates  as  a  result  of  which
 the  volume  of  water  that  had  been
 held  back  on  the  upstream  side  of
 the  regulator  rushed  down  the  Cut
 and  breached  the  embankments  on
 both  the  sides.  On  the  Southern  side
 of  the  Cut,  there  is  the  Dankuni
 drainage  basin  which  had  already  re-
 ceived  its  share  of  the  heavy  rainfall
 and  being  a  depression,  could  not
 drain  out  quickly  in  the  weather  con-
 ditions  then  prevailing.

 Attempts  to  close  the  breach  were
 made  immediately  and  the  local  peo-
 ple  gave  whole-hearted  cooperation  in
 this  task.  Closure  was  effected  on
 the  9th  August.

 According  to  the  estimate  of  the
 West  Bengal  Government,  the  maxi-
 mum  extent  of  flooding  was  72  sq.
 miles  which  came  down  to  6  sq.  miles
 on  the  0th  August.  The  final  resi-
 dual  damage  is  estimated  to  be  about
 3  sq.  miles  including  areas  in  the
 nearby  Dankuni  drainage  basin  which
 drains  independently  into  the  Hoogh-
 ly.  No  loss  of  life  or  houses  has  been
 reported.

 Shri  Muhammed  Elias  (Howrah):
 The  residents  of  the  area  who  have
 lost  their  paddy  fields  have  made  re-
 presentations  for  help  and  loans,  May
 I  know  whether  Government  is  giving
 any  help  and  loans  for  re-cultivatior.
 of  their  paddy?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  It  is  for
 the  West  Bengal  Government  to  look
 into  that.
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 Shri  Muhammed  Elias:  They
 also  sent  it  to  the  D.V.C.

 Shri  Hathi:  But  that  should  be  con-
 sidered  by  the  West  Bengal  Govern-
 ment.

 have

 Shri  Prabhat  Kar  (Hooghly):  Even
 now,  as  late  as  today,  after  one  month,
 the  water  is  still  on  the  field,  and  up
 till  now  no  steps  have  been  taken.
 May  I  know  whether  any  efforts  have
 been  made  by  the  D.V.C.  to  clear
 the  fields  of  the  water,  because  even
 after  one  month,  in  hundreds  and
 thousands  of  acres  the  water  is  still
 in  the  fields?

 Hafiz  Mohammad  Ibrahim:  As_  far
 as  the  information  received  by  us  is
 concerned,  there  is  no  such  mention
 anywhere  that  still  water  is  collected
 in  any  area  which  was  _  flooded  as
 mentioned  in  the  statement.

 Mr,  Speaker:  Very  well.  If  that
 is  so,  steps  will  be  taken  either  by
 the  D.V.C.  or  by  the  local  Govern-
 ment.

 2.45  hrs.

 KERALA  APPROPRIATION  BILL

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  Sir,

 on  behalf  of  Shri  Morarji  Desai  I  beg
 to  move:  *

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala  for  the  services  of  the
 financial  year  1959-60  be  taken
 into  consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Con‘olidated  Fund  of  the  State
 of  Kerala  for  the  services  of  the
 financial  year  959-€0  be  taken
 into  consideration.”

 The  motion  was  adopted.

 *Moved  with  the  recommendation  of  the  President.
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 Mr.  Speaker:  The  question  is.

 “That  clauses,  जि  2,  3,  the  Sche-
 dule,  the  Enacting  Formula  and
 the  Long  Title  stand  part  of  the
 Bitl".

 The  motion  was  adopted.

 Clauses  1  2,  3,  the  Schedule,  the
 Enact.ng  Formula  and  the  Long  Titlk
 were  added  to  the  Bill

 Shrimati  Tarkeshwari  Simba:  Sir.  |
 beg  to  move:

 “That  the  Bill  be  passed’

 Mr,  Speaker:  The  question  5

 “That  the  Bill  be  passed”

 The  motion  was  adopted.

 42.47  here.

 MOTION  RE  FOURTEENTH  RE-
 PORT  OF  THE  LAW  COMMISSION—
 contd.

 Mr.  Speaker:  The  House  wil]  now
 proceed  with  the  further  considcra-
 tion  of  the  following  motion  movea
 by  Shri  Ram  Krishan  Gupta  on  the
 27th  August,  1959,  namely

 “That  thi,  House  takes  note  J!
 the  Fourteenth  Report  of  thc
 Law  Commission  on  the  Reforn:
 of  Judicial  Admunistratio:.
 (Volumes  I  &  II)  laid  on  the
 Table  of  the  House  on  the  23
 February,  1980."

 Shm  B.  N.  Datar  may  continue  hi
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 Now,  the  last  point  that  I  had  then
 Seen  dealing  with  was  an  important
 question  in  which  considerable  inter-
 est  s  taken  by  hon  Members,  namely,
 the  separation  of  the  judiciary  from
 the  executive  I  was  pointing  out
 that  m  unree  States,  and  by  now  im
 one  moic  Stutc,  thcre  has  been  com-
 plele  separation  of  the  judiciary  from
 the  cxecutive  In  respect  of  the  other
 States  I  shall  briefly  point  out  what
 the  position  3

 So  far  as  the  Stats  of  Bihar  38  con-
 cerned,  in  tweive  out  of  seventeen
 districts,  the  separation  has  been  al-
 leady  in  force  And  so  far  a»  the  re-
 maining  five  districts  are  concesned,
 th,  State  Government  are  now  con-
 sidering  as  to  when  the  separation
 should  be  further  introduced

 In  Madhya  Pradesh,  may  I  paint
 out  that  there  :s  complete  separation
 uf  the  judiciary  from  the  executive  in
 the  whole  of  the  States  except  the
 Mahakoshal  region  The  State  Gov-
 ernment  have  decided  to  effect  such
 separation  in  the  Mahakoshal  region
 also,  and  the  question  of  umplentent-
 ing  this  decision  is  engaging  their
 attention

 In  Mysore,  separation  of  the  judi-
 ciary  from  the  cxecutive  has  gince
 been  effected  in  the  whole  of  the
 Statc  except  Coorg  To  complete
 their  scheme  thc  Government  a:-
 considering  the  question  of  posting  ७
 Judicial  Magistrate  in  Coorg

 In  the  Stute  of  Punjab,  there  is  de
 facto  «eparation  of  the  judiciary  from
 the  executive  in  the  area  of  the  erst-
 whik  PEPSU  and  also  in  some  dis-
 trict.  of  the  erstwhile  Punjab  States
 And  that  was  done  by  means  of  cxe
 cutive  orders  The  question  of  im-
 troducing  complete  Separation
 throughout  the  present  State  of  Pun-
 jab  and  also  undertaking  legislation
 is  engaging  the  attention  of  the  State
 Government.

 In  UP.  the  scheme  for  the  separa-
 tion  of  the  judiciary  from  the  execu-
 tive  is  in  operation  in  twenty  out  of
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 Afty-one  di.tricts  of  the  State,  and,
 the  State  Government  are  considering
 the  question  of  introducing  complete
 separation  throughout  the  State  of
 U.P.  during  the  next  two  years.
 In  West  Bengal  a  scheme  for  the
 separation  of  the  judiciary  from  the
 executive  has  been  in  operation  °  in
 all  the  districts  of  the  State  since  last
 year  and  necessary  legislation  in  this
 retpect  is  going  to  be  undertaker
 With  regard  to  the  other  States,  the
 question  w  still  under  consideration
 For  example  in  the  States  of  Assam,
 Orissa  and  Rajasthan,  they  have
 taken  preliminary  steps.

 Thus  it  will  be  found  that  most  of
 the  States  have  already  taken  re-
 course  either  to  legislative  measures
 or  to  executive  measures  for  the  pur-
 pose  of  effecting  the  separation  of
 judiciary  from  the  executive.

 Another  question  was  raised  as  re
 gards  the  recommendations  of  the
 Law  Commussion  and  that  was,  there
 ought  to  be  no  trial  by  jury  at  all
 The  House  is  aware  that  about  three
 years  ago  we  had  an  amendment,  a
 detailed  amendment,  to  the  Code  of
 Criminal  Procedure,  and  then  =  the
 position  was  made  clear  The  provi-
 sions  relating  to  trial  by  jury  were
 tetained  and  it  was  left  to  the  vari-
 ous  State  Governments  either  to  con-
 tinue  the  system  of  trial  by  jury  or
 to  abolish  it  as  they  thought  fit.  In
 the  light  of  that,  I  shall  point  out
 what  the  present  position  is  Though
 it  is  true  that  the  Law  Commission
 have  stated  that  there  ought  to  be  a
 complete  abolition  of  the  system  of
 trial  bv  jury,  there  are  certain  areas
 in  India  where  the  system  has  been
 found  to  be  fairly  satisfactory.  In
 the  three  presidency  towns  of  Bom-
 bay,  Calcutta  and  Madras,  it  will  be
 found  that  this  system  of  trial  by
 jury  is  in  force  and  has  been  gene-
 rally  found  to  be  satisfactory  Out-
 side  the  presidency  towns,  in  these
 three  States,  in  the  mofussil,  it  is
 optional.  That  means  it  is  open  to
 the  State  Government  to  have  it  in
 some  districts  or  not  fo  have  it.  But
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 point  I  was  urging  waa  that  in
 presidency  towns  of  Bombay

 Calcutta  and  Madras,  this  system  has
 been  found  to  be  fairly  satisfactory

 Therefore,  the  question  arises  as
 to  whether,  when  such  a  system  is
 found  to  be  satisfactory,  it  should  be
 abolished  at  all  After  all,  trial  with
 the  aid  of  a  jury  ig  an  important  ele
 ment  in  the  administration  of  justice,
 in  that  it  associates  the  people  there-
 with.  Therefore,  the  abolition,  if  at
 all  it  is  to  come,  should  ceme  out  of
 the  desire  or  the  wishes  of  the  State
 Governments,  and  wherever  this  sys-
 tem  has  been  working  fairly  well,
 there  should  be  no  hurry  to  put  an
 end  to  it  altogether  There  are  some
 States  where  the  system  is  in  opera-
 tion  For  example,  sn  Bihar,  in  tcn
 out  of  the  ॥7  districts,  the  system  i
 alrcady  working  In  Madhya  Pradesh,
 in  three  out  of  43  revenue  districts,
 it  has  been  working  In  Mysore,  an
 nine  out  of  ३39  districts,  this  system
 has  bren  in  force  In  the  following
 States,  the  trial  by  jury  is  not  in
 operation  at  all  They  are:  Andhra
 Pradesh,  Assam,  Kerala,  Orissa,  Pun-
 jab,  Rajasthan  and  Uttar  Pradesh
 Therefore,  so  far  as  this  question  is
 concerned,  though  :t  is  true  that  the
 Law  Commussion  have  recommendea
 the  abolition,  stull,  the  policy  of  the
 Government  of  India  is  to  leave  :t  to
 the  States  concerned  so  that  they  can
 take  into  account  their  own  expen-
 ence  so  far  as  trial  by  jury  33  con-
 cerned  As  it  is,  we  should  rather
 leave  the  question  to  them

 Certain  other  suggestions  were
 made  For  example,  it  was  said  that
 the  system  of  investigation  should  be
 perfect;  that  there  were  many  defucts
 in  this  system  and  that  ay  far  as
 possible  the  investigation  should  be
 scientific.  In  this  respect,  may  I  point
 out  that  there  are,  in  certain  States
 like  West  Bengal,  what  are  known
 as  forensic  laboratories  where  it  is
 possible  to  have  an  investigation  con-
 ducted  on  modern  and  scientific  lines.
 The  Government  of  India  also  have
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 one  such  laboratory  at  Simla,  and
 advantage  is  taken  by  the  State
 Governments  also  for  introducing  new
 and  scientific  methods  for  the  purpose
 of  effecting  proper  and  expeditious  in-
 ventigation.  That  is  a  point  which
 hes  always  engaged  the  attention  of
 Government.  We  are  anxious  to  see
 that,  firatly,  there  is  a  proper  system
 of  investigation  and  secondly  that  the
 investigation  is  carried  on  as  expedi-
 tiously  as  possible

 Some  hon.  Members  suggested  that
 the  confessions  of  the  accused  person
 should  be  recorded  only  before  cer-
 tain  officers.  Here,  may  I  point  out
 that  when  an  accused  person  is  in-
 clined  to  make  a  confession,  then  he
 has  to  be  brought  before  a  magis-
 trate  and  the  magistrate  takes  all
 proper  precautions  to  see  as  to  whe-
 ther  the  confession  s  not  hkely  to
 be  voluntary  or  whether  the
 confession  lskely  to  be  made  by
 him  is  under  a  possible  coercion
 of  certain  authorities  That  is
 the  reason  why  mot  of  the  high
 courts  have  laid  down  very  proper
 precautionary  rules  that  have  to  be
 followed  before  the  magistrates  ac-
 tually  record  the  confession<  There-
 fore,  the  present  system  is  fairly
 satisfactory  and  no  further  changes
 are  necessary  in  that  respect

 Another  Jarger  question  was  raised
 as  to  whether  legal  acmstance  was  be-
 ing  offered  to  poor  litigants  So  far
 as  the  general  question  is  concerned,
 my  hon.  colleaguc,  the  Law  Minister,
 will  deal  with  it,  but,  as  it  has  a
 bearing  on  Scheduled  Caste:  and
 Scheduled  Tribes,  to  that  extent,  my
 Ministry  is  also  seized  of  that  ques-
 tion  We  sre  making  grants  to  the
 various  State  Governments  on  a  50-50
 footing.  Since  955  we  have  been
 making  grenis  to  them  on  this  bast<
 and  a  number  of  States  have  taken
 advantage  of  this  particular  aid  bv
 the  Government  of  India.  I  would
 net  deal  with  it  at  great  length,  but
 I  may  point  out  that  in  respect  of
 Scheduled  Castes  lege!  assistance  is

 Governments  of
 Bombay.
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 Mysore,  Orissa,  Punjab,  Rajasthan,
 Uttar  Pradesh,  Jammu  and  Kashmir,
 Pondicherry,  and  the  edministrations
 of  Dethi,  Hamachal  Pradesh  and  Tri-
 pura.  In  respect  of  the  Scheduled
 Tribe:  also,  in  a  number  of  States
 such  aid  is  being  offered.  It  was  not
 necassary  for  me  to  pursue  this  point
 but  for

 fhri  Sinhasan  Singh  (Gorakhpur):
 So  fer  as  Uttar  Pradesh  is  concerned
 no  legal  aid  is  offered  to  the  pour
 litigants.

 Ghri  Datar:  Are  they  not  being
 helped  in  Uttar  Pradesh?

 Ghri  Sinbasan  Singh:  In  Gorakhpur,
 J  know  that  no  help  is  given.  I  am
 not  sure  about  the  position  in  othcr
 districts

 Shri  Datar:  This  is  the  information
 that  we  have  got  Legal  assistance  is
 piovided  by  the  Governments  of  a
 number  of  States  Yes,  I  now  find
 that  so  far  as  the  Scheduled  Castes
 and  Scheduled  Tribes  are  concerned,
 no  help  has  been  asked  for  by  Uttar
 Pradesh  from  the  Central  Guvcra-
 ment  But  there  are  a  number  of
 States  to  which  such  aid  has  been
 given  on  the  basis  which  I  mes  tioned,
 and  I  am  happy  to  point  out  that
 large  sums  of  money  are  being  spent
 In  giving  iegal  aid  free  to  ©uch  per-
 sans  as  are  entitled  to  it  or  as  are
 m  need  of  it

 Shri  Sinhasan  Singh:  Has  oot
 Uttar  Pradesh  asked  for  any  legal
 aid?

 Shri  Datar:  It  has  not  asked  So
 far  as  the  question  of  aid  to  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 in  Uttar  Pradesh  is  concerned,  the
 hon  Member  is  mght  But  they  are
 dealing  with  this  question  on  the
 basis  of  their  own  resources  Possibly
 they  are  dealmg  with  this  question
 on  a  general  footing  and  not  on  the
 {yong  of  Scheduled  Castes  and  Sche-
 duled  Tnbes  only  I  have  given  the
 information  which  I  Rave  got  so  far
 as  these  States  are  concerned

 The  last  question  to  which  un  hon.
 Member  made  a  reference  was  that
 the  high  courts  were  not  working  for
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 an  adequate  number  of  days.  On  this
 aspect,  the  House  is  aware  that  we
 had  a  discussion  on  two  Bilis  before
 this  House—The  Supreme  Court
 Judges  (Conditions  of  Service)  Bill
 and  the  High  Court  Judges  (Condi-
 tions  of  Service)  Bill.  In  those  Bills,
 it  was  laid  down  that  so  far  as  this
 question  is  concerned,  in  the  case  of
 the  high  courts  it  might  be  open  to
 the  President  to  fix  the  number  of
 days.  It  was  also  pointed  out  that
 the  fixation  of  the  vacations  would
 be  made  after  consulting  the  State
 Governments  and  the  High  Courts.
 We  have  taken  up  this  question  with
 the  various  State  Governments  and
 I  am  happy  to  find  that  there  are  a
 number  of  States  where  already  the
 number  of  days  is  210,  In  some  States
 it  will  be  220  from  this  yeer  and  in
 the  case  of  a  number  of  others  it
 will  be  230  from  the  next  year.  There
 are  only  two  or  three  cases  where
 the  number  is  not  so  large  We  are
 trying  to  persuade  the  High  Courts
 through  the  State  Governments  to
 see  to  it  that  this  minimum  number,
 which  has  been  laid  down  at  the  Law
 Ministers’  conference  some  year:  ago,
 ig  Maintained  ‘This  matter  is  being
 pursued  and  implemented  with  the
 consent  or  the  concurrence  of  the
 various  High  Courts  So,  that  prob-
 lem  has  been  solved  to  a  Jarge  extent
 and  it  will  be  fully  solved  as  early
 as  possible  by  the  largest  measure  of
 persuasion  which  is  likely  to  be  effect-
 ed  in  such  cases.  So,  I  might  inform
 bon.  Members  that  the  position  is
 fairly  satisfactory  in  that  respect.

 hrs.

 Some  hon.  Members  made  certain
 remark:  about  the  judges,  about  the
 pay  that  they  are  getting  and  as  to
 whether  there  ought  to  be  a  contempt
 of  court  proceeding  at  all.  May  I
 point  out  that  the  subordinate  judges
 and  also  the  magistrates,  apert  from

 chosen  after  a  full  serutiny.  So,  I
 would  request  bon.  Members  to  use
 very  careful  words  in  referring  ७
 them.  The  judges,  either  on  the  civil
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 or  on  the  criminal  side  have  been
 doing  very  good  work.  Great  efforts
 are  taken  to  choose  the  bett  of  them
 and  they  are  carrying  on  their  work
 on  the  whole  very  satisfactorily.  It
 is  one  of  good  fortunes  of  India  that
 the  system  of  judiciary  from  धक  0
 bottom  has  been  working  Very  satis-
 factorily  on  the  whole  and  their  in-
 dependence  is  maintained  to  the  full-
 est  extent.  So,  when  we  make  re-
 ference  to  them,  let  us  use  words  of
 restraint.  It  is  absolutely  essential
 that  their  dignity  ought  to  be  main-
 tained  in  the  interests  of  the  proper
 administration  of  justice.

 Sir,  I  have  dealt  with  e  number  of
 pomts  with  which  my  Ministry  te  more
 or  less  directly  concerned.

 Shri  Sinhasan  Singh:  The  Law  Com-
 mission  have  recommended  that  a
 Ministry  of  Justice  should  be  formed.
 Before  it  is  formed,  they  have  recom-
 mended  that  a  Judicial  Secretary
 be  appomted  to  look  into  the  co-
 ordination  work.  May  I  know  whe-
 ther  Government  have  appointed  a
 Judicial  Secretary.

 Shri  Datar:  For  what  purposef

 Shri  Sinhasan  Singh:  In  their  last
 recommendation  about  the  Ministry  of
 Justice,  they  have  suggested  it.

 Shri  Detar:  The  whole  report  is
 under  consideration  The  Government
 of  India  are  considering  the  various
 recommendations  to  the  extent  they
 are  concerned.  The  State  Govern-
 ments  are  also  considering  it,  because
 the  largest  measure  of  judicial  work
 38  done  by  the  various  courts  in  the
 various  States.

 Shri  Siuhasen  8  Stiagh:  Just  before
 signing  the  report,  the  Law  Com-
 mission  have  recommended  that  Gev-
 ernment  should  appoint  a
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 Shri  Datar:  |  replied  to  this  ques-
 tion.  yesterday  when  I  dealt  with  the
 recommendation  for  the  establish-
 ment  of  a  Ministry  of  Justice.  Possibly
 the  Judicial  Secretary,  which  the  hon
 Member  has  in  view,  will  have  some-
 thing  to  do  provided  a  Ministry  of
 Justice  is  established  Both  these
 questions  go  together.  In  any  case,  I
 can  assure  the  hon.  Member  that  the
 whole  question  is  under  full  exam-
 yation  and  whenever  Government
 take  proper  steps,  naturally  the  other
 incidental  steps  will  also  follow.

 Shri  Khushwaqt  Rai  (Kheri):  In
 page  1226,  the  Law  Commission  have
 said:

 “The  estabhshment  of  a  Minu-
 try  of  Justice  may  take  some
 time  It  is,  therefore,  necessary,
 particularly  in  view  of  the  fact
 that  subjects  with  which  we  deal
 in  this  respect  are  matters  dealt
 with  partly  by  the  Home  Minis-
 try  and  partly  by  the  Law  Muins-
 try,  that  a  Special  Officer  of  the
 appropriate  status  and  experience
 should  be  appointed  to  take  up
 the  consideration  of  our  recom-
 mendations  with  the  State  Gov-
 ernments  with  a  view  to  ther
 speedy  implementation  ”

 We  want  to  have  some  information
 about  the  appointment  of  this  Spe-
 ctal  Officer

 Shri  Datar:  Government  are  examin-
 ing  this  question  also.

 Shri  Ram  Krishan  Gupta  (Mahen-
 dragarh):  May  I  know  whether  there
 38  any  proposal  to  give  legal  aid  to
 workers  and  the  labour  class,  just
 like  other  poor  persons?

 Shri  Datar:  Poor  hitigants  would
 include  the  labour  class  also  When-
 ever  there  are  any  cases  against  them.
 they  would  also  come  under  that.

 The  Minister  ef  Law  (Shri  A.  K.
 Sen}:  Mr.  Speaker,  Sir,  much  of  my
 work  has  been  made  light  by  my
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 colleague,  Shri  Datar  and  I  think  I
 shall  have  very  little  to  deal  with  in
 the  course  of  my  intervention.  8०
 far  as  the  question  of  the  High  Courts
 and  the  judges  are  concerned,  I  do
 not  propose  to  say  anything.  The
 point  has  been  covered  by  the  Home
 Minister  in  the  course  of  his  reply
 on  the  floor  of  the  House  during  the
 debate  of  the  Home  Ministry’s  Grants
 this  year  I  had  also  dealt  with  this
 matter  during  the  debate  on  the
 entire  Law  Commission  report  when
 the  Law  Ministry’s  Grants  were  dis-
 cussed  this  year  I  am  afraid  we
 have  hardly  anything  new  to  add

 I  only  wish  to  say  one  thing  and
 that  is  this,  that  we  are  certainly
 agreed,  all  of  us  here,  that  nothing
 should  be  done  or  said  in  public
 which  undermines  the  prestige  of  the
 judiciary,  whether  they  are  judges  of
 the  High  Courts  or  of  the  subordinte
 courts  So  far  as  the  judiciary  is
 concerned,  every  democracy  must
 preserve  its  integrity  and  prestige.  It
 is  on  the  mdependence  of  the  judi-
 ciary  that  the  future  of  our  Consti-
 tution  depends.

 In  fact,  I  was  myself  struck  with
 admiration  when  I  went  through
 many  of  the  judgments  of  the  jud-
 ciary  both  in  the  High  Court  and  the
 subordinate  courts  in  the  State  of
 Kerala  dunmng  the  last  27  months
 Kerala  is  a  State  which  possibly  did
 not  enjoy  the  tradition  of  a  very
 strong,  independent  and  fearless  judi-
 ciary  as  some  of  the  other  States  At
 least  that  is  what  the  people  thought,
 because  at  belonged  to  an  Indian  State
 and  it  did  not  have  the  advantage  of
 the  fearless  judiciary,  which  some  of
 the  other  States.  had,  even  during
 the  British  days  But  I  was  struck,
 as  I  said.  with  admiration  when  I
 found  magistrates,  subordinate  judges,
 High  Court  judges,  all  without  any
 exception,  coming  up  to  the  occasion
 whenever  the  rights  of  any  citizen
 came  up  before  the  court  for  determi-
 nation  or  whenever  there  was  a  com-
 piaint  that  there  was  infringement  of
 either  individual  or  fundamental
 rights  That  to  my  mind  shows,  if
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 any  proof  was  necessary,  how  neces-
 sary  it  is  for  our  Constitution  to  be
 supported  by  a  fearless  judiciary
 everywhere,  whether  they  belong  to
 the  subordinate  courts  or  the  High
 Courts.  Therefore,  I  shall  try  to
 modify  or,  if  I  may  say  so,  add  to
 the  remark  of  the  Law  Commission
 on  the  judiciary,  by  saying  that
 nothing  should  be  done  or  said  in
 public  which  hurts  the  judiciary,
 whether  they  belong  to  the  subordi-
 nate  judiciary  or  to  the  High  Court
 level.  We  must  see  that  our  judges
 are  respected  Even  when  they  go
 wrong  the  proper  course  is  to  have
 them  corrected  by  taking  the  matter
 to  the  higher  courts,  and  not  by
 attacking  the  judges  publicly.  Of
 course,  if  there  are  any  lapses  in  their
 conduct  outside  their  judiciary  duty,
 then  like  any  other  citizen  they  would
 be  open  to  criticism.

 But  I  have  been  pained  to  notice
 myself  that  a  responsible  Commisison
 has  indulged  in  remarks  which  have
 not  improved  the  prestige  of  the  judi-
 ciary  though  I  am  sure  this  was
 never  intended  by  the  Law  Commis-
 sion.  Reading  the  report  one  carries
 the  impression  as  if  the  judiciary  has
 been  packed  during  the  last  twelve
 years  of  our  independence  with  men
 who  possibly  do  not  rise  to  the  same
 stature  as  we  expected  them  to.  That
 is,  unfortunately,  the  impression
 which  has  been  created  in  the  public
 mind  generally  And  I  am  positive
 that  the  Law  Commission  never
 intended  that  that  impression  should
 have  been  created,  but  their  rather
 wide  remarks  all  over  the  report
 concerning  the  judiciary  have  created
 the  impression  that  the  best  men
 have  not  been  taken  that  men
 have  been  taken  on  extraneous  consi-
 derations  and,  therefore,  the  quality
 of  the  judiciary  hes  suffered.

 Shri  Raghnbir  Sahai  (Budaun)
 Not  in  every  case

 Shri  A.  K.  Sea:  Anyhow,  that  is
 the  impression  created.  I  am  sure  in
 no  case  has  the  guality  of  the  jud:-
 Clary  suffered  since  our  independence
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 I  am  bold  enough  to  say  that.  There
 had  been  bad  judges  in  the  past  and
 there  would  be  bad  judges  in  the
 future,  as  in  every  other  country.
 But  a  bad  judge  is  not  dishonest  to
 his  duty.  He  may  be  wrong  in  his
 judgment,  But  nowhere  have  we
 found  judges,  ever  since  indepen-
 dence,  whether  in  the  High  Courts  or
 in  the  subordinate  courts,  who  have
 been  dishonest  to  their  supreme
 duty  of  dealing  with  or  dispensing
 justice  as  between  man  and  man.
 And,  as  I  said,  history  of  the  Kerala
 judiciary  during  the  last  27  months
 has  proved,  if  proof  was  needed,  that
 the  judiciary  all  over  the  country
 stands  on  very  sound  foundations  and
 it  still  consists  of  men  who  are  not
 afraid  of  anyone.  They  may  be  wrong
 and  they  may  do  wrong,  as  all  hurian
 begs  do  Judges  go  wrong  in
 every  country.  Otherwise,  there  would
 have  been  no  necessity  of  courts  of
 appeal,  or  the  Supreme  Court,  or  the
 House  of  Lords,  or  other  supreme
 tribunals

 But  the  whole  question  is:  have
 they  been  dishonest  to  their  funda-
 mental  duties  which  they  owe  to  the
 public  and  to  the  State?  And  have
 they  also  proved  untrue  to  the  oath
 which  they  have  to  take  when  they
 take  up  their  judicial  duties?  I  must
 say  without  any  fear  of  contradic-
 tion  that  the  judges  in  independent
 India  have  proved  equal  to,  if  not
 better  than,  their  predecessors  during
 the  British  days,  and  I  think  we  owe
 ११  to  the  Judiciary  outside  this  House
 to  acknowledge  it  on  the  floor  of  this
 House  That  is  the  least  we  could
 do  to  pay  our  tribute  to  the  magnifi-
 cent  judiciary  with  which  we  have
 been  endowed  by  the  Constitution
 and  under  the  Constitution.  That  is
 enough  for  me  to  say  with  regard  to
 the  chapter  concerning  the  High
 Courts  and  the  judiciary.

 Then  Shri  Ram  Krishan  Gupta
 talked  about  benches  of  High  Courts.
 I  am  afraid,  personally  speaking—
 here  again  I  am  not  speaking  for  the
 Government,  because  no  decision  has



 9623  Motion  re

 ‘been  taken  yet  on  any  of  the  major
 recommendations  of  the  Law  Com-
 misaion-—-I  am  not  sure  if  we  can
 impose  a  rule  of  the  thumb  all  over
 India,  irrespective  of  the  peculiar
 problems  concerning  each  State.  The
 traditions  of  each  State,  its  territorial
 size  and  other  problems  must  neces-
 sarily  determine  this  question  of
 having  more  than  one  bench  sitting
 ह. छ  more  than  one  place.  England,  for
 wstance,  is  a  small  country  Never-
 theless  it  has  got  a  High  Court
 which  goes  out  in  circuit  all  over
 the  country,  based  on  history,  based
 on  traditions  and  based  on  reason
 possibly,  and  they  have  seen  no
 wenass,  fax  ७  change  ९६  Gta  Ba.
 desh,  both  the  courts  of  Lucknow  and
 Allahabad  have  their  own  traditions
 which  have  served  their  own  purpose,
 having  regard  to  the  huge  size  of  the
 State,  its  huge  population  and  various
 problems  which  make  it  a:fficult  for
 litigants  to  reach  one  bench  located
 in  one  place  from  distances  which
 may  be  very  long  in  particular  cases
 Yet,  in  other  cases,  other  factors
 might  dictate  the  formation  of  only
 one  High  Court  located  only  in  one
 place

 For  instance,  the  question  of  Rajas-
 than  has  been  taken  No  doubt
 there  was  this  question  of  convenience
 of  litigants  reaching  the  High  Court
 located  in  a  particular  place,  but
 there  were  so  many  other  factors
 governing  the  question  of  locating
 one  unified  High  Court  in  Jodhpur
 Those  facts  have  been  considered  in
 detatl  by  the  Capital  Enquiry  Com-
 mittee  Jaipur,  fortunately,  has  been
 endowed  with  most  of  the  offices
 belonging  to  the  State  of  Rajasthan
 and  also  to  the  Centre  Jodhpur
 which  was  an  important  State  before
 integration,  lost  almost  every  :mpor-
 tant  office.  There  was,  therefore,  a
 demand,  which  could  not  be  dismissed
 summarily,  for  having  at  least  the
 High  Court  located  there.  For  wms-
 tance,  why  is  the  main  High  Court
 located  in  Alishabed  in  Uttar  ह.
 desh  though  the  capital  is  at  Luck-
 now?  There  was  some  reason  for  it.

 WALSD—5,
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 ap@rt  from  history,  apart  from  the
 tr@ditions  of  the  Allahabad  High
 ceurt

 Shri  Raghubir  Sahai:  Formerly,
 the  capital  was  also  in

 Shri  A.  K.  Sen:  So  far  as  Rajas-
 thea  is  concerned,  there  was  no  State
 of  Rajasthan  before.  As  I  said,  his-
 tor:  sometimes  accidental  circums-
 tances,  local  factors,  exigencies  or
 the  needs  of  the  population  of  a  parti-
 cular  area  and  various  other  factors,
 m@ke  the  choice  of  either  one  or
 more  benches  desirable  for  a  parti-
 evlar  place,  whereas  the  choice
 wa’,  nNOt_hold_sgod_for.  another.  State...
 sherefore,  as  I  said,  speaking  perso-
 pally  myself,  I  am  not  prepared  ६०
 gccept  straightaway  the  recommenda-
 yon  of  the  Law  Commission  that
 phere  should  be  one  bench  throughout
 ye  State  It  may  be  that  in  parti-
 quiar  places  there  would  be  justifita-
 gon  for  having  one  bench  and  yet
 yn  other  cases  that  may  not  be  so  but
 on  this—]  speak  entirely  personally
 and  not  on  behalf  of  the  Govern-
 ment,  because  |  have  made  it  quite
 cicar  that  the  Government  has  not
 decided  on  this  matter—apart  from
 the  question  of  the  State  of  Rajasthan,
 in  which  case  a  decision  was  taken
 quite  a  long  time  ago

 Pandit  D.N.  Tiwary  (Kesaria):
 May  I  ask  one  question?  The  hon
 Minster  of  Home  Affairs,  while
 speaking  yesterday,  categorically
 stated  that  in  future  there  will  be  no
 additional  benches  in  any  of  the
 States  Is  that  the  view  of  the  Gov-
 ernment”

 Shri  Datar:  I  never  said  so  I  have
 said  so  “subject  to  the  realities  of  the
 situation”  That  2s  how  the  press
 have  reported

 Shri  A.  हैं.  Sen:  Knowmg  Sar:
 Datar  as  I  thnk  I  do,  I  am  very
 surprised  to  hear  that  he  could  have
 made  such  a  sweeping  statement,  be-
 cause  the  report  that  I  read  today
 gave  quite  a  different  picture.  What
 he  sald  was  that  the  utmost  consi-
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 deration  would  be  given  to  the  recom-
 mendations  of  the  Law  Commission.
 There  is  also  the  feeling  that  a  uni-
 fied  bar  located  in  one  place  is  good
 Of  course,  it  is  an  important  thing.  It
 is  true  that  a  good  bar  is  not  created
 unless  it  35  located  in  one  place  in
 one  High  Court.  But  that  is  a  diffe-
 rent  matter.

 As  !  said,  this  is  a  matter  which
 cannot  be  decided  so  quickly  and  so
 summarily.  Local  factors,  circums-
 tances,  history,  tradition,  various
 other  things,  play  their  part  in  the
 matter  of  choosing  the  site,  so  far  as
 a  particular,  High  Court  1s  concerned

 The  next  question  raised  by  Shr:
 Ram  Krishan  Gupta  was  the  question
 of  improving  the  legal  education.  I
 heartily  agree  with  him.  Not  only
 should  the  standards  of  our  tegal
 education  be  improved  but  also  the
 work  of  research  in  the  field  of  law
 should  be  taken  up.  Both  are
 equally  important  and  I  suppose  in
 that  matter  the  responsibility  of  the
 Ministry  of  Education  is  more  than
 that  of  any  other  Ministry.  We  can
 only  give  our  suggestions  m  the  mat-
 ter.  I  am  happy  to  note  that
 during  the  last  few  years  this
 matter  has  been  considered  fre-
 quently  by  the  different  universities
 and  they  are  trying  to  revise  their
 syllabuses  to  make  them  up-to-date
 For  instance,  in  many  of  the  univer-
 sities  even  now  the  syllabus  includes
 subjects  which  are  absolutely  anti-
 quated  and  are  of  no  value  whereas
 modern  subjects  like  labour  laws,
 tax  laws  and  other  important  com-
 mercial  laws,  like  the  Company  Law
 are  not  taught  there.  I  know  in  my
 own  university,  the  Calcutta  Univer-
 sity,  I  think  even  today  tncome-tex
 38  not  a  subject,  labour  laws  are  not
 taught  and  Company  Law  is  not
 included  in  the  syllabus

 Shri  N.  RB.  Ghosh  (Cooch-Behar)
 That  is  the  case  of  other  universitics
 also

 Shri  A.  K.  Sen:  7  should  think  so
 But  they  have  changed  it  Company
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 Law  is  going  to  be  introduced  next
 year.  Yet  ther  study  the  antiquated
 systems  of  land  laws  which  are  no
 longer  prevalent,  Roman  laws  and
 various  otner  laws  without  knowing
 many  of  the  other  important  bran-
 ches  of  law  which  they  have  to  deal
 with  when  they  actually  come  out  as
 legal  practitioners  or  possibly  also  as
 pure  students  of  law.  So  far  as  the
 Munistry  of  Law  35  concerned,  we  are
 trying  to  devise  a  model  syllabus  and
 circulate  it  to  the  different  universi-
 ties  and  to  the  different  High  Courts
 for  the  purpose  of  seeing  that  our
 standard  of  legal  education  goes  up.

 Shri  Kasliwal  dealt  with  the  purely
 focal  question  of  the  Jaipur  Bench:
 The  matter  has  been  dealt  with  by
 Shr:  Datar  and  |  do  not  want  to  add
 anything  to  it

 The  neat  question  raned  by  Shri
 Bhattacharya  is  as  follows  He  said
 that  apnpcals  to  the  High  Courts
 should  be  reduced  That  is  a  very
 general  proposition  I  am  personally
 ॥  favour  of  giving  appeals  in  regard
 to  the  most  important  matters  Take
 our  anomalous  procedure  today  If
 there  ts  an  ordinary  title  suit  invol-
 ving  Rs.  5.000°-  in  value  there  3  an
 appeal  to  the  District  Court  and  possi-
 bly  a  second  appeal  If  it  exceeds
 Rs  5,000:-  in  value  there  is  an  appeal
 to  the  High  Court,  whereas  in  many
 important  matters,  like,  customs
 cases,  income-tax  cases  and  other
 cases  where  possibly  the  amount  in-
 volved  may  be  lakhs  and  lakhs  of
 rupees  there  are  no  appeals.  In
 fact  the  pattern  of  litigation  has
 changed  s0  much  in  our  country  that
 many  of  the  appeals  provided  for
 have  become  out  of  date  and  possibly
 new  fields  of  appeal  should  be
 thought  of  It  :s  a  thing  which  can-
 not  be  settled  for  all  times.  We  have
 to  see  whether  the  courts  which  are
 deciding  the  dispuates  in  the  Sst
 instance  are  deciding  it  in  &  manner
 which  justified  the  abolition  of  ap-
 peals  from  them.
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 It  w  the  duty  of  the  Law  Commission
 to  report  on  such  matters  For  that
 very  purpose  the  Law  Commussion
 was  appointed,  but  it  has  been

 Shri  A,  K.  Sen:  They  have  done
 so  About  the  question  of  adminis-
 trative  tmbunals  and  various  othe:
 matters  they  have  done  so  But  !
 wish

 Mr.  Speakern:  They  have  sugge-ted
 admunistrative  tnbunals

 Shri  A.  K  Sen:  They  have

 Mr.  Speaker:  To  give  the  right  of
 appeal  in  such  ense<

 Shri  A.  K.  Sen.  Yes  In  fact  |
 personally  am  in  favour  of  adminis
 trative  tmbunals  m  many  of  the  im-
 portant  matters  because  at  the  prc-
 sent  moment,  as  you  know,  we  have
 many  administrative  tmbunals,  exe-
 cutive  officers  deciding  very  impor-
 tant  points  Take  foi  instance,  for-
 feitures  and  penalties  in  proceedings
 under  the  Sea  Customs  Act  in  which
 4  man  may  be  fined  several  lakhs  of
 rupees  and  so  «also  under  various
 other  Acts  and  yet  so  fa:  as  the
 findings  on  facts  are  concerned,  they
 are  conclusive  High  Courts  cannot
 interfere  They  can  only  interfere
 under  hmuted  circumstances,  where
 either  the  tnbunal  has  exceeded  its
 Junsdichon  or  has  taken  into  account
 \xtraneous  circumstances  or  has  dealt
 with  the  matter  contrary  to  the  rules
 of  natural  justice.  There  the  High
 Court  can  interfere  but  not  on  finding
 of  facts  So  long  as  they  have  an
 ota  of  evidence  and  they  have  given
 the  right  of  hearing  to  the  person
 #8EKeVed  there  is  no  mght  of  appeal
 Therefore  it  ts  a  sweeping  statement
 to  make  that  we  should  abolish  ap-
 peals  as  much  as  possible  After  all,
 uushee  as  not  done  merely  by  the
 quickness  with  which  it  is  done  or
 by  the  summary  manner  by  which  it
 ४  done  but  also  by  the  quality  of
 Justice  which  it  really  dispenses  The
 Pmmary  purpose  of  justice  is  justice
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 and  not  speed  though  speed  is  neces-
 sary  to  make  that  justice  effective
 Therefore  the  whole  question  of  ap-
 peals,  lumitation  of  the  right  of  ap-
 peal,  extending  new  Selds  of  appeal
 in  regard  to  new  patterns  of  Ltiga-
 tion  are  matters  on  which  more
 thought  «hould  be  given  But  mn  the
 meantime,  hon  Members  are  aware
 that  before  the  Law  Commussion's
 Report  at  the  last  Law  Ministers’
 conference  certain  decisions  were  ar-
 i..ed  ut,  which  were  communicated
 to  the  diffcrent  High  Courts,  devising
 methods  by  whicn  more  work  may  be
 e~trusted  to  single  benches  so  that
 more  judges  will  be  available  for
 deahng  with  the  existing  amount  of
 work  and  also  entrusting  more  work
 possibly  to  distmet  judges  In  many
 of  the  States,  4  think,  the  recommen-
 d  tions  have  been  followed  and  in
 other  States  wheie  they  have  not
 been  followed  they  are  in  the  process
 of  being  followed  Posmbly  they  are
 sa.ting  also  for  the  Law  Commission’s
 recommendations  which  are  now  be-
 fore  them  and  they  are  considering
 the  “hole  report  e

 Hon  Member.  will  agree  with  me
 that  thse  is  not  a  report  on  which
 they  should  expect  decisfons  of  the
 State  Governments  or  of  the  Central
 Government  to  be  atmved  at  very
 quickly  After  all,  it  2s  nearly  after
 30  vears  that  we  have  a  major  Law
 Commis:ion  reporting  on  the  entire
 Judicial  system  of  the  countr;  =  It
 covers  the  entire  field  of  judicial]  ad-
 ministration  and  goes  into  numerous
 details  on  each  of  which  a  decision
 has  to  be  taken  and  taken  =  after
 mature  thought,  because  what  is  de-
 vided  today  would  be  the  pattern
 fo.  years  to  come  Therefore  it  3s  of
 the  utmost  importance  that  before  the
 Governments  come  to  anv  final  deci-
 sion  they  should  consider  each  and
 every  point  carefull)  It  does  not
 matter  if  they  take  six  months  or
 even  eight  months  to  consider  the
 Report,  but  the  Report  has  to  be
 considered  properly  |  funk  hon
 Members  will  agree  with  me  that  this
 tg  a  Report  which  cannot  just  be
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 glanced  through  or  hasty  decisions
 could  be  arrived  at

 The  next  point  rased  by  Shn
 Subiman  Ghose  is  twofold  He  says
 that  the  jury  system  should  be
 abolished  I  am  not  prepared  again
 to  accept  at  once  the  recommendation
 of  the  Law  Commusison  thaf  the
 jury  system  has  not  been  functioring
 successfully  everywhere  I  was  my-
 self  associated  with  a  High  Court  in
 which  as  one  of  the  State  counsel  for
 nearly  eight  years,  I  used  to  conduct
 important  sessions  cases—not  the
 mumor  ones  but  the  important  ones
 There  in  the  Calcutta  High  Court,
 orngina)  side,  in  the  sessions  court,
 there  are  two  forms  of  jury—the
 special  yury  and  the  common  jury
 So  far  as  the  special  jury  38  concern-
 ed,  I  shail  be  the  last  to  advocate  its
 abohtion  It  has  been  a  grand  sys-
 tem,  funchoning  wonderfully,  drawn
 from  the  best  individuals  available
 an  the  country  I>  must  say  that
 rarely  have  I  found  their  judgments
 perverse  or  unreasonable  The  pro-
 secution  may  fecl  aggrieved  or  the
 @efence  may  fee]  aggneved  at  the
 decision  of  the  jury  as  it  must  But
 when  nine  highly  intelligent  men
 after  hearing  the  evidence  and  the
 law  ably  explained  by  the  judge
 come  to  a  particular  conclusion
 neither  the  prosecution  nor  the
 defence  2  entitled  to  think  that
 theirs  was  the  right  stand  and  the
 jurors  have  gone  wrong  छा  fact,  in
 many  cases,  I  must  say,  I  have  felt
 that  they  have  been  right  There-
 fore,  I  shal)  be  very  sorry  if  the  jury
 system  is  abolished  in  some  of  those
 places  where  they  have  been  func-
 tioning  for  over  a  century  and  with-
 out  complaint,  where  it  has  become
 a  system  with  a  definite  tradition  and
 in  which  the  pubhe  have  confidence

 Shri  N.  R.  Ghesh:  What  about  the
 jury  system  in  the  districts?

 Shri  A.  K,  Sen:
 they  do  not  exist

 In  some  districts,

 the  Lew  C
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 Shri  ty  Ghosh:  In  some  districts
 they  do

 Shri  A.  K.  Sen:  In  some  districts
 they  exist  for  specified  offeites~  It
 is  a  matter  for  the  State  Govern-
 ments  I  am  not  personally  very
 famibar  with  the  jury  system  in  the
 districts  myself  I  am  prepared  there
 to  accept  the  verdict  of  the  Law  Com-
 mission  I  think  in  most  of  the  other
 States,  the  jury  system  has  been
 abohshed  in  the  districts  I  know  in
 West  Bengal  in  some  districts  it  still
 continues

 About  court  fees,  it  35  enturely  a
 State  subject  हआ  2s  ai  matter  of
 revenue  Speaking  for  myself,  I  am
 opposed  to  selling  Justice  In  fact,
 one  great  English  Judge  told  me  once
 that  in  India,  the  strangest  thing  that
 strikes  the  eye  of  a  foreigner  is  that
 justice  35  ad  valorem.  In  think  it  was
 a  very  proper  description  You  buy
 Justice  with  ad  valorem  fees.  The
 better  system  is  what  used  to  obtain
 in  the  original  side  in  Bombay,  But,
 it  does  not  obtain  now  Before  the
 Court  Fees  Act  was  applied  there,  on
 the  Onginal  sides  in  Bombay  and
 Calcutta  High  Courts,  there  was  no
 court  fee  The  more  work  you  have,
 the!  more  stamps  you  pay  That  is
 more  rational  It  follows  the  system
 more  closely  as  it  obtains  in  England
 Subject  to  proper  aid  being  given  to
 the  poor  litigants,  that  system  of
 making  the  htigant  pay  more  as  he
 gets  more  work  out  of  the  High  Court,
 is  More  rational  Take  this  illustration
 I  file  a  suit  on  a  promissory  nate
 for  Rs  5  lakhs  which  is  undefended
 The  court  gives  decree  within  five
 minutes  The  time  of  the  court  has
 not  been  taken  at  ali  Full  court  fees
 on  Rs  5  lakhs is  to  be  paid  But
 there  may  be  &  suit  possibly  which
 mvolves  only  Rs.  5,000  which  might
 engage  the  court  for  about  a  month
 or  two  months  and  yet  a  much  lower
 fee  will  be  paid

 On  the  original  sides  in  Bombay
 and  Calcutta,  the  system  that  obtain-
 ed  was  the  more  you  make  applice-
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 tions,  the  more  you  take  the  time  of
 the  court,  the  more  you  pay  by  way
 of  stamps,  for  each  day  the  court  is
 engaged  on  your  work  and_  80  on.
 This,  as  I  said,  is  entirely  a  matter  on
 which  considerations  of  revenue  play
 a  very  important  part.  It  will  be  for
 the  States  to  consider  whether  they
 could  not  treat  the  field  of  adminis-
 tration  of  justice  as  not  a  proper
 field  for  levy  of  duties  like  court
 fees.

 Shri  Raghubir  Sahai:  Will  it  not  be
 worth  while  laying  down  an  _  All-
 India  policy?

 Shri  A.  K.  Sen:  It  is  very  difficult.
 It  is  entirely  a  State  subject.  You  ean
 only  lay  down  an  All-India  policy
 where  all  the  States  agree.  Otherwise
 you  cannot.  As  I  said,  personally

 ‘speaking,  I  am  against  the  system  of
 ad  valorem  justice.

 Shri  Naushir  Bharucha  said  that
 the  procedure  in  civil  suits  should  be
 simplified.  It  should  be  simplified:
 there  is  no  doubt  about  that.  But  the
 question  is,  how  it  could  be  done.  The
 Civil  Procedure  Code  has  stood  the
 test  of  time  like  the  Criminal  Proce-
 dure  Code,  not  only  here,  but  in
 countries  like  England.  It  is  very
 difficult  to  tamper  with  procédure
 hastily  or  without  thought.  The
 Evidence  Act  and  the  Civil  Procedure
 Code  are  well  known.

 '  Shri  Naushir  Bharucha  (East
 Khandesh):  There  is  the  summary
 procedure  for  small  cause  suits  which
 has  stood  the  test  of  time  for  60
 years.  The  pecuniary  jurisdiction  of
 the  Small  cause  courts  could  be  very
 considerably  extended.

 Shri  A,  K.  Sen:  That  is  governed
 by  the  Provincial  Small  Cause  Courts
 Act  and  the  Presidency  Towns  Small
 Cause  Courts  Act.

 Shri  Naushir  Bharucha:  I  am  sug-
 gesting  that  the  Ministry  of  Justice
 could  set  a  pattern  for  all  these
 things.
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 Shri  A.  K.  Sen:  I  do  not  say  there

 is  no  room  for  improvement.  Basical-
 ly,  I  am  personally  convinced  that
 our  Civil  Procedure  Code  is  a  model
 code.
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 Shri  Naushir  Bharucha:  The  Civil
 Procedure  Code  does  not  apply  to  a
 Smal]l  cause  court.

 Shri  A.  K.  Sen:  Many  of  the  provi-
 sions  do.  You  will  find  that  the  High
 Court  have  made  Rules.  In  the  Pre-
 sidency  Towns,  most  of  the  sections
 apply  except  the  sections  relating  to
 the  taking  down  of  evidence  and
 various  things.

 ‘13-35.  hrs,  *

 [Mr.  Deputy-SpeaKer  in  the  Chair]

 So  far  as  the  question  of  a  Minis-
 try  of  Justice  is  concerned,  my  col-
 jeague  Shri  Datar  has  dealt  with  this.
 As  hon.  Members  will  appreciate,  it
 means  really  the  setting  up  of  a
 separate  Ministry  with  separate
 powers,  with  proper  relationship  bet-
 ween  the  States  and  the  Centre.  On
 a  matter  like  this,  it  is  not  really  for
 me  to  answer.  It  is  for  the  Prime
 Minister  to  tell  the  House  what  is
 proposed  to  be  done.  As  Shri  Datar
 has  said,  the  whole  matter  is  under
 the  consideration  of  the  Government. The  States  have  to  be  consulted  in
 this  matter  because  administration  of
 justice  is  a  State  subject.  Their  views
 on  the  matter  will  be  of  very  great
 importance.  It  is  not  what  we  decide
 in  this  House.

 Shri  Naushir  Bharucha:
 personally  in  favour  of  it?

 Are  you

 Shri  A.  हू,  Sen:  There  is  no  per- sonal  view  to  be  expressed  on  the
 floor  of  the  House.

 Shri  Naushir  Bharucha:  He  has  ex-
 pressed  on  one  occasion.

 Shri  A.  K.  Sen:  That  is  a  matter
 that  does  not  deal  with  governmental action.  That  is  why  I  can  express  my
 personal  views.  On  a  matter  like
 this,  Ministers  cannot  have  any  per-
 sonal  opinion  except  in  their  secret discussions.  We  think  alike  and
 together  and  collectively  on  the  floor
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 of  the  House  and  decide.  [I  am  sure
 the  Government  will  give  this  matter
 the  utmost  consideration.

 One  thing  I  want  to  say  before  I
 conclude;  that  it  is  our  aim  to  make
 justice  cheap  and  speedy.  For  that
 purpose,  all  that  would  be  necessary
 would  be  done.  Not  that  we-  can
 achieve  it  tomorrow  or  day  after.
 There  are  so  many  things’  to  think
 about.  It  will  be  our  endeavour  to
 see  that  nobody  is  denied  justice
 simply  because  he  cannot  pay  the
 price  for  justice.

 The  question  of  legal  aid  to  the
 poor  is  being  seriously  considered.  I
 think  I  have  answered  questions  from
 time  to  time  on  the  floor  of  the  House
 to  the  effect  that  we  are  now  busy
 preparing  a  model  scheme  which
 would  be  adaptable  for  all  the  States.
 Hon,  Members  will  appreciate  that  it

 will  be  for  the  States  primarily  to
 extend  aid  to  the  poor  litigants  with-
 in  their  own  fields.  We  cannot  really
 process  the  question  of  legal  aid  40
 the  poor  in  the  States.  As  I  said,
 ddministration  of  justice  is  a  State
 subject.  All  that  you  can  do  is  to
 share  with  the  States  a  common
 scheme  which  may  be  agreed  to.

 Shri  S.  M.  Banerjee  (Kanpur):  On
 a  point  of  clarification,  Sir,  some
 time  ago,  the  hon.  Minister  replied  in
 this  House  that  some  lawyers  have
 volunteered  their  names  for  such
 work.  I  would  like  to  know  whe-
 ther  you  have  received  more.

 Shri  A.  K.  Sen:  They  have.  They
 nave  to  be  fitted  into  a  scheme.  I
 must  say  that  many  lawyers  from
 many  States  have  said  that  they
 would  be  willing  voluntarily  to  ren-
 der  free  service.  I  mean,  so  long  as
 they  are  not  asked  to  appear  free
 every  day,  but  only  on  certain  days
 in  the  year,  they  would  be  prepared
 to  work  free.  But,  it  must  be  fitted
 into  a  scheme.  I  think  it  would  be
 pessible  {cr  us  to  frame  a  scheme
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 after  proper  circulation  to  the  States
 before  I  at  least  give  up  my  present
 assignment.  I  am  very  much  inter-
 ested  myself  because  I  conceive  it  to
 be  the  primary  duty  of  any  State
 seeking  to  administer  justice  to  see
 that  poor  litigants  are  not  denied
 justice  simply  because  they  cannot
 afford  to  pay  for  the  lawyers  or  other
 expenses  necessary  for  getting  jus-
 tice.  In  the  last  Law  Ministers’  con-
 ference,  all  the  State  representatives
 were  agreed  that  we  should  earnest-
 ly  take  up  this  question  of  legal  aid  to
 the  poor,  because  that  is  one  of  the
 most  essential  things  in  making  jus-
 tice  really  dear  to  the  people.  After
 all,  justice  means  nothing  to  the  poor
 man  unless  it  is  within  his  reach.
 I  have  known  myself  that  even  if  a
 person  is  adjudicated  a  pauper,  he
 does  not  get  a  lawyer  of  his  choice.
 In  the  panel  of  every  court  are  names
 of  lawyers  who  are  to  be  assigned  to
 paupers.  And  rarely  have  I  seen  a
 first-class  man  being  put  on  that
 panel;  he  does  not  agree  to  be  there.
 Generally,  it  is  the  juniors  who  are
 eager  to  show  their  merit  who  are
 put  on  the  panel,  or  those  who  have
 Possibly  very  little  chance  in  the
 future  to  succeed  in  the  Bar.  That  is
 not  doing  justice  to  the  poor  because
 we  know  how  difficult  it  is  to  get  an
 adjudication  in  one’s  favour  in  a  pro-
 ceeding  forma-pauperis;  it  is  very
 difficult  to  be  declared  a  pauper.

 Therefore,  it  has  been  accepted  in
 every  civilised  coumtry  as  a  primary
 duty  of  any  Government  that  a_  pro-
 per  scheme  for  helping  thé  poor  liti-
 gants  in  court  is  pursued  by  Govern-
 ment.  We  have  not  done  it  so  far,
 but  it  is  absolutely  necessary  that  we
 do  so.  And  as  I  said,  no  State  has  so
 far  set  its  face  against  it.  The  im-
 plications  are  very  many.  First  of  all,
 the  patterns  of  litigation  are  differ-
 ent;  there  are  criminal  cases,  there
 are  civ  cases,  and  within  civil  cases,
 there  are  so  many  types  of  cases;
 then,  there  are  so  many  different
 types  of  courts;  and  there  is  also  the
 question  of  money  involved  in  it.
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 We  are  busy  preparing  a  scheme,
 and  as  I  said,  it  will  be  possible,  I
 hope,  to  initiate  a  scheme  all  over
 India  in  all  the  States  before  I
 cease  to  be  in  charge  of  the  Ministry
 of  Law.  And  I  am  sure  that  all  the
 Members  of  the  House  here  would
 extend  their  utmost  co-operation  in
 the  matter,  because  we  have  many
 lawyers  here  and  they  have  influence
 m  their  respective  States;  and  it  is
 necessary  absolutely  that  for  any
 scheme  for  aid  to  the  poor  litigants
 to  be  successful,  the  Bar  m=  every
 State  co-operates  fully,  because  with-
 out  the  cooperation  of  the  Bar,  it  will
 be  impossible  to  make  a  success  of
 any  scheme  of  legal  aid  to  the  poor

 I  extend  my  appeal  to  the  Bar  and
 to  the  public  generally  m  making
 this  essential  requirement  for  the
 administration  of  justice  proper  =  a
 success

 ]  thank  all  the  Members  who  have
 purticipated  in  the  discussfon,  for
 their  valuable  suggestions,  and  at
 least  in  regard  to  matters  concerning
 our  Ministry,  there  35  one  very  happy
 feature,  that  is,  that  we  do  discu
 outside  the  pale  of  political  contro-
 versy  Political  bitterness  end  con
 troversy  hardly  embitter  our  discus-
 on,  and  we  can  possibly  in  thes:
 matters  think  constructively  =  as
 Indians  irrespective  of  the  party  affi-
 hations  which  we  have

 The  question  of  justice  being  cheap
 and  speedy  for  the  common  man  !s  u
 very  great  question  We  do  not  al
 ways  give  due  importance  to  thot
 question  After  all,  no  democratic
 Constitution  can  work  properly  if  the
 cammon  man  docs  not  feel  that  he
 injoys  the  benefits  of  the  law  and
 justice  in  his  everv  dav  life

 I  hope  that  before  long.  we  shal!
 be  able  to  bring  about  that  grea‘
 change  in  our  system  of  justice,
 which  would  make  it  known  and  fel
 that  justice  is  meant  for  the  common
 man  and  for  the  benefit  of  the  com-
 mon  man.
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 श्री  राम  कृष्ण  गुप्त  :  मिस्टर  डिप्टी
 स्पीकर,  सर,  मुझे  यह  देख  कर  बहुत  ज्यादा

 खुशी  है  कि  जितने  भी  सबजैक्ट्स  भ्रयवा

 रिपोर्ट्स  पर  डिसकशन  हुई,  इनमें  जितनी

 युनैनीमिटी  इस  ला  कमिदन  की  रिपोर्ट  के
 बारे  में  में  ने  देखी  उतनी  भर  किस  मामले
 मेंन्नही  पाई  गई  1  यह  बडी  खुशी  की  बात  है
 और  जो  ला  कमिशन  ने  तजवीडे  पेश  की  हैं
 उनके  बारे  में  जहा  तक  में  समझता  हू  सब  की
 यकसा  राय  थी  भौर  मुझे  पूरा  विश्वास  है  कि
 उनको  अमली  शेप  देने  के  लिए  अ्रमली  जामा
 पहिनाने  के  लिए  पूरी  कोशिश  की  जायगी  |
 सिर्फ  एक  बात  के  बारे  में  में  था  सा  जिक्र
 करना  चाहता  हु  ।  कल  मेरे  एक  साथी
 ने  इस  बात  का  जिक्र  किया  कि  जो  टर्म्स
 आफ  रेफ्रेंस  थे  उनके  अन्दर  सेलेक्शन  आफ
 जजेज  शामिल  नहीं  था  ।  कमीशन  सिर्फ
 इस  बारे  में  राय  दे  सकता  है  कि  लीगल  सिस्टम
 के  अन्दर  क्‍या  डिफेक्ट्स  हैं  -  मेरी  समझ्न  में
 यह  नहीं  आया  कि  मेलेक्शन  आफ  जजेज
 का  काम  क्‍या  लीगल  सिस्टम  से  झलग  है  ?

 में  ना  समझता  हू  कि  लीगल  सिस्टम  की
 कामयाबी  का  दारोमदार  सबसे  ज्यादा  इस
 बात  पर  हैं  कि  जजेज  का  मेलेक्शन  ठीक  हा
 शौर  सही  हो  ।  अगर  जस्टिस  ऐडमिनिस्टर
 करने  वाला  टीक  नही  होगा  तो  क्या  वह  लोगल
 सिर्तम  द्स्ग्त  गर  सकेगा  >  इसलिए  मेरी
 राय  में  इस  बारे  में  ला  कमिशन  ने  जो  राय
 दी  है  वह  ठोक  दी  है  और  वह  द्म्से  आफ
 रेफ्ंस  मे  शामिल  था  भौर  मुझे  पूरा  भरोसा

 है  कि  इस  बात  पर  पूरा  विचार  क्या  जाएगा

 जहा  तक  जुडिशिएरी  को  एक्जीक्यूटिव
 से  झलग  करने  का  ताल्लुक, है है  यह  बढी  खुशी
 को  बात  है  कि  सब  मेम्बरान  की  इसके  बारे

 में  एक  राय  है  भौर  भानरेबल  मिनिस्टर  ने  भी

 इस  बात  का  यकीन  दिलाया  है  कि  इसको

 झलग  करने  की  कोशिश  की  जा  रही  है  भौर

 पूरी  कोशिश  की  जायगी  t  उन्होने  कुछ
 दिक्कतें  भी  बतलाई  ।  जहा  तक  में  समझा



 है।  उन्होंने  इनडाइरेक्टली  इस  बात
 को  ससलीम  कर  लिया  कि  देरी  का  कारण

 यह  है  कि  यह  स्टेट  सब्जैक्ट  है।  झगर  हम
 मह  महसूस  करे  कि  बाकई  देरी  ज्यादा  होती  है
 तो  इस  पालियामेंट  को  बहुत  ज्यादा  पावस

 हासिल  है  nl  विधान  में  भी  तबदीली  हो
 सकती  है।  इसको  सेंट्रल  सब्जैक्ट  भी  बनाया
 जा  सकता  है।  लोगों  को  इंसाफ  देने  के  लिए
 झगर  हम  विधान  में  तबदीली  करेतो  में

 समझता  हूं  'कि  यह  एक  बहुत  अच्छी  बात

 होगी  शौर  मे  इस  बात  पर  इसलिए  ज्यादा  जोर
 देता  हू  क्योकि  म॑  महसूस  करता  हु  कि  जब  तक

 जुडिशियरी  को  एक्‍्जीक्यूटिव  से  मकस्मिल
 तौर  पर  ग्रलग  नहीं  किया  जायगा  तब  तक  जो

 हमारा  लीगल  सिस्टम  हें  वह  किसी  भी  हालत
 में  सुधर  नहीं  मक्‍ता  1

 मेरे  एक  माननीय  दोस्त  न  भ्रपनी  स्पीच  मे

 इस  बात  का  भी  जिक्र  किया  कि  जब  हमारा

 विधान  बनाया  जा  रहा  था  उस  वक्‍त  यह

 लजवीज  थी  कि  कुछ  टाइम  मुकरंर  कर  दिया

 जाय  जिसके  कि  अन्दर  यह  काम  पूरा  2  जाय

 लेकिन  ऐसा  नहीं  िया  गया  ।  टसलिये  मरी

 यह  तजवीज  है  झौग  मझे  पूरा  विश्वास  है  कि

 माननीय  मत्री  इस  बान  पर  विचार  करगे  कि

 शभ्गर  वाकई  स्टेट्स  की  तरफ  से  इस  मामले  में

 देरी  हो  रही  है  शीर  श्रगर  वाकई  स्टेटस  इस

 बाल  के  लिए  तैयार  नहीं  है  कि  उन्हें  जो  जुड़ि-
 झियरी  पावर्स  मिली  हुई  है  उनको  एक्जीक्यूटिय
 से  झलग  कर  दिया  जाय  तो  हम  ऐसा  भी  कदम

 उठाये  कि  इसको  सेंट्रल  सब्जैक्ट  बना  दिया

 जाये  |  में  यह  बात  ठसलिए  कह  रहा  ह  कि  यह

 दुनिया  के  तमाम  देशोका  माना  हुझा  उसूल  है  कि

 जुदिशिएरी  को  एक्जीक्यटिव  से  प्रलग  करना

 बहुत  जरूरी  है  ब्याह  बह  किसी  किस्म  की

 गवर्नमेंट  हो  और  इस  डौक्ट्रित  के  ऊपर  तमाम

 दुनिया  के  देश  मल  करते  हैं  भौर  इसके  बारे

 में  यह  कहा  गया  हूं  भौर  एक  किताब  का  जिसका
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 कि  मैने  पहले  भी  रेफेस  दिया  था  और  इस
 मौके  पर  फिर  देना  चाहता  हू,  उसमें यह  खिला
 है

 “In  every  government,  whether
 it  be  a  republic  like  that  of  Holl-
 and,  a  limited  monarchy  like  that
 of  England,  an  absolute  monarchy
 hke  that  of  France.  or  despotic
 government  like  that  of  Turkey,
 there  are  three  sources  of  power,
 the  legislature,  the  executive  and
 the  judiciary,  and  the  more  distinct
 these  powers  are  kept,  so  much  the
 better.”.

 मुझे  पूरा  वि्वास  है  कि  इस  तरफ  पूरा  ध्यान
 दिया  जायगा  |

 इसके  झलावा  मेरी  झ्राखिरी  तजवीज  एक
 छोटी  सी  और  भी  है  |  चूकि  हसकी  तरफ
 हाउस  में  जितने  भी  आनरेबल  मम्बसं  के
 अपनी  राय  दी  इस  प्वाइट  को  किसी  ने  भी  टच

 नहीं  किया  इसलिए  में  इसका  जिक्र  करना

 बहुल  जरूरी  समझता  है  )  प्रगर  वाकई  ह्म

 चाहने  है  कि  हर  जगह  माफ  हो  और  लोगा
 को  माफ  हासिल  करने  में  दिवकत  ने  दाये
 तो  हमें  पंचायतों  का  ताकल  देनी  होगी  ।

 यह  सब  से  अच्छा  तरोका  है  कि  ग्राव  गाव  के
 श्रन्दर  पंचायतें  कायम  की  जायें  और  उनको

 पूरी  ताकत  दी  जाय  ।  उसके  बारे  मे  प्रानगस्थल
 प्राइम  मिनिस्टर  ने  भी  अपनी  राण  जाहिर  की

 थी  और  उन्हांने  दश्ियन  टर्टीअयट  श्राफ
 पब्लिक  ऐड्मिनिस्ट्रेहन  की  फिप्थ  ऐनशल
 जनरल  मीटिंग  में  जो  कि  द  द्रप्रैल  मन

 १६५४६  का  हुई  थी  उस  में  यह  फरमाया  था

 “that  greater  power  should  be
 given  to  panchayats  and  village  co-
 operatives”

 मुझे  पूरा  विध्यास  है  कि  इस  तरफ  भी  पूरा
 ध्यान  दिया  जायगा  1

 भाखिर  में  जहा  तक  कि  मेडल  सिनिस्ट्री
 झाफ  जस्टिस  के  क्रिएट  करने  का  सवाल  है
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 मुझे  यह  जान  कर  बड़ी  खुशी  हुई  कि  इस
 मामले  पर  भी  विचार  हो  रहा  है  और  मुझे

 पूरी  आशा  है  कि  अगर  इसको  क्रिएट  करने  में

 देरी  होती  है  तो  कम  से  कम  स्पेशल  आफिसर

 जरूर  मुकरंर  किया  जायगा  और  मैं  समझता

 हूं  कि यह  बहुत  जरूरी  है  1

 जैसे  कि  ग्रभी  माननीय  मंत्री  ने  फरमाया

 कि  यह  स्टेट  सब्जेक्ट  है  इसलिए  देरी  होती  है
 तो  इस  देरी  को  दूर  करने  का  एक  ही  तरीका  है
 कि  एक  स्पेशल  आफिसर  इस  काम  के  लिये

 मुकरंर  किया  जाय  और  जिन  तजवीजों  को  हम

 सही  समझते  हैं  और  जो  हम  अपने  लीगल

 सिस्टम  में  इम्प्रूवमेंट्स  करना  चाहते  हैं  उनको

 पूरा  करने  में  मदद  दे  और  मुझे  पूरा:  विश्वास  है
 कि  ऐसा  करनें  से  हमारे  जो  डिफक्ट्स  हैं  उनको

 जरूर  दूर  किया  जायगा  और  लीगल  सिस्टम  को

 इम्प्रुव  करने  की  पूरी  कोशिश  की  जायगी  ।

 आखिर  में  में  सिफे  यही  कहना  चाहता  हूं
 कि  लीगल  सिस्टम  हमारे  देश  की  पोलीटिकल

 जिन्दगी  में  ही  नहीं  सोशल  जिन्दगी  में  भी  उसके

 बनाने  में  अहमियत  रखता  है  |  अश्रमरीका  के

 मि०  राव  नेरैन्यू  का  कहना  है

 “Tt  is  the  legal  system  which  not
 only  influences  the  character  of  the
 entire  system  of  justice  but  even
 the  political  and  social  life  of  the
 country  because  a  lawyer  is  the
 middleman  between  citizen  and
 justice”.

 मुझे  पूरा  विश्वास  है  कि  इन  तमाम  बातों

 पर  पूरा  विचार  किया  जायेगा  और  इसको

 सुधारने  के  लिए  अ्रमली  कदम  उठाये  जायेंगे  |

 Mr.  Deputy-Speaker:  Am  I  re-
 quired  to  put  Shri  Kasliwal’s  amend-
 ment  to  vote?

 Shri  Kasliwal  (Kotah):  I  just  want
 to  say  a  word.

 Mr.  Deputy-Speaker:  There  is  no
 right  of  reply.

 Motion  re  Fourteenth  BHADRA  l0,  88l  (SAKA)  Demanc  for
 Excess  Grant

 (Delhi)
 Shri  Kasliwal:  I  am  not  replying.

 My  amendment  was  entirely  of  ai
 general  nature.  I  have  also
 supported  by  the  Minister  of
 But  in  view  of  the  fact  that  he  wants
 to  keep  the  question  open,  I  would
 like  to  ask  leave  of  the  House  _  to
 withdraw  it.  ‘

 564°

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  the  leave  of  the  House  to.
 withdraw  his  amendment?

 The  amendment  was,  by  leave,.
 withdrawn.

 Mr.  Deputy-Speaker:  The
 is  हु

 question:

 “That  this  House  takes  note  of  the
 Fourteenth  Report  of  the  Law
 Commission  on  the  Reform  of  Judi-
 cial  Administration  (Volumes  I  &
 II)  laid  on  the  Table  of  the  House
 on  the  25th  February,  1959”.

 The  motion  was  adopted.

 3.55  hrs.

 DEMAND  FOR  EXCESS  GRANT
 (DELHI)  *

 Mr.  Deputy-Speaker:  The
 will  now  take  up-  discussion  and
 voting  on  the  Demand  for  Excess
 Grant  in  respect  of  the  Government

 House

 ‘of  Delhi  State  for  1956-57  (lIst  April,
 956  to  3lst  October,

 Mr.  Deputy-Speaker:
 ed:

 1956).

 Motion  mov-

 .

 Demanp  No.  l0—ADMINISTRATION  OF
 JUSTICE

 “That  a  sum  of  Rs.  4,2,92i  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  sanc-
 tioned  for  the  former  Part  C

 ‘State  of  Delhi  in  respect  of
 ‘Administration  of  Justice’  for  the
 year  ended  the  3lst  day  of  March,
 1957”.

 *Moved  with  the  recommendation  of  the  President.
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 {Mr.  Deputy  Speaker]
 Does  thea  hon.  Minister  want  to  say

 anything?

 The  Minister  of  State  in  the  Minis-
 try  ef  Home  Affairs  (Shri  Datar):  So
 far  as  all  these  Excess  Demands  arc
 concerned,  they  are  more  or  less  ad-
 justmepts.  The  first  relates  to  Delhi
 State  m  respect  of  the  High  Court
 work  done  by  the  Punjab  High  Court,
 either  through  its  Circuit  Bench  at
 Delth:  or  sometimes  at  Chandigarh.
 For  that  purpose,  a  certain  amount,
 Rs  lakhs,  had  been  included  in  the
 budget  and  the  amount  was  debited
 on  two  occasions,  but  a  certain
 amount  remaimed_  undebited  it
 could  have  been  debited  under  =  the

 Strtess  Barywurnstiwr  Av  dud  we  we
 count  of  certain  technical  difficulties
 5  was  not  done.  Therefore,  that  ex-
 cess  amount  has  to  be  formally  ad-
 justed  now  in  the  accounts

 May  I  point  out  m  respect  of  =  all
 these  Demands  for  Excess  Grarts
 that  they  were  exammed  by  the  Pub-
 lie  Accounts  Committee?  They  re-
 commended  that  these  excess  amounts
 should  be  regularised  by  placing  them
 before  Parhament  That  is  the
 geason  why  they  have  been  brought
 forward  herc  They  related  to  the
 Pire-reorganisation  period  when  we
 bad  Delhi  as  a  Part  C  State  and  when
 Himachal  Pradesh  also  was  a  Part  C
 State.  Therefore.  it  2»  a  =  question
 merely  of  adjustments.  All  these
 have  been  very  carefully  scrutinised
 by  the  Public  Accounts  Commitice
 and  they  have  agreed  that  they  should

 be  vegularised  by  Parhament

 बी  ह |  fro  dem  (झज्जर)  जनाब
 डिप्टी  स्पीकर  साहब  जब  कि  बच  के  लिए
 फालतू  श्मट  मजूर  करामी  जा  रही  है  तो  मं
 सब  से  पहसी  शीश  यह  भ्रज्ध  करना  चाहता  हू
 कि  कल  जो  झान्रेबिल  मिनिस्टर  की  सकरीर
 से  खदसात  पैदा  हो  गये  थे  वे  ाज  मा  मिनिस्टर

 की  तकरीर  के  बाद  टूर  हो  गये  t  में  झर्ड  करना

 चाहता  g  कि  दिल्‍ली  के  1. अ  को  परमानेंट

 या  जाये  क्योंकि  जा  कमीक्षम  ते  जिस  चिना.
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 पर  बैचों  के  एबालिशन  को  सिफारिश  की  है  में
 दिल्‍ली  में  मौजूद  नहीं  हैं।  मैंगे  कमीशन  की
 रिपोर्ट  का  बह  हिस्सा  पढ़ा  है।  उस  में  पहली
 वजह  तो  यह  दी  गयी  है  कि  चीफ  जस्टिस  का

 पूरा  कंट्रोल  सही  होता  ।  लेकित  दिल्ली  नीर

 चंडोगढ़  तो  बहुत  अच्छी  तरह  कनगटड़  हैं  भौर

 यहां  की  फूल  बेच  के  केसेज  में  चीफ  जस्टिस
 आकर  बैठते  है  a  इस  तरह  से  यहां  की  बैच  को
 चीफ  जस्टिस  का  पूरा  कंट्रोल  हासिन्  है  1

 दूसरी  बात  रिपोर्ट  में  यह  कही  गयी  है  कि
 जहां  बैच  हो  वहा  स्ट्राग  बार  होना  चाहिये  भौर
 जब  तक  कसालिडेटड  हाई  कोर्ट  नहीं  होगा  तब

 तक  स्ट्राग  बार  नहीं  बन  सकता  r  लेकिन
 दिल्‍ली  के  केस  में  यह  चीज़  भी  लागू  नहीं  होती'
 क्योकि  यहा  पर  सुप्रीम  कोर्ट  होने  की  गजह  से

 हिन्दुस्तान  के  बेहतरीन  बकौल  प्रेक्टिस  करते  है
 और  इसलिए  दिल्ली  में  बहुत  मजबूत  बार  है  ।

 यहा  पर  बार  की  कोई  हिफीकल्टी  नही  है  ।

 झौर  जो  एक  बहुत  बडा  प्वाइट  हैँ  दिल्‍ली
 बेच  पख  के  फेवर  में  वह  यह  है  कि  दिल्ली

 खुद  एक  स्टेट  है  1  हिस्टारिकल  रीजन्स  के
 प्रलावा  मी  दिल्‍ली  कौ  अहमियत  बहुन  ज्यादा

 है.  |  यहा  पर  कमशियल  लिटं)ग्रेशन  बहुत
 ज्यादा  होता  है  t  चंहं।गढ़  के  बहुत  से  वकोल
 दिल्‍ली  में  प्रेक्टिम  करते  हैं।  चढ॑ं/गढ़  हाईकोर्ट
 के  लिए  जज  चुनत  वक्‍त  चौाफ  जस्टिस  यह
 देखते  हूँ  दि  दिल्‍ली  में  कौन  ऐसा  लायक  है
 'जिसको  कि  क्राईकोर्ट  के  जज;  थे:  काबिल  समझा
 आये  ।  दिल्‍ल।  में  क्माशियल  काम  इतना  ज्यादा

 है  कि  यहा  बैद  का  रहना  बहुत  जरूरी  है  ।

 इसलिए  में  चाहता  हू  ५िः  जो  दिल्ली  का  बैच

 है  वह  ला  कर्मोदन  को  जद  में  न  भा  जाये  ।
 चाज  जो  म्पील  ला  मिनिस्टर  साहब  ने  दी

 है  उसको  सुनकर  हम  को  उम्मीद  होती  है  कि
 दिल्‍ली  को  बैल  कायम  रखे  जायेगं।  |  कल  भी
 प्ररनरेबिल  मिनिस्टर  साहण  ने  जब  पनी
 स्पीच  दी  थी  तो  मारजिन  तो  रखा  था  लेकिन
 जोर  एबालिशन  पर  हो  दिया  था  ।  केकिन
 शाथ  सा  मिनिस्टर  साहब  ने  बैच  कायभ  रखने

 व
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 पर  ज्यादा  योर  दिया  है  |  नलिए  में  अज
 करना  चाहता  हूं  कि  दिल्‍ली  का  बैंच  कायम
 रखना  चाहिए  |

 एक  और  में  भर्ज  न्य  देता  हु  ।  जिस  मकान
 में  हाई  कोर्ट  की  बैच  काम  करती  है  वह  कोई

 बहुत  पुरानी  इमारत  है।  श्ाज  जो  हाईकोर्ट  की
 जरूरियात  बढ़  गयी  हैं  पौर  जो  बार  की
 जरूरियात  य्  गयी  हैं  उनकी  वह  इमारत  पूरा
 नहीं  कर  पाती  ।  न  वहां  यार  रूम  एजेलेबिल  है  t
 जो  जजेज  वहां  काम  करत  हूं  वे  झनएस्युमिंग
 हैं  शोर  वह  इस  बारे  में  कोई  लम्बा  चौड़ा
 रिप्रेजेटेशन  नहीं  करने  ।  लेकिन  टस  इमारत
 के  कमरे  बहुत  छोटे  हूँ  प्रौर  उन  में  लिटिगरेंट्स
 भर  बकीनो  लक  को  बेठतें  की  जगह  नहों
 मिलती  ।  तो  यह  बैच  किसी  भ्रच्छी  जगह
 हाउस  किया  जाना  चाहिवे  ft

 एक  बान  आर  नमी  है  ।  जो  दिल्ली  के

 डिस्ट्रिक्ट.  कोर्ट  हैं  उन  के  लिये  एक  प्रल्द्रा
 माढने  इमारत  बनाथी  गयो  है  लेकिन  जा  एक
 कोट  के  लिये  चीजें  जरूरी  हुँ  ते  उस  इमारत  में

 नहीं  हैं  कुये  केबिनेट  के  मिनिस्टर  साहब  मी

 कहा  गये  ये  और  उनको  दिखाया  गया  था  कि
 इस  इमारत  के धन्दर  ठोक  तरह  से  काम  नहीं
 हो  सकता  t  यह  नया  स्ट्रक्कर  अजीव  तरीके  से
 अलाया  गया  है  पह  शिकायत  दिल्लो  को  बार
 को  हैं  जा  कि  दिल्ली  के  हैडक्वाटे्स  पर  प्रेक्टिस
 करते  हैं  कि  दिल्‍नी  के  कोर्ट  ग्रौर  बंद  ठोक  तरह
 हाउस  नहीं  किये  गये  है  t

 फिर  में  एक  प्रार  इम्पासर्टेट  सवाल  को
 तरफ  झाता  हू  घौर  उसको  तरफ  झानरेबिल
 मिनिस्टर  का  ध्यान  दिलाता  चाहता  हू  ।  हम
 जब  हिन्दुस्तान  के  लिये  कोई  प्रोधाम  बनाते  &
 तो  यह  भूल  जाते  है  fe  (हुस्तान  एक  बरें-
 आजम  &  जो  हालात  बयाल  या  मढ़ास  में  हूं
 वह  पजाब  बौर  दिल्‍ली  में  नहों  हैं।  इसलिए
 जहमको  सारे  देश  के  लिए एक  रिजिड  प्रोग्राम

 नहीं  बनाना  चाहिए  कि  जो  चीज एक  हाई  कोर्ट
 में  होगी  बही  सारी  जगह  होगी  ।  जहा  तर

 हिन्दुस्तान  की  यकुमाइयत  का  सवाल  है  उस
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 बारे  में  तो  हम  एक  तरह  का  प्रोग्राम  बना
 सकते  हैं  लेकिन  सब  मामलों  में  हम  ऐसा  नहीं
 कर  सकते  ।  भ्रव  सवाल  यह  है  कि  हाईकोर्ट स
 के।  लेंग्वेज  क्‍या  होती  चाहिये  ।  में  समझता  हूं
 कि  मद्रास  शौर  बंगाल  और  दूसरे  हाईकोर्ट्स
 में  जहा  पर  न  जज  हिन्दी  या  हिन्दुस्तानो  जानते

 हैं,  न  वकील  हिन्दी  जानने  हैं  न  लिटिगेंट  हिन्दी
 जयुनते  हैं  वहा  के  लिये  वहीं  प्रोग्राम  लेंग्वेज  के
 मामले  में  नहीं  बनाना  चाहिये  जो  कि  दिल्ली  के
 लिये  बनाया  जा  सकता  है  जहा  कि  जज  मी
 हिन्दों  जानते  हैं,  वकील  भी  हिन्दी  जानते  है  और
 लिटिगेट  भी  हिन्दी  जानने  हूँ  ।  ऐसी  हालत  में
 क्या  वजह  है  कि  दिल्लो  में  मी  कचहरी  में  जज
 अप्रेजी  में बोले,  वकोन  भो  श्रप्रे जी  में  बहस  करे
 झौर  जज  झाबजरवेशन  भी  भरप्रेजो  मे ंही  करे  ।
 में  चाहता  हू  कि  दिल्ली  को  बैच  से  सब  से  पहले
 हिन्दी  का  इस्नमाल  झरू  होना  चाहिये  |  इस  में
 कोई  भी  दिक्कत  नहीं  है  ।  हा  फैमले  भ्रंप्रेजी  में
 लिखे  जाये  क्योकि  वें  सुर्घाम  कोर्ट  को  जाते  हैं  t
 fam  में  हिन्दी  के  इस्तमाल  में  कोई  दिक्कत

 नहीं  हो  सकती  ।  यहां  पर  बच  तो  अपोलेट
 कोर्ट  है  काई  श्रोरिजिनल  कार्ट  नहीं  है।  जहा
 को  पब्लिक  हिन्दी  जानती  है  शौर  जज  शौर
 वकील  भा  हिन्दी  जान  ई  वष्ठा  इस  बाते  को
 इजाजत  क्यो  न  हा  कि  वकाल  श्रपनों  बानो  में

 बहस  है. 3  ताव  फरीकेन  भी  उसका  समस
 सके  ।

 में  यह  प्रज॑  करना  चाहता  हू  ॥!  यजाब  में

 देहात  में  जिन  लोगों  ने  लेट  अपेजो  शुरू  को

 है,  वह  गो  भ्रच्छे  वकाल  हैं  लेकिन  उनको  चप्रेजी

 बहुत  धच्छी  नहीं  है  ।  भ्रगर  आप  उनका

 मुकाबला  केरल  या  मद्रास  के  वकीलों  से

 करेंगे  तो  झाप  देखेंगे  कि  उनकी  अपेजी  उतनी

 अच्छा  नहीं  है।  इसगा  नतीजा  यह  हाना  है  कि

 जो  बहुत  भच्छा  वकील  है  उसकी  भी  बहुत  सारी

 ताकत  झबेजा  के  प्रापर  बढ  के  एडजस्टमेंट  में

 लग  जाती  है  और  वह  इतनी  ताकत  केस  में

 नहीं  लगा  पाता  t  कुछ  जज  जो  कि  बड़े  काबिल

 इज्जत  है  बह  भी  भवेजी  को  ज्यादा  देखते  है  ।

 झगर  कोई  इगलैंद  से  भंप्रेजी  पढ़कर  झाता  है
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 तो  ६. अ  उसकी  प्ंव्रेजी  को  ज्यादा  देखते  है  भौर
 कोर्ट  में  दूसरों  को  अंग्रेजी  पढ़ाना  शुरू  कर  देते
 हैं।  तो  में  यह  कहता  हू  कि  दिल्ली  की  बैंच  मे,
 फरोकेन  के  नुक्ते  निगाह  से  भी  यह  जरूरी  है
 कि  यहा  की  कारंबाई  हिन्दी  में  होनी  चाहिये  ।

 झौर  कुछ  नहीं  तो  कम  से  कम  बहस  तो  हिन्दी
 में  होनी  चाहिये  ताबि  फरीकेत  भी  उसको  सब्र
 सके  ।  में  प्र्ज  करता हू  कि  दिल्ली  के  लोग इस
 को  बहुत  पसन्द  करेंगे  कि  मकदमों  मे  हिन्दो  में
 बहस  को  जाये  ।

 दूसरी  बात  मे  यह  कहना  चाहता  हू  कि
 दिल्सी  के  लोगो  को  सस्ता  शौर  जल्द  इन्साफ
 मिलना  चाहिए  ।  यह  कैसे  किया  जा  सकता  है  ?

 इसके  लिए  म॑  कुछ  तजवीज़  पेद्ा  करूगा  ।  इस  में

 एक  तो  यह  चीज़  जरूरी  है  कि  सरकार  का
 खर्चा  भी  कम  हो  झौर  लोगो  का  भी  खर्चा  कम

 हो  ।  मेरी  राय  में  यह  बड़ा  आसान  काम  है  ।
 आप  प्रचायतो  को  ज्यादा  से  ज्यादा  इस्लियार
 दें।  इस  सिलसिले  में  में  प्रापसे  यह  भ्द्ध  कर  द्‌
 कि  हिन्दुस्तान  के  मुख्यलिफ  हिस्सों  में  सोलि-
 यालाजी  शौर  तहजीब  का  डिफरेट  स्टैड  है  ।

 दिल्ली  के  देहात  का  भौर  जगहो  के  देहात  से

 कोई  मुकाबला  नहीं  किया  आ  सकता  ;  यहा

 देहात  में  कम्पेरेटिबली  रिचर  पीजेटरी  है
 और  लोग  ज्यादा  पढ़ें  लिख  है  भर  एक  स्वास

 ट्रडीशन  में  पल  है।  उनको  झाप  जितन  ज्यादा

 झख्तियार  देंगे  उतना  ही  लोगों  का  इन्साफ
 पाने  में  खर्ची  कम  होगा  ।  और  सरकार  का  भी

 स्वर्चा  कम  होगा  ।  भौर  चूकि  दिल्ली  सेटर  के

 मातहत  है  इसलिए  उसको  भपनी  पंचायत

 का  एक  साडल  भी  मुल्क  सामने  पेश  करना

 खजाहिए  जिसकी  दूसरी  जगह  नकल  की  जा

 सके  ।  इस  बात  को  सुनकर  बड़ा  दु  ख  होता
 कि  देहात  में  बड़ी  पार्टी  बाजी  है  ।  हो  सकता  है
 कि  कुछ  लोग  बुरे  हो  भर  कुछ  पार्टीबाजी  हो
 छेकिन  मजमुई  तौर  पर  देहात  वालो  का  एप्रोच

 इन्साफ  की  तरफ  होता  है  ।

 झाजकल  यह  प्रक्टिस  शुरु  हुई  है  कि शहर
 में  भाप  आानरेरी  मजिस्ट्रट  मुकर्रर  करते  है
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 हम  अन्नजों  के  बकत  में  तो  शागरेरी  भजिस्ट्ुटों
 को  मजाक  बनाया  करते  थे,  उसके  खिलाफ
 आवाज  उठाते  थे  ।  लेकिन  भाज  हम  देखते  हैं
 कि  जब  एक  झादमी  भानरेरी  मजिस्ट्रेट  मुकरंर
 होता  है  तो  वह  भखबारों  में  अपन  फोटो
 निकलवाता  है,  बडी  शान  मनाता  है।  में  कहता
 हैं  कि  ये  इन्साफ  के  भ्रफसर  है  या  भ्रपनी  पबलि-
 सिटी  करन  वाले  हैँ  t  मे  ज  करना  चाहता  हू
 कि  दिल्ली  एरिया  में  धानरेरी  मजिस्ट्रट  नही
 होने  चाहिए  शौर  देहात  में  कचायतों  को
 ज्यादा  से  ज्यादा  पावर  देनी  चाहिए  ताकि

 अ्रखराजात  कम  हो 1

 एक  और  प्वाइट  मे  कहना  चाहता  हु

 उपाध्यक्ष  महोबय  भाप  ने  एक्सेस  प्राद्स
 पे  जो  बाते  कही  हैँ  उन  में  से  कोई  भी  बात

 नहीं  कही  जा  सकती  t

 ही  प्र०  सिह०  बौलता  में  एक्‍्सपेसेज  के
 बारे  में

 उपाध्यक्ष  महोदबथ  यहा  ता  एक्सेस  ग्राट्स
 का  सलाल  है  ।  कुछ  खा  ज्यादा  हो  गया  है  ।

 इन  पर  यह  तो  कहा  जा  सकता  है  कि  इतना
 ज्यादा  क्यो  हुआ  कम  हो  सकना  था  1  लेकिन

 जहा  तक  पालिसी  का  सवाल  है  यह  सो  से  हो

 चका  है  |  भ्रब  तो  सिफ  इस  पर  श्राप  यही  कह
 सकते  हैं  कि  यह  एडीशनल  स्वर्या  क्या  हुआ  है  ।

 ची घ्र०  सिह०  दौलता  डिप्टी  स्पीकर

 माहब,  मेरी  भज  यह  है  कि  बहुत  कम  खर्च  होता.
 इस  ग्रान्ट  की  मन्जरी  छेले  की  जरूरत  न  पड़ती
 अंगर  पयायतों  को  ज्यादा  प्रस्लियार  दे  दिखें
 जाति  |

 i4  brs

 उपाध्यक्ष  महोदय:  =  माननीय  सदस्य
 वकील  हूँ  भौर  वह  बेशक  यह  दलील  दे  रहे  हैं
 कि  झगर  पत्चायतो  को  ज्यादा  अख्तियार  दे
 दिये  जाते,  तो  ह ।  कम  होता,  लेकिन  समाल

 यह  है  कि  दाया  इस  में  पंचायतों  को  ज्यादा
 झब्लियार  दिये  जा  अकते  हैं  wet  हम  नें
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 ला  कमीशन  कौ  रिपोर्ट  पर  बहस  खत्म  की  है  1
 उसमें  ये  बातें  कही  जा  सकती  भी  भौर  लोगों
 में  कही  है

 जी  -  सिह  दोलता  :  में  यहा  के  बिन

 कुलर  हालात  की  बात  कह  रहा  हू,  क्‍योंकि
 ह्म  दिल्‍ली  में  ज्यादा  भझासानी  से  बार्च  को  कम
 कर  सकते  है  बनिस्वत  हिमाचल  प्रदेश  के
 झौर  एसे  दूसरे  इलाकों  के  ।  बैकवर्ड  इसाकों  में
 अस्तियारात  देते  हुए  शिश्क  होती  है,  लेकिन
 दिल्‍ली  में  वह  नहीं  हो  सकती  है  ।

 कोटे-फीस  के  बारे  में  कह  कर  में  अपनी

 जगह  लेता  हू  ।  में  इस  हक  में  नहीं  हु  कि
 कोर्ट-फीस  बिल्कुल  उडा  दी  जाय  ।  यह  कोई
 बैक्टिकल  बात  नहीं  है  t

 ‘SUT  महोदय:  उस  के  बार  में  तो
 अभी  ला  मिनिस्टर  साहब  जवाब  दे  चूके  है  i

 वह  बहस  तो  खत्म  हो  चुकी  है  ।

 श्री  wo  सिह  ०  दौलता :  में  श्रामदनी  की
 बात  सजस्ट  करना  चाहता  हु  ।

 उपाध्यक्ष  अहोदथ  मे  माननीय  सदस्य
 की  खिदमत  मे  झर  करूगा  कि  हस  में  ज्यादा
 डिफरेंस  नहों  है  ।

 कौ  भ्र०  लिह०  दौलता  :  टिकट  लगाने  का
 जा  सिस्टम  है,  यह  सारा  झोबरहाल  होना
 चाहिए  यह  क्‍या  सिस्टम  है  कि  जितनी  ऊची
 जिटिनेशन  चली  जाये,  स्केल  भी  कम  होता
 जाय  ।  मैं  वह  समस्ट  करना  चाहता  हू  कि  पाल

 छ  हजार  की  प्रापर्टी  पर  कोर्ट-फीस  बिल्कुल
 ने  हो  उस  से  भाग  न  सिर्फ  मिकदार-एमाउट
 बढ़ने  चाहिये,  बल्कि  स्केज  भी  बढ़ना  चाहिये
 झौर  जो  प्रापर्टीड  ब्लासिज  लिटिगेशन  के  लिये
 आती  हैं,  उन  को  ज्यादा  से  ज्यादा  पे  करना

 चाहिये  a  अगर  एसा  किया  जायगा,  तो  ज्यादा

 रुपया  मिलेगा  शौर  एक्सेस  ग्रान्ट  की  मन्जूरी
 जहीं  लेगी  पड़ेगी  ।

 की  राजा  रमण  (चादनी  चौक)  :

 उपाध्यक्ष  महोदय,  ो  मांगें  भ्रभी  होम  मिनिस्टर

 BHADRA  i0,  88]  (SAKA)  Excess  Grant
 (0०1)

 साहब  ने  दिल्ली  के  विषय में  रखी  हैँ,  में उन  का
 समर्थन  करते  हुए  दो  चार  बातों  की  तरफ

 माननीय  मंत्री  जी  का  ध्यान  दिलाना चाहता  हूं
 जनाब  ने  प्रभी  दौलता  साहब  के  कुछ  मज़मून से
 बाहर  की  बात  ना  कहने  के  बारे में  कहा,  लेकिन
 जरूरत  इस  बात  की  है  कि  जब  कमी  भी
 पालियामेंट  में  मौका  मिले,  तो  दिल्ली  के
 मेम्बरान  भौर  ख़ास  तौर  पर  उन  लोथों  को,
 जो  कि  दिल्‍ली  के  न्याय  और  यहां
 के  शौर  मामसो  में  दिलचस्पी  रखते  हैं,  तमाम
 बातों  का  |: ,.  करना  चाहिए,  क्योंकि  यह
 हमारी  अदकिस्मती  है  कि  दिल्सी  का  भ्पना
 कोई  लेजिस्लेचर  नहीं  है,  इसलिये  जब  भी  कोई
 मौका  झाता  है,  तो  ने  ख्यालात  जो  दूसरे  सबो
 में  लेजिस्लेचर  में  रखे  जा  सकते  हैं,  यहां  रखे
 जाते  हैं  भौर  झाप  की  तरफ़  से  थोडा  सा

 इनडलजेंस  दिया  जाता  है  ।

 जैसा  कि  झभी  माननीय  मत्री  जी  ने  कहा,
 ये  मांगें  ज्यादातर  पुराने  बब्त  को  है घौर  उस
 वक्‍त की  हैं,  जब  स्टेटस  का  पुनर्गेठन  हो  रहा  वा

 झोर  इस  का  ताल्लुक हमारे हमारे  हाई  कोर्ट के  कैच
 से  है।  में  पूरे  ओर  से  मंत्री  महोदय  से  दरख्वास्त
 करना  चाहता हूं  कि  वह  यहां  के  सकंट  बैंक  की
 हालत  को  सुधारने  की  पूरी  कोशिश  करें
 इस  सर्काट  बैंच  को  काफी  अहो-जहद  के  बाद

 दिल्ली  में  कायम  किया  गया  था  ।  इस  सिलसिले

 में  इस  बात  को  महसूस  किया  गया  था  कि
 कैपिटल  में  इस  बैच  का  होना  बहुत  जरूरी है
 पहले  यहां  छे  सोगो  को  अपने  रोज़ाना  के

 मुकदमात  का  फैसला  करवाने  के  लिये
 पंजाब  में  जाना  पड़ता  था  शौर  हजार  दिक्कतों
 का  सामना  करना  पढ़ता  था  ।  इस  वजह  से
 इस  सरकंट  बेच  को  यहां  कायम  किया  यया  वा
 धौर  इस  झ््से  में  उस  ने  बड़ा  नुमायां  काम

 किया  है  ।  सेकड़ो  मुकदमे  इस  में  |...  हो  है
 शौर  जिन  लोगों  को  पहले  लाहौर--भौर  भव

 शंडीगढ़--जाना  पढ़ता  था,  उन्हें  बहुत  काफ़ी

 राइत  भौर  माराम  मिला  है  ।  मंत्री यी  से
 मेरी  बड़ी  [स्कोर  दरस्वास्त  यह  है  कि  मौजूदा
 सर्कट  बैंच  की  हालत  को  सुधारने,  उस  को

 i
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 एक्सपैड  करने  भौर  जो  एमिनिटीज़  वहां  इस
 बक्त  नही  है,  उन  को  पैदा  करने  का  उन  को

 बहुत  ख्याल  करना  चाहिये  ।  में  समझता  हूं  कि

 यहं  इस  जगहे  की  मांग  है  भौर  यहां  के  हालात
 की  जरूरत  है  भौर  उन्हें  इस  बात  को  हमेशा
 झपने  सामने  रखना  चाहिए  1  झगर  इस,  से

 मुखतलिफ  ख्याल  उत  के  मंत्रालय  या  हाई  कोर्ट

 के  दिमाग  में  कभी  भ्राये,  तो  उन  को  उस  का

 पूरा  मुकाबला  करना  चाहिए  और  इस  सकंट
 बैंच  को  यहा  कायम  रखना  भ्रपना  बहुत  ज़रूरी
 शौर  प्रब्वल  फर्ज  समझना  चाहिये  |

 में  इस  बात  की  बिल्कुल  ताईद  करता  हू
 कि  इस  वक्‍त  बेच  जहां  पर  कामम  है,  बह

 बिल्कुल  गर-मौज्‌  जगह  है  ।  उस  में  बैठने  उठने

 का  पूरा  इन्तज़ाम  नहीं  है  झौर  वहा  पर  कोई

 ऐसी  एमिनिटीज़  नही  हैं  कि  जिन  को  देख  कर

 यह  कहा  जा  सके  कि  वह  किसी  हाई  कोर्ट  का

 बैच  है  a  इस  लिए  में  जनाब  के  जरिये  मत्री

 महोदय  से  निहायत  श्रदब  से  दरल्वास्त  करूगा

 कि  उन  को  इस  तरफ  ध्यान  देना  चाहिये  t  वहा
 पर  बकीलो  के  लिये  कोई  भ्रच्छी  लाइबरेरी  नही
 है  श्लौर  जो  क्लायट  स  वर्ग रह  वहां  मुकदमेजात
 के  सिलसिले  म  झाते  है,  उन  के  लिये  बैठने  उठने

 का  ठीक  हन्तज़ाम  भी  नही  है,  जो  भी  चीजे

 ऐसी  अदालतों  के  आस-पास  होनी  चाहिए,
 जिन  से  मुबक्किलों  शौर  वकीलों  को  झाराम

 पहुंचता  है  भौर  जिन  की  बदौलत  वकील  लोग

 निहायत  ग्रौर-खौज़  के  साथ  मुकदमो  की

 पैग्वी  कर  सकते  हैं,  वे  चीजे  ore  वहा  मुहैया
 नहीं  है  भौर  यह  बात  हमारे  लिये  बायसे-झर्म

 है  ।  यह  ठीक  है  कि  हिन्दुस्तान  में  कोई  श्रयाह
 रुपया  नहीं  है  भौर  हर  एक  काम  हम  एक  सीमा

 में  रह  कर  ही  करते  है,  लेकिन  में  समझता

 हूं  कि  दिल्ली  जैसी  जगह  में  जो  मर्कट  बैच  हो,
 वह  एक  नमूना  होना  चाहिए  भौर  वहा  तमाम

 किस्म  की  सुविधायें  होनी  चाहिए,  जिन  की

 मुबविकलो,  वकीलों  धौर  उन  तमाम  लोगों

 को  जरूरत  होती  है,  जो  कि  अपने  मृकदमों  के

 सिलसिले  में  वहां  जाते  2  ।  उन  के  उठने  बैठने

 SEPTEMBER  4  7880  ExceseGrant  (Delhi)  5650

 के  लिए  और  उन  के  झाराम  के  लिए  "सहीं
 तरीके  का  बन्दोबस्त  करना  चाहिए  |  इस  बात
 पर  पूरी  तरह  गौर  किया  जाये  भौर  उस  के

 मुताबिक  बहां  पर  तमाम  जरूरियात  को

 पूरा  किया  जाये  या  फिर  हाई  कोर्ट  बैंच  को
 किसी  दूसरी  जगह  ले  जाना  चाहिये  जह
 तमाम  सुकिषायें  मुहैया  की  जा  सके  ।

 में  यह  भी  अद्ध  करना  चाहता  हू  कि  बावजूद
 इस  बात  के  कि  सकंट  बेंच  यहा  पर  है  और
 उस  में  मुकदमेजात  काफी  जल्दी  फैसल  होने  है,
 लेकिन  ब  भी  काफी  डीले  होती  है  शर
 उस  को  दूर  करने  की  कोशिश  करनी  चाहिए,
 चाहे  उस  के  लिये  जजिज्ञ  को  तादाद  को

 बढ़ाना  पड़े  और  चाहें  शौर  कोई  रास्ता

 झ्रत्तियार  करना  पड़,  ताकि  म॒वक्किलों  को

 झपने  मुकदभे  का  फैसला  जन्द-अ्रज-जनद
 पाने  की  सहलियत  हो  सके  ।  हिन्दुस्तान  में  यह

 बार  बार  कहा  जाता  है  झौर  हम  सब  को

 यह  ब्वाहिग  है--और  में  समझता  हू  कि  सके

 स्याहिण  है  और  वह  इस  बात  पर  निर्भर  है
 कि  हम  श्राज्ाद  हो  चके  है  जौर  हमारा  बड़ा

 आनदार  मुल्क  है  शरीर  हम  दुनिया  के  सामने

 अच्छे  भ्रच्छ  नमूने  पेशन  करना  चाहते  ६  ।  एसी

 सूरत  में  हमारी  अदालत  की  हावले  भी  नमन
 की  होनी  चाहिए,  जिस  पर  हम  को  क्या  शौर

 नाज  हो  सके  ।  वहा  न्याय  सस्ता,  जल्दी  शौर

 सही  सिलना  चाहिय  ।  इस  की  कोशिश  हमारी

 हुकूमत  करती  है  ।  दिल्‍ली  में  पिछले  दिनो  कुम
 नये  परिवर्तन  हुए  है  ।

 उपाध्यक्ष  मदोद८  :  न्याय  सस्ता  मिल  भौर
 न्यायालय  बहुत  महंगे  हो--उन  पर  बहुत
 स्वचं  हो  1

 शी  राधा  रमण :  न्यायालय  महग  गही  हो
 सकते  हैं।  प्रगर  स्यायालय  का  खर्च  मुर्ा'  कस

 पर  डालेंगे,  तो  न्याय  जरूर  महगा  हो  भाव  गा,
 बर्मा  नहीं  ।  इमारतें  तो  बनती  ही  हैँ  a  अगर

 यहां  पर  हाई  कोर्ट  का  बैंच  रखना  है,  तो  उस  की

 इमारत  चाहे  एक  झोपड़ी  हो.  लेकिन  बैठने
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 उठने  का  सामान  तो  होना  ही  चाहिये  1  अ्रगर
 कम्कीट  की  दीवार  न  अनाई  जाये,  तो  कोई
 झादमी  शिकायत  नहीं  करेगा,  लेकिन  बैठने
 का  झाराम  तो  होना  ही  चाहिये  |  वहां  पर  में  ने
 देखा  है  कि  मुर्वाशकलों  के  लिए  बैठते  का  कोई

 सही  इम्तज़ाम  नही  है  1  ये  चारो  तरफ़  फिरते

 हते  हैं  शौर  ऐसा  लगता  है  कि  वहां  पर  उठने
 बैठने  की  व्यवस्था  और  भ्राराम  करने  का  कोई
 ख्याल  नहीं  रखा  गया  है  |  एक  मुव्जिकिल  को
 या  वकील  को  बहां  पर  बैठ  करके  आठ  भाठ
 शौर  छ.  &  घटे  रोजाना  बिताने  पड़ते  है  इस
 लिये  इन  सब  चीज़ों  का  खयाल  रखना  बहुत
 जरूरी  हो  जाता  है  t

 दिल्‍ली  में  श्न्य  न्यायालयों  की  जो  हालत
 है  यह  कुछ  अच्छी  नहीं  कही  जा  सकती  है  ।
 जो  सुविधाये  वहा  होनी  चाहिये  वे  वहा  भी

 नहीं  है  ।  में  समझता  हू  कि  माननीय  मत्री

 महोदय  भी  महसूस  करेंगे  कि  उन  की  हालत

 बहुत  अच्छी  नहीं  है  ।  जो  नई  इमारत  डिब्ट्रिट
 कोट्स  के  लिये  बनी  है  उस  पर  रुपया  तो

 बेबहा  यं  हुआ  है  मगर  उपाध्यक्ष  महोदय,
 अगर  झ्राप  भी  खुद  वहा  जाये  और  उस  को
 देखें  तो  आप  को  पता  चलेगा  कि  लगभग
 दो  करोड़  म्पया  कवचे  कर  दिये  जाने  के

 वावजूद  भी  वह  एक  कचहरी  के  लिये,  या
 प्रदालत  के  लिये  गैर  मौजू  है,  गैर  मुनासिब
 है  ।  मुझे  यह  मालूम  हुआ  हैँ  कि  मत्री  महोदय

 खूद  भी  इस  सिलसिले  में  छानबीन  कर  रहे
 है.  शौर  छानबीन  के  बाद  उस  का  भी  कुछ
 फ्सा  खयाल  हा  है  कि  इस  इमारत  को
 बनाने  बाले  भौर  बनवाने  बाले  दोनो  ही  इस
 बात  को  खयाल  में  रख  कर  भागे

 नही

 बढ़ें
 कि  हमें  कैसी  भ्रदालत  की  जरूरत  “हैं  भौर
 हमारी  क्‍या  क्‍या  तकलीफ  होगी  ।  वहा  जब
 कमी  भी  कोई  झादमी  जाता  है  तो  उसे  ऐसा

 महसूस  होता  है  कि  यह  कोई  मछली  बाजार
 है  चारो  तरफ  कडा  करकट  तो  फैला  ही  हुभा
 है  लेकिन  झन्दर  भी,  न  सही  तौर  पर  कंटीन
 का  इंतिडाम  हु  भौर  न  ही  एक  कमरे  से  दूसरे
 कमरे  में  जाने  का  ही  भझच्छा  रास्ता  है  ।  न
 वकीभों  के  बैठने  के  लिये  भौर  न  ही
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 उपाध्यक्ष  भहोदव  :  यह  तो  एगसेस  ग्राट
 है  1  इस  में  पञाब  गवर्नमेंट  ने  जो  रुपया
 1. उ  किया  है,  उसे  वह  माग  रही  है  और
 ग्राप  दिल्‍ली  की  सभी  शिकायात  का  जिक्र
 कर  रहे  है  ।

 आ  राधा  रमण  उपाध्यक्ष  महोदय,
 मैं  समझता  हू  कि  जितना  खर्च  पंजाब  गवर्नमेंट
 ने  किया  है  उस  उस  को  दिया  जाय  ।  मे  इस
 का  स्वागत  करता  हु  1  लेकिन  जिस  काम  के
 लिये  दिया  जाता  है  बहू  काम  भी  पूरा  हुआ
 है  या  नही  हुआ  है  यह  हमें  देग्वना  पडता  है  t
 में  र्  करना  चाहता  हु  कि  दो  करोड़  के
 लगभग  रुपया  खर्च  हुआ  है  भौर  उस  को  हस
 न  खुदी  से  मजूर  भी  किया  है  और  प्रागे  भी

 मजूर  करेगे  लेकिन  श्रगर  इतना  रुपया  खर्च
 करने  के  बाद  भी  यह  हालत  हो  धौर  यह  हमारा
 तजुर्बा  हुआ  हो  तो  उस  सूरत  में  रुपया  खच
 करने  वालों  के  लिये  और  रुपया  म्वच  करवाने
 वालो  के  लिये  सोचने  की  बात  हो  जाती  है
 और  यह  देखना  उन  का  फर्ज  हा  जाता  है  कि
 किस  तरह  से  रपये  का  सही  इस्तेमाल  हो
 ताकि  उस  का  खर्च  करन  वे  बाद  जिस ,
 झाराम  की  हम  रूवाहिश  करते  हैँ  वह  शझ्ाराम
 तो  हम  को  मिल  सके  ।  में  बड़े  अदब  के  साथ
 अ  करना  चाहता  हू  कि  इस  तरफ  हकूमत
 की  ज्यादा  से  ज्यादा  नवज्जह  होनी  चाहिये  t

 इस  के  साथ  ही  साथ  में  हकूमत  का  ध्यान
 इस  तरफ  भी  खीचना  चाहता  ह  कि  शझाज  से
 बीस  या  पंचाम  बरस  पहल,  जब  हम  गुलाम
 थे  उमर  वक्‍त  जो  अदालनों  की  हालत  थी,
 जो  तरीका  लोगा  को  बलाने  का.  उन  को

 झावाज  लगाने  का  था  भौर  उन  को  समझा
 जाता  था  कि  न  मालूम  मे  कितने  बडे  मुलज़िम
 है,  कितना  बढ़ा  गुनाह  इन्होंने  किया  है,  उस

 से  भाज  अदालतों  की  हालत  कुछ  बेहतर  नही

 हुई  है  ।  में  समझता  हूं  कि  जब  हम  डेमोक्रेटिक

 इंस्टीट्यूननस  को  पनपाने  जा  रहे  है
 धौर  उन  तमाम  तरीकों  का  सहारा  लेकर

 चलना  चाहते  है  जिन  में  कि  वैलफेपर  स्टेट  *
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 कायम  हो  सके,  तो  हमें  हम  बातों  को  बदलना

 पड़ेगा  शौर  एक  नये  दिमाग  से,  एक  नई
 रोक्षमी  से,  एक  नये  दृष्टिकोण  से,  इस  सब
 कोम  को  करना  पड़ेगा  झौर  जब  हम  ने  ऐसा
 किया  तो  हम  देखेंगे  कि  बहुत  ही  खृशगवार
 नतीजे  निकलेंगे  ।  यदि  ऐसा  किया  गया  तो
 शोगों  को  फायदा  भी  होगा  धौर  संतोष
 भी

 में  श्राप  का  अधिक  समय  लेना  नहीं

 चाहता  हूं  ।  इस  मांग  का  समर्थन  करते  हुए
 मैं  मानमीय  मंत्री  महोदय  से  बार-बार  श्स

 बात  की  झ्पील  करता  हू  कि  दिल्ली  के  झम्दर

 न्यायालयों  की  जो  व्यवस्था  है,  जो  न्याय

 की  व्यवस्था  है,  उस  सब  की  तरफ  वह  ज्यादा

 ध्यान  दें  ताकि  हम  यह  कह  सके  कि  हिन्दुस्तान

 की  राजधानी  में  जो  न्यायालय  हैं,  वे  झाड़र्षा

 न्यायालय  हैं  भोर  जो  मुकदमो  के  यहा  फैसले

 होते  हैं,  वे  सब  दूसरों  के  लिये  एक  नमूना

 हैं

 इन  दाब्दो  के  साथ  में  श्राप  का  शुकरिया
 अदा  करता  हू  कि  आप  ने  मुझे  बोलने  का

 मौका  दिया  भौर  झागा  करता  हू  कि  जो

 बातें  में  ने  कही  है  उत  की  तरफ  माननीय

 मंत्री  महोदय  ध्यान  देंगे  ।

 Shri  Tangamani  rose—

 My.  Deputy-Speaker:  Does  Shri
 Tangamani  also  want  to  speak?

 Bhri  Datar:  Sir,  let  the  speeches  be
 confined  to  the  Demand  for  Excess
 Grant.

 Shri  Tamgamanj  (Madurai):  Sir,  3
 shall  confine  myself  to  the  pcints

 before  the  House.  Su,  the
 Demand  for  Excess  Grant  is  in  rele-
 tion  to  administration  of  justice  under
 the  Ministry  of  Home  Affairs  with
 special  reference  to  De'‘ni,  and  the
 mount  involved  is  Rs.  ‘1,21,923

 Mr.  Depaty-Spenker:  Administra-
 ‘tion  of  justice  should  nos  be  taken  as

 .
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 a  general  topic  for  discussion.  The
 question  here  is  only  so  far  as  the  ex-
 penditure  by  the  Punjab  Govern
 ment  for  maintaining  the  Beach  in

 Delhi  is  concerned.

 Shri  Tangamani:  I  understand  the
 point.  In  the  explanation  . 7  hay  veen
 stated:  ‘The  cost  of  the  work  done
 by  the  High  Court  of  Punjab  at  Chan-
 digarh  and  its  Circuit  Beuch  ai  Delhi
 on  behalf  of  the  Delhi  Administre-
 tion  is  reimbursed  to  tue  Punjab
 Government".  We  are  ccsccrned
 more  with  the  question  of  the  Cir-
 cuit  Bench  that  is  administersng  jus-
 tice  in  Delhi.  Generally  the  opinion
 of  the  members  of  the  Bar  and  aiso
 the  members  of  the  public  at  large is
 that  this  Circuit  Bench  should  con-
 tinue

 This  Circuit  Bench,  as  ai  present
 constituted,  38  having  contanuous  sit-
 tings  with  two  Judges  more  or  leas
 permanently  posted  here,  but  I  do  see
 that  there  is  a  certain  difficulty  so  far
 as  the  members  of  the  Bar  are  can-
 cerned  Although  this  is  a  matter
 which  the  Bar  Association  has  to
 attend  to,  the  Bar  Library  and  other
 facilities  for  the  members  of  the  Bar
 are  lacking  That,  to  my  mund,  can
 be  made  up,  if  I  may  be  permitted  to
 make  the  suggestion  about  the  Cir-
 cuit  Bench

 Today,  Sir,  the  jurisdiction  of  the
 Circutt  Bench  is  confined  mostly  to
 Delhi.  If  the  jurisdiction  could  be
 extended  to  the  adjoining  districts  of
 Rohtak  and  Gurgaon,  which  are  nearer
 to  Delhi  than  Chandigarh,  there  is
 a  greater  chance  of  the  Bar  expanding
 and  there  is  also  a  greater  chance  of
 litigation  being  made  cheaper.  The
 speaker  before  me  has  really  advocat-
 ed  that  justice  must  be  made  cheaper
 Instead  of  the  people  from  Rohtak  and
 Gurgaon  having  to  go  to  Chandigarh,
 if  they  could  go  to  the  Circuit  Bench
 at  Delhi  having  appellate  juriedic-
 tion,  it  will  not  only  be  justice  made
 easy  but  also  justice  made  cheaper.

 Therefore,  Sir,  the  two  suggestions
 that  I  would  like  to  make  are:  |... ह
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 that  the  Circuit  Bench  must  be  con-
 tinued  and,  secondly,  the  jurisdiction
 of  the  Circuit  Bench  must  be  enlarged
 by  including  the  two  neighbouring  dis-
 tricts.  The  Punjab  Government  may
 then  be  asked  to  share  the  expenses
 because  we  will  then  be  giving  justice
 to  those  districts  which  are  under  the
 administration  of  the  Punjab  Govern-
 ment.

 Shri  Datar:  Sir,  as  you  are  aware,
 this  was  more  or  less  a  forma!  item
 for  the  purpose  of  readjustment  of
 accounts  before  the  reorganisation
 took  place  and  the  Delhi  area  became
 a  Union  Territory  All  the  same,  Sir,
 a  number  of  hon  Members  have  raised
 questions  of  wider  import  and  it  would
 not  be  proper  for  me  to  leave  them
 altogether  Thercfore,  Sir,  with  your
 permission  and  without  creating  any
 precedent  in  this  respect,  I  would  hke
 to  reply  to  those  points  as  briefly  as
 possible

 The  first  point  that  was  raised  by
 the  hon.  Member,  Shn  Daulta,  and
 supported  by  Shr.  Radha  Raman,  wa
 that  the  Delh:  Circuit  Bench  should
 become  a  permanent  Bench  of  the
 Punjab  High  Court  As  I  have  already
 pointed  out,  we  have  before  us,  on
 the  one  hand,  the  report  of  the  Law
 Comnussion  to  which  a  reference  was
 made  today  and  on  an  earlier  occa-
 sion  According  to  them,  there  ought
 to  be  on.y  one  principal  seat  and  no
 Benches  at  all  On  the  other  hand,
 ag  I  have  pointed  out  while  the  Law
 Commission's  Report  was  under  dis-
 cussion,  as  a  matter  of  hustoncal
 record,  on  account  of  the  number  of
 States  being  there  and  on  eccount  of
 other  circumstances  being  there  there
 were  certain  Benches  already  existing
 They  naturally  include  the  Delhi
 Cirewt  Bench  also

 On  that  account  certaan  hon  Mem-
 bers,  then  and  now,  have  expressea
 misgivings  as  to  what  would  happen
 about  the  future  of  the  Delhi  Circuit
 Bench.  That  question  will  be  con-
 sidered  fully  There  are  certain  ह...
 Gal  circumstances  so  far  as  the  Delhi
 Circut  Bench  is  concerned.  Delhi  is
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 another  territory,  and  Delhi,  so  far
 as  the  High  Court  jurisdiction  is  con-
 cerned,  38  under  the  Punjab  High
 Court  Under  these  circumstances,
 the  question  has  to  be  considered  from
 all  points  of  view  taking  into  account
 particularly  these  two  points:  firstly,
 that  Delhi  8  a  capital  city  and,
 secondly,  that  Delhi  is  in  another
 terrritory  and  not  in  the  Punjab  State
 itself.  So  Government  will  come  to
 a  proper  decision  and  hon  Members
 need  not  have  any  misgivings  that
 both  the  sides  will  not  be  properly
 considered  There  are  certain  points
 which  hon  Members  have  stressed.
 They  wou'd  be  considered  fully  and  a
 Proper  decision  would  be  taken  when-
 ever  it  becomes  necessary.

 5656

 We  have  got  a  Circuit  Bench  here
 It  continues  almost  throughout  the
 year  except  during  vacations  I  have
 also  noted  the  fact—hon.  Members
 have  stressed  that—that  it  has  been
 serving  the  interests  of  the  litigant
 public  in  Delhi:  to  a  large  extent
 Therefore,  I  would  promise  that  botk
 the  sides  of  the  question,  especially
 the  special  points  that  the  hon  Mem-
 bers  have  made  will  be  duly  taken
 into  account

 Other  questions  were  also  placed
 before  the  House  as  to  whether  the
 Delhi  Circuit  Bench  has  been  housed
 m  a  proper  building  and  whether
 there  are  the  other  faci  ities  or  con-
 veniences  which  are  absolutely  neces-
 sary  for  the  Judges,  for  the  lawyers
 and  for  the  ht:gant  public  That
 question  wil)  also  be  cons.dered  I
 have  not  received  any  complaints  in
 this  respect  All  the  same,  it  ls  my
 duty  to  find  out  how  the  conditions
 are  and  I  shall  try  to  look  into  them
 and  see  what  can  be  done  so  far  as
 this  aspect  of  the  question  75  con-
 cerned.

 Apart  from  this,  the  D  strict  Court
 question  also  was  brought  in  I!
 would  not  lke  to  go  deeper  into  this
 matter  except  for  pomting  out  that
 I  mvcelf  visited  the  District  Court  once
 and  had  a  discussion  with  the  District
 Judge  and  a'so  the  President  of  the
 Bar  Association  Thereafter  certain
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 points  were  under  consideration,  and
 ao  far  as  the  location  of  either  the
 various  Offices  of  other  departments  or
 the  offices  of  the  District  Court  or  Civil
 Court  was  concerned  :t  was  found  that
 something  had  to  be  done  with  a  view
 to  meet  the  genera)  desire  in  this  res-
 pect  keeping  in  view  the  space  avail-
 able.  For  that  purpose,  at  our  stance
 a  committee  has  been  appointed  to  go
 wnto  the  whole  question  That  com-
 mittee’s  report  has  not  yet  been  receiv-
 ed.  After  xt  is  received  the  matter
 will  receive  full  consideration  even
 so  far  as  the  District  Court  as  con-
 cerned

 ‘Tnen,  nw  would  not  be  proper  at
 this  stage  to  deal  with  the  question  as
 to  whether  some  districts  of  the  Pun-
 jab  State  should  be  brought  under  the
 jurisdiction  of  the  Circuit  Bench  at
 Delhi  This  is  a  very  larger  question,
 and  that  question  wil)  have  to  be  con-
 sidered  adequately  from  all  points  of
 view  The  views  of  the  Government
 ef  Punjab  and  the  views  of  the  Punjab
 Hugh  Court  will  also  have  to  be  taken
 tuto  account  The  re,  all  that  Ican
 apy  is  that  it  is  a  very  large  question
 orf  which  it  would  not  be  proper  for
 me  at  this  stage  to  commit  the  Gov-
 ernme>  0०  India  So  far  as_  this
 excess  grant  is  concerned,  I  presume
 that  hon  Members  generally  agree
 with  it

 Mr,  Deputy-Speaker:  The  question
 8

 “That  a  sum  of  Rs  I,2I,92]  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  sanc-
 thoned  for  the  former  Part  C
 State  of  Delhi  in  respect  of
 Demand  No  0—Admuinistration  of
 Justice  for  the  year  ended  the
 3ist  day  of  March,  1957"

 The  motion  was  adopted.

 ete
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 DEMANDS  FOR  EXCESS  GRANTS
 (HIMACHAL  PRADESH)  *

 Mr.  Deputy-Speaker:  The  next
 em  3s  Demands  for  Excess  Grants
 (Himachal  Pradesh)

 CAPrtaL  OUTLAY  ON  THe  IMPROVEMENT
 Pustic  Hea.tra

 Mr.  Deputy-Speaker:  Motion  mov-

 “That  a  sum  of  Ra  50,148  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  sanc-
 tioned  for  the  former  Part  C
 State  of  Himachal.  Pradesh  in  res-
 pect  of  ‘Capital  Outlay  on  the
 Improvement  of  Public  Health’
 for  the  year  ended  the  Silst  day
 of  March.  1957”

 pemMann  No  36—Caprrat.  Ourtay  on
 Evecrricrry  Schemes

 Mr,  Deputy-Speaker.  Motion  mov-

 ‘That  a  sum  of  Rs  ,85,0I8  be
 granted  to  the  President  to  make
 @0od  an  excess  on  the  grant  sanc-
 tioned  for  the  former  part  C  State
 of  Himachal  Pradesh  in  respect  of
 ‘Capital  Outlay  on  Electricity
 Schemes’  for  the  year  ended  the
 3ist  day  of  March,  1957”

 pemanp  No  38—Payment  or  Com-
 MUTED  VALUE  07  PENSIONS

 Mr  Deputy-Speaker:  Motion  mov-
 26

 “That  a  sum  of  Rs  ‘5,990  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  sanc-
 tioned  for  the  former  Part  C  State
 of  Himachal  Pradesh  in  respect  of
 ‘Payment  of  Commuted  Value  of
 Pensions’  for  the  year  ended  the
 Sist  day  of  March,  1987"

 The  Minister  of  State  in  the
 €  Home  AGairs  (Shri  Datar):  80  far

 ee
 ~~"*Moved  with  the  recommendation  of  the  President.
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 @  these  Demands  are  concerned,  may
 I  again  pomt  out  here,  as  I  did  in
 respect  of  the  Demands  for  Delhi,  that
 all  these  excess  amounts  which  are
 required  were

 cay
 scrutinised  by  the

 Public  Accounts  Committee  and  they
 have  recommended  in  paragraph  5  of
 their  Twelfth  Report  that  it  should  be
 properly  regularised  by  Parliament.

 In  one  cafe  what  had  happened
 was—it  relates  to  the  period  lst  Aprii
 956  to  3lst  October  956—a  small
 amount  had  been  included  in  the
 budget  for  expenditure  on  works  in
 progress  pertaining  to  the  water  sup-
 ply  scheme  It  was  found  that  a  larger
 amount  was  required  A  larger
 amount  was  actually  spent  during  this
 period,  but  a  supplementary  grant  to
 cover  the  additional  expenditure
 could  not  be  obtained,  and  that  is  the
 reason  why  }t  has  been  included  in
 the  first  Demand  here

 So  far  as  the  second  Demand  is  con-
 cerned,  that  was  for  the  purpose  of
 the  electricity  schemes  of  the  erst-
 while  Government  of  Himachal  Pra-
 desh  There  also  some  amount  had
 been  fixed  for  the  purchase  of  stores,
 but  actually  a  larger  number  of  art:-
 cles  had  to  be  purchased,  and  :t  was
 found  possible  to  have  some  savings
 in  other  departments  out  of  which  part
 of  this  amount  could  be  spent.  That
 was  done  leaving  an  amount  of
 Rs  ,85,0i8  For  that  purpose
 this  additional  grant  was  made
 m=  -practice.  There  is  a_  parti-
 cular  practice  according  to  which  it
 could  have  been  debited  formerly
 But  that  was  not  done,  and  therefore
 the  Public  Accounts  Committee  that
 have  scrutinised  this  amount  fully
 and,  I  may  add,  have  been  satisfied
 with  the  manner  in  which  this  amount
 has  been  spent,  have  agreed  that  this
 should  be  properly  regularised.

 The  third  item  is  also  a  small  item
 in  respect  of  pension  to  a  particular
 officer.  Rs.  3,000  had  already  been
 budgeted.  But  the  actual  amount  was
 larger;  it  was  Rs.  8,990,  and  the  excess
 was  Ra.  5,900.  This  amount  had  to  be
 pad  because  of  the  pensionary  liabi-
 uty  that  the  Government  owed  to  this

 (Himachal  Pradesh)
 retired  officer.  This  item  also  has
 been  scrutinised  by  the  Public
 Accounts  Committee  and  they  have
 recommended  its  regularisation  by
 Parhament.

 et  so  सि०  बौलता  (झज्जर)
 जनाब  डिप्टी  स्पीकर  साहब,  मुझे  इसैकिट्र-
 सिटी  के  बारे  में  जो  एक्सेस  ग्राट है,  उस  के
 बारे  में  कुछ  भर  नहीं  करना  है।  हिमाचल
 प्रदेश  में  हैल्थ  पर  जो  खर्च  किया  जाता  है,
 आप  की  इजाजत से  उसके  बारे  में  में  एक  दो  बाते
 कहना  चाहता  हूं  ।  चूकि  हिमाचल  प्रदेश  में
 प्रसेम्बनी  तोड  दी  गई  है,  इस  बास्ते  जब
 कभी  उस  के  बारे  में  यहां  कोई  चीज़  आती
 है,  हमारा  यह  फर्ड  हो  जाता  है  कि  उस  के
 करे  में  हम  कुछ  कहें  1  इस  के  लिये  एक  घंटा
 रखा  गया  है  और  उस  में  से  थोड़ा  सा  वक्‍त
 ले  कर  के  में  हैल्थ  के  बारे  में  थोढा  झख  करना
 चाहता  हूं  1

 हिमाचल  में  जो  रुपया  हैल्थ  पर  खर्ज
 किया  जाता  है,  वह  बहुत  ही  थोडा  है  t  में  ने

 एक  पालियामेट्री  इलेक्शन  के  दौरान  में  वहां
 जा  कर  देखा  है  कि  पजाब  के  मुकाबले  में  वहा
 पर  नोगो  क.  सेहत  बहुत  ख्वराब  है  ।  वहा पर
 सौ में  से  co  झादमी,  सेहत  का  जहां  तक”

 ताल्लुक  है,  स्वराब  सेहत  के  हैँ  ।  हिमाचल  प्रदेश
 वैसे  पहाड़ी  इलाका  है,  ख़बसूरत  इलाका  है,
 लोग  सैर  के  लिये  वहा  जाते  हैं  झौर  हिमाचल
 प्रदेश  औरो  की  तो  सेहत  बनाता  है  लेकिन

 हां  के  जो  बाशिन्दे  हैं,  वे  बेचारे  १००
 में  से  €०  बीमार  रहते  हैं  ण्क  शौर  बात  जो
 देखने  की  है  यह  है  कि  वहा  पर  कोई  बड़े-

 बढ़े  गाव  नही  हैं,  बडे-वड़े  कसबे  नही  है,  वहा
 की  भाबषादी  दूर  दराद्ध  वादियों  में  फैली  हुई
 है  ऐसो  हालत  में  जहा  तक  हो  सके  थोड़े

 थोड़े  च  की  ज्यादा  से  ज्यादा  डिसपेंसरीड

 देहातो  में  खोली  जानी  चाहिये  न  कि  कोई
 बडे  अस्पताल  खोले  जाने  चाहिये  ।  प्रगर

 ऐसा  किया  गया  तो  उन  लोगों  के  लिये  यह
 बड़ा  मुफीद  साबित  होगा  ।

 इस  के  साथ  साथ  जो  एक  बात  ध्याय

 देने  योग्य  है  वह  यह  है  कि  जहा  तक  सेहल
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 के  प्राबलैम  का  तालुल्क  है,  दिमागी  तोर
 पर  बहो  के  लोग  झभनी  तक  चौदहवीं  सदी  में

 रह  रहे  हैं  7  उन  को  इस  बात  का  एहसास
 कराना  है  कि  &@  साथ  की  डिसपैंसरी  में
 जा  कर  बीमारी  का  इलाज  करा  लें,  दवाई
 से  लें।  तो  हम  परस्ती  से  उनको  झाज  छुटकारा
 दिलाने  कीं  जरूरत  है,  सुपरस्ट  दास  बिलीफस
 से  फाइट  लेने  की  जरूरत  है  ।  हिमाचल  की
 जिन  को  वाकफियत  है  वे  जानते  होगे,  कि

 सेहत  के  लिये  वहां  पर  अभी  भी  अकरियों
 की  कुर्बानी  दी  जाती  है,  कामन  फीस्टस

 होती  हैं  भौर  तोहम  परस्ती  में  ज्यादा  यकीन
 रखते  हैं  बनि  बत  करीब  की  डिसपैंसरी
 में  ओकि  झकसर  दूर  होती  है,  जा  कर  दवाई
 लाने  में  ।  इस  वास्ते  हैल्प  डिपार्टमेंट  को
 उन  में  यह  रगबत  फंलानी  है  कि  ब्रे  तोहम
 परस्ती  के  मुकाबले  में  दवाई  का  झासरा
 लें  और  यह  जिम्मेवारी  यहां  के  हैल्थ  डिपार्ट-
 मेंट  पर  डालनी  होगी  ।  तो  में  चाहता  हू  कि

 बहां  पर  ज्यादा  से  ज्यादा  पैसा  हैल्थ  पर
 1 । ह  किया  जाय  क्योंकि  वहां  के  लोगो  की  सेहत

 -  एबतामंली  खराब  है  ।

 Shri  Datar:  From  water  supply  and
 engineering  works  my  hon.  friend  has
 gone  to  Health.  So  far  88  the  question
 of  Health  is  concerned’!  am  afraid  the
 hon.  Member  has  rather  overdrawn
 the  picture.  It  is  true  that  in  certamn
 parts  of  Himachal  Pradesh  there  ore
 certain  difficulties  and  Health  may
 not  be  completely  satisfactory.  The
 administration  of  Himachal  Pradesh
 have  been  fully  attentive  to  this  aspect
 of  the  question,  and  I  assure  the  hon.
 Member  that  whatever  is  necessary  for
 the  health  of  the  Himachal!  people  will
 surely  be  done  by  the  Himachal
 Administration  under  the  direction  of
 the  Government  of  India,

 Mr,  Deputy-Speaker:  The  question
 as

 “That  the  respective  excess
 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of  the
 order  paper  be  granted  to  the
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 President  to  make  good  the
 amounta  spent  by  the  former  Part
 C  State  of  Himachal  Pradesh
 during  the  year  ended  the  3ist
 day  of  March,  1957,  in  respect  of
 the  following  demands  entered  in
 the  second  column  thereof:

 Capital  Outlay  on  the
 Improvement  of  Public
 Health.

 Capital  Outlay  on

 Electricity  Schemes  (Demand  No.
 $6).

 Payment  of  Commut-
 ed  value  of  Pensions  (Demand  No.

 38)  w

 The  motion  was  adopted.

 4.38  hrs.

 ARMS  BILL

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  Suir,
 Il  beg  to  move:

 “That  the  Bill  to  consolidate
 and  amend  the  law  relating  to
 arms  and  ammunition,  as  report-
 ed  by  the  Joint  Committee,  be
 taken  into  consideration.”

 Sir,  when  this  Bill  was  first  referred
 to  the  Joint  Committee  we  had  a  fair-
 ly  exhaustive  discussion  in  this  House
 and  in  the  other  House.  A  number
 of  suggestions  were  thrown  out  by
 hon  Members  and  I  promised  that  all
 of  them  would  be  fully  considered  by
 the  Joint  Committee.  It  is  our  good
 fortune  that  the  whole  subject  was
 considered  by  the  Joint  Committee  at
 a  number  of  meetings  and  they  have
 made  certain  improvements  which  it
 will  be  my  duty  to  place  before  this
 hon.  House.

 Before  I  deal  with  the  actual  amend-
 ments  introduced  or  the  improvements
 made  by  the  Joint  Committee,  may  !
 point  out  here,  without  repesting  the
 whole  thing,  that  this  Bill  was  brought
 forward  by  the  Government  in  far-
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 therance  of  an  assurance  given  on  the
 floor  of  the  House  that  the  Arms  Act
 which  was  one  of  the  oldest  Acts  that
 had  been  in  force  for  long  would  be
 fully  considered  and  a  new  Bill
 brought  forward  with  a  view  to  place
 it  on  a  proper  footing  by  liberalising
 its  provisions  to  the  extent  that  it  is
 possible.  For  that  purpose,  in  pursu-
 ance  of  that  promise,  the  Government
 of  India  consulted  the  various  State
 Governments,  and  after  taking  into
 account  the  views  of  the  State  Gov-
 ernments  as  also  of  certain  public
 bodies  that  are  dealing  with  this  mat-
 ter,  such  as  the  All-India  Rifle  Asso-
 ciation,  the  Government  made  certain
 changes  in  the  original  draft.  After
 fully  considering  all  these  aspects  and
 the  various  suggesions  and  recommen-
 dations,  the  Government  drafted  a  Bill
 and  it  was  introduced  in  this  House.

 There  have  been  certain  highly  libe-
 ralising  provisions  made  by  the  Joint
 Committee.  So  far  as  the  original

 ‘Arms  Act  was  concerned,  that  Arms
 Act  will  be  repealed  by  this  Bill.  For-
 merly,  there  were  certain  difficulties
 in  obtaining  licences,  and  a  number
 of  complaints  had  been  received  py
 the  Government  of  India  as  well  as  by
 the  State  Governments,  They  were
 also  considered.  So  far  as  the  pro-
 cedural  matters  are  concerned,  Gov-
 ernment  have  introduced  in  this  Bill
 certain  provisions  for  the  purpose  of
 enabling  the  applicants  to  get  the
 licences  as  early  as  possible.  There
 are  certain  special  cases  such  as  sport,
 crop  protection,  etc.,  where  additional
 measures  are  necessary  and  where  it
 is  desirable  that  there  should  be  a
 quick  procedure  by  which  arms  could
 be  obtained  by  bona  fide  persons  for
 the  protection  of  crops  or  for  other
 things.  These  cases  were  also  consi-
 dered.

 The  most  important  point  that  the
 Government  had  before  them  and  in
 regard  to  which  they  have  introduc-
 ed  a  provision  in  this  Bill  is  the  con-
 finement  of  the  need  for  licence  only
 to  firearms.  This  point  should  te
 understood  very  clearly.  So  far  as
 ike  firearms  are  concerned,  natural!
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 they  cannot  be  held  by  a  person  with-
 out  a  licence.  The  existing  provision
 in  this  regard  has  been  continued.
 On  this  point,  there  has  been  a  gene-
 ral  agreement  among  the  hon.  Mem-
 bers  but  here  and  there  certain  sug-
 gestions  have  been  put  forth.  Barring
 or  excluding  firearms,  there  are  other
 arms  also,  and  the  general  provision
 that  has  been  laid  down  in  this  res-
 pect  is  that  they  do  not  require  any
 licence  at  all.  This  point  should  be
 understood  very  clearly,  because  there
 appears  to  be  a  considerable  misgiv-
 ing  on  this  question,  and  that  is  the
 reason  why  some  hon.  Members  have
 in  their  Dissenting  Minute  taken  ob-
 jection  either  to  the  definition  of  the
 word  “arms”  or  to  the  naming  of  the
 Act  as  the  Arms  Act.  In  this  case,

 ve  have  proceeded  on  the  footing  that
 though  this  is  an  Arms  Bill,  though  it
 comprises  all  the  firearms  as  well  as
 certain  other  arms,  the  arms  which
 are  used  for  domestic  purposes  should
 be  excluded  altogether  from  the  pur-
 view  of  licence  either  under  normal
 times  or  under  exceptional  cases.
 After  excluding  those  arms  or.  wea-
 pons  which  are  used  for  domestic  pur-
 poses,  there  are  arms  in  general  and
 firearms  in  particular,  For  arms  im
 general  no  licence  is  necessary  in  nor-
 mal  circumstances.  So  far  as  firearms
 are  concerned,  licence  is  essential  and
 provisions  have  been  made  for  the
 purpose  of  obtaining  the  licences  as
 ‘expeditously  as  possible  by  eliminat-
 ing  all  unnecessary  delays.

 There  is  another  point  which  the
 hon.  House  will  kindly  realise.  There
 might  be  exceptional  circumstances
 and  there  might  be  emergencies  and
 there  might  be  cases  where  there
 might  be  a  large-scale  smuggling;  or,
 the  law  and  order  situation  might
 deteriorate  in  certain  parts.  In  such
 cases,  in  order  to  bring  that  particular
 area  to  normalcy,  it  may  be  necessary
 for  the  Government  to  issue  an  order
 or  proclamation  according  to  which
 certain  kinds  of  arms  will  also  have
 to  be  regulated  by  certain  rules  and
 directions  in  the  matter  of  licence.  In
 these  cases,  we  have  made  it  clear
 beyond  all  doubt  that,  normally,  ne
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 {Shri  Datar]
 licence  is  necessary  and  that  a  licence
 should  be  confined  only  to  firearms,
 tut  in  exceptional  circumstances  and
 in  extraordinary  circumstances  licences
 will  have  to  be  taken  by  those  who
 hold  arms  on  the  ground  that  there
 are  exceptional  circumstances,  The
 provision  that  has  been  made  in  these
 cases  was  accepted  by  certain  hon.
 Members  of  this  House  and  the  other
 Heuse,  and  this  question  was  consicer-
 ed  also  in  the  Joint  Committee  very
 fully,  and  the  position  that  the  Gov-
 ernment  had  taken  in  this  respect  was
 virtually  or  substantially  accepted.
 Qnly  in  one  respect  they  considered
 that  there  ought  to  be  a  change.  They
 stated  that  the  particular  arms  in  res-
 pect  of  which  Government  desire  to
 have  a  notification  for  the  purpose  of
 regulating  the  use  of  such  arms  should
 be  specified,  Otherwise,  there  were  a
 number  of  weapons  which  might  not
 be  serious,  and  some  hon.  Members
 even  suggested  that  a  lathi  might  also
 be  considered  as  a  weapon  and  might
 come  within  the  mischief  of  this  par-
 ticular  emergency.  Therefore,  the
 Joint  Committee  accepted  an  amend-
 ment  stating  that  in  such  cases,  when-
 ever  there  is  any  emergency  and
 whenever  in  any  particular  area  Gov-
 ernment  desire  to  have  a  proclama-
 tion  for  the  purpose  of  bringing  under
 regulation  the  possession  of  arms,  it
 is  the  duty  of  the  Government  to  men-
 tion  in  the  proclamation  the  types  and
 categories  of  arms.  When  once  they
 are  mentioned,  a  certain  period  has  to
 be,  given.  Formerly,  the  period  was
 six  months.  Now,  the  period  has  been
 increased  to  one  year.  After  the  date
 of  the  proclamation  and  after  speci-
 fying  the  arms  in  respect  of  which
 Government  want  to  have  8  pruper
 regulation  and  proper  restriction  in  a
 particular  area,  then,  within  one  year,
 those  persons  who  hold  such  prescrib-
 ed  or  specified  arms  have  to  report  the
 matter  to  the  Government.  Naturally,
 such  restrictions  on  the  use  of  arms
 in  general,  apart  from  the  firearms,

 ig  confined  only  to  the  times  of  emer-

 gency.  This  is  one  of  the  most  im-

 portant  amendments  or  improvemerts
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 that  have  been  made  by  the  Joint
 Committee.

 I  would  very  briefly  point  out  how
 on  a  number  of  occasions—in  as  many
 as  5  or  6  cases—the  Joint  Committee
 have,  after  full  consideration,  made
 substantial  improvements  in  the  pro-
 visions  of  the  Bill,  In  clause  2,  fer

 example,  it  has  been  pointed  out  that
 certain  types  of  instruments  should
 be  specifically  mentioned.  Therefore,
 a  provision  has  een  made  in  clause  2

 by  way  of  improvement,  under  which
 certain  bembs  and  _  grenades,  etc.,
 which  are  of  a  violent  nature  and
 which  are  likely  to  be  abused  and
 which  might  cause  danger  to  the  peo-
 ple  at  large  are  to  be  included  in  the
 definition  of  prohibited  arms  and
 ammunitions,

 Clause  3  is  one  of  the  most  import-
 ant  clauses  in  this  Bill.

 It  says:

 “No  person  shall  acquire,  have
 in  his,  possession,  or  carry  any
 firearm  or  ammunition  unless  he
 holds  in  this  behalf  a  licence  issu-
 ed  in  accordance  with  the  provi-
 sions  of  this  Act  and  the  rules
 made  thereunder.”

 You  will  find  that  we  have  purposely
 put  the  expression  “firearms  or  ammu-
 nition”  and  not  “arms”.  Formerly
 some  words  were  used  like  “sword”,
 etc.,  but  it  has  been  widened,  so  that
 it  would  be  open  to  the  people  to  use
 {cr  all  bona  fide  purposes  any  fire-
 arms  and  get  proper  licences  in  this
 respect.

 Clause  4  deals  with  the  regulation
 of  arms  in  certain  cases.  I  have
 already  pointed  out  that  it  is  the  duty
 of  the  Government  to  include  in  the
 notification  certain  types  or  categories
 uf  arms.  A  proper  addition  in  this
 respect  has  been  made  in  clause  4.

 Clause  5  mentions  a  number  of  types
 or  categories  of  transfer  like  sale,
 repair,  etc.  The  word  “conversion”
 iias  also  been  added  to  it.  Thereafter,
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 ‘'t  has  been  pointed  out  that  in  propcr
 eases  Government  can  take  action
 after  specifying  the  particular  licence
 required  in  this  respect.  We  have
 stated  here,

 “firearm  or  any  other  arms  cf
 such  class  or  description  es  may
 be  prescribed  or  any  ammun-
 tion

 *  ete

 These  additions  have  been  made  with
 a  view  to  see  that  the  party  would  not
 be  inconvenienced  in  any  manner

 Clause  8  deals  with  the  absence  or
 omission  to  put  proper  identification
 marks.  Unless  there  are  proper  iden-
 tification  marks,  it  will  not  be  passi-
 ble  to  identify  them  properly  and  thcy
 cre  hkely  to  go  underground  or  they
 may  be  smuggled  For  that  purpose,
 %  provision  has  been  made  that  such
 identification  marks  should  be  got
 inscribed.  The  period  within  which
 such  identification  marks  have  to  be
 roseribed  has  been  increased  from  six
 months  to  one  year

 Clause  9  As  one  of  the  important
 clauses  In  that  clause  Government
 have  reduced  the  age-Lmut  of  a  person
 holding  an  arm  On  this  question
 the  representatives  of  the  Rifle  Asso-
 ciation  who  appeared  before  the  Jomt
 Commuttee  pointed  out  that  in  a  num-
 ber  of  cases,  they  were  trying  to  train
 youngsters  even  at  a  very  young  age
 from  six  years  onwards  They  eon-
 wended  that  the  age-limit  of  48  years
 laid  down  in  the  original  Bill  was  far
 too  much  and  it  should  be  reduced  to
 16  So,  clause  9  provides  that  a  person
 who  has  not  completed  36  years  could
 not  hold  licences  That  ४  an  impor-
 tant  change

 We  have  also  stated  that  in  other
 cases,  especially  where  training  has  to
 be  given,  the  age-limits  should  be
 aifferently  prescribed  and  ‘that  haz
 been  left  to  the  rule-making  powers
 A  new  sub.clause  (2)  has  been  added

 “(2)  Notwithstanding  anything
 in  sub-clause  (j)  of  clause  (a)
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 of  sub-section  (i),  a  person  whe
 has  attained  the  prescribed  age-
 limit  may  use  under  prescribed
 conditions  such  firearms  as  may
 be  prescribed  in  the  course  of  his
 training  in  the  use  of  such  fire-
 arms"

 A  proviso  also  has  been  added  on  the
 lines  *I  have  pointed  out

 “Provided  that  different  age-
 limits  may  be  prescribed  m  rela-
 tion  to  different  types  of  fire-
 arms”

 In  clause  10,  some  improvements
 have  been  made  in  the  interest  of
 tourists,  who  often  come  here  for  sport
 and  other  purposes  So,  :t  2s  our  duty
 to  give  them  proper  facilities  for  the
 purpose  of  holding  arms  Some-
 times  they  come  for  hunting  purposes
 also.  So,  the  provisions  have  been
 hberalised  to  a  large  extent  in  the  m-
 terests  of  bona  fide  toursts

 Clause  3  lays  down  a  special  expe-
 ditious  procedure  for  the  purpose  of
 obtaining  certain  types  of  arms  by  cew-
 tan  classes  of  people  In  certam
 cases,  licences  shall  be  granted  है
 would  invite  attention  to  sub-clause
 (3)  where  the  words  used  are  ‘The
 licensing  authority  shal!  grant”  Thus
 ss  one  of  the  most  important  provi-
 sions  for  the  purpose  of  removing  all
 difficulties  in  the  way  of  seekers  of
 leences  This  is  @  special  case  where
 Government  are  anxious  that  certain
 types  of  people,  who  require  arms  im-
 mediately  for  certain  bona  fide  pur-
 poses  should  get  them  without  any
 difficulty  This  is  a  special  section
 which  has  been  put  in  here  I  am
 pointing  out  the  changes  made  by  the
 Joint  Committee  out  of  regard  for  the
 wishes  that  were  expressed  on  the
 floor  of  both  Houses  and  also  in  the
 Jant  Committee  (अ  was  contended,
 especially  in  respect  of  agriculturists,
 that  for  proper  crop  protection,  a
 muzzle  loading  gun  might  or  mght
 not  de  sufficfent  and  a  smooth  bore
 gun  might  be  necessary
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 Shri  Mulichand  Dube  (Farrukha-
 bad):  May  I  know  whether  a  breech-
 loading  gun  is  also  a  smooth  bore
 इंप्पा

 Shri  Datar:  I  shall  read  out  the
 provision  and  the  hon,  Member  will
 understand  it  Sub-clause  (3)  says

 “(3)  The  _hcensing  authority
 shall  grant—

 (a)  a  licence  under  section  3
 where  the  hcence  2s  requred—

 (a)  by  a  citizen  of  India  in
 respect  of  a  smooth  bore  gun
 having  a  barrel  of  not  less
 than  twenty  inches  in  length
 to  be  used  for  protection  or
 sport  or  in  respect  of  a
 muzzle  loading  gun  to  be
 used  for  bona  fide  crop  pro-
 tection  ”

 35  ह. छ

 The  origmal  scheme  of  the  Biull,
 Which  is  also  contained  in  sub-clause
 (8),  was  that  for  bona  fide  crop  pro-
 tection,  a  muzzle  loading  gun  would
 ordinarily  be  sufficient  But  before
 the  Jomt  Comm:ttee  and  ako  m
 Parhament,  :t  was  suggested  that  in
 certain  cases  for  effective  crop  pro-
 tection,  a  muzzle-loading  gun  will
 not  be  sufficrent  That  is  the  reason
 why  a  proviso  was  added  to  the
 effect  that  where  the  hcensing
 authority  feels  that  a  muzzle  loading
 will  not  be  sufficient,  an  sdd:tional
 gun  may  also  be  given  to  him  That
 has  been  made  clear  by  the  proviso,
 which  reads:

 Here  the  word  “circumstance”  refers
 to  places,  where  these  particular
 arms  will  be  used  Sometimes  a
 forest  is  infested  with  tigers  or  other

 wild  animals  and  crop  is  hkely  to  be
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 Lisnited
 spoiled  there.  In  such  cases,  a  greater
 Measure  of  protection  is  necessary
 than  can  be  afforded  by  a  muzzle
 loading  gun.  Therefore,  to  meet  such
 cases,  this  proviso  says:

 “Provided  that  where  having
 regard  to  the  circumstances  of
 any  case,  the  hcensing  authority
 is  satisfied  that  a  muzzie  load-
 ing  gun  will  not  be  sufficient  for
 crop  protection,  the  licensing  au-
 thority  may  grant  a  cence  in
 respect  of  any  other  smooth  bore
 gun  as  aforesaid  for  such  pro-
 tection.”

 That  w  a  point  which  was  made
 by  a  number  of  hon  Members  oppo-
 site  as  well  as  on  this  side  and  so
 this  additional  proviso  has  been  pur-
 posely  included  Because,  crop  pro-
 tection  is  an  important  =  circum-
 stance  and  an  agriculturist  should
 have  effective  weapons  with  him  fur
 the  purpose  of  protecting  his  crop
 That  difficulty  has  been  pointed  out  to
 us  and  so  we  have  made  this  pro-
 vision  to  remove  that  difficulty  The
 Joint  Committee  have  made  a  very
 useful  contribution  to  the  effective
 protection  of  crop  by  the  agriculturists
 by  making  it  possible  for  them  to  get
 an  additional  weapon,  in  addition  to
 the  one  which  they  will  have  as  s
 matter  of  right

 Then,  coming  to

 Mr  Deputy-Speaker:
 take  some  more  time”

 Shri  Datar:  Yes

 Mr.  Deputy-Speaker:  In  that  case,
 he  can  continue  the  next  day  We
 will  take  up  the  next  item

 Would  he

 45.02  hrs

 MOTION  RE,  ANNUAL  REPORT  OF
 HINDUSTAN  SHIPYARD  (PRI-
 VATE)  LIMITED

 हिली  Ram  Krishan  Gupta  (Mahen-
 dragarh):  I  beg  to  move

 “That  this  House  tekes  note  of
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 Shipyard  (Private)  Limited  for
 the  year  १9587.58  along  with
 the  Audited  Accounts,  laid  on  the
 Table  of  the  House  on  the  3ist
 March,  1959”

 Shri  Raghunath  Singh  (Varanasi)
 On  a  point  of  order.  There  ४  nobody
 from  the  Mbhistry  of  Transport,  or
 from  Shipping,  or  from  Communica-
 tione.

 Mr.  Depnty-Speaker:  I  understand
 that  the  whip  has  just  gone  Mean- *
 while  the  other  hon  Minister  will  re-
 present  Government.  It  is  necessary
 that  a  representative  of  the  Ministry
 should  be  present  here

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 am  present  here.

 Shri  Raghunath  Singh:  He  repre-
 sentg  the  Home  Ministry

 Shri  Datar:  I  represent  the  Gov-
 ernment  of  India

 Mr  Deputy-Speaker:  That  is  all
 right.  But  it  is  desirable  that  the  par-
 ticular  Minister  in  charge  of  that
 subject  should  be  present  I  under
 stand  that  he  :s  being  brought  just
 now  The  hon  Member  might  con.
 tmue

 थी  राजकृष्ण  गुप्त  इस  रिपोर्ट  को
 पढ़ने  से  पता  चलता  है  कि  पिछले  बन्द  सालो
 में  क्षिपिग  प्रोडक्शन  में  काफी  तरवकी  हुई  है  ।
 उदाहरण  के  तौर  पर  सन्‌  १६५३-४४  में

 शिपिंग  प्रोडक्शन  कुल  १२५  ८६  लाख  रु०
 का  था  जबकि  सन  १६५७-५८  में  उसका
 टोटलभ  प्रोडकश्षन  २४६  दे  लाख  है 2
 का  है  ।  इस  रिपोर्ट  में  यह  भी  कहा  गया
 है:

 “The  total  production  has  also
 registered  an  increase  of  about  5
 per  cent  over  that  in  1957.58"

 यही  गही,  जब  से  हिन्दुस्तान  झाजाद

 हुआ है  २९  जहाज  बनाये  गये  हैं  भौर  मुकम्मल
 गौर  पर  तैयार  हो  गये  हैं  1  सब

 से  पहला
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 जहाज  १५  मार्च,  १६४८  के  दिन,  हिन्दुस्तान
 के  झाजाद  होने  के  बाद,  हमारे  प्रधान  मत्री
 ने  चलाया  था  t  लेकिन  जब  हम  इस  फिगसें
 को  पढ़  कर  दूसरे  मुल्को  से कम्पंभ्र  करते  हैं
 तो  में  यह  कहे  बगैर  नही  रहूगा  कि  इस  मुल्क
 में  जितनी  तरक्की  होनी  चाहिये  थी,  उतनी

 नहीँ  हुई  झाज  हम  क्या  देखत ेहै
 ?

 qo  एस०
 To  do  के०  शौर  नावें  जो  दुनिया  के  बड़े
 बड़  मुल्क  हैं,  उन  का  टोटल  टनेज  क्या  है  ?

 यू०  एस०  ए०  का  टोटल  टनेज  करीब  ढाई
 करोड  के  है  भौर  उस  के  पास  ब  ४३००
 के  करीब  जहाज  हैं  जोकि  तमाम  दुनिया  के
 टोटल  टनेज  का  २१  ६८  पर  मेन्‍्ट  है  t  इसी

 तरह  यू०  के०  के  पास  भ॑  ५४१७  जहाज  हैँ
 और  नावें  के  पास  २६२४  जहाज  हैं  ।  आप
 इन  बडे  बढे  देशों  को  छोड  दीजिये  ।  जमंनी
 शौर  जापान  को  ले  लीजिये  जिन  को  कि

 पिजली  लडाई  में  बिल्कुल  खत्म  कर  दिया
 गया  था  झौर  उन  की  हालत  इतनी  बुरी
 थी  कि  किसो  को  उम्मीद  नहीं  थी  कि  वह
 शिपिंग  इडस्ट्री  में  इतनी  तरवकी  कर  लेंगे  ।

 यह  दुनिया  की  मेरीटाइम  हिस्ट्री  में  एक
 रेकार्ड  है  ।  भाप  को  जान  कर  हैरानी  होगी
 कि  पिछली  लडाई  से  पहले  जमंनी  का  टोटल
 टनेज  ४४  लाख  के  करीब  था  जबकि  लाई
 के  बाद,  यानी  सन  १६४६  में  सिर्फ  साढे
 चार  लाख  रह  गया  लेकिन  श्लाज  हम  बया
 देखते  हैं  बह  vo  लाख  के  ऊपर  हैं  ।  इसी

 तरह  जापान  का  टोटल  टनेज  लडाई  से  पहले
 ५६  लाख  था,  लडाई  के  बाद  सिफ  १०  लाख

 रह  गया,  लेकिन  वह  झाज  ५४  लाख  से  भी

 ऊपर  है  t

 मैन  यह  तमाम  बाते  इसलिय  हाउस
 के  सामने  रक्खी  ताकि  हम  यह  झन्दाजा  लगा

 सके  कि  हम  कहा  खड़े  हुए  है  भर इस  इंडस्ट्री
 को  सरवकी  देने  की  क्तिनी  ज्यादा  जरूरत

 है  t  में  इसलिये  भी  यह  बात  कहता  हू  कि
 हिन्दुस्तान  के  लिये  यह  कोई  नई  इडस्ट्री

 नही  है  t  re  हम  भपने  पुराने  इतिहास  को

 देखे  लो  हमे  पता  चलेगा  कि  एक  जमाना
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 था  जबकि  शिप  बिल्डिग  इंडस्ट्री  हिन्दुस्तान
 की  बहुत  बड़ी  इंडस्ट्री  थी  और  दुनिया  के

 अन्दर  जो  भी  शिप  बिल्डिग  इंडस्ट्रीज़  थीं

 उन  के  अन्दर  हमारा  दर्जा  बहुत  बड़ा  था  ।

 हमारे  हिन्दुस्तान  के  जहाज  तमाम  समुद्रों
 पर  जाते  थे  और  हिन्दुस्तान  का  झंडा

 तमाम  समुद्रों  पर  लहराता  था,  बल्कि  दूसरे

 मुल्कों  के  लोग  हिन्दुस्तान  के  मुताल्लिक  यह

 कहा  करते  थे  कि  इंडिया  इज़  दि  क्वीन  आफ़

 सीज़  t  लेकिन  आज  हम  क्‍या  देखते  हैं  ?

 हम  इस  मामले  में  बहुत  पीछे  रह  गये  ।  इस
 का  व्या  कारण  है  ?  इस  का  कारण  यह  है
 कि  जब  से  ईस्ट  इंडिया  कम्पनी  के  जहाज

 यहां  अने  लगे  और  अंग्रेजों  की  हुकूमत  हुई
 वह  कभी  बर्दाश्त  नहीं  कर  सकते  थे  कि

 हिन्दुस्तान  के  जहाज  तमाम  दुनिया  के

 मुल्कों  में  जायें,  हिन्दुस्तान  के  जहाज  जापान,

 मिस्र,  यूनान  और  रोम  तक  का  दौरा  करें  t

 तो  उन्होंने  इस  इण्डस्ट्री  को  खत्म  करने
 की  कोशिश  की  ।  अब  देश  आजाद  हो  गया  है
 शरे  मुझे  पूरा  विश्वास  है  कि  इस  की  तरक्की

 के  लिये  पूरी  कोशिश  की  जायगी  और  यह
 भी  बड़ी  खुशी  की  बात  है  कि  जब  से  हिन्दुस्तान
 आजाद  हुआ  है  इस  की  तरक्की  करने  के  लिये

 बहुत  से  कदम  उठाये  गये  हैँ  |  पहला  कदम

 सन्‌  १६४७  में  उठाया  गया  जबकि  गवनेमेंट

 ने  एक  कमेटी  मुकरंर  की  अ/र  जिस  कमेटी

 का  नाम  था  रिकंस्ट्रक्शन  पालिसी  सब  कमेटी

 और  जिस  के  कि  चेग्ररमैन  श्री  सी०  आर०

 रामास्वामी  थे।  उन्होंने  जो  रिपोर्ट

 पेश  की  उस  के  चन्द  फिकरे  में  हाउस  के

 सामने  रखना  चाहता  हूं  क्योंकि  मैं  आज  यह

 महसूस  करता  हूं  कि  अगरचे  यह  रिपोर्ट

 सन्‌  १६४७  में  पेश  की  गई  थी  लेकिन

 उस  की  बहुत  सी  बातों  को  अभी  ज्लक  अमली

 जामा  नहीं  पहनाया  गया  :--

 “The  Reconstruction  Policy
 Sub-Committee  on  shipping,  pre-
 sided  over  by  Sir  C.  P.  Rama-
 swamy  Iyer,  in  their  report  to
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 Government  (1947)  strongly  eri-
 tised  the  Government  of  India
 for  their  past  neglect  of  Indian.
 shipping  and  pointed  out  that
 strategie  and  economic  considera-
 tions  make  it  imperative  both  in
 the  interest  of  India  and  in  the
 interests  of  the  countries  of  the
 Indian  Ocean,  that  India  should
 have  a  large  and  powerful  navy.
 The  following  were  its  chief
 recommendations:

 (i)  To  begin  with,  there  should
 be  a  programme  of  action
 for  the  next  5  to  7  years  only
 ....India  should,  within  this.
 period,  be  able  to  carry  in
 her  own  ships,  about  50  per
 cent  of  her  maritime  trade
 i.e,  00  per  cent  of  her
 purely  coastal  trade,  75  per
 cent  of  her  trade  with
 Burma,  Ceylon  and_  other
 geographically  adjacent
 countries....

 (ii)  The  Commerce  Department
 should  take  over  the  admi-
 nistration  of  Port  Trusts
 fror  the  Transport  Depart-.
 ment.”

 में  ने  यह  बातें  इसलिये  कहीं  कि  आज  जब

 हम  देखते  हैं  कि  हमारे  देश  का  जितना

 भी  माल  दूसरे  देशों  से  आता  है  वह  दूसरे

 मुल्कों  के  जहाजों  में  इस  तरह  से  आता  हैँ  कि

 उस के  पेमेंट  के  लिये  हमें  बहुत  ज्यादा  किराया

 देना  पड़ता  है  |  जो  तेल  दूसरे  मुल्कों  से  यहां
 आता  है  आप  को  यह  जान  कर  हैरानी  होगी
 कि  हमारे  पास  सिर्फ  दो  टैक्स  हैं  बाकी  तमाम

 तेल  कोस्ट  के  साथ  साथ  भी  ले  जाने  के  लिये

 दूसरे  मुल्कों  के  टैंकर्स  के  जरिये  ले  जाया

 जाता  है  t  मुझे  पूरा  विश्वास  है  कि इस  तरफ

 पूरा  ध्यान  दिया  जायगा  और  शिपिंग  इंडस्ट्री
 को  तरक्की  देने  की  पूरी  कोशिश  की  जायगी  |

 दूसरा  स्टैप  इस  की  तरफ  तब  उठाया

 गया  जबकि  हिन्दुस्तान  शिपयार्ड  प्राइवेट

 लिमिटेड  बनाई  गई  और  जिस  की  कि  आज

 \
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 रखना  चाहता  हूं  ताकि  हम  भ्नन्‍्दाजा  लगा

 लें  कि  उम्मीद  के  मुताबिक  तरक्की  नहीं  हुई
 शौर  जो  डामेंट  मुकरेर  किये  ये  थे  कह

 एचीय  नहीं  किये  गये  जौर  इन  गलतिमो

 को  दुबारा  न  दुृहराया  जाय  ।

 सब  से  पहली  बात  जिस  का  कि  इस
 रिपोर्ट  में  जिक्र  किया  गया  हैं  कि  ज्यादा
 तरक्की  नहीं  हुई  तो  इस  का  कारण  यह
 का  कि  एक  फ्रेन  का  ब्रेकहाउन  हो  गया
 उस  के  ब्रेकहाठउन  होने  से  काफी  नुकसान
 हुआ  शौर  जिस  का  कि  जिक्र  इस  रिपोर्ट  के

 फे  ४  पर  किया  गया  है  1

 दूसरी  बात  यह  कही  गई  है  कि  स्टील

 बनैरह  के  हासिल  करने  में  काफी  दिक्कत

 धाई  ।  फारेन  एक्सचेंज  को  भी  कमी  थी  ।

 इस  के  साथ  ही  साथ  रिपोर्ट  को  पढ़ने  से  यह
 भी  पता  चलता  है  कि  टेंकनिकल  नौलेज  की
 मी  कमी  थी  भौर  जो  स्पेसिफिकेशन  बड़े

 बहाजो  के  लिये  तैयार  किये  मये  उन  में  काफी
 में  ज्यादा  डिफैक्ट्स  थे  |  इस  मामले  को  मेँ"

 बहुत  सीरियसली  लेता  हु  क्योकि  इस  के  कारण

 बहुत  ज्यादा  नुकसान  हुआ  है  :  एक  जहाज
 जिस  का  कि  मास  एच०  बी०  धडेमांस  था
 लैयार  किया  गया  |  यह  बहुत  दिफ्रैक्टिद
 था  ौर  उस  से  काफी  नुकसान  ह््भा  ौर
 कम्पनी  ने  उस  को  केने  से  इल्कार  कर  दिया  |
 जो  पिछुके  साल  सेंट्रल  भबेमेंट  की  तरफ  मे

 एप्रोधिएशन  एकाउम्ट्स  शौर  शाडिट  रिपोर्ट
 वे  की  गई  थी  उस  में  शी  इन  बातो  का  जिक्र
 कया  गया  है  |  उस  में  कहा  भ्या  है  कि

 construction  of  ships  without  proper
 contracts  किया  मया  है|  फहने  का  मतसब

 वह  है  कि  जहाज  बहुत  तैयार  किये  गये
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 फेकिन  उन  के  लिये  प्रोपर  कट्रैबटूस  हासिल

 नहीं  किये  गये  जिस  के  कि  काफी  से  ज्यादा

 नुकसान  और  यह  गया  है  कि
 खान हुमा भी  of  ua  the  ships

 delhvered  during  the  above
 period  were  reported  to  be
 under  dispute.”  झौर  जोकि

 मामछा  शमी  तक  चल  रहा  है  )

 दूसरे  इस  में  defects  in  plants  and

 designs  of  ships
 की  बाबत  कहा  गया है

 हिन्दुस्तान  के  झन्दर  जो  जहाज  तैयार  किये
 जाते  हैं  भौर जो  इस  कम्पनी  के  जरिए  जहाज
 तैमार  किये  गये  उन  की  प्लानिंग  और  डिजाइन

 के  झन्दर  बहुत  ज्यादा  डिफैक्ट  था  t  इस  के
 बारे  में  इस  रिपोर्ट  में  कहा  गया  है

 “A  passenger-cum-cargo  vessel
 tor  the  Eastern  Shipping  Cor-
 poration  was  to  be  delivered  on
 the  5th  March,  1957,  but  this
 date  had  to  be  extended  first  to
 the  Ist  August,  1957,  and  again
 fo  the  3lst  October,  957  When
 construction  was  nearing  comple-
 tion,  the  vessel  was  found  to  be
 jacking  in  stabihty  and  unfit  for
 delivery  The  question  as  to
 how  the  defects  occurred  and  the
 fixation  of  responsibility  for  the
 game  are  stated  to  be  under  in
 vestigation  Because  of  these  de-
 fects,  the  Corporation  cancelled
 im  June,  ३3957  sts  order  for  the
 second  ship  already  placed  in
 June,  956  with  the  Shipyard”

 इस  से  काफी  फाइनेंशिएस  नुकसान  हुआ  ry
 मेरी  मानतोय  मत्री  से  भ्रपील  है  कि  हमें
 इस  तरफ  सीरियसली  ध्यान  देना  चाहिये
 और  ऐसा  भरेंजमेंट  करना  चाहिये  कि  जो
 हमारे  जहाज  बनाये  जायें  उन  की  प्लानिंग
 शर  डिजाइनिंग  में  कोई  डिफैक्ट  न  हो
 लाकि  इस  किस्म  को  बातें  दुबारा  न  दृहराई
 जायें  t

 तीसरे  इस  बात  का  पूरा  करने  के  सिये

 यह  भी  जान  लेना  जरूरी  है  कि  इस  का  क्या
 कारण  था  भौर  इस  के  लिए  कोन  जिम्मे-
 दार  है  जौर  उस  की  भी  तहकोकात  होनी
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 चाहिये  क्‍योंकि  मैं  महसूस  करता  हूं  कि  जब  इस  से  शाप  प्रस्दार  लगा  सफते  हैं  कि  इस
 तक  तहकीकातें  न  होगी  धौर  कसूरबार

 »  अफसरों  को  सजायें  नहीं  दी  जायेंगी  तब

 दूतक  इस  किस्म  की  गलतियां  फिर  भी  दुहराई
 जायेंगो  ५

 जहां  तक  ड्राई  डौक  का  मामला  है  यह
 भी  बहुत  दर्दनाक  मामला  है  ।  इस  रिपोर्ट  में
 भी  इस  बात  का  जिक्र  किया  गया  है  _—

 “The  proposal  to  construct  a
 large  Dry-Dock  at  Visakhapat-
 nam  Port  was  first  mooted  in
 948  but  was  dropped  after  pre-
 hminary  investigations.  The

 -Question  of  having  one  at  a  cost
 of  about  Rs.  94  lakhs  was  consi-
 dered  in  95]  but  was  aban-
 doned.  In  October,  ‘1952,  how-
 ever,  it  was  decided  to  have  one
 of  a  larger  size,  viz.,  600  feet  by
 26  feet  instead  of  560'x26’  as
 originally  proposed  in  1951  and
 the  scheme  was  estimated  to  cost
 about  Rs.  2°35  crores.  In  1954,
 the  Shipyard  was  asked  to  com-
 mence  the  work  and  Government
 agreed  to  finance  the  scheme  by
 a  loan  of  Rs.  2°5  crores  over  a
 period  of  five  years.  In  January,
 1987,  however,  Government  de-
 cided  not  to  allot  funds  for  the
 work  owing  to  financial  —  strin-
 gency.”

 aa  यह  कितनी  हैरानी  की  बात  है  कि  इस
 के  लिये  तीन  दफा  फैसला  हुआ  कि  यह  ढाई
 डौक  बताया  जाय  भौर  तीनों  दफे  यह  फैसला

 किया  गया  कि  यह  ने  बनाया  जाय  अल्कि

 इस  रिपोर्ट  को  पढने  से  यह  भी  पता  चलता

 &  किः

 “Meanwhile,  the  preliminary
 work  had  commenced  and  the
 Shipyard  had  entered  into  an
 agreement  in  July,  4956  with  o
 foreign  firm  of  Technica!  Consul-
 tants  for  preparing  the  desi
 ete.”  .

 मामले  में  कितना  गुकसान  हा  होगा  में
 ने  यह  बात  इसलिये  कही  कि  इस  बात  का
 जिक्र  इस  रिपोर्ट  में  भी  है  भौर  में  यह  सास
 तौर  पर  अपील  करूंगा  कि  हमारी  जो  भी
 स्कीस  बनाई  जाय  वह  काफ़ी  सोच  विचार
 के  बनाई  जाय  झौर  यह  न  हो  कि  बाद
 में  उस  पर  विचार  कर  के  उस  को  छोड़
 दिया  जाय  शौर  फिर  उस  को  बनाने  के
 लिये  कोशिश  की  जाय  क्‍योंकि  इस  से  काफी

 नुकसान  हो  सकता  है  ।

 इस  रिपोर्ट  में  यह  भी  जिक्र  किया  बया
 है  कि  इस  साल  बहुत  से  मजदूर  बेकार  रहे
 जिस  से  तकरोबन  डेढ़  लाख  का  मुकसान
 हुभा  में  मानता  हूं  कि  ढेंढ़  लाख  कोई  ज्यादा

 नही  है  लेकिन  उसूसी  तौर  पर  यह  एक  बड़ी

 हैरानी  की  बात  है  कि  एक  सरफ  तो  हम

 यह  कहें  कि  काम  ठीक  नहीं  होता  भौर

 वूसरी  तरफ  यहां  मजदूर  बेकार  रहें  ।  एक
 तरफ  तो  कट्रे'टर्स  को,  कम्पनीज  को  बक्स

 के  भन्दर  जहाज  नहीं  मिलते,  उन  में  डिफेक्ट

 रह  जाते  है  दूसरी  तरफ  वहां  काम  करने

 बाले  बेकार  रहते  हैं  ;  मुझे  पुरा  विश्वास

 है  कि  इन  तमाम  चीजों  की  तरफ  जिन  का

 इस  रिपोर्ट  में  जिक्र  किया  गया  है  पूरा  ध्यान

 दिया  जायगा  ताकि  इस  किस्म  की  गलतियां

 भायन्दा  न  हों  |  इस  के  लिये  में  दो  चार

 तजवीजें  भी  हाउस  के  मामने  पेश  करना

 बाहता  हू

 सब  से  पहली  तजबीज़  यह  है  कि  बाई
 डाक  की  बहुत  ज्यादा  जरूरत  है  |  बरना  जो

 टारगेट  हम  मे  मृकर्रर  किया  है  बह  हरमिण

 पूरा  नहीं  हो  सकेगा  ।  हम  चाहतेपव ह  कि

 ३१  मार्च  मद  १६६१  तक  हमारा  टारगेट

 £  लाल  तक  पूरा  हो  जाव  |  इस  के  सिने

 जरूरी  है  कि  इस  स्कीम  को  जल्दी  से  जल्दी

 हाथ  में  लिया  जाय  भौर  इस  रिपोर्ट  में  भी

 इस  पर  बहुत  मोर  दिया  गया  है  !



 le)  Motlon  re:

 दूसरे  सैकिड  शिपयाई्ड  का  मामला  भी

 बढ़ा  भ्रम है  ।  मुझे इस  बात से  कोई  ताल्लुक
 नहीं,  ग  में  इस  बात  में  इंटरेस्टेड हूं  कि  सैकिड
 सिपयार्ट  कहां  होना  चाहिये  |  मैं  तो

 चाहता  हूं  कि  इस  के  लिये  जल्दी  से  जल्दी
 काम  शुरू  होगा  चाहिये  ।  जहां  भी  ठीक  समझा

 जाय,  जहां  भी  बनाने  से  देशं  को  ज्यादा  फायदा

 हो  वहां  इस  को  बनाना  चाहिये  ।  लेकिन
 इस  की  जरूरत  बहुत  ज्यादा  है  t

 तीसरे  इस  रिपोर्ट  को  पढ़ने  से  में  ने
 एक  बात  को  महसूस  किया  है  कि  जिस  को
 में  हाउस  के  सामने  पेश  करना  चाहताड़  ।

 यह  यह  है  कि  फि  म्ट  डिजाइनिंग  में  है  या
 प्लानिंग  में  है  इस  बुनियादी  बात  को  समझो
 जाय  तो  वह  ढफ  ट  दूर  हो  सकता  है  वरना
 ये  चीजें  दोबारा  दुहराई  जा  सकती  हूं।  मेरे
 कहने  का  मतलब  यह  है  कि  जो  शिप्स  प्रोड्यस
 करने  बालौ  कम्पनी  है  शौर  जो  दूसरी  कम्प-
 भीक उन को उन  को  काम  देते  वाली  हैं  उन  में  प्रापर
 कोधाडिनेशन  नहीं  है  n  इस  बात  की  सब

 से  ज्यादा  जरूरत  है  1  इस  की  तरफ  भी
 हमें  ध्यान  देना  भाहिये  ।  बल्कि  में  तो  यह

 चाहगा  कि  जितनी  भी  कम्पनीज  हैं  उन
 को  भी  सेशनलाइज़  कर  दिया  जाय  ताकि
 दोनो  के  शन्द्र  ज्यादा  कोध्राडिनेदन  हो  सके
 झौर  भायन्दा  इस  किस्म  की  शिकायतें  न
 श्ायें  ।

 झगली  तजबीड  मेरी  टेंकनिकल  एजू-
 केक्षन के  बारे  में  है।  में  यह  भी  कहे  बगर

 नहीं  रहूगा  कि  जो  श्फेक्ट  थे  उन  का  यह  भी
 कारण  जा  कि  टैकनिकल  एजकेदान
 की  कमी  थी  ।  फांस  के  साथ  जो  एग्रीमेंट

 था  उस  को  खत्म  कर  दिया  गया  पौर  बाद
 में  अरमनी  को  कम्पनी से  एभीमेंट  करने  को

 कोक्षिस  की  गयी  शौर  उस  से  अभी  तक

 बातचीत  चल  रही  है  ।  में  चाहता  हू  कि
 उस से  जल्दी  ए्ीमेंट  कया  जाय  शौर  यह

 कोशिश  की  आय  कि  हम  पने  देश  के  प्रन्दर
 स्वादा  से  ज्यादा  जबानों  को  इस  इंडस्ट्री

 की  हालीय  दे  से  ताकि  हम  दूसरे  मुल्को  पर
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 निर्भर  मे  रहें  भौर  यहां  टैकनिकल  भरेंजमेंट
 का  मुकम्मिल  शौर  पर  इन्तिजाम  हो  t
 इस  किस्म  का  सवाल  भी  चन्द  रोज  हुए
 हाउस  में  शाया  था  |  मैं  ने यह  सवाल  किया
 था  और  उत  का  जवाब  हुए  झान-
 रेबिल  मिनिस्टर  ने  यह  फरमाया  कि  यह
 बदी  खुशी  की  बात  है  कि  इस  मामले  पर
 विवार  हो  रहा  है  ।  वह  सवाल  शोर  जवाब
 इस  प्रकार  था  :

 “Whether  forma!  agreement  for
 construction  of  cargo  ships  has
 been  entered  into  by  Hindustan
 Shipyard  with  M\s  this  is  &
 German.  word;  I  can’t  pronounce;
 this  2s  some  firm  in  West  Ger-
 many—

 “if  so,  the  mam  terms  of  the
 agreement?”.

 The  reply  was:

 “A  formal  agreement  38  under
 negotiation  and  expected  to  be
 finalised  soon  As  soon  as  the
 agreement  is  signed,  a  copy  will
 be  placed  on  the  Table  of  the
 House.”  -

 मेर  इस  बात  का  कहने  का  मतलब  यह  हूं
 कि  एएं मट  बाह कुड  भ  हो  उस  में  इस
 बात  का  खास  तोर  पर  ख्याल  रखा  जाय
 कि  जो  हमारे  हिन्दुस्तान  के  झन्दर  ट्रेनिंग
 का  काम  हो  उस  में  कमी  न  हो  t  इस  बात  पर

 पूरा  ध्यान  दिया  जाय  नौर  उन  से  यह  बात
 से  हो  कि  हिन्दुस्तान  के  अन्दर  इडियन्स
 को  ट्रेन  करने  को  वह  पूरी  जिम्मेवारों  लेंगे
 झौर  उन  को  प्रच्छी  तरह  से  एक  मुकरंर  भरसे
 के  धन्दर  ट्रेंन  कया  जायगा  ।  में  ने  यह  बात

 इसलियं  कही  कि  इस  किस्म  के  एग्रीमेंट

 लोहे  के  कारखाने  बताने  के  लिये  भी  हुए
 थे  लेकिन  उस  वक्‍त  ट्रेनिंग  का  कोई  ध्यान

 नही  रखा  गया  जिस  से  हमारा  काफी  नुकसान

 हमा ।

 मुझे  इस  रिपोर्ट  को  देखने  से  पता  चलता

 है  कि  इस  कम्पनी  का  पेड़  झप  कैंपीटल  जो.



 S568x  Motion  re:

 [sh  रामकृष्ण  शप्त]
 कि  तकरीबन  ५  करोड़ के  है  उसमें से  सिर्फ

 १,४२,५०,०००  को  छोड़  कर  तमाम  गवर्नेमेंट
 are  इंडिया  का  है  |  यह  RVR, ke,000
 के  शेयर  सिदिया  स्टीम  नेवीगेशन  कम्पनी  के

 हैं।  में चाहता हूं  कि  इन  झेय्स  को  भी  गबर्नेमेंट
 ाफ  इंडिया  खरीद  ले  झौर  इस  कम्पनी  को

 मुकम्मल  तौर  पर  नेशनलाइज  किया  जाएं

 मैं  इस  बात  पर  इसलिये  जोर  दे  रहा  हूं  कि

 यही  सबसे  पुरानी  हिन्दुस्तानी  कम्पनी  है
 जो  कि  हमारे  तैयार  किये  हुए  जहाजों  को
 खरीदती  है  I  are  जहाज  तैयार  करने  के
 काम  में  उनका  भी  हाथ  होगा  तो  हमें  काफी

 नुकसान  हो  सकता  है  t  इस  रिपोर्ट  में  भी  यह
 दर्ज  है  भौर  में  यह  फिगसे  हाउस  के  सामने
 रखना  चाहता  हूं  जिनका  मैंने  झभी  जिऋ
 किया  हैं  ।  जो  २३  जहाज  हमने  तैयार  किये

 है  उनमें  से  ११  जहाज  इस  कम्पनी  ने  खरीदे

 हैं।  इसलिये  मेरी यह  भ्रपील  है  कि  कम  से  कम
 इन  शोयस  को  गवनेंमेंट  जरूर  खरीद  ले  |
 भर  शिपया्ड  कम्पनी  को  मुकस्मल  तौर  पर

 जेशनलाइज  किया  जाए  |

 i”  इस  सिलसिले  में  में  श्रालिरी  प्याइंट

 मजदूरों  के  मंनेजमेंट  में  हिस्से  के  मुताल्लिक
 कहना  चाहता  है  ।  से  यह  महसूस  करता  हूं

 कि  ड  बहुत  जरूरी  बात  है  a  मैंने  भ्रमी  कुछ
 बड़े-बड़े  देशों  की  मिसाल  दी  है  मैंने  हाउस

 के  सामने  अरमनी  की  मिसाल  रखी  हैं  में

 इस  नतीजे  पर  पहुचा  हूं  कि  उस  देश  में  जो

 इस  इंडस्ट्री  की  इतनी  तरक्की  हुई  उसका

 सबसे  बढ़ा  कारण यह  था  कि  वहां की  गवर्नमेंट

 नें  वहां  के  मजदूरों  को  कानफ़िडेंस  मैं  लिया  )

 उनका  सिर्फ  मैनेजमेंट  में  ही  हिस्सा  नहीं  था

 वबल्कि  वह  पालिसी  को  बनाने  में  भी  हिस्सा
 सेते मे ंमे  भौर अरमनी का  हर  मजदूर  अहाज के
 कारखाने  में  काम  करने  बाला  यह  महसूस  करता
 था  कि  में  इस  इंडस्ट्री  का

 मालिक  हूं,  इसके

 बनाने  में  मेरा  पूरा  हाथ  है।  मुझे पूरा  विश्वास

 हैं  कि  इस  बात  पर  हमारी  सरकार  शौर

 मिनिस्ट्री  भी  पूरा  विश्वास  ध्यान  देगी  धौर
 ्चिचार  करेगी  भौर  इस  स्कीन  को  स्वी  से
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 जल्दी  इस  कम्पनी  में  लागू  किया  आएगा  t
 पिछली  बार  भी  एकट्रेसवाल  इस  सिलसिले  में

 हाउस  के  सामने  झाया  था  शौर  उसका  यह
 जवाब  दिया  यया  था  :

 “The  matter  is  under  consi-
 deration  of  the  shipyard.”

 मुझे  पूरा  भरोसा  है  कि  इस  बात  पर
 जल्दी  विचार  किया  जाएगा  शर  इस  स्कीम

 को  जल्दी  से  जल्दी  लागू  किया  जाएगा  |

 झम्त  में  में  सिर्फ  इतना  ही  कहना  चाहता

 हूं  कि  मेने  जो  यहां  तमाम  बातें  कही  हैं  वह
 इसीलिये  कही  हैं  कि  हिन्पुस्तान  विप  बिल्डिंग «
 में  तरक्की  करें  भौर  जो  प्राज  Yoo  या  १०००
 वर्ष  पहले  हमारी  पोजीशन  भी  उससे  ज्यादा
 पीजीक्षन  फिर  दुनिया  में  हमारी  हो  ।  मुझे
 पूरा  विध्वास  है  इन  तमाम  बातों  की  तरफ

 पूरा  ध्यान  दिया  जाएगा  ।  माननीय  मंत्री
 जी  ने  भी  १६५५  में  झपनी  स्पीजच  में  यह
 फरमाया  था

 ‘An  adequate  and  efficient
 coastal  fleet  is  a  national  neces-
 sity  from  the  economic  as  we)!
 as  strategic  point  of  view.’

 मुझे  पूरा  विश्वास  है  कि  उन्होंने  १६९५४
 में  जो  लफज़  कहे  थे,  उन  को  उन  लपजो  का

 पूरा  ध्यान  है  भौर  इस  बात  को  पूरा  करने  की

 कीशिक्ष  को  जायगी  a  मुझे  पूरा  विस्वास  है
 कि  थे  फ़ाइव  ईयर  प्लान  के  लिये  जो  भी

 टारगेट्स  मुकरंर  किये  जायें,  थे  इतने  हों,
 ,  है  हो  सकें,  ताकि  हम  इस  में  फिर  तरबकी

 करें,  दुतिया  में  अपना  दाम  रौसन  करें  ।  इस
 बारे  में  मुझे  इतना  ही  कहना  है  ।

 Mr.  Deputy  -Speaker:  Motica
 moved:

 “That  this  House  takes  note  of
 the  Annual  Report  of  Hindustan
 Shipyard  (Private)  Limited  fee
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 the  year  ‘1957-58  along  with  the
 Audited  Accounts,  laid  on  the
 Table  of  the  House  on  the  3ist
 March,  1989.”

 शी  रघुनाथ  ससिह  उपाध्यक्ष  महोदय,
 मैं  अपने  भाई  श्री  रामकृष्ण  जी  को  इसलिये

 अस्यवाद  देता  हूं  कि  उन्होंने  शिपिग  की  समस्या
 को  इस  सदन  के  सम्मुख  झाज  फिर  उपस्थित
 किया  है  सौर  सारे  हिन्दुस्तान  का  ध्यान  इस
 आवश्यक  उद्योग की  शोर  भाकथित  किया है  ।
 जब  हम  शिपिंग  के  विषय  में  विचार  करते  हैँ,
 तो  हम  को  बहुत  नैराश्य  सा  प्रतीत  होता  है  ।
 शिपिंग  में  हम  को  जिसनी  उन्नति  करनी

 चाहिए  थी,  उतनी  उन्नति  हिन्दुस्तान  में  नहीं

 हो  रही है  1  इन  पात्र  छ  बरसों में हम लोगो में  हम  लोगो
 ने  ट्रांसपोर्ट  के पाच  मिनिम्टरों  को  बदल  दिया,
 लेकिन  छ  बरसों  थे  टम  लोग  पाच  नाग

 टन  भी  जहाज  नही  बना  सके।  मिनिस्टर  बद-
 खने  में  हम  लोग  बहुतकुछ  एक्सपर्ट  मालूम  होते

 हैं  केकित  जहाज  बनाने  में  हम  ज्यादा  क्सपर्ट

 मामूम  नही  पढत ेहै  |  १६  ४८  में  पहला  जहाज

 हिन्दुस्तान  से  सैयार  किया  शौर,  जैसा  कि

 श्री  रामकृष्ण  ने  कहा  है,  हम  लोगो  ने  दम
 बरसों  में  सिंफं  7३  जहाड  तैयार  किए  ।
 उपाध्यक्ष  महोदय,  ध्राप  जानते  है  कि  इस

 महावुद्ध  में  जमंनी,  जापान  झौर  इटली,  ये

 सीन  देश  ऐसे  थे,  जिनका  नाम  एक्सिस  पावर्ड

 था  ये  तीनो  देश  म्बस  हो  चुके  थे,  उनका
 विनाश  हो  चुका  था।  उनका  कोई  भी  भहर

 अंदहर  होने  से  बाकी  नहीं  था  ।  लेकिन  क्‍या
 कारण  है  कि  झाज  ये  तीनो  देस  प्रमरीका,

 इंगमैच्ड  दौर  बहुत  से  धन्य  देशों  से  शिपिंग

 में धाने  हैं।  इंगसैच्ड  धौर  धमरीका  को  रूभी

 अपने  दिपिव  पर  नाम  वा,  लेकिन

 दे  लोगों  देश,  जा  कि  ध्श्प  हा  चुए  बे,

 जिन ह  नाश  हो  दुहा  था,  झाज  दिपिय  के

 माग डे  में  झबगा  ह्े।  १६४७  के  बाद  के

 धप्बरे  शौर  सनमवते  जा  रहे  हैं  शौर  में

 कम,  कि  हनी  इप  दिशा  में  हुई  भा  नहीं
 किया  है।  हम  धपने  का  14 0  बहा  पर  तावश्ञाल
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 राष्ट्र  मानने  हैं।  हम  कहत  है  कि  हम  दुनिया
 में  तरकको  करता  चाहते  हैं  -  हमारे  पास
 दो  दो  'लान  हैं।  १६४७  में  हम  ने  शिपिंग  का
 टारगेट  बोस  लाख  टन  रखा  था,  लेकिन
 भाज  दस  बरस  हो  गए  श्र  उस  टारगेट
 में  सिफ  ७  लाल  टन  से  bid  ज्यादा  थिपिंग
 हमारे  पास  है,  जब  कि  वह  टेज  १६६०  में
 बीस  लाख  होना  चाहिए  था  |  यह  हमारी
 प्रगति  का  छोटा  सा  इतिहास  है|  उसका
 कारण  यह  है  कि  हम  अपने  को  विदेशों  पर
 निर्मर  करते  है  1  अगर  विदेश  का

 कोई
 इबोनियर  प्रा  जाये,  तो  वह  ईश्वर  का
 दिया  1:  आदमी  प्रा  गया  ।  भ्रगर  विदेश
 का  काई  एक्सपर्ट  आ  गया,  तो  बह  श्रच्छा  है  ।
 हमारे  यहा  को  जितनो  योजें  है,  थे  खराब
 हैँ  भौर  जां  कुअ  विदेशों  में  ई,  वह  अच्छा  है
 विदेशों  से  लात  लेने  को  हमारी  ्ादत  हो
 गई  है,  लेकित  इडगो,  जमेगी  ध्रौर  जापान
 ने  दूसरों  दिशा  से  तरकको  का  ।  उन्होंने  प्रपने
 ग्रादमिवों  पर  भरामा  किया  ।  उन्होंने
 अपने  एक्सपट् व व  पर  भरोसा  किया  |  उन्होंने
 झपने  लाया  का,  अपने  देश  को  उठाते  के
 लिए  प्रगुर्णित  किया  y  wa  में  जानना,
 चाहता  हु  कि  हिन्दुस्तान  में  उद्योग  को  या
 शिपिंग  का  उठाने  के  लिए  कौन  सो  ब्रेरम  दो
 गई  है  1  काई  प्ररण  नहीं  दी  गई  है  ।  इसको
 कोई  राष्ट्राय  सवाल  नहों  बनाया  गया  है  ।
 श्रफवोन  का  बात  यह  है  कि  जिस  प्लतग
 की  इवनो  डांग  हाको  जातो  है,  उसमे  झ्षिपिंग
 का  काई  स्थान  नहीं  है  1  इस  से  ज्यादा  शर्म
 को  बात  हमारे  लिए  शौर  क्या  हो  सकतो
 है  ?  जब  हम  जापान  को  तरफ़  देव,  हैं,
 ता  हकों  उसकों  प्रमसा  करता  पड़ती  है।
 उसके  पास  १६४६  में  14  शिपयाई  नहीं
 था।  भाज  उसके  पास  तेरह  शिपयाई  है  v

 जमेो  के  पास  एक  भो  दिपयाई  नहीं  था

 उसका  एक  एक  क्षिपयाई  धवन  हा  चुका
 घा।  धाज  उसके  पाम  दस  शिषयाड़  हैं  ‘Y

 नावें  घोर  हालैंड  को  भो  यहों  स्थिति  है,

 हालाकि  बहा  लाहा  नहा  हाता  है  1  हमारे

 पहा  लॉन  लोन  स्टोल  प्लाट  बन  रहे  हूँ ।
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 [सी  रघुनाव  तिह]

 हमारे  पास  टाटा  का  इतना  बड़ा  स्टील
 च्लाट  मौजूद  है  ।  लेकिन  हम  स्टीस  को

 बेच  रहे  हैं  ।  किस  के  यहा  ?  जापान  के

 यहां  शौर  बहो  लोहा  जहाओं  क  रूप  भे  हिन्दु-
 श्तान  में  भरा  रहा  है  ।  हिन्दुस्तानी  कम्पनियां
 उसी  लोह  को  खरोद  रहो  हूँ,  जो  एि  हम
 बेचत  है.  लेकिन  ज्यादा  दाम  दे  ५"र  ।  अम  रोका
 में  एक  कहावत  इस  प्रकार  को  य।।॥  १६३५
 से  लेकर  १६३८  तक  अमरीका  स्क्रप  बेचता
 था।  जब  भ्रमरीवषा  का  जापान  से  युद्ध  हुभा,
 ह. ड  ap:  को  सीनेट  में  एक  संगेंटर  ने  कहा
 कि  जो  स्क्रेप  हमने  जापान  के  हाथ  बेचा
 था  यही  |  थोसयो  के  रूप  में  झाज
 झमरीडियों  को  छातिया  खेर  रहा  है।
 जो  लोहा  हम  विदेशों  में  देव  रह  है,  जिसका

 उपयोग  हम  झपने  देश  में  नहीं  कर  राई  हैं,
 बहीं  लोहा  झाज  शिपिंग  कम्पनेया  जहाजों
 के  रूप  में  ले  रही  है  हिन्दुरतान  शिपया्ड
 में  ११  बरतो  में  २२  जहाज  बनाएं  गए--हो
 जहाज  एक  साल  में  पड़े  जमा  कि  मेरे  भाई

 ले  कहा  है,  सैकड  शिरयाई  का प्रशन  तीन
 बरस  से  अधर  में  झूल  रहा  है  1  फाइल  ग्बल

 गही  हैं  1  इगलैड  से  मिशन  श्राया  ।  न  जाने

 कहां  कहा  से  योजें  भ्राई,  लेकिन  फिर  भी  हम
 तय  नहीं  कर  पाए  कि  मक  विपयाद  कहा
 बने  ।  में  एक  प्रश्न  पूछता  चाहता  हु  कि

 हिन्दुस्तान  में  तोन  तीन  स्टोल  प्लाइूस  से
 जो  इतना  स्टोल  हो  जायगा,  उसका  क्‍या
 किया  जायगा  ।  जो  हालत  हमारे  टैश्स्टाइल
 उद्योग  को  है  बहो  स्टोन  प्लाटस  को  हो
 जायगी  ।  है... अ  विजय  में  मो  वहीं  समस्या
 बदा  हो  जायगी  |  इस  मदन  में  यह  सवाल

 है.  जाता  है  कि  हमारे  कपड़े  ह ४६  बाहर
 एक्सपार्ट  क्यो  नहीं  होता  है  |  वह  इस
 लिए  नहीं  होना  है  खि  बाहर  बुम्वटोवान

 हो  रहा  है  t  जिस  प्रतार  से  कपड़े  का  ज्यादती

 हो  गई,  चो  प्रकार  से  स्टॉल  को  ज्यादती

 हो  जारगों,  शो  फिर  उसे  स्टन  का  उपयोग

 हम  केर  करेंगे  ?  इस  व्यू  को  शायद
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 सरकार  मे  अपने  महे-मजर  नहीं  रखा  है  qv
 में  कहुगा  कि  एशिया  में  यदि  जापान  एक
 4. ह  देश  है,  तो  हमारा  भी  देश  ऐसा
 हो  सकता  है,  जो  शिपिंग  इडस्ट्रो  को  भागे
 ले  जा  सकता  है।  जापान  के  पास  लोहा  महीं
 है,  भोर  नहीं  है।  जापान  हम  से  (1...

 खरीदता है,  झोर  खरीदता  है।  उसने  भ्रपने
 यहा  इइस्ट्रो  बनाई  हमारी  कीमत  पर  I
 जिस  आभार  भौर  लोहे  का  उपयोग  कर  के
 हम  दुनिया  में  एक  बड़े  शिप-जिल्डिग  कम्ट्री
 हो  सबते  ये,  उस  भोर  भौर  लोह  का  हम  ने
 उपयोग  नहीं  किया  है  इससे  दार्मनाक
 ौर  दर्देनक  बात  किसी  मुल्क  के  लिए
 क्या  हो  सबात  है  ?

 .

 हमारे  भाई  ने  ड्राई  डावायाढ़  का  भी
 सवाल  उठाया  ।  हिन्दुस्तान  में  ड्राई  डाकयार्ड

 बहुत  कम  हूँ  श्रौर  उसकी  बोजना  जितनी
 जल्दी  कार्वान्वित  को  जाये  उतना  ही  झगडा

 है  t  साथ  ही  साथ  हमारे  हिन्दुस्तान  शिययार्ड
 में  गया  हांता  है  ?

 प्लेट्स  हम  ज्यादा  बाहर
 में इम्पा  बार  है  में  सरदार  स्वगे  सिंह  से
 स्टोल  के  बारे  में  सवाल  पूछता  हु  कि  शिपिय
 के  लिए  ओ  लम्बों  प्लैट्स  बनतो  हैँ  उतके

 लिए  सरकार  नें  कोई  योजना  बनाई  है  या

 नहीं  |  उसका  उतर  हमदा  कुत  ऐसे  हम से
 दिया  जाता  है,  जिसका  मतलब  हा  भी  हाता  है
 भर  नहीं  भो  हाता  है  |  हम  जो  प्लेट्स
 मंगाने  है,  4  बाहर  से  इम्पोर्ट  कर।  हैं  7  जब

 हमारे  यहा  वान  नोन  स्टाल  प्लाट्स  समावे
 जा  रह  है,  वा  हमें  दूर  बुम्टि  से  यह  सोचना

 चाहिए  कि  हमरी  दिचिंग  को  इ्स्ट्रो  के

 लिए  प्बेट्म  को  अहूरत  है,  उसके  लिए  ६छितों
 को  जहन  है  र  दूसरे  सामान  को  जकरत

 है.  इस  लिए  इन  स्टील  प्लाट्स  में  दमी
 व्यवस्था  को  जाय  जिस  में  देपा  प्लैदग  बैदा
 को  जा  सें,  ताकि  हमको  आाहर  से  कोट्स
 को  इत्पोर्ट  न  करना  पढ़ें  बौर  हमारे  जहायो
 में  हमारी  हो  लेट्स  शे !  जिस  प्रकार

 हिप्दुस्तान  डैक्स्टाइन  इंदस्ट्रो  में  एक  बढ़ा
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 भारी  देश  दो  सकता  है,  उपी  प्रकार  शिपिंग

 इंडस्ट्रो  में  मी  बह  दुनिया  के  देशों  में  अपना

 एक  स्थान  बना  सकता  है।  हासेंड,
 नायें,  स्पेन,  इटली,  आपान  इत्यादि  के

 पास  सोहा  नहीं हूँ
 धौर  लोहा  न  होते  हुए  भी

 झगर  ये  दुनिया  के  बड़े  शिप  बिह्ह्स  में  श्रा
 सकते  है  तो  हमारे  पास  जबकि  इतना  लोहा

 है,  इतना  भोर  हूँ  कि  हम  दूसरों  को  देने  की
 स्थिति  में  है,  तो  ऐसी  अवस्था  में  हम  क्यों

 नहीं  दुनिया  के  सबसे  बड़े  क्षिप  बिल्डर्स  में

 झा  सकते है  ।  मे  निवेदन  करना  चाहता  हूं
 कि  हमें  हिन्दुस्तान  में  इंजीनियर्स  पैदा  करने

 होंगे  फ्रांस  वालों  को  हमसे  क्‍या  इंटिरेस्ट हो
 सकता है  ।  दुनिया  के  राष्ट्र  नही  चाहते  है
 कि  दिपिग  के  मामले  में  जो  कि  सेकिड
 लाइन  झाफ  डिफेंस  होती  हैं,  हिन्दुस्तान  की
 सरकक्‍्की  हो  ।  मुझे  एक  कहानी  याद  का  गई

 है  ।  जापान  के  लोगो  न  जब  झपने  यहां  शिपिंग

 इंडस्ट्री शुरू  की  थी,  तो  वहां के  कुछ  लोग
 लोरी  से  इंगलैण्ड  गए  शौर  वहां  पर  शिप
 बनाने  की  कला  सीखने  लग  गए  |  झंग्रेड़ों  को

 रिपोर्ट  हो  गई  कि  कुछ  जापानी  हमारे  यहा
 झार्ट  सीखने  के  लिये  झाएं  हैं  भौर  उन्होंने
 जो  स्पेसिफिकेशन  था  उसको  उल्टा  रख

 दिया  ।  जापानियों  से  समझा  कि  जो  स्पेसि-

 फिकेशन  है  वह  हमारे  पास  भरा  गया  है  भौर

 झब  हम  जापान  में  जहाज  बनाने  की  स्थिति

 मे ंहो  जायेंगे  ।  छेकिन  वहां  जब  उसके  धनुसार
 जहाद  बनाया  गया  तो  जापान  उल्टा  हो
 गया .

 Weeay  महोदय  :  जापान  उल्टा  हो
 गया,  था  जहाज  उल्टा हो  गया *

 ली  रधघुनाव  सिह  :  जहाज  उत्टा  हो

 गया  ।  जो  स्पेसिफिकेशन  था  उसको  उन्होंने

 इस  हंग  से  बनाथा कि  जापानियो ंने  समझा  कि

 उसको  सही  इनफार्मेशन  मिल  गई  है  लेकिन

 उस  स्पेसिफिकेशन  के  भ्रगुसार  जब  जहाज

 बनाया  यथा  भौर  उसको  पानी  में  छोड़ा  गया

 तो  बह  एक  दम  उल्टा  हो
 गया।
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 में  कहना  चाहता  हूं  कि  इस  मामले  से

 हम  जिन  देक्षों  पर  भरोसा  कर  सकते  हैं,  उन
 पर  भरोसा  करना  ठीक  नहीं  है  ।  कोई  भी
 देश  यह  नहीं  चाहेगा  कि  हमारे  यहां  शिपिंग
 की  उन्नति  हो  क्‍योंकि  यह  हमारी  सेकिष्ड
 लाइन  झाफ  डिफेंस  हैं।  कोई  भी  धपना  पार्ट,
 कोई मी  अपनी  कला  किसी  दूसरे  देश  को

 गहीं  देना  चाहेगा  |  बहू  यह  इसलिये  भी  नहीं
 देना  चाहेगा  कि  दूसरा  देश  उसका  कभी  भी
 कम्पीटीटर  हो  सकता  हैं  i  इसलिये  में  कहना
 चाहता  हूं  कि  हमको  प्रपने  ही  इंजीनियर्स,
 अपने  ही  एक्सपर्ट  तैयार  करने  चाहियें  ।

 ग्यारह  बरस  हम  को  आजाद  हुए  हो  गए  है
 शौर  इस  श््सें  में  कितने  मैरीन  इंजीनियर
 हमने  तैयार  किये  है  जो  कि  पश्रपने  ऊपर
 भरोसा  रख  करके  हिन्दुस्तान  में  जहाज  तंवार
 कर  सकते  है  t  ग्यारह  बरस  के  बाद  भी  फ्रांस,
 जमती  इयादि  देशों  के  पीछे  हम  लगे  हुए  है
 हम  चाहते  है  कि  वहां  के  टैक्नीशियन्स  झावें
 झौर  में  शिपयार्ड  बनाने  में  सहायता
 करें  in  यह  तो  वही  बात  हुई  कि  जैसे  कोई
 झादमी  बीमार  यहा  पड़ा  है  भौर  उस  को
 बचाने  के  लिये  बैच  को  ६००  मील  की  दूरी
 से  बुलाया  जा  रहा  है  1  इतने  भ््स  में  जो
 बीमार  हैं  वह  खत्म  हो  जाएगा  ।  उसको  यहीं
 से  भोचधि  दी  जाए  ताकि  वह  झच्छा  हो  जाए।
 ऐसे  बेच  की  जरूरत  नहीं  है  कि  जो  छ  मो
 मील  की  दूरी  से  झाए  ।  हमको  अपने  जो

 हमारे  इजीनियर्स  है,  मरीन  इजीनियस  है,
 उनको  तैयार  करना  चाहिये,  उनको  जमंनी
 a  जापान  मेजना  चाहिये,  जो  लोग  इस

 इृइस्ट्री  में  एक्सपर्ट  हैं,  जो  टैक्नीशियन्स  है.
 जो  होनहार  नौजवान  है,  जिन  का  ईंजीनिरयारिग
 में  इंटरेस्ट  है,  उनको  दूसरे  देशों  में  मेज  करने

 हमें  तैयार  करना  चाहिये  ।  दूसरों  का  मुखया-
 पेक्षी  हमको  नहीं  बनना  चाहिये  ।

 हिम्दुस्तान  की  शिपिंग  कम्पनीज़  एक
 सबाल  हमेश्ञा  पूछती  है  ।  हमारे  यहां  झिप-

 यार्डेस  में  जो  जहाज  बनते  है,  उनकी  कीमत

 यू०  के०  में  जो  जहाज़  बनते  है,  उनको  ध्यान
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 (ot  रघुनाथ  सिंह]
 में  रख  कर  तय  की  जाती  है,  उसकी  पैरिटी
 से  यहां  पर  दाम  तय  होते  हैं।  हि्दुस्तान  की
 शिपिंग  कम्पनीज़  का  यह  कहना  है  कि  यू ०
 के०  का  जहाज़  महंगा  पड़ता  है  |  दुनिया  में
 ाज  कोई  भी  यू०  के०  से  जहाज  मंगाने  के

 लिए  तैयार  नहीं  है  t  ग्राज  स्थिति  उल्टी  हो

 गई  हूँ  ।  इंगलेणप्ड  की  क्षिपिग  कम्पनीज  झपने
 जहाज़  झाज  जमंनी  मौर  इटली  से  मंगाती  है  ।

 यहां  के  जो  पूंजीपति  है,  जो  बडी  बड़ी  शिपिग
 कम्पनीज़  है,  जो  व्यापारी  है,  वे  नेच्रली  वहां
 से  मंगाना  पसन्द  करेंगे,  जहा  से  सस्ते  मिलेगे  ।

 इस  बास्ते  हिन्दुस्तान  की  कम्पनीज़  की  एक
 सबसे  बड़ी  कम्पलेंट  हैँ  कि  हिन्दुस्तान  शिपया्
 में  जहाज़  महँगे  मिलते  हैँ  भौर  जहाज  भ्च्छे

 भी  नहीं  होते  है  भौर  कम  दिन  भी  चलते  है  t

 इस  वास्ते  जब  अच्छा  नहीं  होगा,  महंगा
 होगा,  तो  दुनिया  में  ऐसा  कौनसा  बेवकूफ
 दुकानदार  हूँ  जो  कि  जहाज  खरीदेगा  |  झगर

 दाप  शिपिंग  इंडस्ट्री  को  बढ़ावा  देना  चाहते
 हूँ  तो  भापका  कत्तेब्य  है  कि  शाप  की  दुकान  का

 ,जो  सौदा  हो  वह  भ्रच्छा  हो,  सस्ता  हो  ताकि

 बाहर  के  लोग  भी  अपने  शाप  भ्राकर  उसकी

 मांग  करें  झौर  उसको  करीदना  पसन्द  करें  |

 सेकिष्ड  फाइव  ईयर  प्लान  में  झापने

 करीब  तीन  लाख  टन  का  टारगेट  रखा  था।  मान

 लीजिये  कि  ८,०००  टन  के  एक  जहाज  की

 कीमत  १  करोड़  २०  लाख  या  २५  साख  रुपये

 हैं  तो  श्राप  समझ  सकते  है  कि  करीब  १२

 करोड़  रुपया  एक  लाख  टन  जहाज़  तैयार

 करने  में  झापके  लगेंगे  a  श्राप  करीब  vo

 करोड़  रुपया  पांच  बरस  के  भ्रन्दर  विदेशों  को

 दे  देंगे;  इस  क  करोड़  से  झाप  अपनी

 तरक्की  न  करके,  अपने  देश  में  क्षिपिंग  याद
 न  बना  करके,  अपने  बे में में  क्षपिंग की  उन्नति

 ने  करके  विदेशों  की  जेब  में  फारेन  एक्सचेंज
 के  रुप  में  डालमा  चाहते  है  ।  इससे  ज्यादा

 मे  की  बात  कोई  दूसरी  नहीं  हो  सकती है
 wary  बरस  के  बाद  भी  धाज  दूसरे  प्सान  में

 ाप  चालीस  करोड़  रुपया  विदेशी  जहाड़ी
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 कम्पनियों  को  दे  रह ेहै  ।  इस  बास्ते  मेरा  कहना
 यह  है  कि  दूसरे  शिपयारई्टश  की  जो  योजना  है,
 उसको  जल्‍दी से  जल्दी  कार्यान्वित  किया  जाए  |
 साथ  ही  साथ  यह  भी  जरूरी  हैँ  कि  हमारे  देश
 में  जो  स्टील  प्लान्ट  है,  उनमें प्रच्चे  से  अच्छे
 प्लेट  तैयार  किये  जायें  ताकि  अच्छे  जहाज

 बन  सके  कुछ  लोगों  की  प्राज  भी  यह  धारणा
 हूँ  कि  हम  हिंदुस्तान  में  जहाज  क्‍यों  बनायें
 झौर  वह  इसलिये  कि  यहा  पर  थे  महंगे  पढ़ते
 हैं  भौर  वे  समझते  हैं  कि  हिन्दुस्तान  में  शिपयाई्ड
 की  जरूरत  नही  है.  हिन्दुस्तान  में  शिपयार्ड

 की  तरक्की  करने  की  जरूरत नही  है  ।  यह
 बहुत  बुरी  भावना  हुँ  उपाध्यक्ष  महोदय,  यही
 भावना  हूँ  जो  कि  ग्यारह  बरस  के  बाद  भी

 हिन्दुस्तान  दिपिग  यार्ड  की  तरक्की  में
 बाधक  बनी  रही  है  भौर  इसने  उसकी  तरगकी

 नहीं  होने  दी  है  !  में समझता  हूं  कि  झगर  हम

 स्वह्र  पहन  सकते  है  भौर  छ  पाने  गज़  की
 मारकीन  के  बजाय  बारह  धाने  गय  का

 हर  खरीद  कर  पहन  सकते  है  भौर  वह  केवल

 इसलिये  कि  हाथ  का  बना  हा  है,  तो  यही
 भावना  हम  में  शिपिंग  इडस्ट्री  के  बारे  में  भी

 होनी  चाहिये  1  जह़ाड़ो  के  बारे  में  हमें  स्वाय-
 सम्बी  बनना  चाहिये  I  हमारी  प्रावश्यकता
 की  जितनी  भी  चीजें  है  उसने:  लिये  हमें  विदेशों
 का  मुह  नहीं  ताकना  चाहिये  ।  फिर  शारे  ये

 थीज़े  उतनी  भ्रच्छी  न  भी  हो,  जितनी  कि

 बाहर  की  चीजें  होती  हैं  1

 इस  वास्ते  मेरा  नमा  निबदन  हैं  कि
 शिपिय  के  मामले  पर  नए  q  व्टिकोण  से  विचार

 होना  चाहिये  ।  जैसा  मैंने  कहा  है  छः  बरस  के
 भ्स्दर  पाच  मिनिस्टर  शाप  बदल  चुके  हैं
 लेकिन  इस  धर्से में  पांच  परसेंट  भी  हिन्दुस्तान
 विपया्ड  की  आपने  तरक्की  नहीं  की  है  ।

 झगर  शाप  दूसरे  शिपयार्ड  की  मीव  डास  सके
 तो  उसके  लिय  पालियामेंट  राज  बहादुर  जौ

 को  तथा  नए  मिनिस्टर  साहब  को  धन्यवाद
 देगी  1  दूसरे  प्लान  के  दो  अरस  रह  गये  हैं  सौर
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 उसके  बाद  तीसरा  प्लान  भा  जाएगा  भौर
 हब  कहीं  ऐसा  न  हो  कि  जो  दूसरे  शिपयार्ड
 की  योजना  है,  वह  कोठड  स्टोरेज  में  ही
 पड़ी  रह  जाए  भौर  उसकी  शोर  कोई  ध्यान

 हीनदे।

 Shri  Nagi  Reddy  (Anantapur):
 Mr.  Deputy-Speaker,  the  Hindu-
 stan  Shipyard  seems  to  have  become
 the  step-child  of  the  Ministry.  Plans
 are  prepared,  the  country  is  told  that
 we  are  going  to  develop  the  Ship-
 yard  pretty  fast  to  meet  the  needs
 of  the  nation,  the  years  pass  on  but
 nothing  happens.  I  should  say  that,
 in  short,  is  the  story  of  the  Hindu-
 stan  Shipyard.

 As  we  stand  today,  the  progress
 that  the  Hindustan  Shipyard  has  made
 is  almost  practically  mil,  and  the
 progress  that  is  expected  to  be  made
 in  the  coming  two  years  i¢  practi-
 cally  at  a  standstill,  because  we  are
 told  that  the  crisis  of  foreign  ex-
 change  has  come  in  the  way  of  the
 development  of-every  aspect  of  the
 Shipyard.  It  is  so  in  the  most  import-
 ant  plans  of  the  Shipyard,  that  35.
 the  dry  dock,  and  it  has  been  so
 with  the  marine  diesel  engines  to  be
 manufactured  in  our  country.  Even
 in  respect  of  the  smaller  part  of  the
 programme—!  should  say.  the  second
 phase  of  the  development  of  the  Yard,
 as  it  is  called—only  Rs  56  lakhs
 have,  I  think,  been  provided  out  of
 the  Rs  203  lakhs  or  so  necessary  for
 the  purpose

 Why  is  it  that  we  are  facing  this
 trouble?  As  Shri  Raghunath  Singh
 has  put  it  very  succinctly,  I  should
 think  it  is  because  there  has  not  been
 enough  concentration  of  any  particu-
 lar  Minister  in  the  Ministry  Pro-
 bably  it  is  so  because  cvery  new
 Minister  who  comes  finds  everything
 new  and  he  does  not  know  where  to
 progress  and  what  to  be  taken  up
 first.  It  seems  te  be  8  transit  stage
 for  each  Minister  to  go  to  a  higher
 place.  So  I  wish  that  there  is  a  kind
 of  stability  maintained  in  the  Minis-
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 try  for  stability  to  be  achieved  in  the
 Shipyard.

 Shri  Thirumala  Rao  (Kakinada):
 Shri  Raj  Bahadur  is  a  stable  Minis-
 ter.

 hri  Nagi  Reddy:  I  know  that  if
 they  are  not  Ministers,  they”  cay  go
 highere  up  as  Governors.  All"  the
 same,  I  would  wish  that  the  first
 thing  we  need  is  a  kind  of  stable
 Ministry.

 Leaving  that  aside,  let  us  take  the
 question  The  most  important  is,  I
 feel,  the  question  of  design  and  tech.
 nique.  It  has  been  the  case  that  al-
 most  always  we  have  been  purchasing
 the  designs  necessary  for  the  ships
 So  long  ag  we  go  on  doing  it,  instead
 of  training  our  own  designers  and
 technicians,  I  can  very  well  feel
 sure  that  we  are  not  going  tc  be  in-
 dependent  of  foreign  countries  in  the
 building  of  ships.  It  not  a  ques-
 tion  of  simply  building  or  having
 a  shipyard  or  building  a  ship  there
 That  is,  of  course,  very  important  and
 very  necessary.  But  the  most  im-
 portant  pre-requisite  for  independent
 development  of  our  own  marine
 power  is  to  have  our  own  designers
 and  technicians.  To  that  extent,  I
 should  say  that  we  have  done  so  far
 practically  nothing.

 We  are  told  that  a  stage  has  come
 today—this  is  from  the  directors’
 report—when  ‘until  the  designing
 and  drawing  sections  of  the  Shrp-
 yard  have  acquired  the  requisite
 strength  and  experience,  it  75  the
 earnest  demre  of  your  directors  not
 to  mcrease  the  number  of  types  any
 further’  That  was  quite  natural,
 because  you  cannot  go  on  increasing
 types  unless  you  are  going  to  have
 your  own  technicians  and  designers
 But  then  the  question  is:  what  steps
 we  have  taken  to  have  our  own  tech-
 nicians  and  designers?  What  is  the
 plan?  Within  a  few  years,  we  must
 be  able  to  train  our  designers  and
 technicians.  It  5  very  essential.  For
 example,  we  might  be  able  to  create
 a  corps  to  teach  our  own  younger
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 engineers  in  future.  To  that  extent,
 I  should  say  we  have  not  made  any
 progress.  We  might  have  sent  a  few
 technicians  to  foreign  countries  like
 France  or  Germany.  They  go  there
 to  learn  to  build  a  ship  but  not  to
 design  it.  To  design  is  different  from
 building  according  to  the  designs  re-
 ceived.  Further,  I  should  say  that
 the  major  task  of  the  nation  today  is
 to  prepare  the  core  of  our  own  cadre
 in  this  most  important  sector,  to
 make  our  country  independent  of
 foreign  nations

 The  second  thing  that  I  would  hke
 to  press  is  the  one  tha  has  been
 done  by  almost  all  the  speakers  and
 that  is  to  expand  the  capacity  of  the
 shipyard  to  build  more  ships  than
 what  it  is  doing  now.  Of  course,  the
 question  can  immediately  bc  asked  :
 Are  we  using  the  capacity  that  is  now
 an  existence?  Simply  because  we
 have  not  yet  used  it  due  to  bad
 planning,  probably,  due  to  bed  adm.
 nistration  or  I  should  even  put  the
 blame  on  the  foreign  (जलाध  who
 have  been  in  the  management  of  the
 shipyard,  or  for  whatever  reasons  it
 may  be,  we  have  not  been  able  to
 use  to  the  fullest  extent  even  =  the
 existing  capacity,  we  should  not  say
 that  there  need  not  be  any  expan-
 sion.  I  am  sure  steps  would  he  taken
 to  use  it  to  the  full—no!  only  that
 but  also  to  expand  the  capacity  so
 that  you  may  be  able  to  build  8  to  2
 ships  per  year  in  the  Hindustan  Ship-
 yard.  I  hope  this  will  be  taken  into
 consideration  ummediately  and  Gov-
 ernment  would  not  wat  for  the
 second  yard  and  so  on  and  so  forth

 IT  am  not  going  into  the  details  of
 the  question  of  the  dry  dock  because
 both  the  speakers  before  have  men.
 tioned  the  immense  nececsity  of  the
 dry  dock  at  the  shipyard.  The  only
 thing  I  would  like  to  say  is  this  In
 ‘1956-57,  almost  all  steps  were  taken
 towards  the  construction  of  the  dry
 dock.  We  had  the  detailed  drawing,
 specifications  and  other  .mportant
 materials.  The  preliminary  project
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 report  was  approved;  a  Chief  Eng-
 neer  was  appointed  to  be  in  charge
 of  the  actual  construction;  and  sud-
 denly  in  1957-68,  we  found  that
 foreign  exchange  was  not  enough  and,
 therefore,  it  was  shelved  icmporarily.
 Then,  we  were  told  in  ‘1958.59  that
 the  question  of  reviving  the  dry  dock
 ts  under  the  consideration  of  Govern-
 ment  Unfortunately,  a  few  days
 ago,  in  answer  to  one  of  my  ques-
 tions,  we  were  told  that  it  looked
 as  if  it  is  not  yet  under  considera-
 tion  I  hope  it  is  not  so  It  is  time
 that  the  Vizag  shipyard  has  a  dry
 dock  as  early  as  possible

 We  are  having  so  many  foreign
 agencies  like  the  IMF,  giving  so
 much  of  foreign  exchange  credit  to
 our  country  4  should  like  to  know
 why  we  are  unable  to  get  help  for
 this  most  important  sector  to  have  a
 dry  dock.  It  38  either  because  we
 have  not  made  enough’  efforts  or
 because  the  foreigners  dc  not  want
 the  development  of  our  =  shipyard
 Government  must  make  _  still
 further  efforts  to  see  that  the  ship-
 yard  has  its  own  dry  dock  as  cariv
 as  possible

 Lastly,  I  would  like  to  take  the
 most  important  questron  about  the
 shipyard  viz  the  question  of  co-opera-
 tion  between  the  management  and
 the  workers  In  &  Stat:-owned  in-
 dustry,  co-operation  between  the
 management  and  _  the  workers
 becomes  most  essential  to  work  that
 industry  efficiently  and  w,thout  cor-
 ruption

 I  have  come  across  ccrtain  instan-
 ces  where  the  experienced  workers
 of  the  Vizag  yard  have  tried  to  help
 the  Government  and  the  msnagement
 in  trying  to  put  an  end  to  corrup-
 tion  wherever  they  have  come  across
 such  corruption.  Unfortunately,  :%
 has  so  happened  that  even  though  it
 did  enquire  into  the  whcele  matter  yet
 the  Government  have  not  taken  steps
 to  see  that  such  things  do  not  happen
 in  future.
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 Why  38  2  so?  This  question  has
 been  asked  by  the  worker.,  th.s  ques-
 tion  has  been  asked  by  tne  public
 of  Vizag  who  know  the  matter  fully
 I  will  ete  a  case,  the  hon  Munistez
 knows  it  very  well  because  =  therc
 was  a  reply  to  a  question  on  the
 same  subject  in  the  other  House
 There  was  the  case  of  defce..ve  timber
 purchased  in  Rajamundhry  to  which
 one  of  the  officers  of  the  Vizag
 shipyard  was  also  a  party  How  was
 he  a  party?  He  went  tnere  to  Raja-
 mundhry  to  look  at  the  timber  before
 it  was  transhipped  to  V.zag  It
 was  only  after  the  woixcrs  pointed
 out  the  defectiveness  of  the  timber
 that  it  came  to  the  notice  of  the
 management  and  not  through  this
 man  that  was  sent  to  coeck  up  the
 tumber  He  is  a  technical  person,  he
 went  there—all  the  way  to  Raja
 mundhry—checked  it  and  passed  it  un
 The  timber  came  all  the  way  to
 Vizag  It  was  not  until  the  workers
 showed  that  it  was  impvsuble  to
 work  with  the  timber  that  the  de
 fectiveness  of  the  tamber  was  biought
 to  the  notice  of  the  management
 There  was  an  enquiry  held  (३  was
 said  that  this  particular  officer  whose
 name  I  do  not  want  to  revea)  here—
 we  are  forbidden  to  reveal  the  names
 of  persons  unnecessarily  and  the  hon
 Minister  knows  him  very  well—was
 going  to  be  given  some  sort  of  punish-
 ment  hke  a  written  warning  But
 it  so  happened  that  within  »  few  days
 this  particular  officer  got  a  double
 increment

 Il  wish  to  know  whether  a  warn
 ing  means  double  increment  After
 an  enquiry  was  made  and  after  a
 promise  was  given  that  he  was  going
 to  be  given  a  written  warning,  with-
 in  three  months  after  that  the  office:
 got  a  double  increment  I  would  hke
 to  ask  Government  what  steps  they

 ;  afe  going  to  take  to  put  an  end  to
 Corruption  in  the  public  sector  indus-

 ‘tres  Are  they  serious’

 In  985  there  was  what  war  known
 as  the  metal  case  Again  there  was
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 an  enquiry  made  and  it  was  found
 that  nobody  was  responsible  Metal
 was  stolen,  and  it  is  not  an  easy
 thing  to  steal  metal  from  the  yard
 Even  if  a  worker  were  to  steal  a  small
 thing  he  is  punished  immediately
 When  huge  things  go  out  of  the  yard
 they  cannot  go  without  anyone  seeing
 that  That  means  there  is  a  kind  of
 conspiracy  behind  it  An  enquiry
 was  made,  and  surprisingly  enough
 we  were  told  that  nobody  was  res-
 ponsible  for  it  ang  therefore  they
 could  not  squarely  punish  anybody
 else  So  it  was  left  at  that  stage

 For  a  pioper  administration  with
 lesser  corruption  and  for  quicker
 building  of  the  ships  at  a  cheaper
 rate  it  ois  very  essential  thet
 the  management  and  the  workers
 have  better  co-operation  than  what
 they  have  They  do  have  co-opera-
 tion,  I  know  that  and  I  am  not  going
 to  the  extent  of  saymg  that  there  is
 no  co  operation  at  all  There  should
 be  better  co-operation  between  the
 management  and  the  workers  and
 thereby  the  health  of  the  shipyard
 and  the  wealth  of  the  nation  should
 be  increased

 i6  ॥. ह

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  Sir,  I  welcome
 this  opportunity  which  has  been  pro-
 vided  to  us  to  have  a  review  of  the
 affairs  of  the  Hindustan  Shipyard
 Limited  on  a  motion  by  Shn  Ram
 Krishan  Gupta  Some  sort  of  pessi-
 mism  has  been  expressed  in  regard  to
 the  future  of  the  shipyard  and  also  in
 regard  to  its  present  working  In  all
 humility,  I  would  like  to  suggest  to
 those  of  the  hon  Members  who  seem
 to  be  smitten  with  some  sort  of  fears
 and  apprehensions  kindly  to  cast  one
 more  glance  at  the  speech  of  the
 Chairman  as  also  at  the  report  of  the
 directors  There,  they  would  perhaps
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 find  an  answer  to  many  of  the  points
 that  have  been  raised.  It  is  not  claim-
 ed  that  the  shipyard  is  adequate
 enough  to  meet  the  growing  require-
 ments  of  the  Indian  shipping  indus-
 try,  it  could  not  be  claimed  that  3  is
 good  enough  or  has  capacity  ‘enough
 to  provide  all  the  tonnage  that  we
 need  in  this  country  But  let  it  be
 recognised  that  this  is  only  a  nascent
 industry  with  a  developing  organisa-
 tion  It  has  come  into  being  a  few
 years  back,  im  1945,  and  it  was  na-
 tionalised  about  the  year  952  Let
 us,  for  once,  cast  a  glance  over  its
 broad  achievements

 The  traditions  and  art  of  shipbuild-
 ing  in  our  country,  though  they  had
 Deen  glorious,  had  been  lost  on
 account  of  the  political  conditions
 through  which  we  had  to  pass,  and  so
 we  had  to  start  from  scratch  and  build
 ships  in  the  face  of  all  those  conditions
 and  difficulties  to  which  Shri  Raghu-

 e  nath  Singh  referred  a  short  while  ago
 We  know  that  we  have  got  iron  ore
 in  our  country  Shri  Raghunath  Singh
 Was  very  much  emphasising  the  fact
 that  we  have  got  a  good  dea)  of  stec)
 What  wehave  got,  in  fact,  s
 iron  ore  and  not  steel  What  we  ex
 port  to  Japan  is  not  steel  but  2ron  ore
 If  we  had  the  steel,  the  technical
 know-how  and  the  engineering  ski!
 needed  for  building  modern  shups,
 then  all  the  criticism  that  has  been
 levelled  by  him  would  be  valid  But
 we  very  well  know  that  we  have  to
 depend  on  foreign  countries  for  this
 industry’s  requirements  m  men  and
 material—I  mean  in  technical  person-
 nel  and  raw  materials  and  machincry
 We  will  have  to  depend  on  them  for
 some  time  more  until  we  become  self-
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 gets  Indeed  it  is  a  shame  and  I  also
 have  got  a  sei.se  of  shame  for  that
 But  let  us  recognise  what  is  this  shame
 aun  fact  aue  to  The  shame  is  duc  to
 the  fact  that,  while  other  countries
 like  Japan  and  Germany,  with  which
 he  made  a  comparison,  were  free  in
 this  age  of  science  and  scientific  re-
 volutions  and  discoveries  we  were
 lying  low  and  all  our  industries  and
 engineering  skill  and  opportunities
 were  suppressed.  The  result  was  that
 when  other  nations  were  going  for-
 ward  in  this  race  of  progress,  we  were
 bound  hand  and  foot  So  at  the  dawn
 of  Independence,  we  found  we  had
 neither  the  technical  personnel  nor
 the  know-how  needed  nor  even  the
 materials  Even  the  timber  that  we
 could  perhaps  get  from  the  Himalayas
 or  elsewhere  in  the  country  was  im-
 ported  from  outside  We  got  the
 Burma  teak,  we  still  get  the  Oregon
 pine—~a  type  of  timber—from  outside
 We  have  had  to  depend  on  imports
 for  stee}  planks  and  plates.  The  large
 expenditure  involved  in  the  construc-
 tion  of  a  ship  is  due  to  the  :mport  of
 machinery  and  steel  which  has  got  to
 be  amported  from  abroad  Even  the
 technical  skill  was  imported  In  the
 face  of  these  inescapable  facts  of  th
 situation  can  it  be  said  that  it  is  a
 shame  that  this  shipyard  has  not  been
 able  to  produce  all  the  ships  needed
 quickly?  Does  the  blame  Lie  on  the
 shipyard  or  the  department  or  Minis
 try  concerned?  Evidently,  it  was  3
 set  of  conditions  or  circumstance s
 which  we  inherited  from  the  past  due
 to  our  history  as  it  has  been  We
 have  been  trying  to  struggle  age:nst
 various  handicaps  and  difficulties  that
 have  come  our  way  For  2  or  5
 years  that  have  gone  by  since  the  in
 ception  of  the  shipyard,  it  cannot  0०६
 said  that  it  has  not  made  any  pro-
 gress  Shri  Raghunath  Singh  referred
 to  the  total  figure  of  24  shipe—not  23
 ships—buillt  in  the  yard  which  he  said
 means  nearly  two  shipe  a  year  He
 ignored  one  important  fact  however
 even  here,  that  at  the  moment  we
 have  got  nine  ships  under  construc:
 tion  and  four  ships  in  various  design-
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 ing  stages.  It  cannot,  at  any  rate,  be
 said  that  the  shipyard  has  not  been
 utilising  its  capacity  to  the  full  It
 would  have  been  a  legitimate  criti-
 cism  sf  its  capacity  is  not  properly  or
 fully  utihsed.  Once  it  is  established
 that  the  capacity  has  been  utilised,  al!
 the  criticism  on  this  score  would  fall
 to  the  ground.

 In  regard  to  the  question  of  stan-
 dardisation  of  ships  or  the  use  of  steel,
 he  has  said  that  we  have  got  three
 steel]  plants  coming  into  being  and  a!)
 the  steel  required  for  our  ships  would
 be  obtainable  indigenously.  We  hope
 that  would  be  possible  But  as  a
 shipping  expert,  Shri  Raghunath
 Singh  knows  that  all  the  ships  have
 got  to  be  constructed  according  io
 certain  specifications  On  completion
 of  a  particular  ship  it  has  got  to  be
 duly  mspected  by  the  Lloyd’s  team
 which  sees  whether  all  the  parts  are
 according  to  the  specification  laid
 down  All  the  materials  used  in  .he
 construction  of  that  ship  have  got  to
 be  taken  into  account  by  the  Lloyds
 inspectors  They  would  not  accept
 any  material  if  it  is  inferior  to  the
 specification  They  would  pot  accept
 any  stec]  being  used  in  such  =  ship,
 unless  it  comes  to  the  specifications
 that  have  been  laid  down  We  re-
 quire  this  steel  in  limited  quantiues
 for  our  ships  and  they  are  of  parti-
 cular  sizes  and  quality  Our  _  steci
 factories,  Tatas  and  others,  do  not
 find  it  economical  to  produce  the  steel
 They  have  their  hands  already  {ull  in
 the  production  of  other  types  of  stee!
 The  stee]  we  require  is  a  particular,
 speciahsed  type  of  steel  and  it  has  to
 be  produced  in  certain  required  sizes
 Behind  all  this  is  the  question  of  mak-
 ing  it  an  economical  proposition  for
 the  steel  factories  to  manufacture  this
 Particular  type  of  steel  So  far  that
 was  not  possible.  But  we  have  been
 assured  that  from  3960  onwards,  wr
 shall  be  able  to  get  this  type  of  steel
 from  the  Bhilai  Steel  plant.  It  would
 then  be  possible  for  us  to  cut  down
 the  expenditure  incurred  on  the  con-
 struction  of  the  ships.  Steel  is  one  of
 the  most  important  factors  that  in-
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 creases  the  cost  and  therefore,  as  he
 very  rightly  pointed  out,  we  have
 got  to  sell  &  the  ships  built  in  the
 shipyard  at  what  are  known  as  U.K
 parity  prices  He  has  blamed  us  in
 a  way  for  that  too.  I  think  that  cmtu-
 cism  will]  not  also  be  valid  an  view  of
 the  fact  that  we  have  also  got  to  meet
 another  demand  just  made  by  him
 to  help  our  shipping  industry,  to  help
 our  Indian  shipping  companies  ३०  that
 they  may  get  ships  at  economic  prices
 in  order  to  compete  in  the  world
 market  As  one  of  the  most  ardent
 advocates  of  the  cause  of  Indian  ship-
 ping,  he  has  been  asking  us  to  help
 the  industry  as  best  as  we  can  If
 we  sell  these  ships  at  the  pricc  at
 which  they  are  manufactured  :t  would
 be  most  uneconomical  for  our
 Shipping  Companies  to  buy  Then
 they  would  not  place  their  orders  on
 us  Therefore,  Government  has  come
 to  their  aid  He  knows  very  well  that
 every  one  of  these  ships  built  is  sub-
 sidised  to  the  extent  of  about  24  per
 cent  so  far  as  the  price  goes  and  that
 is  what  enables  us  to  sell  these  ships
 at  what  is  known  as  the  UK  parity
 prices  I  do  not  think  Shri  Ragnunath
 Singh  will  ask  us  to  sell  the  ships  mt
 their  cost  price,  because  that  would
 be  almost  an  impossible  proposition

 Now,  Sir,  |  would  like  the  hon
 Members,  particularly  Shri  Nag
 Reddy  who  has  stated  that  nothing
 has  been  done  so  far  by  the  Sh:pyard
 to  kindly  note  a  few  facts  which  are
 there  before  us  Even  from  the  re-
 port  that  is  under  consideration  30  3७
 obvious  that  from  the  poimt  of  view
 of  the  number  of  ships  delivered  dur-
 भाई  the  year  ‘1957-58,  the  performance
 of  the  Yard  during  the  year  it  has
 been  claimed  m  the  Chairman’s  speech
 —has  been  the  best  achieved  so  far
 So  far  as  the  value  of  production  3s
 concerned,  there  has  been  increase  of
 about  35°2  per  cent  over  that  of
 ‘1956-57  In  ‘1956-57  the  value  of  pro-
 duction  was  estimated  to  be  of  the
 order  of  Rs  298  04  lakhs,  and  m
 1957-58  it  has  been  of  the  order  of
 Rs  343-31  lakhs.  Therefore,  despite
 the  breakdown  to  which  Shri  Ram
 Krishan  referred,  the  bresk-down  of
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 one  45  tons  cranes,  and  also  despite
 the  delay  in  the  delivery  of  steel,  we
 have  been  able  to  register  an  increase
 an  the  value  of  production  to  the  ex-
 tent  of  182  per  cent.  I  think  Shri
 Raghunath  Singh's  fears,  which  he
 expressed  by  saying  that  we  have  not
 even  advanced  by  5  per  cent  during
 all  these  years,  will  be  allayed  by
 this  particular  figure  itself

 Let  us  also  recognise  another  fact
 of  importance  which  has  been  under-
 Ihned  in-this  report  It  is  now  very
 well  known  that  despite  all  the  diffi-
 culties  in  the  availability  of  the  re-

 quirrea’  weehnien”  persone’  Ute  enire
 technical  organisation  of  the  Shipyard
 and  the  executive  management  of  it  is
 now  in  the  hands  of  our  Indian  offi-
 cers  only  The  German  expert  is
 there  in  an  advisory  capacity  So  we
 can  take  pride  in  our  own  techni-
 cal  experts  as  well,  that  they  have
 now  come  up  to  the  fullness—their
 maturity,  that  they  can  now  Jouk  after
 the  technical  side  of  the  organization
 of  the  Shipyard  and  they  can  manage
 its  affairs  Designing,  estimating,
 ‘drawing  and  everything  of  the  type  38
 in  Indian  hands  now  The  Cerman
 expert  Mr  Thiessen  is  an  adviser  We
 take  his  advice  and  we  make  full  use
 of  st,  nevertheless,  our  own  Indian
 experts  are  responsible  for  the  techn:-
 cal  organisation  and  administration  of
 the  Shipyard.

 So  far  as  pricing  problem  38  con-
 cerned,  we  know  that  it  has  been  a
 diffivult  problem.  I  would  concede
 that  there  ig  much  in  what  Shri
 Raghunath  Singh  said  about  i:t.  But
 that  also  has  been  solved  to  some
 extent  because  we  have  now  stan-
 dardised  the  type  of  ships  to  be  built
 and  fixed  upon  a  programme  of  nine
 Lubecker  ships  the  prices  of  which
 have  been  fixed  in  advance

 T  would  again  say  that  so  far  as  the
 question  of  efficiency  is  concerned  the
 i  :  &  ~
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 wherc  a  table  has  been  given.  It  gives
 in  a  very  lucid  and,  I  shou'd  =  say,
 clear  way  how  improvement  has  been
 effeceted  in  the  labour-materiels  ratio
 during  this  year  alone  I  would  only
 read  out  a  few  figures.  The  cost  of
 productive  labour  in  ‘1952-53  was  Rs.
 35°4]  lakhs  In  1987-68  3६  went  up  to
 Rs  31°58  lakhs  Materials  during  the
 same  period  amounted  to  Rs.  $468
 lakhs  and  है! ह  200°80  lakhs  respec-
 tively  Therefore,  whereas  the  cost
 of  materials  used  shot  up  by  about  300
 per  cent,  it  is  obvious  that  the  incresse
 in  the  cost  of  labour  was  ouly  of  the
 order  of  100  per  cent  If  one  looks

 to  the  vast  (ine  of  the  ६6576  one  Will
 find  that  the  average  number  of  work-
 men  on  roll  37  ‘1952-53,  was  3,7i4  and
 in  1957-58  ह) अ  was  only  ‘3,948  There-
 fore,  it  would  be  observed  that  the
 labour-materials  ratio  has  improved
 considerably  I  think  on  such  an  oc-
 casion  We  can  congraulate  the
 workers  who  have  made  it  possible
 to  economise  on  materials,  to  improve
 the  labour-materials  ratio  and  to
 bring  about  a  general  efficiency  in  the
 management  of  the  Shipyard

 Then,  I  would  refer  to  some  other
 points  of  criticism  which  have  been
 made  by  Shri  Ram  Krishan  Gupta  and
 Shri  Raghunath  Singh  Skm  Ram
 Krishan  Gupta  said  that  we  have  not
 achieved  the  production  targets,  and
 that  our  achievements  have  been
 much  below  the  targets  I  cannot
 quite  understand  that  criticism  im  the
 light  of  the  facts  which  have  deen
 stated  here  and  which  I  repeated  just
 now

 He  referred  to  the  “Andamans”.  Of
 Course,  the  “Andamans”  has  been  an
 unfortunate  incident  We  have  never
 concealed  or  tried  to  conceal  what
 actually  went  wrong  with  it.  Where
 we  have  built  24  ships  during  the
 course  of  all  these  years,  if  there
 has  been  a  defect  on  account  of  cer-
 tain  specifications  going  wrong  or  cer-
 tain  calculations  going  wrong,  !t  shall
 be  conceded  thet  it  may  be  expected
 in  an  industry  which  hes  just  came
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 into  being.  Apart  from  that,  let  it
 also  be  appreciated  that  so  far  as  the
 actual  loss  is  concerned  it  js  not  con-
 siderable;  it  is  there  but  not  consi-
 derable;  it  is  there  but  not  consider-
 able,  because  the  “Andanans”  is
 serving  the  Home  Ministry  so  far  as
 the  Calcutta-Andamans  service  is  con-
 cerned  well  and  adequatel,  enough
 The  only  loss  is  about  some  pay-load
 but  that  also,  so  far  as  the  present
 requirements  of  the  Ministry  and  the
 traffic  emanating  on  this  particular
 sector  I  may  also  inform  the  Hsuse
 that  as  a  permanent  measu’e  we  have
 now  decided  that  we  sha):  put  some
 ballast  permanently  in  the  vessel)  and
 thereby  no  extra  cost  so  fat  as  any
 modifications  or  alterations  in  the
 structure  of  the  ship  are  concerned  35
 now  visuahsed  or  co‘emplated
 About  the  question  realisa‘.on  of  com-
 pensation  in  regard  to  the  damage
 that  has  been  done,  the  matter  35
 still  under  consideration  The  Cha:r-
 man  during  his  last  visit  to  Paris  took
 up  the  point  with  the  Fre  gg  cmsul-
 tants,  and  I  think  in  course  of  time
 that  will  be  decided

 So  far  as  the  drydock  project  .»
 concerned,  the  hon  Mernbcr  knows
 very  Well  that  we  went  forward  with
 at  in  full  earnestness  We  wanted  that
 it  should  come  up  88  early  as  posaib'e,
 because  the  drydock  projcct  is  the
 most  important  requ.remenc  which
 has  to  be  met  in  the  Shipyard  at
 Visakhapatnam  There  are  no  two
 opinions  so  far  as  this  particular  pro-
 ject  is  concerned,  but  we  have  got  to
 cut  our  coat  according  to  our  cloth
 The  foreign  exchange  dimrulty  was
 really  there  and  we  needed  foreign
 exchange—-I  am  speaking  from  mem-
 ory—to  the  tune  of  R«  4]  lakhs
 That  was  why  the  Planning  Commis-
 mon  in  its  wisdom,  or  ting  pressea
 as  it  was  from  all  sides  for  foreign  ex-
 change,  decided  that  this  project  has
 to  be  postponed  It  has,  wierefore,  to
 be  postponed  extremely  reluctantly
 It  is  not  that  there  was  any  pleasure
 that  we  derived  in  postponing  this
 particalar  project  of  drydock  I  can
 assure  the  House  and  the  hon  Mem-
 कलाई  who  expresed  some  fears  m  this
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 behalf  that  we  are  second  to  none  in
 our  enthusiasm  or  our  w.sh  to  have
 this  project  taken  up  and  completed
 as  early  as  possible  Personally,  I
 would  like  to  have  it  taken  up  in  the
 Second  P.an  period.  At  any  rate,  I
 have  no  doubt,  it  is  most  key  to  be
 included  in  the  Third  Plan  and  we
 are  already  at  it

 So  far  as  the  question  of  idle  labour
 38  concerned,  a  reference  was  made
 about  :t  by  Shr:  Ram  Krishan  Gupta
 and,  perhaps,  by  Shri  Nag:  Reddy  as
 well  There  too  I  think  there  has
 been  a  sgnificant  umprovemcnt
 Whereas  in  July  1958,  if  I  remember
 the  figures  correctly,  the  percentage  of
 idle  labour  wag  as  much  as  25  05  per
 cent,  month  by  month  it  has  come
 down  tll  it  touched  almost  a  base  or
 the  lowest  point  in  June  i959  when
 it  came  down  to  6  26  per  cent.  In
 July  ‘1959,  of  course,  at  went  up  a  httle
 whin  it  was  7  5  per  cent  Therefore,
 I  think  we  can  say  that  the  Sh  pyard
 has  made  eamest  efforts,  so  far  as  it
 Was  concerned,  to  reduce  the  percent-
 age  of  idle  labuur  and  to  cut  down
 the  cost  or  extra  eép2ua  tui.  involved
 therein

 Sir,  let  it  also  be  apprecuned  uby
 this  .dle  labour  at  al:  cate  into  bring
 It  came  into  beiug  because  we  cnanged
 from  rivetting  to  welt  ug,  and  =  the
 result  was  that  all  those  rivetters  who
 were  rendered  surpius  cou’d  nur  b
 employed  on  other  jobs  We  have,
 however,  trieg  todo  that  We  are
 training  some  people  by  diverting
 them  to  other  jobs,  and  we  hope
 that  in  course  of  t.m-  the  probiem  of
 idle  labour  will  be  overcome  I¢  will
 also  be  overcome  when  the  capacity
 of  the  Shipyard  increases  So  I  think
 that  should  be  sufficiert  a)  far  as  that
 is  concerned

 In  regard  to  the  proposal  made  by
 Shri  Ram  Krishan  Gupta  that  we
 should  take  over  all  the  shares  of  the
 Scind  as  and  nationale  it  completely,
 I  may  only  say  at  the  moment  that
 we  are  not  getting  any  0  vidends  out
 of  this  The  shipyard  is  running  at  a
 loss  So  it  will  not  be  a  wise  pro-~
 position  Not  that  we  want  to  heap
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 the  losses  on  Scindiag  themselves.  It
 35  a  jont  venture,  and  it  was  not  as
 if  they  have  invested  in  currency  or
 cash  in  buying  our  shares.  That  was
 part  of  the  financial  arrangement
 which  was  arrived  at,  at  the  tzme  the
 shipyard  was  taken  over  from  them.

 Shri  Raghunath  Singh  said:«  In

 building  up  our  shipping-"87E  प्रेरगा  नहीं

 g  That  8,  there  is  no  प्रेरणा  or
 inspiration  for  building  up  shipping.
 I  think  we  get  the  greatest  inspira-
 tion  and  the  greatest  शरण  from
 no  other  person  than  Shn  Raghunath
 Singh  himself  He  .s  so  enthusiastic

 हँफा ६*  it’  dh’  ms  ouspration  anu
 enthusiasm  for  buildng  up  India’s
 shipping  3s  almost  infectious  Although
 th  s  debate  35  going  to  collapse  fifteen
 or  twenty  minutes  earlier  than  the
 time  allotted  for  it,  even  so  I  think
 so  far  as  inspration  ३35  concerned
 there  »3  no  want  of  it  The  fountain-
 head  of  inspiration  s  in  Shr  Raghu-
 nath  Singh,  and  I  bow  down  to  him  so
 far  as  his  inspirat.on  in  that  respect
 is  concerned

 He  said  that  our  second  shipyard  is
 hang.ng  m  the  fire  and  s  nowhere
 bemg  seen  The  House  knows  very
 well  that  a  British  mission  came  and
 went  round  various  s.tes  and  produc-
 ed  a  report  and  it  gave  preference  in
 respect  of  Cochin  for  the  location  of
 the  second  shipyard.  But  the  whole
 report  had  to  be  considered  from  the
 point  of  vew  of  adm  nistration  and
 so  many  factors  had  to  be  taken  into
 account.  A  very  high  powered  com-
 muttee,  or  rather  a  very  high  level
 comm  ttee  of  the  Secretariat  is  at  it
 and  I  think  we  shall  soon  get  its
 report.  But  even  if  we  get  the  report
 the  question  is,  can  we  start  anything
 in  the  Second  Plan  perod?  I!  think
 we  cannot  say  that  we  can  reasonably
 hope  to  make  a  real  start  with  the
 construction  or  the  establishment  of  a
 sscond  shipyard  in  the  Second  Pian
 period.  We  shal)  have  to  keep  it
 over  for  the  Th  rd  Plan.  But  the  pre-
 liminaries  in  respect  of  the  second
 shipyard  can  be  taken  up.  He  said
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 let  us  train  our  engneers.  I  think
 hat  is  a  suggestion  about  which  there
 San  be  no  two  opinions  and  we  would
 ’pare  no  efforts  so  far  as  that  is  can-
 Serned.

 Shri  Nagi  Reddy—I  shall  come  to
 um  now—said  something  about  the

 Nortfoho  of  Transport  and  suggested
 that  .६  ig  a  sort  of  spring-board--i  do
 Not  think  he  used  that  expression
 &xactly—-for  promotion.  I  do  not
 ‘uink  the  Food  portfol  o  38  a  promo-
 {ton  from  that  of  Transport  and  Com-
 Run  cations;  it  is  not  at  all  a  promo-
 tion.  (An  Hon.  Member.  From  the
 toying  pan  to  the  fire!)  I  would  at

 Ne  S@itle  Cite  say  thet  the  cequire-
 ents  of  the  country  and  the  nation
 Rave  to  be  vewed  At  any  rate,  the
 Ministry  of  Transport  has  not  suffer-
 €Y  from  continuity,  because,  after  all,
 8६  ३  jun  or  Minister  I  have  been  there

 ७  if  there  ig  anything  that  gives
 %casion  for  some  apprehensions,

 Sars  or  suspicions  to  Shri  Nag:
 dy,  let  him  rest  assured

 Shri  Nagi  Reddy:  If  you  are  pro-
 Moted  my  apprehensions  will  be
 765  0८९०

 Shri  Raj  Bahadur:  Thank  you  very
 Much  for  the  knd  wishes  you  have
 E'ven!

 I  would  hike  to  state  a  few  facts
 about  what  has  been  done  to  econo-
 Mise  on  costs  of  production,  because
 Mert  is  a  very  mportant  matter  and
 I  would  like  to  state  छ  broad  terms
 the  various  steps  that  have  been  taken
 m  this  respect  But  before  I  go  to
 that  I  should  like  to  say  something
 about  the  labour  facilities  and  the
 Welfare  programmes,  becatise  to  that
 alk,  Shri  Nags  Reddy  made  a  refer-
 "Nee  He  knows  very  well  that  all

 €  items  required  to  be  satisfied  or
 ५०  be  mplemented  under  the  Factories
 AX  have  been  mplemented,  except
 Ne  And  that  is  the  provision  of
 CTeches  for  babies.  And  that  is
 because,  unfortunately  for  us,  there  is
 NO  women  worker  in  the  shipyard  and
 hence  no  babies.  That  came  to  me
 al,  08६  as  a  revelation...
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 Mr.  Depaty-Speaker:  Babies  should
 come  first,  or  creches?

 Shri  Raj  Bahadur:  Babies  should
 come  first?  No  Sir,  before  babies  the
 mothers  should  come  first,  Since  there
 are  no  mothers,  hence  no  babies,  hence
 no  creches.

 Then  we  have  got  very  efficient
 arrangements  in  regard  to  the  canteen
 and  other  amenities.  So  far  as  Health
 arrangements  are  concerned  we  nave
 two  dispensaries  and  one  maternity
 centre,  one  ambulance  van,  And  there
 are  recreation  facilities  as  well.  A
 club  is  there  to  wmch  a  subsidy  is
 हि  ven;  a  projector  and  ail  those  other
 things  are  there.  Then  for  games  and
 for  religious  and  social  activities,  for
 all  these  matters  there  is  suffic  ent
 provision,  and  I  think  on  that  score  we
 cannot  say  that  there  is  anything  that
 is  yeriously  wantng.  Of  course  that
 does  not  mean  that  we  shal]  not  make
 further  improvements  We  shall  try
 to  do  whatever  we  can  to  augment  the
 facilities  and  amenitics  for  the  worker

 Shri  Nagi  Reddy:  May  I  put
 one  question?  I  want  a  small  infor-
 mation.  The  newly  constructed
 buildings  of  ERS  type  are  in  a  very
 ptiable  state  and  certain  fac.lities
 have  not  yet  been  given  to  those
 cesidents.  Not  only  that.  The  very
 construction  of  these  houses  has  not
 been  up  to  the  standard  and  therefore
 they  are  not  n  good  condit.on.  Can
 the  hon.  Minister  give  us  any  infor-
 ma:ion  on  that?

 Shri  Raj  Bahadar:  I  would  not  like
 to  p'ead  for  the  contractor  who  con-
 structed  those  houses.  There  might
 have  been  some  defects,  but  I  think
 these  would  be  remed  ed  and  if  any
 repairs  have  to  be  done....

 Shri  Nagi  Redd@y:  And  punish  the
 contractors.

 Shri  Raj  Bahader:  Of  course,  they
 will  be  penalised  and  their  dues  may
 not  be  paid  if  anything  is  proved
 against  them.  That  is  a  question
 which  I  cannot  00९  de  here;  it  will
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 be  decided  by  the  officers  concerned
 on  the  spot,  and  I  can  make  no  com-
 mitment  except  that  I  note  the  po  nts
 that  the  hon.  Member  hag  brought  to
 my  notice  and  I  will  pass  it  on  to
 the  concerned  authorities  for  proper
 action.

 Mow,  Sir,  I  would  refer  to  the
 measures  that  we  have  been  taking  to
 increase  the  production  capacity  of
 the  yard.  It  was  said  that  we  have
 not  done  much  so  far  as  the  develop-
 ment  activ  ties  are  concerned.  But  to
 rem.nd  hon.  Members  I  may  say  that
 so  far  as  the  development  programmes
 of  the  first  phase  was  concerned,  it  35
 complete  except  for  the  establishment
 of  the  galvanizing  plant  and  some
 extension  of  railway  lines.  The  first
 phase  was  of  the  order  of  Rs.  204
 lakhs  and  it  is  almost  complete.

 For  the  second  phase  Rs.  8117  lakhs
 were  provided.  There  were  pro-
 grammes  for  housing  and  many  other
 projects  in  it.  I  may  say  that  most
 of  them  have  been  completed.  The
 pre  fabr  cation  shop  has  been  com-
 pleted  and  is  going  to  be  commission-
 ed  shortly.  The  question  of  j%tty,
 which  was  dropped  for  some  time  m
 the  last  few  years,  was  again  taken
 up  and  we  have  already  sanctioned
 the  construction  and  strengthening  of
 the  jetty,  and  we  hope  it  will  be
 completed  in  two  or  three  years’  time.

 There  was  the  quest  on  of  replace-
 ment  of  out-of  date  machines  That
 also  has  been  taken  up,  and  :t  has
 made  good  progress.

 Then  a  new  Planning  and  =  Time
 Estimat:ng  Office  to  determime  and  fix
 a  job-wise  time  allocation  has  been
 set  up  This  will  enable  us  to  econo-
 mise  on  the  time  of  labour  and  pro-
 duction  cost.  A  new  Material  Office
 has  been  established  to  secure
 lia.son  between  the  indenting  and
 purchasing  agencies.  A  nucleus  design
 office  has  also  come  into  being.
 Standardisation  of  drawings  for  com-
 mon  use  items  has  been  made.  Sup-
 ply  of  modern  tools  to  workmen  has
 also  been  done.
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 Apart  from  these,  an  important  step

 has  been  taken  in  so  far  as  we  have
 now  fixed  up  three  particular  types
 of  sh  ps  for  construction  in  the  yard,
 namely,  for  fore.gn-going  ships  9,500
 tonners  w.th  a  speed  of  I6  to  7  knots;
 coastal  trade  ships,  8,000  tonners  with
 12  knots  speed;  and  the  second  cate-

 gory,  5,000  /6,000  G.R.T.  closed  shelter
 deckers  with.  a  speed  of  ३3  knots.
 These  three  have  been  taken  up  and
 at  present  the  shipyard  is  going  to
 build  up  eight  ships  of  the  9,000  DWT
 Lubecker  series  and  three  ships  of
 the  5,000  /6,000  DWT  type  cargo  vessel.

 About  the  substitution  of  indigenous
 mater.al  for  imported  materiai,  we
 seriously  took  up  this  matter  towards
 the  end  of  1957,  and  I  am  guad  to
 say  that  the  number  of  imported
 items  indigenously  acquired  has
 increased  from  70  in  February  4958
 to  3l  in  July  959—out  of  the  tradi-
 tional  .tems  that  we  imported.

 T  have  already  referred  to  the  ques-
 tion  of  steel.  We  hope  that  by  the
 year  960  the  Bhilai  stee]  plant  will
 be  able  to  supply  us  the  required  type
 of  steel.  So  far  as  timber  is  concern-
 ed,  in  two  or  three  years’  time,  we
 hope  that  80  per  cent  of  the  timber
 would  be  Indian  and  20  per’  cent
 would  be  imported.  The  Burma  teak
 has  already  been  replaced  by  Indian
 teak  and  the  Oregon  pine  is  going  to
 be  ‘substituted  by  the  Himalayan  pine
 known  as  blue  fir.  With  all  these
 measures,  I  think,  we  would  be  able
 to  effect  economies  in  the  cost  of  pro-
 duction  and  see  that  all  the  progress
 is  ma.ntained  regularly  and  systema-
 tically.

 A  standing  advisory  committee  on
 ancillary  industries  has  been  appoint-
 ed  with  a  view  to  see  that  all  these
 ind’genous  resources  which  can  be
 tapped  are  explo.ted  and  that  all  the
 materials  that  are  to  be  made  ava_l-
 able  and  are  required  for  the  ship-
 building  industry  are  harnessed  and
 put  to  proper  use.  Even  indigenous
 industries  should  be  encouraged,  with
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 a  view  to  meet  the  demand  08  the
 shipyard,  as  best  as  we  can.

 Apart  from  that,  we  have  also  been
 trying  to  get  orders  for  smaller  types
 of  crafts  so  that  the  problem  of  idle
 labour  could  be  solved.  Another
 scheme  known  as  the  _  suggest.on
 scheme  has  been  introduced.  Under
 this  scheme  we  invite.  suggestions  from
 the  workers  and  those  suggestions  are
 examined  and  scrutinised  by  a  com-
 mittee  which  has  got  on  it  the  repre-
 sentatives  of  the  workers  themselves.
 I  think  that  would  help  in  enabling  us
 to  cut  down  the  cost  and  improve
 effic_.ency.

 So  far  as  the  participation  of  work-
 ers  in  the  management  is  concern-
 ed,  we  know  very  well  what  is  being
 done.  Some  50  industries  were  sought
 to  be  selected  for  this  particular
 experiment.  This  was  a  suggestion
 made  as  far  back  as  1956,  at  the
 Indian  Labour  Conference.  Among
 these  the  H.ndustan  Sh  pyard  was  also
 one.  A  meeting  was  cailed  by  the
 Labour  Secretary,  in  October,  957—
 unfortunately  at  that  time  the  labour
 relations  were  not  happy—so  we
 thought  that  we  can  only  make  some
 beginning  and  that  beginning  has
 since  been  made.  In  three  commut-
 tees,  the  welfare  committee,  the
 canteen  committee  and  the  suggestion
 committee,  we  have  got  full  parti-
 cipation  of  the  workers’  representa-
 tives,  and  we  think  that  if  the  works
 committee  also  comes  into  being,  m
 regard  to  which  objections  have  been
 taken  by  the  labour  unions  in  respect
 of  its  constitut.on,  it  would  pave  the
 way  for  further  closer  association  of
 the  workers  with  the  management.
 For,  once  the  works  committee  comes
 into  being,  very  many  grievances  that
 arise  from  time  to  time  can  be
 redressed  or  removed  and  many  a
 point  of  trouble  or  difficulty  wh‘ch  is
 experienced.  by  the  management  can
 also  be  tackled  with  the  help  of  the
 works  committee.  That  would  be  a
 stepping-stone  for  further  participa-
 tion  of  the  workers  in  the  manage-
 ment.  I  hope  that  the  labour  union
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 there,  which  is  a  strong  union,  would
 find  it  poss'ble  to  allow  the  com  ng
 into  being  of  this  works  committee.

 There  was  one  point  mentioned  by
 Shri  Nagi  Reddy,  and  that  was  about
 some  timber  officer.  Shri  Nagi  Reddy
 was  saying  that  I  knew  the  name  and
 everything  about  it.  I  am  _  sorry
 I  forget  the  name  and  also  the
 broad  details  of  the  case.  But
 I  can  tell  the  hon,  Member  that,
 as  I  have  just  now  observed,  we  were
 depending  so  far  on  imported  timber.
 We  have  now  gone  over  to  our  own
 indigenous  timber.  It  may  be  that
 there  are  some  difficulties  here  and
 there  either  in  regard  to  the  imported
 one  or  the  other  kind  of  timber.  But
 they  are  all  teething  troubles,  and  one
 particular,  solitary  instance  should
 not  dishearten  us  or  make  us_  so
 susp'cious  about  the  honesty  or  inte-
 grity  of  our  people,  as  a  whole.

 Shri  Nagi  Reddy:  Not  at  all.  I
 mentioned  only  about  that  particular
 officer  and  not  others.

 Shri  Raj  Bahadur:  If  that  parti-
 cular  officer  has  been  brought  to  book
 he  will  be  suitably  punished.  That  is
 all  the  assurance  that  I  can  give  with-
 out  any  reservation.  I  think  I  have
 disposed  of  all  the  objections  or
 points  or  criticism  that  have  been
 raised.  I  think  we  can  take  this
 occasion  to  congratulate  the  new
 chairman  as  also  the  new  managing
 director  who  have  in  the  short  space
 of  time  that  they  have  been  there
 have  rendered  a_  good
 themselves.  They  have  given  a  very
 good  report  to  us;  it  is  an  encourag-
 ing  one.  It  is  better  than  the  previous
 report.  It  appears  that  the  shipyard
 has  been  doing  well  during  the  last
 year.  Let  us  hope.  it  will  be  better
 next  year  and  in  the  years  that  will
 follow.

 Shri  Viswanatha  Reddy  (Rajam-
 pet):  The  progress  in  regard  to  the
 project  for  the  manufacture  of  marine
 diese]  engines  is  intimately  connected
 wth  the  development  of  the  shipping
 industry  in  our  country.  Although
 it  is  not  strictly  relevant,  if  the  hon.
 Minister  has  some  information  on  the
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 subject,  he  may  elighten  the  House.

 Shri  Raj  Bahadur:  I  am  sorry  I
 have  not  got  the  latest  information.
 That  is  a  subject  dealt  with  by  the
 Commerce  and  Industry  M  nistry.  Of
 course,  we  are  very  vitally  interest-
 ed  in  it  and  we  would  like  that  that
 project:  also  is  expedited  as  best  as
 possible.

 Shri  Nagi  Reddy:  In  the  second
 phase  of  the  developmental  program-
 mes  it  was  expected  that  there  would
 be  an  expenditure  of  Rs.  30°5  lakhs.
 But  we  have  been  told  in  the  annual
 report  of  the  shipyard  that  only
 Rs.  50  lakhs  have  been  so  far  sanc-
 tioned.  The  report  hopes  that  the
 remainder  wl  also  be  sanctioned
 soon,  particularly  as  it  includes  two
 essential  items,  viz.,  extension  of  the
 jetty  and  the  augmentation  of  the
 machinery  with  a  view  to  modernis-
 ing  the  equipment.  I  would  lke  to
 know  the  exact  pos'tion,  whether  Gov-
 ernment  is  stepping  up  further  ex-
 penditure  about  Rs.  56  lakhs  or  is  it
 going  to  delay  the  expenditure  to  be
 incurred  in  the  second  developmental
 programme.

 Shri  Raj  Bahadur:  I  think  I  should
 give  certain  details.  The  break-up  of
 Rs.  29°5  lakhs  is  this:  Hous’ng
 Rs.  25°50  lakhs,  water  supply  Rs,  23:00
 lakhs,  essential  machinery  Rs.  37°00
 lakhs  and  extension  of  jetty  Rs.  45°00
 lakhs.  When  the  foreign  exchange
 difficulty  arose,  items  (3)  and(4)
 which  involve  foreign  exchange
 expenditure  were  dropped  or  they
 were  reduced.  Essential  machinery
 item  was  reduced  to  Rs.  7°67  lakhs.
 Items  (1)  and  (2)  were  kept  as  such
 and  there  was  no  reduction.  Item  (4),
 viz.,  extension  of  jetty,  was  complete-
 ly  dropped:  But  later  on,  a  re-assess-
 ment  was  made  and  we  accepted  the
 restoration  of  item  (4),  viz.,  extension
 of  jetty  and  provided  Rs.  25  lakhs  for
 that.  That  is  how  the  total  comes  to
 Rs.  56°17  lakhs  plus  Rs.  25  lakhs,  ie.,
 Rs.  81°17  Jakhs.

 So  far  as  the  progress  in  regard  to
 these  items  is  concerned,  I  may  inform
 the  House  that  the  entire  housing  pro-
 gramme  is  complete.  Purchase  of
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 machinery  also  hay  gone  apace  and  I
 think  it  is  near  ng  completion  Water-
 supply  has  been  taken  m_  hand
 Strengthening  and  extension  of  jetty
 also  has  been  taken  in  hand  and  dur-
 ing  the  next  two  years,  it  is  hoped
 that  it  will  be  completed

 So  far  as  the  present  capacity  of  the
 sh  pyard  :s  concerned,  it  is  only  2)
 ships  per  annum  When  all  these
 things  are  done—jetty  extension,  ete
 —it  will  be  increased  to  4  ships  per
 annum  and  I  think  that  will  go  a  long
 way  to  reduce  ultimately  the  cost  of
 construction  also  I  may  here  give  an
 ind  cation  that  for  the  third  Plan  also,
 we  are  makng  some  proposals  We
 have  got  some  proposals  under  con-
 sideration  for  the  extension  and  pro-
 vision  of  more  bays,  berths,  crane
 trucks,  machinery,  housing,  etc  I
 think  so  far  as  the  present  proposals
 go,  the  total  would  come  to  Rs  295
 lakhs  If  they  are  accepted  by  the
 Planning  Commission  and  by  this
 House,  it  will  be  a  step  forward  in  the
 onward  march  of  progress  that  the
 Hindustan  Sh  pyard  is  definitely  mak-
 ing

 Shri  Warior  (Trichur)  For  the
 second  ship-building  yard,  will  the
 preliminary  things—ecquisition  of
 land  and  other  things—be  done  in  the
 second  Plan  ttself?

 Shri  Raj  Bahadur.  If  it  is  already
 provided  in  the  second  Plan,  it  will
 be  done  Otherwise,  it  will  have  to
 be  relegated  to  the  third  Plan  if
 acquisit  on  of  land  and  other  things
 are  not  provided  in  the  second  Plan,
 how  can  we  acquire  any  land?

 Shri  M.  8,  Thakere  (Patan)  May
 I  know  whether  there  will  be  any
 ship-building  yard  in  Bombay  State’
 (Interruptions)

 Shri  Raj  Bahader:  |  do  not  think
 there  38  any  prospect  or  likelihood  of
 that.

 था  र/मकुष्स  गृष्त  उपाध्यक्ष  महोदय
 मेँ  आपके  जरिये  माननीय  मंत्री  जी  का  शुक्रिया
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 झदा  करना  चाहता  हू  कि  जो  सजेशन्स  पेश
 किये  गये थे  उन  के  बारे  में  उन्होने  प्रपती  राय
 दी  मे  यह  मानता हू  कि  फारेन  एक्सचेंज  की
 सब से  बडी  डिफिकल्टी रही  है,  लेकिन  प्रगर
 हम  शुरू  से  इस  बात  को  समझने  की  कोदिवा
 करते  कि  शिपिंग  प्लेन  का  सबसे  जरूरी

 हिस्सा हूँ  भौर  यह  प्लैन  का  कोर है,  तो  शायद

 इतनी  डिफिकल्टी  +  होती  ।  में  श्राप  से
 जानना  चाहता  हूं  कि  ओ  हमारा  छिप  बिल्डिग
 याद  बनाया  जायेगा  ष्ह्  किलना  जरूरी  है  ?

 इसके  साथ  साथ  जो  ड्राई  डाक  का  सामला
 था  उस  को  पोस्टपोन  किया  गया  ।  इससे  झाप
 भन्दाद्धा  लगा.  सकते  हैं  कि  हमारा  कितना
 नुकसान  हुआ  ।  मेरी  माननीय  स्त्री  जी  से

 यही  झपील  है  कि  प्लैनिंग  कमीशन  पर  इस
 बात  का  सबसे  ज्यादा  ओर  डालना  चाहिये
 किं  ओ  फारेन  एक्मचेज  की  डिफिकल्टी  हैं
 उस  मसले  को  वह  हल  करें  t  झगर  यह
 श्फिकल्टी  रही  तो  इससे  जो  आइन्दा  का

 प्रोप्राम  हूँ  उस  पर  भी  झसर  पड़ेगा  ।

 माननीय  मंत्री  जी  ने  फरमाया  कि
 लेबरमं  को  इन्तजाम  में  हिस्सा  देने  की  कोशिश

 की  जा  रही हैं  7  यह  बडी  रूशी  की  बात  हैं
 क्योंकि  इस  की  सबसे  ज्यादा  जरूरत  थी  t

 wer  wed  कमेटियों  का  जिक्र  किया  !

 लेकिम  गरी  तो  इस  बारे  में  यह  राय है  कि

 चाहे  झाप  बक्स  कमेटिया  बनायें  चाह  मैनेजिंग
 कौंसिल  बनाये,  जब  तक  उन  को  मेटर्स  के

 शन्दर,  पालिमी  फेम  करने  के  मामले  में
 लेबरस  का  पूरा  हाथ  नहीं  होगा  तब  तक  हमें
 पूरी  कामयाबी  नहीं  होगी  इससिये  हमें
 इस  बात  पर  सीरियसली  सोचना  चाहिये  शौर

 इस  वियय  में  झपनी  पालिसी  फो  बदलना

 चाहिये  ।  इसके  बारे  में  में  श्राप  के  सामने

 कुछ  उदाहरण  भी  पेश  करना  चाहता  हु
 जैसा  कि  मैंने  पहले  सी  जिक्र  किया  था,  जिन
 देशों  में  सबसे  ज्यादा  तरक्की हुई  है,  बहां इस
 लिये  तरक्की  हुई  हैँ  कि  बहां  की  भवनेमेंटों  ने

 मजदूरों  पर  ज्यादा  भरोसा  किया  ।  उन्होने

 पना  सिस्टम  इस  तरह  का  शक्ल  ।
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 जहां  तक  कारेम  एक्सचेंज  की  डिफि-

 कल्टी  का  ताल्लूक  है,  टैक्तिकल  नालेज  की

 डिफिकल्टीडध  का  ताल्लुक  है,  मुझे  पूरा  विधवास

 है  कि  प्रगर  हम  सिर्फ  इस  एक  फैक्टर  की  तरफ

 पूरा  ध्यान  देंगे  तो  बहू  तमाम  डिफिकल्टीज

 दूर  हो  जायेंगी  ।  हमारा  एक  डेलिगेशन  दूसरे

 मुल्कों  में  गया  था,  वह  इस  लिये  भेजा  गया

 था  कि  बहा  जा  कर  वह  यह  मालूम  करें  कि

 दूसरे  देशों  के  भ्न्दर  कारखानों  में  जो  इन्तजाम

 किया  जाता  हूँ  उस  इन्तजाम  में  मजदूरों  का

 क्या  हाथ  है  उस  नें  एक  रिपोर्ट  पेश  को  है

 जमंनी  के  बारे  में  उस  रिपोर्ट  ये  कहा  गया  है

 “fhe  mass  of  the  working
 classes  must  not  be  employed  as
 objects  but  as  subjects  in  the
 economic  system-—-they  must
 know  that  industry  73  working
 according  to  their  desires  in  order
 to  improve  ther  standards  of
 hving.  They  must  bear  their  share
 of  the  responsibility  for  st
 and  they  can  only  do  so  when  they
 have  the  right  to  participate  in  the
 determination  of  its  pol.cy”

 इसलिये  धाज  हमारे  सामने  यह  सवाल

 नहीं  है  कि  सजदूर  को  कितना  पैसा  सिलता

 है  या  कितना  नहों  मिलता  हैं  ।  मुझे  विध्वास

 हैँ  कि  झगर  पूरा  इस्तजाम  उनके  हाथ  में  दे

 दिया  जाये  तो  वह  कम  पैसा  खेकर,  मुख्य  रह

 कर  भी  काम  कर  सकते  है  ।  इसलिये  से  इस

 बात  पर  जरूर  तबस्जह  दिलाऊगा  कि

 वल्यिक  सेक्टर  के  धन्दर  जो  हमरी  स्कीम  हैं

 उनमें  इस  पालिसी  पर  दोबारा  बिचार  किया

 जाये  ौर  उन  के  हर  मामले  में.  पासिसी

 फ्रेम  करने  में  मजदूरों  का  हिस्सा  हो  ताकि

 बह  यह  समझें  कि  तमाम  काम  हमारी  मर्जी

 चौर  हमारे  मश्विरे  से  होता है  मुझे  पूरा
 विश्वास  है  कि  बगर  हमने  सिफे  इस  तरफ  ध्यात

 दिया  तो  हमारी  तमाभ  दिक्कतें  दूर  हो  जायेंगी

 आलजिर  में  म॑  फिर  माननीय  मंत्री  जी  से

 धपील  करूंगा  कि  हमारे  सामने  जो  दो  बडी

 स्कीमें  है  उस  दोनों  स्कौमों  पर  देस  को  शिपिंग

 BHADRA  10,  288)  (SAKA)  Annual  Report  of  5776
 Hindustan  Shipyard

 (Private)  Limited

 इंडस्ट्री  का  दारोमदार  है  1  अगर  सेकेण्ड
 फाइव  इयर  प्लैन  में  उन  के  लिये  कोशिश  नही
 की  जा  सकी  तो  कम  से  कम  थडं  फाइव  इनर
 प्लैन  में  जरूर  बह  प्लस  का  कोर  बन  सके  शोर
 उन  को  पूरा  करने  के  कोशिश  की  जाये  बह
 हो  सकी में  है  हाई  ढाक  और  सेकण्ह  शिपयाड्ड
 की  ।  मुझे  पूरा  विव्यास  है  कि  अगर  हमने
 इन  दोनों  स्कीमों  को  पूरा  कर  लिया  तो  हम
 शिपिंग  इडस्ट्री  में  काफी  तरक्की  कर  सकेंगे,
 जिसकी  बहुत  ज्यादा  जरूरत  हूँ  क्योकि  ध्ाज

 हम  देखले  हूँ  कि  दुनिया  के  झन्दर  जो  बल्डें
 टनेंज  है  उस  में  सिर्फ  भ्राधा  परमेन्ट  हमारा
 है  ।  इस  को  बढाने  को  बहुत  जरूरत  है  भौर
 में  समझता  हू  कि  इस  पर  पूरा  विचार  किया
 जायेगा  ।

 Shri  Raj  Bahadur:  Sir,  I  crave
 your  indulgence  to  clear  one  point
 which  was  raised  by  Shri  Nag:  Reddy
 about  the  officer  who  was  alleged  to
 be  involved  in  the  timber  case.  I  have
 now  collected  information  It  goes  to
 show  that  an  enquiry  was  held  anf
 the  timber  was  indeed  found  to  be
 defective  But  no  charge  of  corruption
 was  proved  The  officer  was  only
 warned  for  being  careful  in  future
 because  the  charge  could  not  be
 established  The  defective  timber
 also  was  used  elsewhere  and  ‘he
 pr.ce  paid  for  at  a  lower  rate

 So  far  as  training  ts  concerned,  I
 hive  the  figures

 Mr.  Depaty-Speaker:  His  complaint
 was  that  double  promotion  was  given
 +१%  the  officer

 Shri  Raj  Bahadar  Warning  does
 not  disentitle  or  make  him  ineligible
 for  promotion  because  the  charge  had
 not  been  established  If  the  charge
 had  been  connected  with  the  officer
 perhaps  his  promotion  would  have
 been  affected  Even  then  I  would
 have  it  looked  into  again  as  to  whether
 the  allegation  about  promotion  is
 correct  or  not.
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 Mr.  Depaty-Speaker:  Double  pro-
 motion.

 Shri  Raj  Bahadur:  I  would  have  :t
 looked  into  whether  is  correct  or  not

 I  will  give  my  hon,  friend,  Shn
 Raghunath  Singh,  figures  about  the
 techn  cians  that  we  have  got  trained
 Thirteen  technic  ans  were  yent  to
 France  for  traming  under  ACL.  They
 have  since  returned  after  successful
 completion  of  the  training  85  artisans
 are  also  receiving  training  in  the
 tra.n  ng  schools  and  the  shipyards

 SEPTEMBER  a  1989  Annual  Report  of  gns
 Hindustan  Shipyard

 (Private)  Limited
 Mr,  Deputy-Speaker:  The  question

 is:

 ‘That  this  House  takes  note  of
 the  Annual  Report  of  Hindustan
 Shipyard  (Private)  Limited  for
 the  year  ‘1957-56  along  with  the
 Audited  Accounts,  laid  on  the
 Table  of  the  House  on  the  3ist
 March,  1959."

 The  motion  was  adopted.
 6.47  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 September  2,  959/Bhadra  i,  883
 (Saka)
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 1957-58  laid  on  the
 Table  on  ३7०3-59.  After
 some  discussion  Mo-
 tion  was  adopted.
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